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[MR. SPEAKER in the Chair]

The Lok Sabha met at Eleven of the

Clock.
ORAL ANSWERS TO QUESTIONS

St AHAT IV AUTE! © WeqE HEIed,
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Setting up of Manpower Export Corpora-
tion.

+
*329. SHRI S. M. KRISHNA:
SHRI SUBHAS YADAV:

Will the Minister of LABOUR be
pleased to state:

- (a) whether there is any proposal under
consideration of Government to set up a
Manpower Export Corporation for the ex-
port of manpower to foreign countries;

(b) main features of the proposal; and

(c¢) the time by which it will be set up?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI DHAR_
MAVIR): (a) No, Sir. :

(b) and (c). Do not arise.

SHRI S. M. KRISHNA: The fact has
been acknowledged by not one survey but
by various surveys made that India has a
reservoir of technological talent which can
be used gainfully in other countries, most
particularly, West Asia and Africa which
have set up highly sophisticated industrial
plants as well as power and tele-communi-
cation plants . In order to tap the poten-
tial that is there in such a great measure
outside our own country for our man-
power and for our technological power
over and above what we can use within our
own country, what is the agency the Gov-
ernment have in mind to identify those
areas, to identify their requirements and
then trying our own personnel to fit into
that category of requirements? Is there

any agency?
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THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI
BHAGWAT JHA AZAD: 1t is true
that we have a reservoir of talents and
skilled persons in the country and they
can be gainfully employed in foreign
countries where there is.a demand for it.
At present the Government are trying to
control and regulate it through adminis-
trative orders which have now been set
aside by the Supreme Court. Therefore,
the Government propose to bring an emi-
gration Bill in which we would like to
rely more on the regulatory powers for
the various reasons that the foreign mar-
kets are sensitive and there is a great
competition from other countries also
of the world along with India, for sending
their own manpower. Therefore, it is a
question of "assessing the advantages and
disadvantages of the regulatory powers and
a manpower corporation. At Present,
Maharashtra, Orissa, Kerala and Tamil
Nadu have got their own manpower cor-
porations. We propose to strengthen them
and help them by the proposed legislation
that we want to bring in the House and
having the power of regulation in that.

SHRI S. M. KRISHNA: 1Is it not a
fact that the Centre had set up a 12-mem-
ber Working Group sometime early this
year to conduct an overall study of the
trends in the overseas markets with parti-
cular reference to the present job require-
ments and further employment opportuni-
ties and potentials in the Middle-East? Is
it also a fact that the Government of
India have a crash programme up their
sleeves in order to further give a thrust
to this particular problem?

Sir, the Minister said that various States
have these Man power Corporations. All
of us know that there is a severe limita-
tion imposed on the State Manpower Ex-
port Corporations. Now, T would like to
impress on the Government, particularly,
on the hon. Minister, the desirability of
creating an agency at the national level,
so that some of the spurious agencies
" which crop up every now and then and
which provides dubious technical man-
power to outside the country .thereby
bringing a bad name to this country can
be stopped.
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SHRI BHAGWAT JHA AZAD: Sir,
it is true that we have constituted a Work-
ing Group on overseas employment.

MR. SPEAKER: You did not answei
whether you were impressed upon or not.

SHRI BHAGWAT JHA AZAD: I
have been very much impressed. I wan-
ted to say that at the end after giving my
justification why I was impressed. Sir,
this Working Group which the hon. Mem-
ber mentioned—he has got the correct in-
formation that we have got the Working
Group—is under the chairmanship of the
Labour Secretary to review the extent of
Indian participation in the overseas job
markets from time to time and to identify
the sectors inhibiting the increase in the
level of participation and to suggest reme-
dial measures as also to suggest the me-
thods for productive channelisation of the
immigrants’ remittances and to locate the
employment avenues for rehabilitation of
the emigrants returning from abroad for
the effective utilisation of their skill +and
experience.

1t is true. But. how we propose to have
it is an important point. Our men power
required outside needs reorientation as
also some training for some time. They
are both skilled and unskilled. We want
skilled workers and want to tarin them to
suit the foreign markets. Therefore, the
hon. Member is right in saying that it i8
necessary. We have proposed this and
the Cabinet has approved of this. In the
Ministrv we would have three program-
mes—(1) we will have the planning side;
(2) we will try to see how we can have
reorientation of those who are requiréd
outside according to their capabilities and
certify them also and (3) after having the
regulatory power, besides the agencies that
are in four States have the Manpower Cor-
porations, there may also be private agen-
cies some of which have got mnotoreity
and we want to punish them all. That is
why we want to have the regulatory
powers under the proposed legislation.

That is how we propose to deal with
the problems at present.
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ot Aweeg AT Wegw qEEy,
WE! AEIRT 7 WY N7 & WA 4 45T
g fr adl, adf 1 fadw gaew =
1980-81 % 1T 7 forar & fr :—
“Another proposal to set up a Man-
power Corporation in the private sector
at the Central level to assist Indian job-
seekers in obtaining jobs abroad is also
under active consideration of the Gov-
ernment. These proposals aim  at
bringing the activities of unscrupulous
recruiting agenices under an effective
regulatory control.”

faaor dawem #1 fooie # faar
gat 2w —
“It is under the active consideration

of the Labour Department to set up a
Man-Power Export Corporation.”

He now said ‘no, no’.

¥ 7. 7g wwar @argm g &
federar ey #r g ?

N WiEA R|T WT mm;
T, T, T o g, 9
qgT IOl AT @ TR g ) SEE a1
§9 27 g F1 At f@mm gosH
Yo & AT ¥ A% g FHN T
qq A2 | A9 T8 FgT & F FTew
G TN CO G - 11 < o
F HEAETAT THI WEET q@l A
MG | AFTI FOTIRT T T
ger & e my & WRa £ ar
Yleedrfed #T g a & fagey
Farar fF g a9Ear ¢ F fafaw
TL FOI § A g0 ST SeaTT
a1 @, udmne fagTw § osod
g@Te & fau 9 dAr =R &
fr frr o ¥ wede oW @
Feier far ST, WA g R &l
FT gAY FO—Ig gAY TATAT 2 |

DR. KARAN SINGH: Sir, it is a
good thing that Government is thinking in
terms of trying to regulate the export of
manpower but, Sir, when people go abroad
they also learn certain new skills and

capabilities and ultimately they return
back to the country. It is not a simple
export. So, in  their whole planning
process is the Government also consider-
ing how these people when they return
back to the country their additional capa-
bilities and skills can be utilised for
national development? ’

SHRI BHAGWAT JHA AZAD: Sir,
one of the three important references made
to the Working Group  which we have
constituted is to locate employment ave-
nues for the rehabilitation of migrants re-
turning from abroad for the effective
utilisation of their skills and experience
which they had gained in foreign coun-

tries.

=t HRAT (AR TGS : geAE qERA
wTaE Har S #® ATw & g
U W FT Swaw faaia gar &)
JAN W qe AEr g€ B | W™
FIA HI AT AT AT § 9EH
wfq sxfF 15—-15 oM &9aT 919-
¢ gegrta & AT 9X 9w fEAv
ST 2 0§ HeY St @ ST =en
g & = am @t Tgam F fau
I F JHEFTA FIA  FIT AT @
g7

] WITER AT WIRIT ¢ H9 HW)

Pension and other Amenities for Agricul-
tural Workers

*331. SHRI CHITTA MAHATA:
‘Will the Minister of LABOUR be pleased

to state:

(a) whether it is a fact that Govern-
ment propose to give pemsion and other
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basic amenities for agricultural workers
after they attain the age of 50 years or
~when they become ineffective in working;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI DHAR-
MAVIR): (a) to (c). No, Sir. The
question of giving pension and other ame-
pities for agricultural workers cannot be
viewed in isolation from the general ques-
tion of providing such facilities to all
categories of workers. Given the magni-
tudes involved and the resources position,
it is not possible to consider such a com-
prehensive proposal.

However, most of the States and Union
Territories now have old age pension sche-
mes through which a pension usually
ranging from Rs. 30 to Rs. 60 per month
is given to destitute old person 60 to 65
years and above without any means of
Support.

it o wgrer ;. wEme WA,

T Wl ST 7 999 & I9< ¥ -

443 %

14
.
3

greeffa ¥ THAME!, A9G T
HqoT gaedl w1 WY O & ST WY §
fer dfer wogd & ;1 R
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F 9O 2| A gaeyr won ! gl
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F ST |

AR FA A §{ 3q 7@ (= WA

T aA W R

F

r fag feer ¥ fomsr emp o0
X faar § =R g9 ==y § & sawr
S G ¥ FEiEagT g | gAad
AW FTA, 1948 F H=w@ gAA
fafy g@ W s a@ F f@g
W faar | g @ gl A W@
gy § guEd @< f@r § Ok
dga @ & @ &1 wme fufvm
IT FET F Fd fE@ew 5 aw
F g ar, Jfew #w dJEx fafaeed
Freeg 4 fauig fear & 5 50
@Ee g & g9 AT 299 # TH
g S99 gmed G 9@ 0 a3g
gmeE wfus Tsal 7 & faar g
afFT FB 7 @ ¥ Sfage fFar &
ST qF WG 9 FT ged @



9 Oral Answers PHALGUNA 26, 1908 (SAKA) . Oral Answers 10

TATINANR, o
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Hq URATE QAR TR
FO SH F & F qF fAaar |

foamr wig e # 7 glawd
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SHRI RAJESH PILOT: Is it a fact
that some of the State Governments have
proposed old age pemsion to the farmers
and the agricultural labourers, and they
have asked for Central assistance? It so,
what are the names of those States. Fur-
ther, all categories of workers are cover-
edby the increase in price index. If the
price index goes up, they get an increment
regularly, but the agricultural labourers
are not covered by that. What is the re-
action of the Government towards this?
Is it not a fact that the agricultural labour-
er gets isolated?

DR. SUBRAMANIAM SWAMY: He
needs a notice for this.

SHRI BHAGWAT JHA AZAD: I do
not need a notice for that.

MR. SPEAKER: Have you got a brief
for him?

SHRI BHAGWAT JHA AZAD: As I
gave an example of the social security
pension scheme of the State of Bihar, simi-
larly, there are certain other Governments
which have got some schemes. The Maha_
rashtra Government, for example, has got
the Fmployment Guarantee Board. Such
programmes are there in certain States.
We cannot give pension from the Central
level to such a large number of old people
in the country; they are about 5 crores
according to the 1981 census. We are
trying to compensate them and are asking
the State Governments to help them
through the social security pension pro-
gramme and other pension schemes. We
are trying to organise them through the
voluntary organisers at the block level.
About eight Governments have agreed to
this programme, and we are trying to give
them assistance from our side.

It is true that whereas the increase in
price index is linked to the wages of the
prganised labour it. is not linked to the
wages of the unorganised labour. This
is an important question. At present, we
are revising their wages every two years,
or at 50-point increase; that is what the
Labour Ministers’ Conference has decid-
ed. This is an important point which we
would like to discuss at the Labour Minis-
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#ers Conference, and see whether it is

possible to link the wages of agricultural

Shortage of cement in Kerala

labourers also to this.

MR. SPEAKER: There should be no
-discrimination between labour and labour.

-

qi R AN AR . Foqw F
HTEAH q |l ST § ag FgAr  =vgar
gFEmitNameeriagagd
50 9T & FAC & Sl ART [at § @
qAT g, W GfTETHIG §, $F FT AT
Siifasr & fag 9w & og ofe &
At ag A@ar § F 50 @ 4@ afew
12T AT FL 70 GTATF & AR
1 Sifw TEl 7 we 8, v faw
TAET & AE d 98 g1 99 fF 37 A1
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Wgl q% TR ASg &7 9% g,
FAyIggu &1 s faa H ®
T

,_J_.
*332. PROF. P. J. KURIEN:
SHRI G. M. BANATWALLA:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government are aware that
construction and developmental works in
Kerala arc at standstill due to non-avai-
lability of cement;

(b) whether Government of Kerala have
requested to increase the quota of cement
to the State; and

(¢) if so, Governments reaction?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRI CHARAN-
JIT CHANANA) (a): There is a general
scarcity of cement in the country and to
this extent, it is possible that construction
and developmental works in Kerala might
have been affected due to cement shortage.

(b) Government of Kerala have re-
quested for an increase in their quarterly
allocation of cement from 1.69 lakh tonnes
to 5.00 lakh tonnes.

(c) Allocation of levy cement to the
State Governments including Kerala will
be made in the context of the mew policy
effective from 28th February 1982.

PROF. P. J. KURIEN: Sir, I am very
sorry to say that the Minister has given am
evasive answer to my question. It appears
that there is not only dearth of cement but
also the dearth of heads his department
and that his department is not capable of
collecting sufficient material.

My specific question is on the fact that
in Kerala deevlopmental works, irrigation
works, public works, all are at a standstill
because of the shortage of cement. I have
specifically asked the Minister whether his
Ministry is aware of that fact. But he has
not answered that.

Secondly, I have asked him whether the
Government of Kerala has asked for a
special increase of cement quota to Kerala.
That also he has not answered.



15 Oral Answers

So, I should get three Supplementaries,
the first one because he has not answered
my questions. I repeated the questions
because he has not answered.

Then I come to my Supplementaries.
Whether he is aware that the Government
of Kerala last year asked for 18 laks tonnes
of cement and he has allotted only 11 lakh
tonnes. Indians residing abroad are coming
back to Kerala and they like to settle there,
So, there is a heavy demand for cement
due to the construction of houses that is
going on there. But all these works are
at a standstill and lakhs of workers both
skilled and unskilled are unemployed.
Keeping this in view and also the fact that
the quantity allotted to Kerala compared
to the quantity required and also com-
pared to the ratio of quantity supplied (o
other regions of the State, is low, 1 would
like to ask him whether he will consider
specially the request of Kerala?

MR. SPEAKER: Is this the way to put
a question?

DR. SUBRAMANIAM SWAMY: Sir,
he has got cement in his head. How can-
not he put like this?

PROF. P. J. KURIEN: In his head is
only mud. And cement is better than mud.
I am sure. And everybody knows also
that it is not the Indian, but American
and Chinese mud. But mine is Indian.

DR. SUBRAMANIAM SWAMY: My
mud is Pakistani mud, Sir. So, he should
correct it.

PROF. P. J. KURIEN: So, I would
specifically like to ask the Hon. Minister
whether he will consider the special re-
quest of Kerala to enhance the allotment
of cement in view of the special conside-
rations? ‘

SHRI CHARANIIT CHANANA: Sir,
the Hon. Member’s stratificatfon of cement
into development and non-development has
not been the consideration for the distri-
bution of cement in the country. In fact
the stratification the Government of India
has done for the distribution of cement
(1) Irrigation and power projects; (2)
Central Government departments and cor-
porations; (3) Large and medium scale in-
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dustries; (4) State Governments. The
Government considers all cement which is
used here leads to developmental growth:

Secondly, as the Hon. Member has tal-
ked about employment aspect, Government
does consider that cement production and
increase in cement production would de-
finitely generate more employment,

Now, as far as the Hon. Member's
question of allocation of cement to Kerala
is concerned, well I would refer to that
part of the developmental requirement of
the State Government that relates to irri-
gation. The allocation to all the States
s, in fact, equitable. Scconaly, the basicl
allocation of cement to Kerala has increas-
ed from the third quarter of 1981 to fourth
quarter and the first quarter of 1982 from
169,300 tonnes it has increased to 195,300
tonnes.

As far as reservation for irrigation and
small scale industries is concerned, the
same has increased from 42,980 tonpes in
the second quarter of 1981 to 64,950 ton-
nes per quarter in the third  quarter of
1980-81; and that, in fact, has continued.
But in addition to that, from the third
quarter of 1981, the quota for small scale
industries to the extent of 16,930 tonnes
was made in the third quarter of 1981; it
has been 19.530 in the fourth quarter of
1981 and 19,530 tonnes in the first quarter
of 1982.

As far as the hon. Member’s question
relating to the  requirement of cement
for other consumer varieties is concerned,

_the latest scheme, in fact, gives them a

large scope for importing as much as they
can, with special reference to Kerala where
the hon. Member has mentioned, they have
the plus factor of foreign exchange ear-
ning. Details of the new policy has been
laid on the Table of the House separately.
If the hon. Member goes through it, he
would be enlightened about that particular
aspect and about greater supply of cement
to Kerala, and to all other States which
would be a non-levy one. 66.6 per cent of
cement is reserved still which is levy ce-
ment; I am using your word—for develop-
mental utilization of cement.

PROF P. J. KURIEN: It appears that
the quantity of cement also has increased.
But there is another aspect. There was a
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system by which Indians residing abroad
could get cement on remittance of foreign
exchange. In that system, a special quan-
tity was alloted to Kerala also, because
most of the applications were from Ke-
rala. I am sorry to say that that system|
thas been stopped. In the present cement
policy, that is not at all envisaged. I think
that it is not in the interest of the country
also, because if we can allot cement on
foreign exchange itself, especially when we
are trying to import cement, what is the
reason for stopping that allotment on
foreign exchange? I would like to know
this specifically and also whether Govern-
ment would re-consider their stand and
start alloting cement on foreign exchange.
That is the practice which was already
there. Will Government continue it? The
total requirement in that sector can be
imported also. Will Government consider
this favourably?

SHRI CHARANIIT CHANANA: I
would like the hon. Member to study the
details of the policy on cement separately
laid on the Table of the House but even
at the cost of repetition, I would like
the hon. Member to know that the system
of the foreign exchange ecarners getting
levy cement has, in fact, been withdrawn.
It has not been stopped.

There is another avenue also now. The
cement, according to the requirements in
the  building industry, ie. by all such
builders where they have a plinth area
higher than 80 sq. meters, can be had by
them. It is more so in the case of foreign
exchange earners. They can have this im-
port from a new agency which has beenm
recognised by the Government of India
and which will be the State Trading Cor-
poration at the Central level, and the
State Corporation at the States level—
which would be ‘entiled to import cement
against foreign exchange for actual users.
The only thing is that individualy may
bhave difficulty in importing themselves.
So, we have created an ‘agency in each
State. Through the  Corporation in - the
States, they can import as much cement
as they want to. This wil help the building
industry in Kerala.

SHRI G. M. BANATWALLA: Kerala
today needs a lot of cementing. (Inferrup-
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tions) In the first place, a clarification is
wanted. The Government has said in its.
answer to part (b) that the quarterly al-
location is 1.69 lakh tonnes. But, in ad-
Aition to the basic allocation of 1.69 lakh
tonnes, Kerala has also been alloted an
ad hoc allocation of 26,000 tonnes in the
fourth quarter October-December 1981.
Therefore, why is the quarterly allocation
taken merely at 1.69 lakh toones and not
at 1.69 lakh tonnes plus 26,000 tonnes?
What is the discrepancy in these two
figures? The Government, it is quite clear,
has made no study, whatsover, of the spe-
cific requirement of cement by Kerala.
The result is that various hydro projects
and so on are totally at a standstill. There-
fore, will the Government make a specific
study of the deficiency that is there in
Kerala for cement and see to it that its
needs are fulfilled. Finally, by what time
will the Government decide about the new
allocations for the various States, accord-
ing to the new policy that is to come into
force?

SHRI CHARANIJIT CHANANA: Since
the hon. Member wants a clarification on
data, T would like him to kindly note the
correct figures of the basic allocation and
the ad hoc allocation made to-the State
Government of Kerala. It is not 46,000
tonnes; in fact, this ad hoc allocation was
made in lieu of the power supplied by the
Government of Kerala to Tamilnadu
Government cement units. But if he wants
me to read out all the quarterly data, [
can do that. In the second quarter 1981,
it was 168,000 tonnes in addition to their
basic allocation. In the first quar‘ter 1981,
174,000 tonnes were given. In fact Kerala
got 342,300 tonnes which is basic plus the
ad hoc one whereas whatever I have said
is in fact in the current year; and for the
next quarter, it was 377,300 tonnes. So,
this clarification i8 all right.

Now the second clarification that the
hon. Member wanted was by what time
would the new allocation be decided. The
new distribution pattern would be decided
before the next quarter. In the current
quarter, allocation has already been decid.
ed; for the second quarter, much before
that it will be decided.

SHRI SATYASADHAN CHAKRA-
BORTY: Has the hon. Minister seen the-

L
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newspaper report that the Cement Produ-
cers’ Association has declared that the
price of a bag of cement containing 20kg.
will be Rs. 68, which is the prevailing
‘blackmarket price.  If that is so, what
is the reaction of the Government to the
price of this cement and what is the rela-
‘tionship between the cost of production
and the price that they are going to charge
for a 20 kg‘.' bag cement?

SHRI CHARANIJIT CHANANA: As
‘far as the price of cement is concerned,
the statistics that we have given, according
"to the new policy, about levy and non-levy
price, but the data about the white cement
or black cement price, the hon. member
would know better. But, as far as the cost
sof production is concerned, there is a
Bureau of Industrial Costs and Prices,
which has in fact conducted a regular cost
-analysis study into the cost of production
per unit of the cement plant. Thirdly, the
hon. Member has asked about the price
declared by the Cement Manufacturers
Association. In fact, the non-levy cement
-price would be decided on the basis of
the strength of the forces of supply and
demand and we are sure that the hon.
Member would correct his figures. From
‘Rs. 68]- it has now come down to Rs. 65/-.
“This would indicate that with the increase
in production the prices are coming down.

SHRI NAWAL KISHORE SHARMA:
Arising out of the reply and as the new
cement policy has been announced on 28th
of February, may I know from the Minis-
ter. whether any guidelines have been is-

-sued by the Centre for the distribution of
“the levy cement so that the agricultural
sector and weaker sections of the society,
which require cement in smaller quantity
‘do not suffer and have not to pay higher
costs? That is part (a), and part (b) of
the quetsion comes out of the reply as the
‘Minister has refered to the developmental
-projects. I would ask a question, on hu-
-manitarian grounds, whether Rajasthan
-which wag affected by floods and....
-(Interuptions)

MR. SPEAKER: No, no. Not allow-
- ed.

SHRI NAWAL KISHORE SH.ABM_A:
“This is very important. On humanitarian
- grounds, (Interruptions)
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MR. SPEAKER: No, no. I cannot allow.
You cannot ask.

SHRI NAWAL KISHORE SHARMA:

'He has mentioned developmental projects.

I would request you to. . . .. .
(Interruptions)

MR. SPEAKER: No question. Mr.
Nawal Kishore Sharma, you are an old

- parliamentarian. This question does not

call for that.

SHRI NAWAL KISHORE SHARMA:
I only want to know whether the cement
alloted for Rajasthan for flood relief
purposes has been given to them or not,
and if not, why? (Interuptions)

SHRI CHARANIJIT CHANANA: I

can answer the question.

MR. SPEAKER: No, no. That is irrele-
vant.

SHRI RAM PYARE PANIKA.

SHRI NAWAL KISHORE SHARMA:
First part of the question may be replied.
(Interruptions)

MR. SPEAKER: Why should you mix
the irrelevant things with the relevant ones?
No adulteration of questions.

SHRI NAWAL KISHORE SHARMA:
This is not adulteration This is out of the
reply. The Minister has got to give a re-

ply.

MR. SPEAKER: No. Shri Ram Pyare
Panika.
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THE MINISTER OF STATE IN
THE MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRIMATI RAM
DULARI SINHA): (a) Steps have been
taken by the Government for the pre-
paration of a Feasibility Report for sett-
ing up of a Research, Development and
Design Centre for Aluminium.

(b) The main purpose of setting up the
Centre is to establish within the country
the capability to undertake the required
applied research, development and design
work related to bauxite processing and
subsequent production of alumine and
aluminium, Setting up of the Centre
would go a long way in building up in-
digenous expertise in alumina and alu-
minium technology thus contributing to
increase the degree of self-reliance of
the aluminium industry in the country
which. is still by and large dependent on
foreign tehnology and expertise.

(¢c) The time by which this Institute is
likely to be set up can be known only
after the Feasibility Report is received and
approved by the Government.

SHRf RAM PYARE PANIKA: As we
are aware, there is a paucity of non-ferro
as metals, including aluminium and huge
amounts are being spent to import alu-
minium. May I know from the hon.
* Minister what steps have been taken by
the Government to set up a research cen-
tre and whether any cost estimates have
been prepared in this regard and whether
any provision has been made in the
Sixth Five Year Plan?

SHRIMATI RAM DULARI SINHA:
During 1980, Bharat Aluminium Com-
pany Limited had got prepared through!
Soviet Experts a report on establishment
of a Research, Development and Design -

PHALGUNA 25, 1903 (SAKA)

Oral Answers 292

Complex for aluminium. The report in-
dicated broadly the state of R&D and
design activities in the Indian aluminium
industry and the main long-term pro-
grammes of the proposed Aluminium Re-
search and Design Complex. However,
the Soviet report did not cover the neces-
sary details including cost estimates,
capital and recurring expenditure and
phasing of the setting up of the. Institute,
etc., which are essential for taking a de-
cision by the Government regarding sett-
ing up of the Centre.

Therefore, it was decided that a feasi-
bility study has to be undertaken before
a decision on setting up of the centre can
be taken.

Regarding the second supplementary, a
proposal was formulated for obtaining
UNDP assistance for the project. A
provision has been made in the Second
India UNDP Country Programme for
Aluminjum Centre for funding by’ UNDP
to the extent of US $1.32 million. In
the first phase, it has been decided that a
feasibility report would be prepared
through the assistance of United Nations
Industrial  Development Organisation
(UNIDO), the cost of which will be met
by UNDP input of US § 3,92,000. The
cost of Indian counterpart staff and other
local costs will be met by the Govern-
ment of India.

As regards the hon. Member’s supple-
mentary with regard to the sixth  Five
Year Plan, a provision of Rs. 4.15 crores
has been made for the Aluminium Re-~
seach, Development and Design Centre.
The UNDP project document for pre-
paration of the feasibility report has been
signed between the Government of India
and UNDP in June 10, 1981.

MR. SPEAKER: You could have laid
it on the Table of the House.

SHRI RAM PYARE PANIKA: The
hon. Minister has accepted that this
country is still dependant on foreign tech-
nology. Who has been asked to make
the feasibility report? What progress has
been made in preparing the feasibility
report so far? How much time will they
take to submit the report?
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SHRIMATI RAM DULARI SINHA:
The feasibility report would be prepared
by the foreign consultancy firm, Messrs.
Alutervy-FKI Research, Engineering and
Prime Contracting Centre of the Hunga-
rian Aluminium Corporation, Hungary,
selected by the United Nations Industrial
Development Organisation. Messrs.
Metallurgical Engineering Consultants
Limited (MECON) have been seclected as
the Indian consultant firm, who will be
associated with the foreign consultants in
this task. @ The preparation of the feasi-
bility report will be carried out under the
supervision and guidance of the  Chief
Tikhonov, a foreign expert of the VAMT
the Centre. The name of Mr. N. N.
Tikhonov, a foreign expert of the VAMT
Institute of the Soviet Union has been re-
commended as the candidate for this post
by the Department from the panel of
Names of six candidates received from
the UNIDO. UNDP[UNIDO have been
requested to expedite the appointment of
the Chief Technical Adviser so that work
on preparation of the feasibility report
can commence.

MR. SPEAKER:
more, which is left

Is there something

SHRIMATI RAM DULARI SINHA:
Dr. B. C. Datta, Manager (Technical) of
Korba Aluminium Plant of Bharat Alu-
minium Company Limited has been no-
minated as the Project Co-ordinator from,
the Indian side during the stage of the
preparation of the feasibility report. From
the date of appointment of the Chief Tech-
nical Adviser for the Centre (to be done
by UNIDO/UNDP) the estimated time
for completion of the feasibility report
is about ten months. i

SHRI D P YADAV: Altminium is one
of the core elements for nation-building.
In view of that may I know from the hon.
Minister the future programme for ex-
panding our indigenous production of
aluminium to meet the required demands.

SHRIMATI RAM DULARI SINHA:
The hon. Member should know that there

are three future projects proposed and
they are:
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1. Orissa Aluminium Complex: Na-
tional Aluminium Company Ltd. is setting
up the Orissa Aluminium Complex. Alu-~
mina plant of the project will have an
annual capacity of 8 lakh tonnes and the
aluminium  smelter 2.18 tonnes. About
4.25 lakh tonnes of alumina would be
converted to aluminium and the balance
of 3.75 lakh tonnes would be exported.
Fifty per cent capacity of the smelter, i.e.,
1.09 lakh tonnes would go into commission
in 1986 and full capacity production of
2.18 lakh tonnes of aluminium metal
‘would be achieved in 1978.

2. Andbara Alumina Project: Feasibi-
lity Report for the Andhra Alumina Pro-
ject in the district of Visakhapatnam at
Gudem has been prepared by the Soviets
for an alumina plant of 6 lakh tonnes to
8 lakh tonnes annual capacity. Investment
decision on the Andhara Alumipra Project
‘has not been taken as the issue with re-
gard to finding resources for financing the
project and trying up a long-term export
outlet for the alumina to be produced, have
yet to be sorted out. The Soviets are pre-
paring a report on the stages of construc-
tion of the project and the possible means
of financing. The report is expected to be
received in April/May 1982, after which
further discussions wil be held with them
regarding setting up of the alumina plant.

3. Kutch Alumina Project: Gujarat
Mineral Development Corporation have
got a feasibility report prepared for set-
ting up of 3 lakh tonnes per year alumina
plant in Gujarat based on Kutch bauxite
deposit. The feasibility report was pre-
gary. Investment decision on the project
pared by M|S. Chemokomplex of Hung-
has not yet been taken as sources of finan-
cing the project and establishing a long-
term export outlet for the alumina are to
be sorted out. These aspects are being
pursued by the Gujarat Mineral Develop-
ment Corporation which is a State Gov-
ernment undertaking of Gujarat.

DR. SUBRAMANIAM SWAMY:
Sir, .. .

_wmw@'m:m'm ferma
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DR. SUBRAMANIAM SWAMY:
Sir, you must not allow Mr. Ram Pyare
to put a question to Mrs. Ram Dulari.

MR. SPEAKER: You have seen the
results of the combination,
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Expansion of Durgapur Steel Plant

*334. SHRI CHITTA BASU:
SHRI AMAR ROYPRADHAN:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government have any pro-
posal to modernise and expand the Durga-
pur Steel Plant;

(b) if so, specific steps taken in that
direction; '

(c) whether a team of experts from
the Consortium of the British Steel Indus-

try made a study of the Plant and Sub-

mitted its report;

(d) if so, salient features of the report;
and

(e) action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRI CHARAN-
JIT CHANANA): (a) to (e). A Statement
is laid on the Table of the House.

Statement

(a) to (e). British Steel Corporation
(Overseas Services) Limited prepared a
development plan for modernisation ex-
development plan for modernisation/2x-
port recommended revamping|moderni-
sation of the existing iron and steel ma-
king facilities and installation of additional
facilities like basic oxygen process. of steel
making to replace the open hearth process,
continuous casting and a wire rod mill.
No offer of fimancial assistance for imple-
mentation of this programme has been re-
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ceived. Steel Authority of India Ltd. ap-
pointed an expert committee to examine
that report. Apart from endorsing the
above recommendations, the Committee
also recommended installation of an addi-
tional 2000 M3 blast furnace with all neces_
sary facilities for raw-materials, storage,
bandling, coke making, sinter making, pig
casting and auxiliaries etc. and installation
of new Steel Melting Shop (SMS) with
L.D. Convertors with a provision for ex-
pending the SMS at a later stage. In the
light of these recommendations, a plan
for restoring the health of this plant and
for its phased development is being pre-
pared. Implementation of this programme
will be taken up after it has been consi-
dered by Government.

SHRI CHITTA BASU: Sir, the Bri-
tish Consortium in its report subimitted
that about Rs. 900 crores would be re-
quired for the modernisation and expan-
sion of the capacity of the Durgapur
steel plant from 1.4  million tonnes to
2.5 million tonnes. An Expert Committee
from the Government of India side had
been appointed and according to them,
the estimate goes up to Rs. 1,100 crores.
May I know from the hon. Minister 1n
this context what has been the final esti-
mate of the cost for the expansion and
modernisation of the steel plant at Durga-
pur and whether the Government had
sought any financijal assistance or techno-
logical collaboration from any foreign
coutry in this regard?

DR. SUBRAMANIAM SWAMY: We
want Mrs. Ram Dulari to answer this
question.

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI BHAG-
WAT JHA AZAD): No, we won't oblige
you this time.

SHRI CHARANIJIT CHANANA: As
far as the plan for development is
concerned, the report has two parts of the
proposed investment. Omne is long term
which involves Rs. 900 crores. The second
one is short term which is for a period of
four years i.e., from 1983.84 to 1987-88.
[That involves an investment of Rs. 236
crores. So, the tota]l] would be Rs. 1136
crores.
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As far as the requirement of the finan-
cial assistance is concerned, the report is
still under consideration of the Steel
Authority of India  Limited. The hon.
Member has rightly said that an expert
Committe was appointed. The expert
committee has examined the report of the
British Consortium and the final conside-
ration is being given now to the whole
report by the Steel  Authority of India
Limited.

SHRI CHITTA BASU: 1 specifically
asked if the Government had sought any
financial assistance or technological col-
laboration from any foreign country?
‘Would you kindly enlighten?

SHRI CHARANIIT CHANANA: 1
have submitted to the hon. Member that
both these questions will come up after the
total report is finally  accepted by the
Government. In fact the type of techno-
logy that we would like to have and the
type of capital renewal that modernisation
would require, will decide the collabora-
tion that we seek for.

SHRI CHITTA BASU: Is it a fact
that some other fore ign sources—

(a) the CIDA, the soft loan window
of the Canadian Govt.

(b) U.S. Steel Corporation.

(c) Metchem, the Canadian subsidy of
the US Steel have shown interest in the
project? If so, has there been comparative
evaluation of the offers being made?

SHRI CHARANIJIT CHANANA: As
far as the specific question of the  hon.
Member is concerned, I shall need time.
But the hon. Member and the House
should know that we are  getting offers
from various parties from various coun-
tries. But the detailed offers have not yet
come. We will definitely  welcome any
offer that is worth  while technological
as well as financial. Only when they
come, I can tell the hon. Member and the
House the details and the reaction of the
Government thereon.

SHRI AMAR ROYPRADHAN: At
last the British Steel Corporation admitted
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Durgapur Steel Plant born as a sick child
of the Steel Industry of India. They sug-
gested some immediate measures. They
identified some points which need imme-
diate attention: .

(a) the installation of new hearth
furnace with necessary additional
facilitiles for blooming mills and
billet mill,

(b) the forge shop should be equipped
with oil hydraulic system,

(c) change is necessary to set up a

basic oxygen process to replace open

hearth process and wire rod mill,
etc.

I would like to know from the hon.
Minister the reaction of the Government
thereto. What is the immediate action that
has been taken and what is the reaction
of the Public Investment Board thereto?

SHRI CHARANJIT CHANANA: 1
I would repeat information given to the
hon. House and the Member that the re-
port is still under consideration at the level
of the Steel Authority of India Ltd.

SHRI AMAR ROYPRADHAN: It is
for immediate action.

SHRI CHARANIJIT CHANANA: The
hon. Member should note—

Number one is the balancing facilities for
W & A, that is wheel and axle plant. The
estimates cost is Rs. 4.06 crores. No. 2, 18
coke cutting facilities at a cost of Rs. 4.10
crores. No. 3, replacement of hammer mills
and coke oven at Rs. 4.80 crores. No. 4,
additional equipment for managing over
mill. No. 5, additional facilities for
central engineering and maintenance shop
at Rs. 3.99 crores.

Actually, the hon. Member does not
have to worry about this job at all. This
is an in-house investment and an in-house
organisation which is going on.
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Infiltration of rebels into Assam and
Nagaland

*336. SHRI M. V. CHANDRASHE-
KARA MURTHY:

SHRI ASHOK GEHLOT:

Will the Minister of HOME AFFAIRS.
be pleased to state:

(a) whether it was reported that about
100 armed men of the pro-Phizo Brigadisr
has joined the pro-Chinese group im
Northern Burma;

(b) if so, whether these groups are
planning to infiltrate into Nagaland and
Assam;

L J

(¢) if so, steps Government have taken
to prevent them from entering info Indian
territory;

(d) whether the activities of Mizo and
Naga rebels for the last two months in
the States have created a serious situation
and resulted in deterioration of law and
order situation;

(e) whether security forces have been
alerted in this regard; and

(f) whether borders connected with
Burma and Bangladesh have been sealed;
if not, the main reasons for the same?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) (a) to (c).
Government are aware of the presence of
the some Naga hostiles in Burma across
our borders. There have been reports of
clashes between different groups and
some attempts to resolve differences. Strict
vigilance is maintained by the security
forces to prevent infiltration.

(d) MNF and its allied bodies were
declared unlawful associations under the
Unlawful . Activities (Prevention) Act,
1967 on 20th January, 1982. The law
and order situation in both Mizoram and
Nagaland is under control.

(e) and (f). Security arrangements

_along the international borders have been:

tightened.
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Demand for Elected Assmbly in  Delhi

*337. SHRI BHOGENDRA JHA:
SHRI RAMAVATAR SHASTRI:

Will the Minister of HOME AFFAIRS
‘be pleased to state:

(a) whether any decision has been
taken on the demand for an  Elected
Assembly in Delhi;

(b) whether there was apy discussion
‘with leaders representatives of political
parties in Delhi; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ROME AFFAIRS .AND
DEPARTMENT=QF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATASUB-
BAIAH): (a) No, Sir.

(b) and (c¢). No body has met the
Home Minister specifically in connection
with the demand for Assembly for Delhi.
But some of the Members of Parliament
and other leaders who met him in cob-
nection with other matters had inciden-
tally mentioned about this subject also.
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“Pollution of rivers by Bailadila Iron Ore
Project”

*339. SHRI BHEEKHA BHAI: Will
the PRIME MINISTER be pleased to
state:

(a) whether it is a fact that Bailadila
Iron Ore Project situated between two
rivers Dakim and Sakhim has a pollut-
ing effect on the waters of either of the
rivers;

(b) if so, the steps taken so far in this
connection by Government in consul-
tation with project authorities and State
authorities;

(c) if not, tlye reasons therefor; |,

(d) whether Government consider this
water pollution as a health hazard, more
especially to tribal villages of Bastar;
and

(e) if so, the reasons why Government
are not asking Madhya Pradesh Govern-
ment and project authorities to come to
an acceptable formula?

THE PRIME MINISTER (SHRIMATT
INDIRA GANDHI): (a) to (e). River
water in which untreated wastes are dis-
charged is polluted. The Project authori-
ties have set up a full-fledged treatment
plant in one of the two mines and a clari-
fier to settle the particles in the other
Mines. Efforts are being made to set up
effective pollution abatement device for
this mine also. They have also provided
safe drinking water to 22 villages which
were identified early as falling in the affec-
ted category.

News item “Tihar has another Charles
Sobhraj”

*340. SHRI NAWAL KISHORE
SHARMA:

SHRI SHEO SHARAN VERMA:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the attention of Government
has been drawn to a news item which
appeared in the “Indian Express® dated

the heading
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“Tihar has another = Charles Sobhraj”
revealing that Tihar Jail after a  brief
spell of normalcy is again plagued by
lawlessness and corruption with rich
prisoners cornering privileges and prison
administration sliding back into inaction;

(b) if so, the facts thereabout; and

(c) the action taken by Government in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATASUB-
BAIAH): (a) to (ci Government has seen
the® news item.

The Delhi Administration have report-
ed that there was neither any conspiracy
to harass the medical staff nor were they
manhandled by the prisoners. However,
the prisoners had spoken to the Medical
Officer in an agitated manner on the sup-
ply of mecdicines. The matter was settled
on the intervention of the jail staff The
medical staff arc being provided necessary
protection during their round in the jail.
The report that the DIG (Prisons) insulted
any Medical Officer is denied.

2. The Administration has denied that
any Warder has been attached to the
former Deputy Superintendents.

3. Prisoners are shifted to other wards|
cells as and when felt necessary on secu-
rity or other administrative grounds.

4. It has been found that one of the
N.S.A. Detenus was taken out of the jail
to the Hospital on a number of occasions
on the recommendations of the Medical

Details are as follows:—

Officer of, the Jails The -Admiisistetion
has gone -into the matter and has. suspends..
ed 1 Head Constable, -4 .Constables, 2
Assistant Superintendents and 2 Warders.
A detailed inquiry has also been conduct-
ed and the matter is under consideration
of the Delhi Administration.

‘l
Setting up of Mini Cement Factories in
Uttar Pradesh Hills

*341. SHRI T. S. NEGI: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether any adequate studies in the
Research Institute with regard to the sett-
ing up of mini cement factories in U.P.
hills have been made;

(b) whether such plants in these places
have been found cconomically viable
units; and

(c) if so, by when such units are likely
to be established and at what places?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRI CHARAN-
JIT CHANANA): (a) to (¢) The Cement
Research Institute of India have identified
two sites (Jhiroli and Someshwar) in Dis-
trict Almora as potential sites for establish-
ing Mini Cement Plants. In addition, Re-
gional Corporations and individual entre-
preneurs, based on their own studies, had
applied for industrial licenses/letters of in-
tent/D.G.T.D. registrations, which have
been considered favourably.

Name of the Unit Location Capacity
(in lakh
tonnes)
1. A.R.C. Cement Ltd. (Indl. Licence) Dist. Dehra Dun (Gunial 066
Gaon)
"2. Garhwal Mandal Vikas Nigam (L tter of Intent) Do. 0-66
. (Purkulgaon)
3. U.P. State Cement Corpn. Ltd. (Letter of Intent) Do. ) 0-66
(Dchra)
4. Shri J. P. Jain (D.G. T.D. Regn.) . Do. 050
(Kulhan)

— _r e e —

— —_—— T
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Of these, Messrs A.R.C. Cement Ltd. are
expected to commence production during
the course of the year.

Three more applications for setting up
mini cement plants in Districts Almora
and Dehra Dun are at various stages of
consideration.

Viability of mini cement plants is expect-
ed to improve with the announcement of
the Government decision according to
which such plants will be free from distri-
bution and price control.

Technological Development of Japan

*342. SHRI G. NARSIMHA,
REDDY: Will the Minister of IN-
DUSTRY be pleased to state:

(a) whether -the technological  deve-
lopment achieved by Japan and the diff-
crent processes that they have develop-
ed, suit our industrial needs better than
those we get from West Germany,
France and‘England;

(b) if so. what is the participation of
Japanese technology in our Industry,
vis-a-vis Western technology;

(¢) whether Government would try to
increase this participation; and

(d) the particular spheres where this
will be done?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL. AND MINES (SHRI CHARAN-
JIT CHANANA): (a) Foreign collabora-
tions are approved on the applications
made by the entrepreneurs. Before ap-
proving foreign collaborations, technolo-
gy evaluation is carried out.

(b) Out of the 1182 foreign collabora-
tions approved in the three years, 1979
to 1981, 73 were approved for collabora-
tion with Japanese companies.

(c) and (d). Since foreign collabora-
tions are approved on the applications
made by the enmtrepreneurs, no specific
steps could be taken by the Govern-
ment towards increasing Japanese parti-
cipation -as ‘such.

MARCH 17, 1982

Written Answers 36

Revision of List of SC and ST

*343, SHRI AJIT KUMAR SAHA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether there is any proposal for
revising the list of the Scheduled Castes
and the Scheduled Tribes;

(b) if so, when and the details thereof;
and

(c) the steps taken by Government
_thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
(a) Yes, Sir. The question =f revising

the lists of Scheduled Castes and Sche-
duled Tribes has becn under active con-
sideration of the Government.

(b) and (c). In view of Articles 341
and 342 of the Constitution amendments
in the existing lists of Scheduled Castes
and Scheduled Tribes require an Act of
Parliament. In this context all the pro-
posals and suggestions for the revision
of the lists of Scheduled Castes and
Scheduled Tribes have been referred to
the State Governments/Union Territory
Administrations concerned for comments.
The comments of some of them are .yet to
be received and they are being regularly
reminded.  After the comments from all
the State Government|Union Territory
Administrations are received, the matter
will be further processed.

Busting of Antiques Smuggling Gang by
Delhi Police

*344. SHRI DHARAM BIR SINHA:
SHRI D.M. PUTTE GOWDA:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that the Delhi
Police had busted an antiiques smuggling
gang on 9 February, 1982 and recovered
some idols stolen from temples;

(b) who are the persons involved in
these operations; and

(c) the particulars thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATASUB-
BATAH): (a) to (c). On 1st  February,
1982, the Special Staff of the Central Po-
lice District organised a raid and arrested
one Vidhya Sagar of Delhi when he came
to Raj Ghat to sell 3 idolsjantiques. 6
more idols/antiques were recovered from
his house and another idol was recovered
from one of his associates. A case u /8
411 IPC and 25(3) of the Antiquities &
Art Treasures Act, 1972 has been regis-
tered.

Further interrogation of the  accused
has led to the recovery of some  more
antiques in raids in Delhi, Jaipur and
village Agheri in Distt. Sawai Madhopur
(Rajasthan). Efforts are being made to
arrest 2 others involved in the theft of
antiques.
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Reservation for SC and ST in Central Ser-
vices

*346. SHRI R. N. RAKESH: Will the
Minister of HOME AFFAIRS be pleased
40 state: '

(a) whether there is a proposal to in-

crease the percentage of reservation in *

Central Services for Scheduled Castes and
Scheduled Tribes keeping in view the
proportion of their population to General
population as per latest census figures;
and :

(b) if so, when the proposal is likely to
be materialised?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN I1ASKAR): (a) and
(b). As the relevant final census figures are

still not available, there is presently no -

proposal to revise the percentage of re-
servation for Scheduled Castes and Sche-
duled Tribes.

1

Foreign Expertise for Energy Schemes

*348. SHRI R. P. GAEKWAD: Will
the Minister of SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) the detailed schemes in the Sixth
Plan for intensifying research and deve-
lopment in renewable sources of emergy
and the allotment therefor; and ’

(b) whether any foreign experts have
been invited to assist India in undertaking
these studies including those on tidal en-

. ergy?

L J

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI): (a) and (b). The
Commission for Additional Sources of
Energy has taken up an integrated and
coordinated programme of research, deve-
lopment and demonstration. The main
.objectives of the R&D programme are to
develop efficient and reliable devices and
system based on renewable energy sources,
to bring down the initial costs of -such
devices and systems and to explore newer
areas where renewable energy  sources
can contribute to national development.
The R&D projects are, being executed
ander the sponsorship of the Commission

.and medium
These include solar flatplate collectors and

in a number of research laboratories, in-
stitutions and public sector organisations.
Some important schemes to intensify R&D
in relation to specific renewable energy
sources are listed below:—

1. SOLAR ENERGY: In solar thermal
applications the main thrust has been to-
wards to development of systems for low
temperature applications.

water heating systems, solar cookers and
solar dryers. R&D efforts are continu-
ing on materials, selective coatings, ad-

~ vanced collectors and concenfrators, prime

movers, refrigeration systems, power
plants, etc. In solar photovoltaic devi-
ces, solar cells, modules, photovoltaic
pumps and other systems are being manu-
factured on a pilot plant scale. R&D
work relating to silicon and other mate-
rials, solar cell fabrication techniques, ap-
plications etc. is in progress to reduce the

cost and improve the efficiency of solar

cells. -

2. BIOENERGY: An All-India Coordi-
nated Project on Biogas is in progress
with the research work covering micro-
biology, plant design, feed material, con-
struction materials, utilisation of biogas
etc. Among the projects being im-
plemented in the bjomass area are those
relating to fask -growing species, photo-
synthetic efficiency, utilisation of bio-de-
gradable materials etc. Biomass energy
centres have been set up at Lucknow and
Madurai.  Other areas where work is
being intensified are draught animal power;
efficient utilisation of food, briquetting,
producer gas, biomass conversion and
utilisation of fuels from biomass.

- &

3. WIND "ENERGY: R&D projects on
low cost multi-blade and twin turbine
vortex low cost multi-blade and twin
turbine vortex tors are in progress. The
technology development effort is being
directed towards low and medium power
applications, materials, aerodynamics etc.

4. OTHER ENERGY SOURCES: R&D
projects already initiated cover other rene-
wable sources such as chemical sources,
geothermal energy, hydro power and
ocean energy. Projects relating to the
production and storage of hydrogen, newer



43 Written Answers

types of batteries, battery = powered
vehicles, power generation from geother-
mal energy, hydro power - applications,
ocean thermal energy comversion and tidal
power are in progress.

Rs. 40 crores have been allocated in
the Sixth Plan for the development and
demonstration of remewable sources  of
energy. This allocation will be reviewed
at the mid-term plan appraisal. Rs. 2.18
crores and Rs. 2.74 crores have been made
for investigations and studies on tidal
power development and geothermal en-
ergy respectively to be undertaken by the
Ministry of Energy.

(b) No foreign experts have been invi-
ted specifically to assist in programmes
relating to solar energy, bioenmergy and
wind energy. There are, however, joint

R&D projects with some foreign countries

which are being implemented on the
basis of mutual cooperation under the
aegis of the bilateral Science and Techno-
logy Agreements with these  countries.
These joint projects involve exchage  of
scientists, exchange of information and
exchange and testing of equipment. In
the area of tidal energy, some experts
have been invited from France by the
Ministry of Energy to assist in the plann-
ing of the investigations and in identify-
ing the broad areas and methodology for
data. collection. One foreign expert un-
der the auspices of UNDP is also expec-
ted to assist in the drilling  operations
for geothermal investigations undertaken
by the Ministry of Energy.

Shortage of Cement in the Country

*349, SHRI SONTOSH MOHAN DEV:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether it is a fact that acute shor-
tage of cement is leading the couniry to
larger dependence on imports;

(b) whether a high level committee had
made study on infrastructure causing the
bottlenecks;

(c) the production losses in the cement
plants due to shortage of power and
inadequate availability of coal;
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(d) the capacity utilisation in the ce-
ment industry during the last two years
and the reason for a depressed level in
the industry in recent months; 2

(e) whether any projection study  of
cement production by the end of the
Sixth Plan had been made; and

(f) the steps proposed to improve capa-
city utiliSation and reduce imports?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRI CHARAN-
JIT CHANANA): (a) No, Sir. Import
of cement into the country has been only
marginal and was around 10 per cent of
the indigenous production of cement.
With materialisation of additional capaci-
ties and increase in production of' cement,
it is expected that it may not be necessary
to import cement by the end of the Sixthi
Five Year Plan. -

(b) Infra-structural constraints affecting
production of cement are reviewed by
Government from time to time with a
view to removing the hottlenecks to the
extent possible.

(¢) Loss of cement production due to
inadequate availability of coal and power
during 1981; as reported by cement fac-
tories, was 8.06 lakh tonnes and 27.27
lakh tonnes respectively.

L=

(d) Capacity utilisation in cement in-
dustry during the last two years has been
as under:—

‘1980 1981
69% 74%

Imposition of p8wer cuts in major ce-
ment producing States has been mainly
responsible for Jower level of production
during the months of January and
February, 1982.

(¢) Yes, Sir. The Working Group on
Cement Industry has assessed that the pro-
duction of cement by the end of the
Sixth Plan would be of the order of 37
million tonnes per annum. '
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(f) BEvery effort is being made to make
available infrastructural inputs to  the
industry to the extent possible to improve
the capacity utilisation.

Manuafacture of Colour T. V. sets

*350. SHRI NAVIN' RAVANI:
SHRI MOHANLAL PATEL:

Will the PRIME MINISTER be pleased
-to state:

(a) whetber it is a fact that China is
going ahead with the manufacture of
colour TV sets in a long way;

(b) whether it is also a fact that India
has been hesitating and has kept the
final decision to go in for colour TV dan-
gling for too long;

(c) what are the reasons for not finalis-
ing the proposal to manufacture colour
TV set in the country;

(d) whether it is also a fact that there
is a big scope for export of colour TV
sets; and

(e) if so, when the final decision is
likely to be taken and when the colour
TV sets will be produced?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI): (a) China has started
manufacturing Colour TV sets but exact
details on capacity are not available.

(b) No decision has yet been taken to
go in for colour TV in India. @ However,
Colour TV coverage in a limited way

- will be provided for Asiad 82.

(¢) and (e). The decision to manufac-
ture colour TV sets # India will depend
upon the decision to introduce colour TV
broadcasting. !

(d) This will depend on the quality of
the colour TV sets produced in the coun-
try and how their cost of production and
prices will compare with that of the
major foreign companies already active
in the highly competitive international
market. 4
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Medical Amenities Available in ESI Hos-
pital Coimbatore (T.N.)

*351, SHRI ERA MOHAN: Will the
Minister of LABOUR be pleased to lay
a statement showing:

(a) the number of Deds, operation
theatres and such other medical amenities
available in the E.S.I. hospitals for more
than a lakh of workers in the textile mills
and other industries in Coimbatore (Tamil
Nadu):

(b) the details of arrears due from tex-
tile mills and others in Coimbatore to
the E.S.I. Corporation towards their ESI
contribution; and

(c) action taken against the defaulters?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI BHAG-
WAT JHA AZAD): (a) There are 500
beds and six operation theatres in the
ESI Hospital at Coimbatore. The in-
sured persons and their familiss are pro-
vided indoor treatment, pathological and
radiological services, specialist consulta-
tion and out-patient treatment at the hos-
pital.

(b) Upto the contribution period ended
May, 1981, the Textile Mills are in arrears
of Rs. 34,50,251.83, while the other
industries are in arrears of Rs. 34,74,365.
23.

(c) A sum of Rs. 14,42994.06 is due
from Textile Mills taken over by N.T.C,
and claims for this amount have  been
filed with the Claim Commissioner ap-
pointed under the Sick Textile Undertak-
ings (Nationalisation) Act, 1974. For
the remaining amount of Rs. 54,81,623.00
necessary certificates for recovering 1the
amount as arrears of land revenue have
been filed with the District Collector.

Location of Cable Research and Develop-
ment Institute at Rupnarayanpur

*49. DR. SARADISH ROY:
SHRI NIREN GHOSH:

Will the Minister of INDUSTRY  be
pleased to state:

(a) whether Government have decided
not to locate Cable Research and Deve-

s
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lopment Institute at Rupnarayanpur which
was recommended by the World Bank;

(b) if so, the details thereof; and

(¢) on which ground Government chang-
ed the decision?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRI CHARAN-
JIT CHANANA): (a) Government have
decided to locate the Central Cable Re-
search and Development Institute at Hy-
derabad as it has various locational ad-
vantages. There was no suggestion from
the World Bank that it should be located
at Rupnarainpur and not at Hyderabad.
It may, however, be stated that Rup-
narainpur Unit has its own regional R&D
unit attached to it.

(b) and (c). Do not arise.

Arrest of hijacker of Indian Airlines
Boeing to Lahore

3707. SHRT CHINTAMANT JENA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that the per- .

son who claimed to have engineered the
hajack of an Indian Airlines Boeing to
Lahore last September has been arrested
by the Punjab Police;

(b) .whether he is a Prominent Dal
Whalsa leader who has been an  active
worker of Dal Khalsa; and

(c) if so, the defails in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) to (c).
One Harsimran Singh, Mukh Panch of
Dal Khalsa who claims to have engineer-
ed the hijack of Indian Airlines Boeing to
Lahore in September last and is also in-
volved in several criminal cases has ‘'re-
cently been arrested by the Punjab Police.
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Setting up of Industries in Keonjhar,
Orissa

3708. SHRI HARIHAR SOREN: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether Government have taken
decision to give top priority in setting up
industries in the backward areas of vari-
ous States;

(b) if so, the total number of industries
proposed to be set up in Keonjhar, which
is a backward district of Orissa in near
future;

(c) what type of industries have been
proposed to be set up in that part of
Orissa; and

(d) the progress made so far in this re-
gard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND STEEL
AND MINES (SHRI CHARANIIT
CHANANA): (a) An important objective
of Sixth Plan is to bring about a pro-
gressive reduction in regional inequali-
ties in the place of development. Central
policies have been designed to attract in-
dustries to selected backward areas by
way of providing incentives like con-
cessional finance, investment subsidy, tax
relief etc.

(b) to (d). The Annual Plan 1982-83
proposals of the Orissa Government in-
clude a joint sector project in district
Keonjhar’ viz., Sponge Iron Project. The
project is estimated to cost Rs. 2415 lakhs.

According to the#Keonjhar District In-
dustries Centre Action Plan, a target of
establishing 468 small scale units during
a span of 4 years i.e. 1979-80 to 1982-83
has been fixed, apart from promoting
6484 artisan based units. The new in-
dustries proposed to beset up relate to
Agro Based industries, wood and forest
based Industries, chemical & allied indus-
tries, engineering and metal based indus-
tries, glass & ceramics industries, leather
industries, etc.
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The progress achieved through imple-
mentation of DIC Programme in Keonjhar
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district during 1979-80, 1980-81 is given
below:— -

Ttems

1979-80 1980-81

No. of New Units Estt.

(i) Artisars 810 ro1g
(ii) S.S.1. 105 85
Total . 915 1104
Credit Assistance provided by Financial Institutions (Rs. in lakhs) o 40-46 22,2(;‘
Additional employment generated (Nc. of persons) 2523 1961

Non-Percolation of benefits of economic
development to tribals

3709. SHRIMATI MADHURI SINGH:
Will the Minister of PLANNING be
pleased to state:

(a) whether it is a fact that the Third
Indian Geography Congress in its session
in New Delhi held in December 1981,
thave said that the benefits of economic
development had not percolated to the
tribal community and that haphazard de-
velopment has led to destablisation of
society;

(b) if so, the rcaction of Government
thereto; and

(c) the steps taken to remedy the situa-
tion?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a) to (c). The
facts regarding the observations made at
the Third Tndian Géography Congress
held in New Delhi in December, 1981 are
being collected. It is not known, at pre-
sent as o who made this observation
and on what basis.

It may, however, be mentioned that it
is not correct to say that benefits of
economic development had not percolated
to the tribal community. With a view to
accelerating the pace of the development
of the tribals, Tribal Sub-plans were laun-
ched from the Fifth Five Year Plan in the
States having concentration of  tribal
population. The Tribal Sub-plans are in
operation in 19 States/UTs (excluding tri-

bal majority States, viz., Arunachal Pra-
desh, Meghalaya, Mizoram, Nagaland,
Lakshadweep, Dadra and Nagar Haveli).

There has been a substantial step-up in
outlays for the Tribal Sub-plans. From
a level of Rs. 856 crores in the Fifth Plan
the flow from the State Plans to the Tri-
bal Sub-Plans during the Sixth Plan is
expected to be more than Rs. 3000 crores.
In addition. against a provision of Rs. 187
crores as Special Central Assistance for
implementation of Tribal Sub-plans during
the Fifth Plan, a provision of Rs. 470

crores has been made in the current Plan
period.

Shortage of Chassis in North Eastern
States

3710. DR. R. ROTHUAMA: Will the
Minister of INDUSTRY be pleased to
state:

(a) the number of Tata chassis allotted
to the States of Mizoram, Nagaland, Mani-
pur, Meghalaya, Arunachal Pradesh and
Tripura per year;

(b) how many applications so far regis-
tered are in the waiting lists in these States;
and

(¢) any proposal to increase allotment
of Tata chassis in view of severe trans-
port bottlenecks in these States?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRI CHARAN-
JIT CHANANA): (a) The number of Tat’&
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chassis supplied to the States|Union terri-
tories in question during the current fin-
ancial year as reported by the manufac-
turers (upto 20-2-82) are:

States Nas.
allotted
Mizoram . . . . 151
Nagaland . . . . 224
Manipur . P . : 203
Meghalaya ’ . . 264
Arunachal Pradesh . 2 i 199
Tripura . . . . . 328
(b) The details, as reported by the

manufacturers are;—

States Nos.

pending

deliveries
Mizoram . . . 233
Nagaland : . a ‘ 260
Manipur . . . 391
Meghalaya . . . . 268
Tripura : ‘ 4 : 1032
Arunachal Pradesh . : 112

() The manufacturers of commercial
vehicles have been advised to  accord
priority in allotment to applicants from
these States and also to further augment

" supplies.

Indian nationals sent abroad by bogus
agents

3711. SHRI NIHAL SINGH: Will the
Minister of LABOUR be pleased to state:

(a) whether it is a fact that Indian
Nationals sent abroad by bogus travel
agents have been detained by the Govern-

ment of that country;

(b) if so, the number of those persons
detained in each country who were sent
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abroad by bogus travel agents for em-
ployment purpose during 1981; and

(c) the action taken by Government to
get these persons, who are victims of
fraud, released?

THE MINISTER OF STATEIN THE
MINISTRY OF LABOUR (SHRI BHAG-
WAT JHA AZAD): (a) Indian Nationals
going abroad without complying with the
legal requirements of foreign countries
are likely to be detained by them.

(b) It is not possible to compile this.
information.

(c) It has been endeavour of Govern-
ment to help such Indian Nationals, as
and when such a case is identified or re-
ported.

Number of Indlans repatriated from West
Asian Countries

3712. SHRI D.S.A. SIVAPRAKASH-
AM: Will the Minister of LABOUR be
pleased to state:

(a) how many persons were repatriated
during the years 1980 and 1981 at Gov-
ernment expenses from West Asian coun-
tries;

(b) the details of such persons from
countries and the amount spent on that
account; and

(c) whether the amount spent by Gov-
ernment under this item has been recover-
ed from the parties concerned?

TH MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI BHAG-
WAT JHA AZAD): (a) to (c). The in-
formation is being collected from the
Indian Missions and will be laid on the
Table of the House as soon as available.

faeeh ¥ afcaga aweatsii' & f&d vt
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Iran to buy Iron ore from Kudremukh

3714. SHRI S. B. SIDNAL:

SHRI NAWAL KISHORE
SHARMA:

SHRI KRISHNA PRATAP
SINGH:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether it is a ract that Iran would
buy iron ore from Kudremukh; and

(b) "if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRI CHARAN-
JIT CHANANA): (a) and (b) According
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to the existing contract supplies of Kudre-
mukh iron ore concentrate to Iran should
have commenced from August, 1980, at
the rate of 3 million tonnes in the first year
5 million tonnes in the second year and
7.5 million tonnes annually thereafter.
However, Iran has not commenced pur-
chase of the concentrate. At this stage it
cannot be said with certainity what quantity
of concentrate Iran will purchase and when
it will start lifting it.

Performance of States in additional re-
source Mobilisation

3715. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of PLANNING.
be pleased to state:

(a) the names of the States which have
shown better performance in additional
resources mobilisation in 1981-82;

(b) what were the targets of additional
resource mobilisation fixed for those States
and the progress made by them in 1981-82;

(c) the reasons for the failure to mo-
bilise resources up to the target by the
States;

(d) the target for additional resources
mobilisation proposed to be fixed by Gov-
ernment for 1982-.83; and

(e) the details about the guidelines pro-
posed to be sent by Government to the
States have not achieved their target in
1981-82 to make efforts in 1982-83 to
show better performance in additional
resources mobilisation?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a) and (b).
The required information is placed on
the Table of the House. .

(c) Some States bhave not found it
feasible to realise the agreed targets of
additional resource mobilisation due to
their own particular circumstances.

(d) The required information will be
fornished in the Annual Plan document
(1982-83).

(e) No specific guidelines are proposed
to be sent to State Governments. However,
all States will be requested to raise maxi-
mum resources so as to maintain the fin-
ancial viability of the Plan.
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) Statement
Additional Resource Mobilisalion by Stales in 1981-82
(Rs. crores)
Estimated #
yield
States Annval from Variaticn
Plan measvres Col. 2
1981-82  under- over
Targec taken Col. 1
decided
to be
under-
taken in
1981-82%
1 2 3
1. Andhra Pradesh 15-00 40-32@ +25°'32
2. Assam 2500 9:05 - 1595
3. Bihar . 5500 50-%78 422
4. Gujarat . 40-00 122:95  -1-82-95
5. Haryana 35-38 18-53@ —16-85
6. Himachal Pradesh 5° 70 4. 67 g 03
7. Jammu & Kashmir 6-50 16-97 +10-47
8. Karnataka 25-87 25-36 —0-51
9. Kerala 2000 4-92  —15-08
10. Madhya Pradesh 27-31 53-43@ +26-12
11, Maharashtra 110° 00 127-80 J417-80
“12. Manipur 1-44 050 —o0-04
13. Meghalaya 1-50 0:46@ —1-04
14. Nagaland . 0-21 0-34 -+0-13
15. Orissa 3500 39-53  +4-53
16. Punjab 40-00 64-70 +424-70
17. Rajatsthan 71-42 54-73 —16-69
18. Sikkim 1'50 0-42 —1-08
rg. Tamil Nadu 12000 126-71@ 671
0. Tripura 014  +4o0-41
21. Uttar Pradesh 7500 57° 26 —1%- 74
22. West Bengal 40-00 24 -29 —1I5 %1
Total (STATES) 751.83 843.86* “4-g2.03

e

@Prowsmnal
*As estimated during the Annual Plan (1982-— 83) discussians.
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Export of Colour T.V,

3717. SHR1 PIUS TIRKEY: Will the
PRIME MINISTER be pleased to state:

(a) whether Government have takena
decision to start manufacturing colour
T. V.;

(b) whether it is a fact that China is
flooding world market with colour TV;
and

(c) whether the colour TV is meant for
export?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
(SHRI M. S. SANJEEVI RAO): (a) No
decision has so far been taken by Govern-
ment for introduction of colour TV broad-
casts in the country and hence no decision
has been taken so far by Government to
start manufacture of colour TV receivers.
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(b) No, Sir.

(c) Does not arise in view of reply to
(a) above.

Houses into hanned
list

Entry of big

3718. SHRI H. N. NANJE GOWDA:
SHRI RASHEED MASOQD:
PROF. AJIT KUMAR MEHTA:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether during 1981 Government
had permitted the big houses to enter into:
the banned list if the entire production was
earmarked for export;

(b) if so, the names of the industrial
units which had taken advantage of this.
relaxation and the quantum of exports that
were really effected by each and the value
of exports;

(c) whether these very firms have now
appealed to Government that they be al-
lowed to dump a part of their produce in
the domestic market and they have sugges-
ted the limit being 25 per cent; and

(b) if so, the number of firms who have
asked for this further relaxation and what
is Government’s reaction to their sugges-
tion?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND STEEL
AND MINES (SHRI CHARANIJIT CHA.
NANA): (a) In order to boost exports,
Government had announced on 31.12.80
a scheme for settingup of 100 per cent
export oriented units vide the Ministry of
Commerce Resolution No. 8[15|78-EP~
dated 31-12-80. This Resolution contains
an illustrated list of products which would"
be eligible for special facilities on the
ground of 100 per cent exports. All com-
panies including those registered under
MRTP Act are eligible to participate in-
this scheme. As the schéme is 100 per cent
export oriented, the applicability of the
banned list (i.e. reServation for small’
scale) to the scheme does not arise.
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(b) Letters of
.houses as per details:

1. M/s. Wheels India Ltd. Madras

N

3. Aegis Chemical Industries Ltd. Bombay
4. Roussel Pharmaceuticzls, Bombay.
5. Nuddea Mills Co. Ltd. Celcutta

6. Shri B.K. Modi, New Delhi

These letters of intent|permission are yet
to be converted into industrial licences and
the undertakings are yet to go into pro-
-duction.

(¢) and (d). Under the scheme for 100
per cent export oriented units, rejects upto
5 per cent or such percentage as may be
fixed by the Special Board for approving
these schemes, are allowed to be sold in
the domestic tariff area on payment of
customs duty on imported inputs and
central excise duty on ths indigenous in-
puts and also central exercise duty on
the rejects or an amount cqual to the
ageregate of such duties. There has been
no change in this condition.

‘Conversion of Hides into Industrial Raw
Materials

3719. SHRI GHULAM MOHD KHAN.
Will the Minister of INDUSTRY be pleased
to state:

(a) whether Government propose to
consider a scheme for conversion of hides
of dead animals into industrial raw mate-
rials; and

(b) if so, the details in this regard?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRI CHARANJIT
CHANANA): (a) No Sir. Hides of dead
animals like catile and buffalo are already
being used as raw material by the leather
industry, cut piece of hides are also used
-as raw material by glue industry.

(b) Does not arise.
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1981 to six MRTP

. . Wire wheels
Silicon metal
Fatty alcohols
Calforan
Jute decorative wall coverings.

Xerographic equipments &
systems. *

Changes in Trade Union Act '

3720. SHRI JITENDRA PRASAD:
Will the Minister of LABOUR be pleased
to state:

(a) whether drastic changes in the
Trade Umion Act, 1926 are contemplated;

(b) if so, the salient features thereof;
and

(c) the time by which a legislation will
be brought in the Parliament?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI DHAR-
MAVIR): (a) to (¢). Some proposals for
amendment to the Trade Union Act, 1926
are under consideration. It is hoped that
the Amending Bill will be introduced as
early as possible.

Survey Regarding Mining Lease

3721. SHRI G. Y. KRISHNAN: Will
the Minister of STEEL AND MINES be
pleased to state:

(a) whether any survey has been con-
ducted by Government regarding the pro-
portion of active mining lease but virtually
idle lease, not contributing to mineral pro-
ductions; and

(b) if so, the details in this regard?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRIMATI RAM
DULARI SINHA): (a) and (b). No
comprehensive survey as such has been
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conducted for the whole country. However,
according to information compiled by
the Indian Bureau of Mines so far in
respect of eight States of 2738 leases
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in force in these States, the Working leases
number 772 only and the balance 1966
leases are idle as on 1-1-1980. The detail
of these leases is given below:

No. of No. of No. of

State/Union Territory leasesin  working idle
force leases leases

Andhra Pradesh 1,493 333 1,160
Delhi 6 3 3
Haryana 43 10 33
Himachal Pradesh 45 18 27
Jammu & Kashmir 8 2 6
Madbya Pradesh 859 328 531
Maharasthra 282 78 204
Punjab 2 .. 2

Torar . 2738 772 1,066

Reported Crime

3722. SHRI A. K. ROY:
SHRI N. E. HORO:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the details of the crime like murder,
rape, dacoity, burglary etc. reported in
the different States in the country for the
years 1979-80 and 1981, State-wise and

year-wise;

(b) whether the crimes are on the llg
crease; and

(c) if so, the steps taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) to (c).
No details in regard to the comparative
figures of the total number of crime cases
as a whole is compiled on all-India basis
as crime is a State subject. The crime situa-
tion is, however, under constant review
and appropriate action is taken as and when
it is required in this regard.

Setting up of pig Iron Plaat in Karmataka

3723. SHRI K. MALLANNA: Will
the Minister of STEEL AND MINES be
pleased to state:

(a) whether it is a fact that India’s pig
iron plant using the revolutionary inred
process is being set up at Bellary-Hospet
in Karnataka with Swedish assistance;

(b) if so, the details regarding the assis-
tance provided by the Swedish Govern-
ment and the details regarding the agree-
ment; and

(¢) the time by when it is likely to
start functioning?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND

STEEL AND MINES (SHRI CHARAN-
JIT CHANANA): (a) No, Sir.

(b) and (c¢). Do not arise.
Registration of Bidi Workers

3724, Si—IRI VITJAY KUMAR YADAV:
Will the Minister of LABOUR be pleased
to state:

(a) whether it is a fact that no registra~
tion of the Bidi Workers has been under-
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taken by Government in the country caus-
ing great loss to them in getting benefit out
of the Bidi Workers Welfare Funds;

(b) if so, whether Government propose
to register all the Bidi Workers in the
country within specified time; and

(¢) if so, details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI DHAR-
MAVIR): (a) to (c). In so far as Bidi
establishments registered under the Fac-
tory Act are concerned, the employees in
such establishments are required to be
registered under the said Act. Inso far as
Home Workers are concerned, every em-
ployer is required to maintain an employ-
ment register containing names and parti-
culars of all home workers employed under
him, as prescribed in the Model Bidi and
Cigar-Workers  (Conditions of Employ-
ment) Rules. In addition, under the Bidi
Workers Welfare Fund Rules, 1978, em-
ployment registered of bidi workers are
required to be maintained by the local
bodies. Certificates issued by the local
bodies are also accepted for the purpose
of extending the welfare facilities to bidi
workers. Instructions have recently been
issued to the authorities concerned that re-
gistration of the workers in accordance
with the aforesaid provisions should be
completed within six months.

Legislation for protection of small
Scale Industries

3725. SHRI B. V. DESAI: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether the proposal for a com-
prehensive legislation to protect the small
scale industries has been revived by Gov-
ernment;

(b) if so, whether this proposal was
under consideration of the Union Govern-
ment for the last 10 years; and

(c) if so, by what time the final decision
in this regard is likely to be taken?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRI CHARAN-
TJIT CHANANA): (a) to (c): The pro-

MARCH 17, 1982

Written Answers 64

posal for enmacting a suitable Legislation
for the protection of small scale industries
bas been under active consideration since
the receipt of the Bhat Committee in 1972,
A Working Group has been set up by the
Standing Committee of the All India Smal}
Scale Industries Board to look at it more
closely, consider the pros and cons of such
statutory protection and update the rele-
vant data.
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Migration of Labour to Capital

3727. SHRI KRISHNA KUMAR GOM&
YAL: Will the Minister of LABOUR be’
pleased to state: ’

(a) whether it is a fact that labourers
from various parts of the country are
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persuaded to come to the Capital with the
lure of an advance payment and forced
to bake bricks on meagre and arbitrary
payment and the Inter-State Mirgrant
Labour Act is not applicable to these
helpless labourers including women and
children; and

(b) the stgps taken to help these wor-
kers? 2

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI DHAR-
MAVIR): (a) and (b). Labourers from
adjoining States come to Delhi during lean
period in search of employment and are
engaged in various jobs. They come on
their own and also through Contractors
who make advance payments. The Inter-
State Migrant Workmen (Regulation of
Emplovment and Conditions of Service)
Act, 1979, is applicable in the Union Terri-
tory of Delhi, Brick kilns are inspected
periodically by the Inspectorate Staff of
the Labour Department of Delhi Adminis-
tration under the provisions of the Cont-
ract Labour (Regulation and Abolition)
Act and the Minimum Wages Act. In the
Central sphere too Rules have been framed
unde;: the Inter-State Migrant Workmen
Act in the Union Territory of Delhi and
are applicable in respect of migrant
workmen.

Production of Electronic Watches

3728. SHRI A. C. DAS: Will the
PRIME MINISTER be pleased to state:

(a) when electronic watches are expect-
ed to be made available in the markets;

(b) the names of the public sector
undertaking units which have been given
the charge of manufacturing such electro-
nic watches: and

(c) the details thereof?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
(SHRI M. S. SANJEEVI RAO): (a) to
(¢). The names of the public sector under-
taking units manufacturing Digital Electro-
nic Watches (DEWSs) and Analogue Elec-
tronic Watches (AEWs) are given in State-
ments T & I1 respectively. Three of the
State Electronic Corporations to whom
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industrial approvals for assembly of Digi-
tal Electronic Watches have been issued,
have indicated that they will be intro-
ducing their DEWs in the market between
July 1982 and March 1983,

Statement-I

PUBLIC SECTOR UNDERTAKING
UNITS APPROVED FOR MANUFAC-
TURE OF DEWs

1.  M/Hindustan Machine Tools,
36, Cunnincham Road.
Bangalore-560052,

2. M/s. Electronics Corporation  of
Tamilnadu Limited, LLA Building,
3rd Floor, 735, Anna Salai,
Madras-600002.

3. M/s. Punjab State Electronics De-
velopment and Produtcion Corpora_
tion, Bank of India Building.
Sector-17, Chandigarh-160017.

4. M/s. West Bengal Electronics In-
dustry Development Corporation
Limited,

225-E, Acharya J.C. Bose Road,
Calcutta-700020.

5. M/s. Haryana State Industrial
Development Corporation Limited,
SCO-40-41, Sector-17-A,
Chandigarh-160017.

6. M/s. Karnataka State Electronics
Development Corporation Limited,
‘Emyln Haven', 30, Race Course
Road, Bangalore-560001.

7. M/s. Industrial Promotion and In-
vestment  Corporation of Orissa
Limited, 3A, Satyanagar,
Bhubaneswar-751007.

8. M/s. Hyderabad Allwyn Metal
Works Limited, (Watch Division),
P.B. No. 1927, Sanatnagar,
Hyderabad-500018. ‘

9. M/s. Kerala State  Electronics
Development Corporation Limited,
KELTRON House, Vellayambalam,
Trivandrum-695001.

10. Mys. Maharashtra Electronics
Corporation Limited (MEI.TRON),
Air India Building,
8th Floor,Nariman Point,
Bombay-400021.
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11. M/s. ] & IND,,
Haft Chinar, P.B. No. 26,
Srinagar, Kashmir.

12. M/s. Bihar State Electronicg _
Development Corporation Limited,
Prabhat Kunj. Patliputra Colony,

Patna-800013.

13. M/s. Uttar Pradesh Electronics
Corporation Limited,
Lucknow.

Statement—I1

PUBLIC SECTOR UNDERTAKING
UNITS MANUFACTURING ANALO-
GUE ELECTRONIC WATCHES

1. Hindustan Machine Tools Ltd.,
30, Cunningham Road,
Bangalore-560052.

2. M/s. Hyderabad Alwyn Metal
Works Limited,
P.B. No. 1927, Sanatnagar,
Hyderabad-500018.

Steel City Beautification Scheme

3729. SHRI K. PRADHANI: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether Government have under-
taken the steel city beautification scheme;

(b) if so, the name of the steel cities
which have been identified for beautifica-

tion;

(c) the name of the steel cities where
such beautification programme have been
lannched so far;

(d) which steel cities are expected to be
brought under the beautification scheme
before the end of the Sixth Plan period;

(e) whether Rourkela Steel city has
also been brought under the beautification
scheme; and

(f) if su, the progress made so far in
the implementation of the above pro-
gramme {here?
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THE MINISTER OF STATE IN THE
OF INDUSTRY AND
STEEL AND MINES (SHRI CHARAN-
JIT CHANANA): (a) to (f). No specific
proposal for beautification of steel cities
is under consideration of the Govern-
ment at present. However, while drawing
up plans for construction of townships
and implementing them attention has
always been bestowed upon the aesthetic
values and ecological needs, including
plantation of trees, provision of open space
and parks etc. Beautification of steel
townships is a continuing process.

Conversion of Organic Wastes into Pelleti-
ser Fuels

3730. SHRI ANANTHA RAMULU
MALLU: Will the Minister of SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether it is a fact that Indian
Institute of Technology, Delhi has recently
developed processes and equipment to con-
vert organic wastes into convenient pelle-
tised fuels; and

{b) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE & TECH-
NOLOGY, ELECTRONICS AND EN-
VIRONMENT AND OCEAN DEVELOP-
MENT (SHRI C. P. N. SINGH): (a) and
(b), Under a project the Department of
Chemical Engineering, IIT. Delhi bhas
developed technology for convertiing agri-
cultural and forestry  wastes into con-
venient pelletised fuels. The technology
consists basically of charring biomass to
break the fibre so that it is easier to
briquette them without resorting to high
pressure. The char is mixed with moisture
and suitable binders. The charring is car-
ried out in a horizontal retort continuously
placed over the furnace. The furnace is
initially heated by any convenient fuel
and later on gases produced from charr-
ing are recycled and burnt in the furnace.
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Contracts for Import of Coking Coal in
1980-81

3731. SHRI ARJUN SETHI: Will the
Minister of STEEL AND MINES be
Ppleased to state:

(a) the details of various contracts cn-
‘tered into for the import of coking coal
during 1980-81; and

(b) what has been the actual
port-wise, during 1980-81?

import,

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRI CHARAN-
. JIT CHANANA): (a) and (b). Steel Autho-

1ity of India Limited had entered into
contracts for import of (.56 million tonnes
of coking coal from Canada and Australia
during 1980-81. The following quanti-
ties were received during that year against
these orders:—

(in tonnes)

Port Total
Vizag 353,427
Haldia - _16,824
Paradeep 73:315
Torar. . 443,566

Conversion of P.F. into Social Security

3732, SHRI SUBASH CHANDRA
BOSE ALLURI: Will the Minister of
T.ABOUR be pleased to state:

(a) whether it is a fact that a proposal
is under consideration with the Govern-
ment to convert provident Fund into a

Social Security; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE

- MINISTRY OF LABOUR (SHRI
DHARMAVIR): (a) and (b). The Em-
ployees’ Provident Fund Scheme introduc-
ed under the Employees Provident Funds
and Miscellaneous Provisions Act, 1952 is
'one of the important Social Security
measures presently in operation. The
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.question of rationalisation of the . various

social security schemes, including Provi-
dent Fund, and replacing them, if possible,
by a comprehensive social security scheme
has been receiving attention of the Gov-
ernment but no formal proposal has yet*®
been worked out.

Crime Incidents in South Delhi

3733. SHRT VIRDHI CHANDER
JAIN: Will the Minister of HOME - AF-
FAIRS be pleased to state:

(a) whether it is a fact that during the
last six months there was considerable in-
crease in the crime incidents in South;
Delhi, specially in the Madangir Area;

(b) if so, the total number of such
incidents and the number of cases solved
by the police till date and in how many
cases the stolen property has been restor-
ed to the owners;

(¢) whether complaints regarding non-
registration of reports and inadequate de-
lay in supplying the copy of FIR by the
concerned Police Officials “have been re-
ceived by the higher authorities; and

(d) what action has so far been taken
against such defaulting Police Officials?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATASUB-
BATAH): (a) Compared to the correspon-
ding period of the last year, there has
been substantial decline in reported cri-
mes in South Delhi including the Madan-
gir area during the last six months.

(b) Out of the total 2946 cases, repor-
ted in South District during the period
Ist September, 1981 to  28th February,
1982 challans have been filed in 270 cases,
1367 are under investigation, 1254 have
been filed as untraced and 55 were not
admitted. The number of cases in whick
stolen property has been restored to the
owners is being ascertained.

(c) and (d). The information is being
collected and will be laid down on the
Table of the House.
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Declaration of Manaparai as industrially
Backward

3735. SHRI S. A. DORAI  SEBAS-
TIAN: Will the Minister of INDUSTRY
be pleased to state:

(a) whether Government of Tamil Nadu
have sent report to declare Manaparai
Taluk in Tiruchirapalli district as a most
industrially backward area; and

(b) under new 20 point Programme
to give more employment for the rural
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poor, whether Government would declare
the Manaparai Taluk as industrially most
backward area and recommend onz or
two spinning mills, one flour mill and
one Public Sector Industrial Undertaking
there?

THE MINISTER OF STATE TN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRI CHARAN-
JIT CHANANA): (a) Tiruchirapalli dis-
trict has already been identified as one of
the industrially backward districts eligible
to qualify for concessional finance from
financial institutions,

(b) During 1982-83, it is proposed to
set up one Growers' and one Weavers' Co-
operative Spinning Mill in Tamil Nadu
with a capacity of 25,000 spindles cach, in
addition, it is proposed to take up the ex-
pansion of two cxisting Weavers’ Co-
operative Spinning Mills already <actioned
during 1981-82.

Apart from the above Cooperative
Spinning Mills, BHEL has established in
Tiruchirapalli district two major units for
production of boiler equipment and auxi-
liaries and seamless steel tubes. - Besides,
a Welding Research Institute and Occupa-
tional Health Centre with UNDDP assis-
tance have been established. In fact con-
siderable investment has already taken
place in the Tiruchirapalli district in the
Central Sector and substantial outlay has
been provided in the Sixth Plan also for
the expansion and modernisation of plants
of BHEL units at Tiruchirapalli.

Tiruchirapalli District has also  been
brought under the Central sponsored Dis- *
trict Industries Programme since March,
1979.  The DIC, Tiruchirapalli has al-
ready prepared an Action Plan wherein
special emphasis has been laid on giving
more employment to the rural poor in the
small scale sector of industries.  Under
the DIC programme training is imparted
to upgrade the skills of the existing arti-
sans and the rural poor are trained in
crafts etc. to supplement their income, In-
centives in the shape of stipend, free tool
kits, subsidy for purchase of machinery as
well as construction of sheds are given to-
the trainees to settle them in industrial
pursuits,
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Manufacturing of T. V. Janata Sets.

3736. SHRI K. A. RAJAN: Will the
PRIME MINISTER be pleased to state:

(a) whether Electronic Corporation of
India is manufacturing T.V. sets valuing
Rs. 1800/-and popularly known as Janata
sets;

(b) if so, the details;

(¢) whether it is a fact that  Central
Excise Collectorate at Hyderabad is not
satisfied with the cost structure submitted
by them for approval for Encore JI model
of T.V. set; and

(d) if so, the details and reasons'?

THE DEPUTY MINISTER IN THF
DEPARTMENT OF ELECTRONICS
{SHRI M. S. SANJEEVI RAO?): (a) and
(b). Electronics Corporation of India Ltd.
(ECIL) has been manufacturing Janata
sets over the period July 1978 to March
1981, as part of its total range of TV
sets. However, ECIL has temporarily
suspended the manufacture of this model.

{¢) and (d). The matter is under consi-
deration.

Representations Received Against Pending
cases of D.M.C.

3737. SHR1 SOMIIBHAT DAMOR:
Will fthe Minister of HOME AFFAIRS
be pleased to state:

(a) how many of the pending cases un-
der Scction 126 of the Delhi Municipal
Corporation Act against which Govern-
' ment and the Municipal Corporation of
Delhi have received representations were
finally disposed of upto December, 1981.

(b) how much time the Municipal Cor-
poration propose to take in disposing of
the remaining cases;

(c) what arc the reasons for slow dis-
posal of pending cases of Section 126
-of the Delhi Municipal Corporation Act
by the Corporation; and

(d) the reasons why the Municipal Cor-
‘poration is particularly slow in disposing
of pending cases of Section 126 for the
Years 1975 to 19777
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATASUB-
BAIAH): (a) The Municipal Corporation
of Delhi has reported that during  the
period from 1.4-1981 to December, 1981,
cases disposed of under section 126 of
the Delhi Municipal Corporation  Act,
1957 are 13314 out of the total pendency
of about 88,000 as on 1-4-1981.

(b) The assessment of such cases is a
quasi-judicial matter which has to be done
in accordance with the procedure prescri-
bed by law and hence no time limit can
be laid down for disposal of the -cmaining
cases.

(c) and (d). Accorfing to the Corpora-
tion, the pace of disposal of cases under
section 126 cannot be considered to  be
slow, The disposal of cases is not with,
reference to the year of assessinent. How-
ever, eflorts are being made to achieve
Requirement of Coking coal for Stcel Plants

3738. SHRI LAKSHMAN MALLICK:
SHRT B. V. DESAT:
SHRI JAGDISH TYTLER:

Will the Minister of STEEL and
MINES be pleased to state:

(a) the total requirement of coking coal
of different steel plants of the country;

(b) whether it is a fact that the due to
the non-availability of coking coal as per
the requirement and the sharp deteriora-
tion of quality of the coking coal supplied
in 1981-82 have upset the steel output;

(c) if so, the programme proposed to
be undertaken by his Ministry to get cok-
ing coal according to the demand of each
steel plant and also to get good quality
coal in 1982-83; and

(d) the details thereof?

THE MINISTER OF STATE IN THE
INDUSTRY AND
STEEL. AND MINES (SHRI CHARAN-
JIT CHANANA): (a) The coking coal re-
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quirements of the six integrated  steel
plants in 1981-82 is 16.5 million tonnes,
at an average ash content of 19 per cent,

(b) during part of the vyear, cova! sup-
plies did not match the consumption with
the result that stock with the steel plants
got depleted to low levels. Recently
there has been increase in the rate  of
supply and stocks have been built up. The
quality of coal has, however, been below
the standard norms.  This, no doubt, had
some effect on production and reduced out-
put to some cxtent,

(c) and (d). In the year 19382-83. ihe
requirement of cokiag ccal for the six
integrated steel plants will be around 18.4
million tonnes at aa asii content of 19.5
per cent. Availability of about 16.9 million
tonnes has been indicated from indigenous
_ sources and another 1.2 to 1.6 million
tonnes are expected {o be imported. The
Department of Coal have undertaken sev-
eral measures to improve thz quaiity of
washed coal supplied to steel plants, such
as, ensuring better quality of raw coal feed
to washeries, improving the operation of
Dugda 1 and I washeries, commissioning
of new washeries etc.

Promotion of Section Officers to Grade
I of Central Secretariat Services

3739. SHRTI RAMAYAN RAI: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that directly re-
cruited Section Officers become eligible for
promotion to Grade I of CSS in about
6 years from the vyear of examination,
while the other categories of Section Offi-

cers take 10 to 15 years.

(b) the reasons why Government have
fixed two different eligibility conditions
with reference to number of year of service
i.e. one for the directly recruited Section
Officers and the other for the remaining
Categories of Section Officers; and

(c) what action Government Ppropose
to take to bring uniformity in the number
of years of qualifying service for promo-
tion to 'Grade I of CSS?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENTRY
AFFAIRS (SHRI P. VENKATASUBBAI-
AH): (a) and (b). In accordance with
rule 12 (2) of the CSS Rules, 1962, the
vacancies in Grade I are filled by Promo-
tion of permanent officers of the Section:
Officers’ Grade who have rendered not
less than eight years approved services in
the grade:

Provided that if any person appointed’
to the Section Officers’ grade is considered’
for promotion to Grade T all his seniors
with not less than six years approved
service 'in the grade shall also be consi-
dered. However, this condition of six years
service shall not apply in the case of
officers belonging to Scheduled Castes/
Tribes.

(¢) In view of the reply to parts (a)
and (b) above, question does not arise.

Promotional Avenues for Assistant Lib-
rarian in Ministry of Home Affairs

3740. SHRT SURAJ BHAN: Will the
Minister of HOME AFFAIRS be pleased
to refer to the reply given to Unstarred
Question No. 494 on 24 February, 1982
regarding promotional avenues for Assis~
tant Librarian in Ministry of Home Affairs.
and state:

(a) number of posts of Librarian and’
other higher posts in Home Ministry Lib-
rary;

Mb) details regarding duties and res-
ponsibilities of Librarians in Home Minis-
try Library before and after ungradation
of pay scales for the post as recommended’
by the staff inspection unit;

(c¢) whether there has been a coOrres-
ponding increase in the responsibilities of
Assistant Librarian and other Technical
Staff in the Library;

(d) if not, the reasons therefor; and
(e) whether there are any rules barring

introduction of Selection Grade etc. for
isolated post if so, the details thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a)
There is only one post of Librarian and
thzre is no other post higher than that of
Librarian in the Home Ministry Library.

(b) The Librarian is overall in-charge
of the Library and is responsible for its
efficient  functioning regarding procure-
ment of books and publications, issue and
distribution of books and periodicals, phy-
sical verificaion, payment of bills, docu-
mentation and other services rendered by
the Liorary. The increass in the pay scale
of the post of the Librarian was recom-
mended by the S‘aff Inspection Unit taking
into account the magnitude of the respon-
sibilitizs of the post.

(c) and (d). The Staff TInspection
Unit did not recommend any increase in
the pay scale of the post of Assistant
Librarian and other technical staff in the
Library. The  Ministry of Finance have
also not accepted the view that there has
been an increase in the responsibilities of
thase posts of a magnitude so as to justify
any increase in the pay scale.

{e) Th=2 rules in force at present do not
envisage the  introduction of a Selection
Grade for an isolated post.

Retirement Policy for CSIR Staff

3741. SHRI NAND KISHORE SHAR-
MA: Will the Minister of SCIENCE
AND TECHNOLOGY be pleased to
statc:

(a) whether it is a fact that as per
general policy of CSIR all scientific and

technical staff including the draftmen’

retire at the age of 60 years and will
get assesment w.ef. I February, 1981;

(b) if so, the reason why only the
draftsmen are being singled out and are
not getting their pay scales as per IIl Pay
Commission as_acepted by other Govern-
ment offices; and

(¢) the action being taken on the re-
presentation by the affected class?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SCIENCE AND
TECHNOLOGY, ELECTRONICS AND
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ENVIRENMENT AND OCEAN DE-
PARTMENT (SHRI C. P. N. SINGH):
(a) Yes, Sir.

(b) Draughtsmen working under CSIR
were given the pay scales in conformity
with the recommendations of the II1 Pay
Commission w.e.f. 1-1-1973.

(c) Does not arise.

Recruitment of Instructors by Grith Kal-
yan Kendra Ncw Delhi

3742. SHRI CHANDRADEO PRASAD
VERMA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Grih Kalyan Kemka,
Mahadev Road, New Delhi recruits Ins-
truc'ors (Teachers) proficient in the Trade
of Cutting and Tailoring for posting them
at their various Training Centres in Delhi;

(b) if so, number thereof recruited
from January, 1981 to date; and

(¢) the criteria and method. being adop-
ted in the course of such recruitment?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) Yes,
Sir.

(b) Two; one of them was appointed
on a purely temporary basis for three
months from 19-5-81 to 18-8-81 for con-
ducting special classes. The other teacher
who was also appointed on a purely tem-
porary basis against an existing vacancy
is still continuing in service on the base
of appointments which are being renewed
after regular intervals.

(c) The scheme of employment in the
Grih Kalyan Kendra including those of
Craft Teachers aims at providing em-
ployment to the dependents of Govern-
ment servants who possess th e minimum
required vocational qualifications on the
basis of their financial needs without any
entry test or examinations. The inten-
tion is not so much to provide them with
a regular career but only to help needy
dependents or relatives of Jlow paid
Govt. - Servants to gain some skill
and experience and to improve their
career prospects elsewhere.
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Central Government Industrial Tribunal

3743. SHRI HIRALAL R. PARMAR:
Will the Minister of LABOUR be pleased
1o state:

(a) whether there is no body to look
after the Central Government Industrial
Tribunal after the transfer of the Presiding
Officer from there; and

(b) the reasons therefor and the time
by which the post will be filied up?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
DHARAMVIR): (a) and (b). It is pre-
sumed that the question refers to Central
@Government Industrial Tribunal, New
Delhi. Consequent on the reversion of Shri
Mahesh Chandra, Presiding Officer, Cen-
tral Government Industrial Tribunal-cum-
Labour Court, New Delhi to his parent
Department, the post of the Presiding
Officer has been lying vacant since 5th
January, 1982. The post is expected to be
filled up shortly.

Collection of Royalty by NRDC for
Rendering Know-how Services

3744. SHRI VISHWANATH SHARMA.
Wil the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) the names of Indian firms given
know-how by NRDC, New Delhi for
manufacturing TV deflection components;

{(b) whether these firms have paid any
premium and signed agreement for pur-
chase of know how; if so, are they re-
quired to pay any regular royalty to
NRDC;

(c) the names of firms who have gone
and who have not gone into production
and the reasons for their not utilizing to
know-how;

(d) ‘whether any firm complained about
the know-how being defective and have
stopped paying royalty; if so, names of
such firmy and steps being taken by NRDC
to collect royalty; and

(e) whliether Winding Machines made by
some of the licences as per NRDC desi-
gns/know.how are not being used by them
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due to defective design and Government
have allowed them to import; whether
NRDC is compensating the licensees and
refunding royalty so collected; if not, the
reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SCIENCE & TECH-
NOLOGY, ELECTRONICS AND EN-
VIRONMENT AND OCEAN DEVELOP-
MENT (SHRI C. P. N. SINGH): (a)
The know-how for the manufacture of

. T. V. deflection components given by

NRDC to the firms are:—

1. Mijs. Electronics & T.V. Compo-
nents, Delhi.

2. M|s. The Scientific Instruments Co.
1.td., Allahabad.

3. M]s. Special Steel Co. of India,
New Delhi.

4, Ms. Jai Electronics Raipur.

5. M|s. V. V. Rama Rao & Co,
Hyderabad.

6. M|s. Sumati Electronics & Electri-
cals, Meerut.

7. M|s. Simplex Electronics, Ahme-
dabad.

8. M|s. Veeco Pvt. Ltd., Kerala.
9. Mls. Matto Enterprises, Srinagar.
(b) Yes, Sir.

(c) to (e). The Winding Machines Tech-
nology was licensed by NRDC as develop-
ed at CEERI, Pilani for mannual and
semi-automatic machine. There was no
apparent defect in design. However, some
parties who were not licensees of the Cor-
poration imported Winding Machines. The
product produced with these machines
was cheaper than those produced by ma-
nual machines as bulk production could
be adopted. In  order to cope with this
some .of the licences of the Corporation
also have imported Winding Machines.
The question of refunding the premium
and royalty collected does not arise.

M|s. V. V. Rama Rao & Co., Hyderabad,
M /s Sumati Electronics and Electricals,
Meerut and M]s. Simplex Electronics,
Ahmedabad had gone into production.



81 Written Answers

M|s. The Scientific Instruments Co. Ltd.,
Allahabad and M|s. Veeco Pvt. Ltd., Ke-
rala are hoping to go into production. The
others have not go into production for
different  reasons like the party having
started manufacturing other items, not
obtaining licences in the areas they de-
sired or not being able to proceed beyond
trial production stage.

Arbitration proceedings are in pro-
gress to recover royalty from M/s Sumati
Electronics and Mls. Rama Rao & Co.
Legal Notice has also been served on
M/s. Simplex Ylectronics, Ahmedabad.

China’s Offer to Sell Enriched Uranium to
Third Countries.

3745. SHRI R. L. BHATIA: Will the

PRIME MINISTER be pleased o state:

(a) whether China has offered to scll
its enriched uranium and heavy water to
third countries through Japanese trading

_houses;

(b) if so, whether India has also got
any such offer; and

(c) Government's reaction thereto?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI): (a) to (¢). Govera.
ment of India have seen a Japanese report
on the subject. Exploratory enquries of this
nature are frequently received from many
Trading Houses including those from Ja-
pan, but they have not been acted upon.

Promotion of IDCs to UDCs in Ministry

of Home Affairs

3746. SHRI M. ARUNACHALAM:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) how many Lower Division Clerks
have been promoted as on 7 April, 1980
to the post of Upper Division Clerks in the
Ministry of Home Affairs consequent up-
on increase of ratio of IL.DCs and UDCS;

(b) how many LDCs were working in
the ex-cadre posts at the time of their
promotion to the post of UDCs;
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(c) how many promotees working in
the ex-cadre posts have been granted pro-
forma promotion under next below rules;

(d) whether any discrimination has been
done with the promotees in granting the
proforma promotion, viz. giving proforma
promotion to juniors and seniors leaving
few promotees in between; and

(e) if so, whether such action is in
consonance with extant rules/orders »n
the subject?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) 215

(b) 29

(c) 28 persons have been granted pFo-
forma  promotion under “Next Below
Rule”. The remaining one person was not
granted the benefit as he did not apply
for it.

(d) No, Sir.

(e) Does not arise.

sfaafera wammel w1 gEt § faeg
Lir ARSI 3 B ic 1
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West Bengal Aupnual Plan

3748. SHRI M. V. CHANDRASHE-
KARA MURTHY: Will the Minister of
PLANNING be pleased to state:

(a) whether during the month of Janu-
ary, 1982 the Chief Minister of West
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Bengal met the Planning Minister and
had discussions over the Annual Plan
for West Bengal; and

(b) if so, the result thereof?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a) and (b). The
discussions with the West Bengal Gov-
ernment were held, but in the absence of
the requisite information from the State
Government regarding expenditure/State’s
resources and at the request of the State
Government, the discussions were postpon-
ed.

Gantry Cranes for Container Handling

3749. SHRI E. K. IMBICHIBAVA:
SHRI SUDHIR KUMAR GIRI:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether the country is capable of
n"lllnllfiil'llll'ill' "._'il"lli'}’ crancs wnich are
used in container handling: and

(b) if so, details of the units where such
cranes are manufactured with details of
capacity and other aspects of the industry?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND STEEL
AND MINES (SHRI CHARANIIT
CHANANA): (a) Yes, Sir.

(b) Major manufacturers of container
handling cranes in the country are Jessop
& Co. Ltd. and Braithwaite & Co. Ltd.
Both the companies manufacture various
types of cranes like gantry, floating, tower,
EOT etc. Lincensed annual capacities of
Jessop & Braithwaite for’all thzse types
of cranes are 7000 tonnes and 7700 ton-
nes respectively.

Criterin (or distribution of Central
Assistance

3750. SHRI RASA BEHARI BEHRA:
Will the Minister of PLANNING be pleas-
ed to state:

(a) whether Government of Orissa have
urged upon Central Government that
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while distributing Central Assistance, due
weightage should be given not merely to
spill over of continuing major irrigation
and power projects but also to backward-
ness of the State in irrigation; and

(b) if so, the reaction of the Central
Government thereto?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a) Yes, sir.
The Chief Minister of Orissa made
this suggestion in the meeting of the
National Developmenit Council held
in February, 1981

(b) After taking into account the views
expressed by the Chief Ministers of diffe-
rent States, the National Development
Council at its meeting held in August, 1980
decided to drop the criteria of allocating
10 per cent of the Central Assistance to
non-special category States on the basis
of continuing irrigation and power projects
as stipulated in the Gadgil Formula as
originally formulated. The Council fur-
ther decided to allocate 20 per cent of
the Central assistance to non-spacial cate-
gory States whose per capita income was
below the national average, instead of
10 per cent allocated earlier. The N.D.C. at
its meecting held in Februmy, 1981 ap-
proved the Sixth Plan outlavs for different
States which had been fixed on the basis
of agreed estimates of State's own resour-
ces and the Central assistance allocated to
them on the basis of Modified Gadgil
Formula, '

Effective catalyst to spesd up progressing
of ethyl alcohol

DR. KRUPASINDHU BHOI: Will the
Minister of SCIENCE AND TLECHNO-
LOGY be pleased to state:

(a) whether an TIndian student of the
Qil and Chemistry Institute in Azerbaid-
zhan has developed an effective catalyst
to speed up the progressing of ethyl
alcohol;

(b) whether the discovery hold out
good promise for Indian Indusiry as ethyl
alcohol used in the chemical and textile
industries is available in plenty in India
as a by product of sugar mills; and

.
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(c) if so, the steps taken to acquire the:
technology for use in India?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE & TECH-
NOLOGY, "ELECTRONMICS AND EN-
VIRONMENT AND QCEAN DEVELO!-
MENT (SHRI C.P.N. SINGH): (a) to (c).
An Indian research worker at Qil Tech-
nology Institute, Baku has reported deve-
lopment of a catalyst to speed up the pro-
cessing of ethyl alcohol. Potentially this
could be of interest to the alcoho! pro-
duction industry in India. Through the
Science Counsellor of our Embassy in
Moscow, the Department of Science and
Technology is in touch with the concern-
ed scientist to get the relevant details.

fafwe feww & ‘mrigay’ afasl & e
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‘News-item “IAS officers aliens in Kashmir”

3753. SHRI HARINATHA
SHRI PIUS TIRKEY:

MISRA:

"Will the Minister of HOME AFFAIRS
"be pleased to state:

(a) whether Government's attention has
‘been drawn to the news-item under the
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caption “IAS officers aliens in Kashmir™
published in ‘Indian Express’ dated 31st
January, 1982; ’ ;

(b) if so, whether it is a fact that an
important reason for resentment among
IAS, IPS, and IFS officers who are from
outside the State, is that they are denied
the rights enjoyed by the Stale subjects;

{¢) whether they cannot acquire mmmo-
vable property in the State, their wurds
are not assured admission to professional
institutions in the Staie and there are no
employment opportunitics  for their de-
pendents;

(d) whether any suzh officers served the
State and on superannuation had to go
back to their native places as strangers;
and

(e) if the answer to part (b), fc) and (d)
be in the affirmative, the steps taken or
proposed to be taxen to remedy the situa-
tion, if th® answer he in the negative, what
is the actual position?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFrFAIRS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATASUB-
BATAH): (a) Yes, Sir.

(b) and (c). The term “Permanent Resi-
dents” of the State of Jammu and Kash-
mir is defined in the Constitution of
Jammu and Kashniir. The permanent re-
sidents enjoy certain rights and privileges,
like acquisition of immovable property in
the State, getting employment under the
State Government, etc., which are not
available to non-permanent residents. This
being the constitutional position, ths offi-
cers of All India Services allotted to
Jammu and Kashmir State and who are
not permanent residenis of the Stale nle
not entitled to the same rights and pri-
vileges as are enjoyed by the permanent
resident,

(d) No cfficer borne nn the cadres of
the Indian Administrative Service, Indian
Police Service or JInd'an Forest Service
of Jammu and Kashmir, who is not a
permanent resident of the State, has so
fur retired from service om superannua-
tion.

-~

(e) Does not arise.
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News captioned ‘Left out in cold

3754. SHRI INDRAJI[ GUPTA: Will

the PRIME MINISTER be pleased to -

state:

(a) whether her aftention has been
drawn to a news-item appeared in Indian
Express dated 6 February, 1982 caption-
ed ‘Left out in cold’ mentioning the un-
happiness of an experienced scientisl’s not
being considered for inclusion in the An-
tarctica expedition; and

(b) if so, the detoils thereof and re-
action of Government thereto?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ELECTRONICS AND
ENVIRONMENT AND OCEAN DEVE-
LOPMENT (SHRI <. . N. SINGH): (a)
Yes.

(b) The scientist being on leave it has
not been possible (o verify the statement
attributed to him.

Indian brain drain

3755. SHRI CHIRANIILAL SHARMA:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether it is a fact that number
of qualified and intellectual Jndians -who
go abroad is on increase day by day; and

(b) if so, steps taken to prevent the

Indian brain from going abroad?
-

THE MINISTER OF STATE !N THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY. ELECTRONICTS AND
ENVIRONMENT AND QCFAN DEVE-
LOPMENT (SHRI <. 2. N. SINGH): (a)
Government is awarc that some of the
country’s scientific and techuical personnel
go abroad. No precise information is avail-
able regarding the cxact number of such
persons. However, the Council of S.icnti-
fic and Tndustrial Research maintains an
Indian Abroad Register for enrolling per-
sons engaged in study|training|research]|
employment. The registration is voluntary
and as on 1st January. 1982, the number
of Indian scientists, fechnologists, engineers
and medical personnel registered under
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this scheme was 22,467. Of thzm, 10,830
have reported that they have returned to
India. '

(b) A number of measures have been
taken by the Government to help Lkeep
the existing scientific talent within the
country. Some of these are:-—

(1) The Scientists’ ?ool scheme opera-
ted by CSIR provides temporary place-
ment to scientists, technologists, doctors
etc. with high academic achievment
while they are looking for permanent
employment.

2. Scientists, engineers and technolo-
gists are encouraged to set up their own
enterprises. The public sector banks pro-
vide the total capital needed for suck
ventures.

3. Industrial cooperatives formed hy
scientists, engineers, technologists etc,
with specific projects in view would be
entitled to a Government contribution
to the equity capital to the extent of
three time the capital subscribed by
the partners. In addition, State Govern-
ments also provide facilities like infras-
tructure, rent subsidy in the deserving
caser, incentives like exempiion for  a
period from Sales Tax, Octroi, electri-
city duty etc.

4. Total outlay on S&T during the
Sixth Plan amounts to Rs. 3367 crores
(Pian and Noa Plan) as compaced  to
Rs. 809 crores for the period 19-4-75
to 1978-79. The increased allocation is
expected to generate greater employment
opportunities for S&T personnel.

5. The Sixth Five Year Plan envisages
Several measures such as mtensificatien
of research in high priority areas, for-
mation of a rural crops of younz pro-
fessionals, schemes for S&T for weaker
senior, special programmes for women
and young scientists, utilisation of ex-
pertise in professional and scientific
bodies, setting up of State Councils for
S&T and Information System for S&T.

6. Research Fellowships/Associations
are offered by the CSIR, UGC, ICMR

etc.

7. Research Schemes in Universities
and other institutions are financed by
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different agencies and thus  generate
cinployment and suitable saiisfyine op-
portunities for scientific work.

8. The scheme of supernumeraty posts
is in operation in some of the depart-
renis for quick absorption of  highly
qualified scientists and techuologists

9. Science Advisory Commilitee ‘o the
Cabinet has looked into the question of

employment and manpower  planning
amongst scientific personnel. On the
basis of its recommendations the Gov-

ernment has set up a National Science
and Technology Enterpreneurship Deve-
lopment Board as an institutional rnecha-
nism to promote gainful sclf-employ-
ment in the country with the help of
institutional finance. A directive has also
soen issued o all the scientific depart-
ments to fill up the existing vacancies.

Amount paid to Central Government
employees on LTC

3756. SHRI R. R. BHOLE: Will the
Minister of HOME AFFAIRS be pleased
to state: :

(a) the amount paid by Central Gov-
rnment to its employees by way of L.T.C.
during the last block year 1978—81;

(b) the number of employees who pre-

ferred to travel on L.T.C. by private
buses; and

(¢) the number of cases detected by
Government for produeing false receipts

for L.T.C. advance?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATASIIB-
BAIAH): (a) to (c). L.T.C. claims of indi-
vidual Government servants are considered

h by the appropriate Controlling Authorities

in various Central Government  offices
located throughout the country. If there
is any false claim, it is open to them to
take suitable action against the Govern-
ment servants concerned. In the circum-
stances, information .is regard to these
matters is neither available nor maintain-
ed centrally.
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Annual Plans set for Jammu and Kashmir

3758. SHRI GHULAM RASOOL
KOCHAK: Will the Minister of PLANN-
ING be pleased to state:

(a) whether the State Government of
Yammu and Kashmir has pointed out to
the Union Government that Annua)
Plans set for Jammu and Kashmir during
1982-83 are not sufficient to meet the
minimum needs of the State;

(b) if so, whether Jammu and Kashmir
State is the only State where over-drafts
have not becn registered;

(c¢) whether Jammu and Kashmir Gov-
ernment feels that suflicient funds have
not been allotted to the State during the
last financial year 1981-82;

(d) whether in view of the States com-
plaint, Government have agreed to pro-
vide more funds to the State during the
next financial vear; and

(e) if so, to what extent?

- THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a) No, Sir.

(b) Jammu and Kashmir does not
bank with Reserve Bank of India and
hence the question of their registering
any overdraft does not arise.

(¢) No, Sir. The Annual Plan outlay
for 1981.82 was raised from Rs. 160
crores to Rs. 165 crores to meet the
essential requirements of few on-going
projects.

- (d and (e). Do not arise.
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»
News item captioned “Crime thrives .as
protection”

3759. SHRI SHEO SHARAN
VERMA:

SHR1 BAPUSAHEB PARULE-
KAR:

DR. A. U. AZML:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government's attention has
been drawn to the news item captioned
“Crime thrives on protection” and ‘Drive
to trace proclaimed offenders’ appearing
in the Times of India of 5 and 10 Feb-
ruary, 1982 highlighting (i) meeting with
senior officers to protest against protec-
tion to notorious criminals and involving
innocent persons in their places: (ii) pay-
ment of Rs. 5§ lakh per month for the
protection of underworld  bosses;  (iii)
failure to arrest 3500 proclaimed offen-
ders by the police; (iv) dressing down of
a sub-inspector by a senior police officer
on the hauling and catching of a noto-
rious charas dealer in July, 1980; (v)
stricter control over police officers spe-
cially those posted in important field;

(b) if so. the reaction of Government
thereto; and

(c) the action taken, with details there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATASUB-
BATAH): (a) Yes, Sir.

(b) and (c). The Delhi Administration
is looking into the matter contained in
the Press report.

Faquir Chand Committee report on
E.P.F.

3760. SHRI RAJESH KUMAR
SINGH: Will the Minister of LABOUR
be pleased to state:

(a) whether it is a fact that the recom-
mendations made by Faquir Chand Com-
mittee, set up by Government in 1979
have not been implemented so far in
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the case of PF employees though the
recommendations beneficial to the officers
have been implemented; and

(b) if so, the reasons for delay in the
implementation of the recommendations
pertaining to the P.F. employees and
the steps contemplated by Government
to implement the recommendation giving
them benefits from the date as in the
case of officers?

THE DEPUTY MINISTER IN THE
MINISTRY OF ILLABOUR (SHRI DHA-
RMAVIR): (a) and (b). There are al-
together 131 recommendations in the
Faquir Chand Committee report. Of
these, decision has been taken in res-
pect of 74 recommendations including
the following major ones:—

Pavment of Bonus:

It has been decided to pay Productivity
Linked Bonus to the employees of the
organisation and a scheme is being drawn
up. In the meantime the employees have
been paid ad hoc bonus for the year
1979-80 and 1980-81 for 15 days and
10 days respectively.

Encashment of leave:

The employees have been allowed to
encash earned leave uplo a maximum
of I month at a time in a period of two
years.

Washing allowance:

Rate of washing allowance has been
enhanced from Rs. 3/- to Rs. 6/- p.m.

House Rent Allowance:

It has been decided to pay House Rent
Allowance to employees in Hyderabad at
the same rate as applicable to other ‘A’
class cities.

Special pay to Upper Division Clerks:

It has also been decided to grant spe-
cial pay of Rs. 35/- p.m. to 10 per cent
of the Upper Division Clerks working in
the Regional Offices.

Besides, a large number of recommen-
dations of administrative  nature have
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been approved. The other recommenda-
tions with financial implications relating
mainly to revision of scales of pay are
under examination in consultation with
the Ministiry of Finance. '

Migration of people from Eastern U.P.

3761. DR. A. U. AZMI:

SHRI  RAINATH
SHASTRI:

Will the Minister of LABOUR be
pleased to state:

SONKAR

(a) whether Government are aware that
large number of people from Eastern
Uttar Pradesh have migrated to Delhi and
other metropolitan cities in search  of
employment;

(b) if so, whether Government are not
giving serious consideration to locate some
bigger size industries there in the public
sector to help check the rise in popula-
tion in big cities; and

(c) if so, the details thereof and if
not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
DHARMAVIR): (a) Yes, Sir. It is a
general phenomenon that the  labourers
migrate during lean period from rural
areas to the cities in search of employ-
ment.

(b) and (c). The Ministrv of Industry
have no proposal af present to set up any
new Public Sector Undertaking under the
Department of Heavy Industry in Eastern
Uttar Pradesh during the VIth Plan, 1980-
8s. FLocation of Public Sector Under-
takings is decided by the Government on
techo-economic consideration.

Requirement of cement for West Bengal

3762. SHRT MUKUNDA MANDAL:
Will the Minister of INDUSTRY - be
plcased to state:

(a) the minimum requirement of  ce-
ment for West Bengal per quarter;

(b) the allocation and actual supply of
cement per quarter since 1980;
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(c) the per capita consumption of ee
ment allowed for different Statesa: and

(d) the all India average?

THE MINISTER -OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRI CHARAN.
JIT CHANANA): (a) The State Govern-
ment of West Bengal had indicated that

Written Answers g8

their requirement of cement is 5 lakh
tonnes per quarter.

(b) A statement in'dicating allocations
aid_despatches of cement to West Bengal
quarter-wijge js attached (Annexure-I).

(c) and (d). A ctatement indicating
State-wise per capita wgnsumption of ce-
ment during 1981 and théwy India average
for 1980 is attached at Anneape.yy.

Statement—I
Despatch 10 West Bengal during 1980 amd 1981

Allocation State quota
inclusive of Despatches

Year
Adhoc- (In ’000
allocation tonnes)
1980
Qr. 1 286-0 237-9
Qr. II 298-0 a245-1
Qr. III 3003 2465
Qr. IV e11-g 3101
TotaL . . 1195-6 1039° 0
1981
Qr. I 3156 247-4
Qr. II 3243 262-4
Qr.III . . . . . o 313-3 265 -6
Qr. IV 3603 3135
ToTAL . 1313°5 10889
Qr. I/82 3573 150:6
upto 15-2-82

Total desptaches to West Bengal State during 1981-.

Central Gategory

State Category

ToOTAL

325 lakh tonnes

10+ 89 lakhs tonnes

i4- 14 lakh tonnes
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STATE-WISE PRODUCTION AND PER &Am’d CONSUMPTION OF CEMENT DURING
1930

Sl Region/State

Consump-  Per Capita
“No. tion (In Cunsump-
; ‘000 tonnes) tion 1980
I 2 3 4
NORTAH

1. Chandigrah / 100 177-50

2. Delhi 767 127-16

3. Haryana 588 46 41

4. Himachal Pradesh 108 25-80

5. Jammu & Kashmir . 218 37-04

6. Punjab . 736 44 64

7. Rajasthan 617 18-39

8. Uttar Pradegh’ 1785 16:29

TOTAL 4919 26-03

EAST

1. Arunachal Pradesh . 22 36-45

2. Assam 323 16-16

3. Bihar 1110 16-09

4. Manipur 34 23-19

5. Meghalaya 55 4211

6. Mizoram 17 3484

7. Nagaland 48 63:32

8. Orissa 450 16-35

9. Sikkim . . 34 108- 63

10. Tripura. 22 10- 44

11. West Bengal 1367 24-14

TOTAL 3483 19-33
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1 2 3 4
WEST
' 1. Dadra Naga: Haveli 8 7843
2. Goa Daman & Diy 125 102-29
3. Gujarat . 1669 50- 49
4. Madhya Pradesh 1059 19-89
Maharashtra . 2368 38-20
TOTAL 5229 34-95
SOUTH S
1. Andaman & Nicobar 24 125-00
2. Andhra Pradesh 1859 35-18
Karnataka . . 1104 30-17
4. Kerala 1058 40-34
5. Lakshdweep 2 50-00
6. Pondicherry 48 80- 54
7. Tamil Nadu - 1713 35-76
TOTAL 5807~ 35-32
All India Average 19438 2845

Apgencies to prevent water Pollution im
Rivers

3763. SHRI C. PALANIAPPAN: Will
the PRIME MINISTER be pleased to state:
LOPMENT (SHRI C. P. N. SINGH): The
be pleased to state:

THE MINISTER OF STATE IN THE
DEPARTMENT OF SCIENCE AND
TECHNOLOGY, ELECTRONICS AND
ENVIRONMENT AND OCEAN DEVE-
LOPMENT SHRI C.P.N. SINGH): The
Central and State Boards set up under the
Water (Prevention and Control of Pollu-

tion) Act, 1974 and several Departments, .

agencies and local bodies, both in the
State as well as in the Central Govern-
ment, are responsibile for the prevention
and control of water pollution.

“Monitoring of D.C.M. Chemicals for
Pollution”

3764. SHRI RAJNATH SONKAR
SHASTRI: Will the PRIME MINISTER
be pleased to state:

(a) the details of the stack monitoring of
DCM Chemicals carried out by the Cen-
tral Board for the Prevention and Control
of Water Pollution; and

(b) the salient reasons for showing lenie-
ncy to big industrial houses in polluting
the environment?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SCIENCE AND
TECHNOLOGY, ELECTRONICS .AND
ENVIRONMENT AND OCEAN DEVE-
LOPMENT (SHRI C. P. N. SINGH): (a)
The Central Board for the Prevention and
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Control of Water Pollution has not car-
ried out the Stack monitoring of DCM
Chemicals.

(o) to woon as (lIE preliminaly action for
the implementation of the provisions of
the Air(P&CP) Act, 1981 is finalised,
suitable action will be taken by the Cen-
tral Board for the Prevention and Control

of Water Pollution against the polluting
industries.

Tollet Soap

3765. SHRI KAMLA MISHRA
MADHUKAR: Will the Minister of IN-
DUSTRY be pleased to state:

(a) whether toilet soap is a milled for
plodded soap which not only cause a
smooth finish but also is a  guarantee
against moisture content;

(b) whether water moisture content is
permissible under the standards of weight

and measures (packaged commodities)
rules in toilet soap;

(c) if so, the reasons therefor;

(d) whether the qualiﬁcation'when pac-
ked is permissible in toilet soap so as to
avoid giving its real net weight;

(e) whether Lifebuoy is a toilet soap in
the above context; and

(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRI CHARAN-
JIT CHANANA): (a) According to the
requirements of Indian Standard Specifica-
tion for toilet soap, IS:2888-1974. (first re-
vision), toilet soaps are required to be
milled soap or homogenized soap, or
both, white or coloured, perfumed, and
compressed in the form of firm smooth
cakes and shall possess good cleaning and
lathering properties.

(b) to (d). Under the Standards of
Weights and Measures (Packaged Com-
modities) Rules, 1977, the net weight of
such commodities, including toilet soaps,
which are likely to undergo significant
variation in weights or measures on ac-
count of environmental or other con.
ditions, may be qualified by the expression
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“when packed.” The loss in  weight/
measure in such commodities deperds on
a number of factors such as temperature,
humidity, storage conditions, etc., and in
a country like India these conditions vary
widely. It is, therefore, difficult to de-
termine precisely the loss in weight with
the passage of time. It is, therefore, not
correct to say that the qualification “when
packed” is gcrmissible in toilet soap with
a view te avoid giving its real weight.

(e) Both for statistical purposes as well

as for payment of excise duty, Lifebuoy
is treated as toilet soap.

(f) Does not arise.

Use of Reglonal Languages by Courts in
. States

3766. SHRI R. PRABHU: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) how many States have adopted their
regional languages as the language of
Civil and Magistrate Courts;

(b) how much additional expenditure
would be incurred by each such State for
this purpose; and

(c) the steps Government propose to
take to have language uniformity in
courts throughout the country?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) The
requisite information is furnished in the
statement laid on the Table of the House
[Placed in Library See No. LT-3661 82]

(b) and (c). According to the Section
272 of Criminal Procedure Code and the
Section 137 of Civil Procedure Code, de-
cisions regarding the languages to be
used in the proceedings of Civil and
Magistrate Courts have been left to the
discretion of the State Govts. The State
Govts. are, therefore, concerned with the
additional expenditure for the work of
use of regional language(s) in the  Civil
and Magistrate Courts. This  matter
does not fall under the purview of the
Central Government,
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The State Govts. are concerned with
bringing uniformity in the Civil and
Magistrate Courts also.

New Energy Programmes

3768. SHRI R. P. GAEKWAD: Will
the .Minister of SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether Government are aware
that demand for energy was so great that
the research and development efforts in
the use of solar, wind, bio-gas and other
new forms of energy required to be in-
tensified,;

(b) if so, new energy programmes en-
visaged by the Ministry during 1982-83
as also in the Sixth Plan period; and

(c) details of the programme with an-
nual outlay proposed for the same?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SCIENCE & TECH-
NOLOGY, ELECTRONICS AND EN-
VIRONMENT AND OCEAN DEVE-
LOPMENT (SHRI C. P. N. SINGH): (a)
Yes, Sir; accordingly research and deve-
lopment efforts are being intensified.

(b) and (c). A Statement is laid on the
Table of the House.

Statement

(b) and (c). The Commission for Ad-
ditional Sources of Energy was set up in
March, 1981, to coordinate and implement
policiées and programmes for the deve-
lopment of new and renewable sources of
energy. These programmes have been
greatly accelerated by the Commission
during the past year. R&D in the area
has already resulted in the development
and production of various devices and
systems based on renewable energies.
These include solar water heating systems,
solar crop driers, solar timber kilns,
solar pump, solar cookers, solar distilla-
tion units, wind pumps, family-type and
community|institutional type biogas plants,
battery powered vehicles ,and new designs
of microhydro energy units. R&D work
is continuing to improve efficiencies and
bring down costs. R&D is also being in-
tensified in newer areas, such as energy
plantations, liquid fuels from biomass, use
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of hydrogen as a source of fuel, ocean
energies (including ocean thermal ener-
gies and wave energies), etc.

2. In accordance with the approach for
the Sixth Five Year Plan, the Commis-
sion for Additional Sources of  Energy
has given major impetus to the implemen-
tation of countrywide field-testing and

" demonstration programme of mature rene-

wable energy technologies; several in-
stallations have been completed during
the past year. It is proposed to cover
energy district of the country with at
least one pilot demonstration unit based
on renewable energy devices and systems
during the Sixth Plan. In addition, it
is expected that many times this number
will be installed under Government's sti-

mulus by State, corporate and private
users.

3. An amount of Rs. 40 crores has
been allocated for New and Renewable
Sources during the Sixth Plan. During
the current year, 1981-82, the budget esti-
mate for this area is Rs. 7.67 crores as
compared with the amount.of Rs. 2.4 cro-
res spent during 1980-81. This indicates
the rapid (three fold over the previous
year) increase in physical activities, parti-
cularly actual pilot plants set up in the
field. Over 100 demonstration field trial
units, covering 50 districts have already
been installed. = The budget estimates for
1982-83 indicate a requirement of about
Rs. 13.7 crores for this area. In view of
the need for additional funds over and
above the Sixth Plan allocation, the an-
nual outlays for the remaining years of the
Plan, would be finalised in due course in

consultation with the Planning Commis-
sion.

4. Some of the major solar thermal in-
stallations set-up duripg the current year
include large solar water heating systems
at Textile Mills, a Bakery, a Brewery, a
Dairy Complex, a Leprosy Hospital and
an Industrial Canteen. A dryer for to-
bacco curing and drying has been instal-
led, and another large grain dryer is
nearing completion. A large solar cold
storage is under construction, and solar
power plants to meet a part of the energy
requirements, of a village are under

in-
stallation.

Solar desalination plants are
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under construction at a few  locations.
These solar thermal applications are
showing economic viability also.

5. During the past one year, the in-
stallation of demonstration photovoltaic
systems for various applications such as
water pumping, community lighting, com-
munity radio and television, etc. has been
greately expanded. Among other in-
stallations, photovoltaic demonstration
units have been instalied at the SOS
Children’s Village at Tambaram in Mad-
ras for lighting and TV and at an  or-
phanage at Thapovanam in Chittoor for
operating a solar powered television cys-
tem. Several State Government or-
ganisations have placed orders for the pur-
chase of photovoltaic pump sets at a
subsidized cost. An order has been re-
ceived for the supply of telemetery power
units for 5 off shore platforms of the
ONGC. Orders from the P&T and Rail-
ways for telecommunication and signall-
ing and from Space Department for satel-
lite powerpacks, are under discussion.

6. Work on large ccoramunity and in-
stitutional biogas plants was initiated dur-
ing the year; nine have been completed,
and twenty three orders are nearing com-
pletion. These include multiple waste
and water hyacinth feeding, and provision
of engines so that cooking as well as
motive power and électricity is produced.
Larger numbers are being taken up in
1982-83 as sites are further selected. The
construction of large sewage gas plants in
some medium and large cities is also be-
ing taken up. The construction of one
such plant is under way and proposals
for construction in various other cities are
being finalised.

7. A major demonstration programme
for water pumping wind mills is being
implemented; thirty six of these  wind-
mills have already  been installed at
various locations in actual field conditions
during the year; 300 are under fabrication
for early installation. = The performance
of the water pumping windmills that have
been installed at a large number of loca-
tions have been satisfactory, and in fact,
additional crops  have been raised at
some locations. The windmills have
been installed mainly for micro-irrigation,
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drinking water supply or for pumping
brine into salt pans. :

8. Prototypes of battery powered vehic-
les in the range 1/2-11|2 ton capacity were
fabricated during the year, and are curren-
tly undergoing performance trials. Several
more prototypes are under fabrication.

9. Integrated energy projects based on
renewable energies are being implemented
at selected locations with a view to meet-
ing a substantial portion of the total en-
ergy requirements of a village.  Further
sites are being identified in consultation
with the State Governments. In Saloji-
pally, as unelectrified village in Medak
District of Andhra Pradesh, a project is
underway for providing power from solar
thermal, solar photovoltaic and  biogas
sources.

10. Two Biomass Research Centres at
Lucknow and Madurai, one Wind Energy
Centre at Allahabad, and a small Hydro
Technologies Centre at Roorkee, have
been established to act as focal points in
these areas, and undertake mission-orien-
ted research, development and prototype,
systems development activities leading to
commercial production. Production has
commenced in the pre-commmercial photo-
voltaic pilot plant project (NASPED) at
Central Blectronics Ltd., Sahibabad. It
is proposed to achieve a 1MW level of
production of photovoltaic panels and mo-
dules by 1985. Projects for setting
up of a Solar Thermal Energy Centre
(STEC) and another Wind Energy Cen-
tre at Bangalore are at the stage of finali-
sation.

11. Industrial production activities in
this area are being given major impetus.
Fiscal and promotional incentives  that
have been announced include an enhan-
ced depreciation allowance, exemption
from excise duty, soft term loans at the
Central level, and exemption from sales
tax and octroi in the States of Gujarat,
Karnataka, Tamil Nadu, Maharashtra,
U.P. Subsidies to various categories of
users, particularly in’  rural areas, are
available for biogas plants, solar cookers,
water pumping devices etc. The produc-
tion of remewable energy equipment has
been de-licensed, and industrial production
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(a) how many educated persons are un-
employed as on 1st January, 1982 and

their classification;

of any remewable energy device or sys-
tem can now be taken up after simple
registration only. Government is alsao
providing a 33-1|3 per cent subsidy (sub-
ject to a maximum of Rs. 150) for the
distribution of 25,000 solar cookers in the
country, initially, = During the past one
year, there has been significant growth in
industrial activity in this area and a num-
ber of manufacturing units have now
commenced development, manufacture and
installation of renewable energy  devices
and systems.

(b) what were the unemployment ratio
from 1970 to 1981 and the employment
ratio;

(c) what are the reasons for such an
enormous ratio of educated unemploy-
ment; and

(d) steps taken by Government to tackle
the problem of unemployed eduacted in

the country?
Unemployment of Educated Persons THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI

DHARMAVIR): (a) and (b). The infor-
mation available relates to educated un-
employed persons (Matric and above) esti-
mated at the beginning of 1980 at the time
of formulation of Sixth Five Year Plan
and the same is furnished hereunder along-
with the corresponding percentages of un-
employed persons in labour force:—

3769. SHRI XAVIER ‘ARAKAL:
SHRI R. P. GAEKWAD:
SHRI DAYA RAM SHAKYA:
PROF. AJIIT KUMAR MEHTA:

Will the Minister of LABOUR be
pleased to state:

—— ——

Educational level No. of un- Percentage
employed  of unemplo-
persons yed persons
{in lakhs) in labour
force
Matric/Hr. Secondary passed. 2463 15-15
Graduates & above in¢luding diploma holders. 10-09 15-76
TOTAL EDUCATED 34-72 15-32

(c) Apart from the reasons of faster
growth in the labour force and limited em-
ployment opportunities, possible  reasons

which are specific to educated unemploy-

ment could be:—

(i) Many persons continue with higher
education not because of strong acade-
mic urge but rather because they are
neither able to get jobs nor are fit for

self-employment.

(ii) the problem of educated man-
power is different from that of uneduca-

ted manpower because of the need for
proper utilisation and matching of jobs:
with qualifications and expectations in
the case of the former.

(d) The Sixth Five year Plan lays empha=
sis on different programmes to be taken up
for creation of employment potential in
the educated unemployed. The plan en-
visages that the programmes which are to
be taken up on the different sectors, will
provide considerable potential for the em-
ployment of the educated.
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Import of Pig Irom From Pakistan

3770. SHRI CHITTA MANATA:
SHRI A. C. DAS:

Will the Minister of STEEL. AND
MINES be pleased to state:

(a) whether it is a fact that plans have
been finalised for the import of pig iron
from Pakistan; and

(b) if so, the details thereof and the
terms and conditions of the agreement?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRI CHARAN-
JIT CHANANA): (a) and (b). SAIL have
placed orders for import of 2 lakh tonnes
of pig iron from Pakistan. Supplies from
Pakistan have already started coming in.
The terms and conditions of the agree-
ments for these imports are by and large
in line with the usual terms and conditions
for orders placed by SAIL on other foreign
suppliers e,g. establishment of perfor-
mance Guarantee-Bond|Payment through
Letter of Credit efc.

Avallability of Buffalo and Cow Skins in
India

3771. SHRI D. L. BAITHA: Will the
Minister of INDUSTRY be pleased to
state: " n

(a) the total quantity of buffalo and
cow skins available in India on an average
annually; and

(b) what quantity is processed and
manufactured into finished items indigen-
ously for (i) consumption, (ii) export pur-
poses, and (iii) the quantity exported as
raw material for further processing and
manufacturing finished items with estima-
ted cost country-wise for the last three

years? 91;-'.’”

THE MINISTER OF STATE IN THRE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRI CHARAN-
JIT CHANANA): (a) The availability of
buffalo, - cow, bufi-calf and cow-calf hides
vary from year to year. The estimated
availability of this material during 1980
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and 1981 was 32.68 million numbers and
33.4 million numbers respectively.

(b) Bxport of raw hides is banned. It
is, therefore, assumed that the available
raw hides are converted into semi-finished
leather. The approximate quantity of
semi-finished hides exported during 1979-
80 and 1980-81 was 3.40 million numbers
and 2.35 million numbers respectively.
The balance semi-finished leather is deem-
ed to have been converted into finished
leather and leather goods for export as
well as for internal consumption. Se-
parate country-wise figures of export of
semi-finished hides, in terms of quantity
and value are not maintained. @ However,
the value of exports of semi-finished hides
during the last three years is as follows:—

1979_80 — Rs. 344.43 million
1980-81 — Rs. 161.04 million
1981.82 — Rs. 135.62 million
(Apr. to Nov.)
(estimated)

Female Prisoners In Jails

3772. SHRI N. E. HORO:
SHRI K. MALLANNA:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that the number
of female prisoners is increasing in the
country;

(b) if so, the number of female priso-
ners in jails in different States. State-wise
at present and during the last three years,
year-wise;

(c) the number of undertrial female pri-
soners who are below 16 years and above,
State-wise, at present; and

(d) whether Government have studied
or made any study regarding the nature of
crimes against women and exploitation of
children for anti-social purposes which
is posing a serious problem, both for the
policy maker as well to the public?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI NIHAR RANJAN LASKAR): (a)
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to (d). The requisite information is being
collected and will be laid on the Table
of the House.

Consultancy Countracts awarded to Bharat
Heavy Electricals Limited

3773. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of INDUSTRY
be pleased to state:

(a) the details of the consultancy con-
tracts so far awarded to Bharat Heavy
Electricals Ltd. in foreign countries for
setting up of manufacturing plants for
turbines generators, motors and transfor-
mers etc.;

S.L. Country
No.

1. Turkey

Customer

Turkish
Electro
Mechanics
Industries
Corporation

Turkish
Electro
Mechanics
Industries
Corporatjon

2. Turkey

BHEL has submitted proposal to the
Government of Algeffa for providing con-
sultancy services to set up a Transformer
factory and a repair workshop for po-
wer equipment which is under considera-
tion of that Government.

Anti-Defection Bill

3774. SHRI RAM VILAS PASWAN:
SHRI RAJESH KUMAR SINGH:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government propose to
bring forward an anti-Defection Bill in the
Budget Session of Parliament; and

(b) if not, what are the reasons thereof?
THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) and (b).
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(b) the names of countries and value of
each contract; and

(c) the names of countries in which
such plants have already been set up by
Bharat Heacy EFElectricals Ltd. and the
details thereof?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRI CHARAN-
JIT CHANANA): (a) to (c). BHEL have,
so far been awarded two consultancy con-
tracts in foreign countries as per details
given below:

Scope of work Valus

To advise the Turkish
Government on the
feasibility report

on setting up a plant
to manufacture
switchgears and
transformers.

US $ 80,000

To advise the
Turkish Goverment
on the fasibility
report on setting
up a plant to
manufacture rotating
machines.

US § 100,000

The question of undertaking legislation to
deal with the problem of defections has
been engaging the attemtion of the Gov-
ernment of India. The issue forms part
of the larger subject of Electoral Reforms.

National Wage Policy

3775. SHRI JAGPAL SINGH:
SHRI R. N. RAKESH:

SHRI V. S. VIJAYARAGHA-
VAN:
PROF. RUPCHAND PAL:

SHRI MOOL CHAND DAGA:

Will the Minister of LABOUR be
pleased to refer to the reply given to
Starred Question No. 996 on 29 April,
1981 and state: :

(2) whether the National Wage Pohcy‘
has since been finalised;
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(b) if so, to what extent and details
thereof; and

(c) if not, reasons thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI.BHAG-
WAT JHA AZAD): (a) to (c). No, Sir,
the National Wage Policy has not yet
been finalised: It is proposed to  be
finalised in ‘consultation with the represen-
tatives of employers, workers and other
interests concerned at the next Tripartite
Labour Conference.

Repayment of Iranian Loan for Kudremukh
Project

3776. SHRI S. M. KRISHNA: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether India has stopped repay-
ment of Iranian loan for the Kudremukh.

Project;
(b) if so, the reasons for the same;

(c) whether some instalments and the
interest thereof have already been paid;

(d) if so, what i1s the total amount paid
back so far;

(c) whether some Indian  delegation
went to Tehran to negotiate in the matter
keeping in view the future of the project;
and

(f) if so, the results thereof?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRIES AND
STEELL. AND MINES (SHRI CHARAN-
JIT CHANANA): (a) and (b). The ques-
tion of repayment of Iranian loan is at
present linked up with the settlement of
outstanding issues, including the release
of balance amount of the contracted loan
and the preparedness of Iran to lift Kudre-
mukh concentrate.

(c) Yes, Sir.

(d) A total amount of 36,627,71 US
dollars has been paid so far.

(e) Yes, Sir.
(f) The talks were inconclusive.
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Arrears of Provident Fund in Exempted
and Unexempted Establishments

3777. SHRIMATI SUSEELA GO-
PALAN: Will the Minister of LABOUR
be pleased to state:

(a) the total amount of arrears that are
due from the exempted  establishments
having their own Provident Funds and
from the unexempted establishments as
on date;

(b) whether it is a fact that the rate of
arrears from the exempted establishments
are far more than the unexempted estab-
lishments; and

(c) if so, will it not adversely affect the
interest of the workers if more establish-
ments are given exemption as recomraen-
ded by Ramanujam Committee and acrep-
ted by Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI1
DHARAMVIR): (a) According to available
information, the amount of contribulions
to the Employees Provident Fund asses-
sed and in attears as on 30-9-1981 was

as follows:—
Unexzcmpted cstablishments
Rs. 28.15 crores

Exempted establishments
Rs. 17.19 crores

(b) The percentage of arrears in rela-
tion to the total contributions received in
respect of the exempted establishments is
less as compared to unexempted establish-

ments.

(c) Does not arise.
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Import of Cobalt

3779. DR. VASANT KUMAR PAN-
DIT: Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether it is a fact that valuable co-
balt worth crores of rupees is being sold
as slag by the Ghatsila Copper Plant in
Bibar; :

(b) whether India imports cobalt from
foreign countries and if so, the quantity
and value of cobalt imported during 1979,
1980 and 1981;

(c) whether the Regional Research Lab-
oratory in Bhubaneshwar has developed
an efficient method of recovering cobalt,
nickel and copper from slag;

(d) the total quantity of slag sold by
the Ghatsila Copper Plant during 1979,
1980 and 1981 and to which parties; and

(e) the policy of Government on  the
above matter in future?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRIES AND
STEEL AND MINES (SHRIMATI RAM
DULARI SINHA): (a) No, Sir.

(b) Yes, Sir. A statement showing im-
port of cobalt and its alloys during the
years 1978-79 to 1980-81 (upto October,
1980) is given in the Annexure.

(c) The Regional Research Laboratory,
Bhubaneshwar has developed a  method
for recovery of cobalt, nickel and copper
from the Ghatsila Copper converter slag.
Hindustan Copper Limited is examining
this process for its commercial feasibility.

(d) No quantity of slag was sold by the
Ghatsila Copper Plant during 1979, 1980
and 1981,

(e) The investigations on the problem of
cobalt recovery from the slag is still in a
preliminary stage. Policy decision re-
garding cobalt production can be  taken
only after conclusive results are obtained
and the feasibilty for commercial scale
production is established.
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Statement
Import of Cobalt #nd its alloys etc. in terms ofgquantity and value

Quastity in thousand kgs. Value . in | akhs

S. No. Dascription of item In%iim Tra- g 1978-79 1979-80 1980-81
de 4551~ el . e i e St el e - it st el | e Wy Sl il et S et
ficate Rev.2 Qty. Value Qty. Value (upto Oct.198G)
Code No.? PR T
Qty. Value
1 2 3 5 6 7 8 9
1. Cobalt and Cobhalt base
alloys, unwrougzht 689-9911 130 223-03 125 52061 68 288-73
2. Waste and scrap of
Cobalt and Cobalt
alloys, u.e.s. 689-9912 1 3:01 7 42:00 3 8- 40
3. Cobalt, wrouzbt 699:9905 15 3469 17 71- 88 6 28-91

Limca

3780. SHRI K. LAKKAPPA: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether Government are aware
that the users of trade mark Limca are
mnaking misleading publications ‘special
formula of Bisleri Italy’ or being un-
able to substantiate the claim of the above
product being of foreign formula;

(b) if so, whether Limca is a pro-
duct of Italian Company; and

(c) whether any permission was ob-
tained by the above company for using
the above formula or trade mark and if
not, whether Government are going to
pprosecute them under Trade and Mer-
chandise Act, 1958?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRI CHARAN-
JIT CHANANA): (a) and (b). ‘Limeca’,
a soft drink, is reported to be a product
based on a formula of Bisleri, Italy. The
bottles of Limeca, bear a legend “SPE-
"CIAL FORMULA OF BISLERI,

ITALY.” Limca was introduced by M]s.
Bisleri (India) Private Limited, a small
scale unit registered with the Govern-
ment of Maharashtra.

(c) The Trade Mark of Limca was
priginally registered in the name of M]s.
Bisleri (India) Private Limited as regis-
tered proprietors thereof. It was subse-
quently assigned to Parley Exports (Pri-
vate) Limited by virtue of an assignment
deed dated 22nd December, 1977.

Recruitment of SC|ST in CISF

3781. SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) the number of persons recruited
to the Central Industrial Security Force
after January 1980 till date, State-wise;
and

(b) the number of them  recruited
from the Scheduled Castes and Scheduled
Scheduled Tribes, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN [LASKAR):
(a) and (b). Requisite details have been
indicated in the Statement annexed.
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Statement

S. No. Names of States

Total nu- Out of figures in Col-
mber of umn (3) numberhe-
persons  longing to :
recruited Scheduled Scheduled
Caste. Tribes.

i 2 3 4 5
1. Andhra Pradesh. 243 62 18
2. Assam 5’5 .5 9
3. West Bengal 330 69 15
4. Gujarat 113 46 5
5. Kerala 67 5 —
6. Karnataka 45 10 2
7. Maharashtra 278 50 5
8. Orissa 71 18 7
9. Tamil Nadu 226 84 4
10. Bihar 598 98 206
11. Delhi 67 9 1
12. Haryana 441 25 2
13. Himachal Pradesh . . . . 200 65 2
14. J & K 35 8 - —
15. Madhya Pradesh 209 61 41
16. Punjab 148 38 3
17. Rajasthan . 182 56 19
18. Uttar Pradesh 961 121 5

Note : In addition to the above figures, 7 persons were recruited from Nepal during the period
1-2-1980 to 28-2-1982. None of these belonged to Scheduled caste or Scheduled Tribe.

Tourture by Police Alleged in India

3782. SHRI DAULATSINH

JADEJA:

PROF. MADHU DANDA-
VATE: :

SHRI N. E. HORO:

SHRI RAJESH KUMAR
SINGH:

SHRI TRILOK CHAND:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government's attention
has been drawn to report prepared by

U.S. Administration’s human rights sur-
vey alleging torture by police in India;

(b) if so, the facts thereof;

(c) whether Government have issued
rejoinder to that effect; and

(d) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
(a) Yes, Sir.

(b) to (d). The report has been just
received and is under scrutiny.
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Commissioning of Vellor
Factory in Kerala

WNewsprint

3783. SHRI V. S, VIJAYARAGHA-
WAN: Will the Minister of INDUSTRY
be pleased to state:

(a) whether there has been a inordi-
nate delay in commissioning the Vellur
newsprint factory in Kerala;

(b) if so, the factors responsible for

the delay; and

(c) the probable date of commission-
ing the said factory?

_THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRI CHARAN-
JIT CHANANA): (a) As compared to
the original schedule of commissioning
the completion of the Kerala Newsprint
Project has been delayed.

(b) The main reasons for delay were,

(i) arrangements for foreign consu-
Itancy services could mnot be tied up
in time;

(ii) frequent strikes and labour un-
rest at the project site by workers of
construction and erection  contractors
and

(iii) failure on the part of certain
vendors to adhbere to the contractual
delivery schedule.

(¢) The mill is undergoing trial runs
and is expected to commence commercial
production from April, 1982.

Amendment to Indian Boilers Regulation

3784. SHRI CHATURBHUIJ: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether the objections|suggestions
which were received on the draft regula-
tions No. 7 and 391 of the Indian Boiler
Regulations have now been examined by
the Central Boilers Board;

(b) if so, the result thereof and the
action taken thereon;

(c) if not, the reasons for delay; and
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(d) when the said examination of the
regulations will finally be over and the
decision taken?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
'STEEL AND MINES (SHRI CHARAN-
JIT CHANANA): (a) Yes, Sir.

(b) The objections were  considered
by the Central Boilers Board from 29th
to 31st December, 1981.

(c) Does not arise in view of answer
to part (b).

(d) The Central Boilers Board have
decided to promulgate the amendment
to Regulations No. 7 and 391 of the
Indian Boiler Regulations and further ac-
tion in this regard is being taken.

Licences for 1. P. G. Cylinders

3785. SHRI SUNDER SINGH: Will
the Minister of INDUSTRY be pleased
to state:

(a) the number of licences for the
manufacture of L.P.G. Cylinders issued;

(b) the names of the factories which
started the production; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRI CHARAN-
JIT CHANANA): (a) The L.P.G. Cy-
linder is a non-schedule item registerable
with D.G.T.D. The total number of units
registered by D.G.T.D. so far is 106.

(b) The following units have started
production:—

(1Y Mls. Kosan Metal Products Ltd,,
Bombay.

(2) M|s. Kosan Metal Products Ltd.,
Nagpur.

(3) Mls. Gannon Dunkerley & Co.
Ltd., Bombay.

(4) M]ls. Hyderabad
Works Ltd., Hyderabad.

(5) M|s. Indian Gas
Faridabad.

Allwyn  Metal

Cylinders,
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(7) M|s. Hindustan General Indus- 2,
tries, Delhi. ! .
(8) M|s. Appejay Structurals Ltd., (1-:[) PRJT qeq Saw & el aww
Burdwan. wron el & fog fga &40
(9) Mls. Unicersal Cylinders Ltd,, ¥ g # Aot foe gwga w7
Alwar. N E; AR
(10) M|s. Standard Cylinders Ltd., () afe g, qar 9 ¥ &9
Gorgaon. R @ wr FEad & 7
(c) The remaining units are at various
stages of implementation. JEIn AW FEAWE W @E
waragi ¥ wsa waAl (s =Gvosia
¥y wa dawl W eargAn FFAT) 2 (F) gE fEew § o4
ST |
3786, =t fadta fag wiwar : @ 3 .
T YO HA Oy g A FT (=) <, &t | :
w0 fw (T) oot F  MEEATT, ST

(F) 3@ & Toga W - T ATH, Y AW F AH, AT
frs &7 & frod @t & amw 71 § o0 F ,
fod W g F Au SN @ F T, A F HIAETE,
fift aFker & gIER FHEAT Gq

e <% w1 faora fem F SR AR fagr & wga w
qraTe ol & v Ffas a9 &
() =1 w@ &R A 39 FerE ST B ME E
neEfre & g fygd o4 ¥ 3 '
dUd  @Iqd W F GEY § TH (er) siY, & |
FHT I F1 75T fwAT F ; (z) @ & & I&ar |
T

%m#ﬁam&w%#ﬁaﬁ%aﬂﬁﬁmﬁmmmﬁ%
fae wsa awwifaw wfgd ddl gra gar @y g faei/Eal # oswie o arr
faeTor

T ga T e/aa feoqufy
1. AT Jam 1. HARTgTH* gar fo=t & fou  wfaw
2. ATFHK* I T Fae ATH &Y

3. #ff FEaw fotd s g€ &)
2. HEH 4. TMIAYT* g 99T & fou sfas T«

5. FTAET* T |
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T ged a forr /et feroqurt
3. fER 6. AEaA* it forelt & fog ofes o
7. GTATHSR* et |
4. TSI 8. B (F) Ffas a0 Tavfaa |
9. T (F)
10. qTE F5T(F)
5. gfamm 11. AfgwE* pfas @ oorfug ¥ fear
12. fagme foer & wor* T
13. oz frdr & wrr*
6. fewmae ww 14. FTST* d foet & fag fas &=
’ 15. @9t qafa |
16. ot fedte srer g af
7. O] AR FWAT 17, YA 2 foreit & forg ofoe o
18. FEHIL(F) T |
8. FAfzw 19. IOFH oot et & forg g aer Y
20. WA FATA TqTIAT HY ST W g |
21. A
22. I
9. ITH 23. Too* 2t foret & foq s &=
24. ATATYTT* orfag gerft #r fooe
STT B TE B
10. 757 W2 25. v 2 et & frg o aw
26. ATAT** el
11. AR 27. ARAER* amt e & fag sfaw 3 a
28. AELL* T |
29. TEATRCA* feate srer Y mE ]
12. AYTT 30. q@T T feea™ vl faeit & fou sfow o=
31. qaf ardr fgea* e |
32. saf=rar fgea
13. ANMTHE 33. AA* 241 foat & fau sfaw ao
34. FAGET* nscll
14. S¥ET 35. IO (HTSF &) * ot foeit ¥ fag ofw o=
36. TIATIAITH warfad |
37. FTATGEM* ¥ TEE 1 AR W
38. SFT* geig
39. FgTH*
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g

T gaTg 7 frer/qa fequiy
15. 959 40. H L o faelt & g gfaw &=
(Mifarearer aifga) TTfad |
41. ferATRgL Tifaeara aifgar & faQ
Fhrd g # O ST
a3
16. TorEdTT 42. STIgT aft et & faq fos T
43. T, AT |
44. ¥WYAaTST
. 45. WY _
17. faferg 46, TAEIFH* Ffas g carfaa |
47. qAT*
48. TgTAfAN*
_ 49. TIHAT*
18. afFaaTg 50. ggIeg o AT gat ¥ fag Ffaw o
qETHIE e |
51. MgT% A fesrra |
19. fagx 52. Fa fagr FiaH T LTI |
53. gferon fagr |
20. IO T 54. sferar* o foet & faq sfow @«
55. qiET* =T |
56. FeHIST*
57. gEdr*
58. homaTe*
59. TTLAT*
60. FfTII*
21. afw s 61. SreraTs e drt ot ¥ fom Ffw
62. TTHIT I TYTY |
22. gife=dr 63. qifea* Ffas o TUIyd |
23. faem

favqut . — *dqo far g5 fadw ToregrET &7 9 @

Tl Gl Be -

4149 LS.—5

¥ I T Ao o faw ToeETET ¥ oo )
(%) farmt faa o= ¥ fag =€ 5=
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Persons living below Poverty line

3787. SHRI RAM PRASAD AHIR-
WAR:

SHRI SURAJ BHAN:

SHRI ATAL BIHARI VAJ-
PAYEE:

SHRI JITENDRA PRASAD:

Will the Minister of PLANNING be
pleased to state:

(a) what are the poverty norms as
laid down by the Planning Commission;

(b) what was the percentage of per-
sons below poverty line at the beginning
and end of each five year plan;

(¢) bas the survey work for this pur-
pose not been done for the last three
lyears; if so, reasons thereof; and

(d) when the
place?

next survey will take

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a) For iden-
tification of the poor, Planning Commis-
sion constituted “A Task Force on Pro-
jections of Minimum Needs and Effec-
tive Consumtion Demand” in 1977 which
defined the poor as those whose per
capita consumption  expenditure  was
below the mid-point of the monthly per
capita expenditure class* having a  per
capita daily calorie intake of 2400 in
rural areas and 2100 in urban areas. The
estimate of calorie intake is derived from
food consumption pattern of the corres-
ponding classes and the calorie content
eof the food items. This per capita con-
sumption expenditure is thefi named as
the poverty line. Calorie norms as cho-
sen above are estimated after taking into
consideration the age, sex and occupa-
tional defferentials in the total popula-
tion. The poverty line for these calorie
norms as estimated from the per capita
monthly expenditure and the estimated
calorie content of food items from Na-
tlonal Sample Survey data on consumer

MARCH 17, 1982

Written Answers 132

expenditure of 1973-74 works out to be
Rs. 49.09 and Rs. 56.64 per capita per
'month in rural and urban areas respec-
tively in the year 1973-74. In 1979-80
prices these are Rs. 76 in rural areas
and Rs. 88 in urban areas.

(b) No information regarding percen-
tage of people below the poverty line at
the beginning of the each Five Year
Plan are available. However, the estima-
tes at the beginning of the Sixth Five
Year Plan are placed at 50.70 per cent
in rural areas, 40.31 per cent in urban
areas and 48.44 per cent at the aggregate
(i.e. rural and urban combined).

(c) The last survey on household
consumer expenditure was carried out in
the year 1977-78 (July, 1977 to June,
1978) by National Sample Survey Or-
ganisation. This survey is not carried out
regularly on annual basis.

(d) According to National Sample
Survey Organisation, the next survey is
scheduled to be carried out during 1983.

Scheme for Integrated Development  of
Harijans and Tribals in M. P.

3788. SHRI MADHAVRAQ SCIN-
DIA: Will the Minister of HOME
'AFFAIRS be pleased to state:

(a) whether Government of Madhya
Pradesh have submitted any schemes for
the integrated development of the Hari-
jans and Tribals in that State for the year
1982-83;

(b) if so, the cost and details thereof;
and

(c) whether the same has been appro-
ved by Central Government?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
(a) to (c). The requisite information is
being collected from the Government of
Madhya Pradesh and Will be laid on the
table of the House.
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Number of Closed Textile Mills in the
Country

3789. SHRIMATI PRAMILA DAN-
DAVATE: Will the Minister of LABOUR
be pleased to state:

(a) how many textile mills are closed
in India due to the strike of the workers;

(b) what is the effect of the strike on
the production of the cloth;

(c) whether it is a fact that textile
'workers continued to remain on strike in-
spite of the call given by RM.M.S,, the
recognised, union in Bombay to resume
the work; and

(d) if so, will the Government direct
the State Government to amend Indus-
trial Relations Act so as to give recogni-
tion to the union by secret ballot?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
DHARMAVIR): (a) According to the
information received from the Ministry
of Commerce, at the end of January
1982, 66 textile mills in the country were
closed due to strike.

(b) Complete information with regard
to the effect of the strike on the produc-
tion of cloth is not available. However,
according to the Government of Maha-
rashira, the estimated loss in production
in 60 textile mills in Bombay which
were strike-bound was estimated at Rs.
4 crores per day.

(c) Following the call given by the
recognised union and the Bombay Mill
Owners Association about 28 textile Mills
fhave re-opemed until 15th March 1982
and workers and staff of the mills have
started reporting for work.

(d) The Maharashtra Recognition of
Trade Union and Prevention of Unfair
Labour Practices Act, 1971 does not pro-
vide for recognition of unions through
secret ballot.
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Business Given to a Private Firm by
Rourkela Steel Plant

3790. SHRI R. P. SARANGI: Wwill
the iMnister of STEEL AND MINES
be pleased to state:

(a) whether it is a fact that a private
¥irm M]s. Ispat Loha Udyog of no com-
lmercial standing were given business
jworth about Rs. 38 lakhs between Au-
gust 1975 to May 1976 by Rourkela
Steel Plant; v

(b) whether the firm at (a) above
was blacklisted for three years in June,
1976 by Rourkela Steel Plant; '

(c) whether it is also a fact that within
six months of expiry of the black listing
period, the above firm was registered by
|Rourkela Steel Plant as their approved
steel trader; and

(d) if so, reasons therefor?

The MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRI CHARAN-
JIT CHANANA): (a) to (d). Informa-
tion is being collected and will be laid on
the Table of the House.

Welfare of Indian Workers Abroad

3791. SHRI RAJESH PILOT:

SHRI GHULAM MOHD.
KHAN:

Will the Minister of LABOUR be
pleased to statg what steps have Govern-
iment taken to ensure Welfare of the
Indian workers abroad who are recruited
and employed by private firms and
agencies in terms of:—

(i) their working
tracts;

conditions con-

(ii) their living conditions in wes-
tern Countries;

(iii) enforcement of the terms of
contract specially about remittance of
wages to India;

(iv) just and proper treatment by
employees; and
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(v) arrangements to settle the dis-
putes between these helpless workers
and their es tablished employees?

THE MINISTER OF STATE OF THE .

MINISTRY OF LABOUR (SHRI BHA-
GWAT JHA AZAD): (i) Contracts
laying down the working conditions of
emigrant workers are filed with the Pro-
tector of Emigrants as a pre-condition to
the issue of emigration clearance. Any
violation of the contract when brought
to the notice of the Government is dealt
with, by withholding further clearance 1o
the erring parties, namely, the Recruiting
Agent and its foreign principal and by
taking up the matter with the .foreign
‘Government through our Missions ab-

road.

(ii) Provision of certain basic ameni-
ties is incorporated as a term in the con-
tract signed between the employee and
employer and non-provision of these
amenities is reckoned as a violation of
the contract. In addition, steps have been
taken to educale prospective emigrants
about prevalent living conditions in the
country of employment so as to bridge
the gap between expectation and reality.

(iii) In so far as the remittance of
wages to India is concerned, the matter
is governed by the local law of the coun-
try of employment and this also is incor-
porated as a condition in the contract.

(iv) Any term of the contract which
is not conducive to just and proper treat-
ment of the employees is not accepted
at the stage of its filling with the Protec-
tor of Emigrants and any instance of
unjust and improper treatment of the
employees, in deviation from the esta-
blished contract, is taken note of by the
Missions abroad with a view to ensuring
just and proper treatment.

(v) Disputes between the workers and
their employers are  settled, whenever
such instances are reported, through the
£ood offices of our Missions abroad.

With a view to protecting and further-
ing the interests of emigrant workers,
particularly in countries where there is
large concentration of Indian workers,
specified officers of the Indian Missions
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in those countries have been designated
as functionaries responsible to ensure im-
plementation of these matters.

ESI Medical Facilities

3792, SHRI A. K. BALAN: Will the
Minister of LABOUR be pleased to state:

(a) how many employees are getting
the benefit of ES.I. medical facilities;
and

(b) how many employees are regis-
tered under that scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
DHARMAVIR): (a) and (b) 63,78,550
employees are registered under the Em-
ployees’ State Insurance Scheme and all
tof them are getting full medical care
ie. all facilities including hospitalisation.

National Development Council Programme
and Priority of Sixth Plan

3793. SHRI CHANDRABHAN AT-
HARE PATIL: Will the Minister of
PLANNING be pleased to state:

(a) whether the WNational Develop-
ment Council has recently re-examined
the programmes and priorities of the
Sixth Plan with a view to ensure achieve-
foent of an annual growth rate of 5.2

per cent;

(b) if so, what are the details of the
proposals considered and decision arri-
ved at by N.D.C; ‘

(c) whether Government considered
the modifications needed in the inter sec-
toral priorities and in the allocation of

funds; and

(d) if so, what are the details in this
regard?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a) and (b).
No, Sir. The National Development
Council reviewed inter alia the progress
in the implementation of the Sixth Plan
in the first two years of the Plan and
expressed satisfaction at the overall per-
formance.
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(c) and (d). It is proposed to under-
take a mid-term review of the Plan dur-
ing the course of 1982-83. The inter-
“sectoral priorities and allocation of funds
would also come up for review as part
of this exercise.

Non-Submission of Membership Record by
ALT.U.C, and C.IT.U.

3794. SHRI MAGANBHAI BAROT:
Will the Minister of LABOUR be pleased

to state:

(a) whether it is true that the AITUC
and CITU have declined to submit their
.membership records to Government for
verification;

(b) if so, how is the representative
character of Union decided or proposed
to be decided; and

(c) what spccific reasons have been
advanced for non-submission of member-
ship records?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI DHAR-
MAVIR): (a) and (b). Yes, Sir. Both
AITUC and CITU have failed to submit
their Membership claims as on 31.12-80
to the Government. Membership strength
of the central trade union organisations
‘which have failed to submit claims of
their membership to- Government by due
date shall be determined on the basis of
annual rettrns submitted by the Trade
Unions affiliated to them to the Regis-
trars of Trade Unions under the Trade
Unions Act, 1926 after they have been
subjected to the prescribed scrutiny.

(c) No specific reasons have been

furnished.

Manufacture of Wheel and Axles

3795. SHRI NIREN GHOSH: Will
the Minister of STEEL. AND MINES be
pleased to state:

(a) whether facilities for the manufac-
ture of wheel and axles sets will be aug-
mented at Durgapur;

(b) whether new facilities for the
manufacture of these products will be set
up at Rourkela also; and
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(c) whether it is also a fact that a
new plant is proposed to be set up to
fabricate wheel sets and axles?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRI CHARAN-
JIT CHANANA): (a) Yes, Sir.

(b) No, Sir.

(¢) The Railway are setting up &
Wheel and Axle Plant in Karpataka.

Manufacture of Mini Television Sets im

Public Sector

3796. SHRI M. RAMGOPAL REDDY:
Will the PRIME MINISTER be pleased to
state:

(a) whether Government have any
proposal to manufacture small Television
sets in Public Sector at relatively low
cost to make it available within the reach

of common man; and

(b) if not, what are the reasons there-
for?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
(SHRI M. S. SANJEEVI RAO): (a) No,

Sir.

(b) There is no felt need for Govern-
ment to take up such a programme. .

TIHHY Y AATCA HIA & wrAw

3797. =i\ AITGE AWIWAT : F7
Tg HAT A FAN A FAT FGT

(%) STHESl & Tt FA
gl AT FT OGwT a9 &
frg s wET @ ST fg
TT AR FT SHIT T F MR F
FRW & wrQ fFU AT ;

(@) faar =@r@w & gfome
JIHE FA & T A T WIRW
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i By T E s e R R
g feee safa e fFo g ;

() fFanr wEw ghag  awme
fFg o & Fur S T o faEy
& am @ § faawr gom § o
gl &Y ¥ gag w@r gdn @ ;
IR

(7) wdg gaR @Y T
wf¥ral & fagg Far F@awgr  #
T$ g A 3w owaay & fog e
safiral & ¥ feyy aafmal &t
FAaET X Bg faar mar g 7

A HAWT A 1A AT (w7 fRge
WA awwy ) (%) W
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(@) 97, 1980 ¥ ST FTEI
it qa frar war ar f& F FoweA
gfaardi Memaez &1 qar sy H/R]
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w1 fF FeaET qar wg s=raq
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7gfa g war frafag &t s g+t
3 Tox goEddfew  wifas s
yoraEl & ag gihfEa # F fau
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F qre8E @A B TTAM FAA TH
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fqaad #aer # gfme FE g
rafa T #L |

T "R F e feeEw R
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wfew Tl g 9X w9 wiws
Hwtaa 7g) fFr s

() #ix (w). wfew s
AT 9 I AIFS GHiAd g1 (6
T | I wiataE & e s
¥ ddfaq FMA @m W & fag
T8 AR IARAT & |

Term and Soft loans for setting up  of
Industries in Backward Areas

3798. SHRI AJOY BISWAS: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether the Central Government
are aware that present policies of Govern-
'ment for industrialisation of backward
areas are inadequate and incentives in
form of concessional terms and soft
loans from the Financial Institutions and
Banks and withdrawal of excise and
other duties are needed so that the back-
ward area can compete with other indus-
trial sector of the country; and

(b) if so, whether Central Govern-
ment have any proposal to allow the in-
dustries in the backward areas concession-
al terms and soft loans from the Finan-
cial Institutions and Banks on lesser in-
terest and also to withdraw the excise
duties from these areas?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND

STEEL AND MINES (SHRI CHARAN-

JIT CHANANA): (a) and (b). Govern-
'ment are of the view that in order to
promote  industrialisation of backward
areas, a veriety of measures, including
fiscal concessions and  incentives, are
needed. Thus the present package in-
cludes, apart from concessional finance,
Central Investment  Subsidy, Transport
Subsidy, tax concessions, special facilities
for import of raw materials etc. Besides,
Central programmes exist for assistance
in hire purchase of machinery, technical
consultancy and extension support
through District Industries Centres.
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As regards concessional finance, the
table below indicates the thrust given by
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IDBI, for example, to backward

areas:—

Year Assistance sanctioned Percentage of co-
backward areas lumn 2 as compared
(in crores) to total assistance
sanctioned
1 2 3

1978-79 361-4 394
1979-80 5773 479
1980-81 744" 8 47°1

Soft loans for five selected industries
Jare given by the financial  institutions
for the purpose of modernisation/reno-
vation. There is no distinction under the
soft loan scheme operated by the finan-
cial institutions between units located in
backward areas and dthers.

No excise concessions are allowed to
such industries set up in the backward
areas on the recommendations of the
National Development Council at its
meeting on 26-9-1969 since in lieu of
this, other pecuniary reliefs such as sub-
sidy and concessions in direct taxes and
tax holidays etc. have been preferred.

NAL § W0 gFE

3799, o B wiE mlaa : 70
IO HAT Ag IAT A FA F4A

(%) Tooa § foad HENfTE
TFST A 1978 ¥ 1981 T& I
wafy & S HUST AT R WO
At F # @i w7 § W IR
FaT AW F

(@) 39 awg %7 HIWT &H &
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TFF O q |
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Criteria for Recognition of Trade Union

3800. PROF. RUPCHAND PAL: Will
the Minister of LABOUR be pleased to
state:

(a) whether any decision has been
taken regarding fixing criterion for Trade
Union recognition; and

(b) whether it is a fact that majority
of Trade Unpions have been demanding
that trade union recognition should be
made through secret ballot only?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI DHA-
RMAVIR): (a) No, Sir.

(b) There is no unpanimity of views
among the various Workers’ Organisa-
tions on the criteria to be followed for
recognition of unions and the procedure
to be adopted for ascertaining the re-
presentative character of trade unions.

Industrial Development in N. E. Region

3801. SHRI CHINGWANG KONYAK:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether the Industrial Credit and
Investment Corporation of India have for-
mulated a scheme for speedy industrial
development of the North Eastern region;

(b) whether any projects in the region
have been identified and extended financial
assistance and if so, what are the details;

(c) the steps being taken to promote
entrepreneurial development and provide
training;

(d) the priority industries selected based
on local resources in the N.E. region;

(e) whether any study had been made
about the location of these projects; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRI CHARAN-
JIT CHANANA): (a) Indusrtial Credit
and Investment Corpoartion of India re-
cently opened its development office for the
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North Eastern Region at Gauhati to assist
project identification in cooperation with
North Eastern Industrial ~ and Technical
Consultancy Organisation Ltd. (NEITCO)
of which ICICI is one of the promoters.
The Development Office would look after
training needs and diagnosis of sick indus-
trial units in the region.

(b) ICICI actively participated in the
preparation of industrial potential surveys
for Assam & Meghalaya, Nagaland, Aruna.
chal Pradesh, Tripura and Manipur. It
has sanctioned so far a total assistance of
Rs. 8.38 crores for 15 projects in the North
Eastern region.

(c) NEITCO which has been promoted
by ICICI alongwith other financial institu-
tions has been carrying on entrepreneurial
development and related training program-
mes. ICICI proposes to provide suitable
support to the efforts made in this field.

(d) to (f). Potential surveys referred to
in (b) above deal at length with various
project possibilities in the region.

Steel Production During 1981

3802. SHRTI TARIQ ANWAR: Will
the Minister of STEEL. AND MINES be
pleased to state whether it is a fact that
total crude steel production in our coun-
try during 1981 is estimated to cross 10.5
million tonnes mark the highest ever pro-
duced in a year so far?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRI CHARAN-
JIT CHANANA): In 1981, the produc-
tion of crude steel was 10.76 million ton-
nes. This was the highest level of produc-
tion in a year so far.

IF AW TWIT FATN TN WL

3803, = oA  FIATAYC
T IAUW HAT TZ FAT FTOFAT
4 fF

(%) qw & faFaa oA 7% a9y
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Rehabilitation of Bonded Labour

3805. SHRI K. RAMAMURTHY::

SHRI CHIRANIJI LAL
SHARMA:

SHRI RAM VILAS PASWAN:
SHRI CHITTA MAHATA:

Will the Minister of LABOUR be
pleased to state:

(a) the quantum of matching grant as-
sistance given to the State Governments
for implementing approved schemes for
the rehabilitation of 13,000 freed bonded
labour in 1981-82; and ’

(b) amount to be spent on the rehabili-
tation, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI BHAG-
WAT JHA AZAD): (a) A matching
grant assistance of Rs. 2,31,36,125 was
released, during 1981.82, to the State
Governments for 18,620 bonded labourers,
upto 15.3-1982.

(b) A Statement showing the position,
as on 15-3-81, is attached.
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Centrally Sponsored for the rehabilitation of Bonded Labour Position relating to thr release of Central

Jinancial assistance o the State Government upto 13-8-82

STATE CENTRAL FINANCIAL ASSISTANCE
No._c:f— b*o;d:dhl\a.bom—_Funds r.c_lcascd to
covered for rchabilita-State Government
Rs.

1. Andhra Pradesh 1724 24,14,175

2. Bihar 361 5,41,500

3. Karnataka 6418 69,34,950

4. Kerala 152 1,52,000

5. Madhya Pradcsh 120 1,71,000

6. Orissa 6045 90,62,500

7. Rajasthan . 36 36,000

‘8. Tamil Nadu

9. Uttar Pradesh 3764 38,24,000

ToTAL : 18,620 2,31,36,125

Centrally Sponsored Scheme for the
rehabilitation of Bonded Labour Position
relating to the release of Central financial

Assistance to the State Governments—
upto 15.3.82.

‘Transfer of Central Finger Prints Bureau
from Calcutta to Delhi

3807. SHRI HANNAN MOLLAH:
‘Will the Minister of HOME AFFAIRS he
pleased to state:

(a) whether Government propose to
transfer the Central Finger Prints Bureau
from ‘Calcutta to Delhi;

(b) if so, what are the reasons;

(¢) whether the employees of this unit
have expressed concern about their trans-
fer to Delhi; and

(d) if so, whether Govefnment propose
1o reconsider transfer of this unit?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) The
Government has yet to consider such a
proposal. '

(b) Does not arise.

(c) No such representation has been
received by the Government. On the
other hand representative of the Central
Finger Print Bureau in the Staff Council

held in November 1981 requested for such
a transfer. -

(d) Does not arise.

FEq QBT qGY A0 & wAAvfa,
geett suarfal s gt & fag
TOFIT & atgat
3808. =\ fagw fag : @17
wel gg AATT H/Y FAT FIq &
(%) ®&1 @ w1 fEEw
Y oVHIT ¥ Wgd WU ¥ F-
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(%) ok (@). @98 T F a0 F4-
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& FHENE FT A& 1 afedt
fer 9 & fog s T=@E@ 9T
gaT a1 1 FrE mierte foia Ad

foam mar g1
Existence of Bogus Units

3809. SHRI K. T. KOSALRAM:
SHRI H. N. NANJE GOWDA:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether survey done by the Eco-
nomic and Scientific Research Foundation
of the FICCI has revealed the existence
of a number of bogus units in case of dye
stuffs, synthetic resins, handloom china-
ware, rubber and its products and also

porcelain; and

(b) if so, the action proposed to be
taken thereon?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRI CHARAN-
JIT CHANANA): (a) The FICCI is-
sued such a publication which is a non-

official document.

(b) The performance of small scale

industrial units registered with various
Government agencies is reviewed by the
registering authorities from time to time
to eliminate from list any units which may

bave ceased to functiom.
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Allotment of sheds in Okhla Phase-Il New
Delhi.

3810. SHRI R. Y. GHORPADE: Will
the Minister of INDUSTRY be pleased to-

state:

(a) in which year the sheds in Okhla
Phase-II, New Delhi were allotted to-
entrepreneurs;

(b) on what terms and conditions those
sheds were allotted; .

(c) was there any assurance, regarding
selling the sheds on hire purchase basis
and payment of the price of sheds on easy
instalment by entrepreneurs, given by
Government;

(d) whether the price of sheds has been
fixed by Government so far; and

(e) if not, the reasons why the cases in-
itiated by the previous Government are
pending in the courts resulting in bhar-
assment to the entrepreneurs?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND

STEEL AND MINES (SHRI CHARAN.
JIT CHANANA): (a) 1974-75.

(b) Monthly rent basis.

(¢) No, Sir. However, it was announced
on 8-3-1977 that these sheds would be
given to the entrepreneurs on hire.purchase
basis.

(d) No, Sir.

(e) The Delhi State Industrial Deve-
lopment Corporation has initiated pro-
ceedings under the Public Premises (Evi-
ction of Unauthorised occupants)  Act,
1971 against the entrepreneurs who are not
paying the rent/hire-purchase instalments.

Statehood to union territories

3811. PROF. NARAIN CHAND PAR-
ASHAR: .
SHRI RAM SINGH YADAV:
Will the Minister of HOME AF-
FATRS be pleased to state:

(a) whether Government propose to
grant statehood to any one of the Union
Territories viz. Pondicherry, Arunachal
Pradsh, Goa and Mizoram; and

(b) if so, the likely date by which the
decision would be taken in this regard?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATASUBBA-
IAH): (a) and (b) Suggestions for grant
of statehood to these Union territories are
being received from various quarters from
time to time. These are considered keeping
in view the totality of circumstances and
other relevant factors.

Revision of plan Priorities based on 20
point Economic Programme

3812.. SHRI JAI NARAYAN ROAT:
Will the Minister of PLANNING be pleas-

ed to state:

(a) whether it is a fact that Govern-
ment are reconsidering plan priorities in
view of the new 20 point Programme an-
nounced by Prime Minister; and

(b) if so, the details thereof?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a) and (b)
The new 20 point Programme focusses on
some of the most important social and eco-
nomic programmes inucluded in the Sixth
Five Year Plan and, therefore, does not
call for reconsideration of the basic prio-
ritries of the Plan. However it is proposed
to undertake a mid-term review of the
Plan during the course of 1982-83 and the
priorities would also come up for review
as part of this exercise. .

Private Housing Societies Houses on Land
of Salt Department at Chheda Nagar
and Chembur, Bombay

3813. DR. SUBRAMANIAM SWA-
MY: Will the Minister of INDUSTRY be

pleased to state:

(a) whether it is true that the land
belongs to the Salt Department;

(c) if so, how many private residential
buildings have come up on this land;

(d) whether it is true that when the
Private Housing Societies purchased Public
land from the Chhedas, they were issued
Public Notice as required by the law and
the Central Government did not raise ob-
jections;
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(e) whether it is true that now the Cen-
tral Government have raised objection
which has brought construction to a stand-
still and also the Civic amenities have
been stoped due to this objection and

(f) if so, the action Government pro-
posed in the matter?

THE MINISTEE. OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRI CHARAN.
JIT CHANANA): (a) Yes, Sir.

(b) Yes, Sir.

(c¢) Quite a large number of buildings
have been constructed on the lands at
Chembur, Bombay.

(d) No, Sir. Government of India did
raise objectioqs.

(e) and (f) The question of ownership
of these lands is presently pending in
Bombay High Court and the matter is sub-

judice.

Officials of Hindustan Coppers who Teft
for Zambia

3814. SHRI DIGVIJAY SINH: Will the
Minister of STEEL AND MINES be pleas-

ed to state:

(a) whether it is a fact that seventy five
officials working in Hindustan Coppers
have left for Zambia;

(b) if so, the reasons therefor; and

(c) the action taken by Government to
revitalise and make Hindustan Coppers a
profitable venture?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRIMATI RAM
DULARI SINHA): (a) to (¢) During
1979-80, 99 personnel left Hindus-
tan Copper Ltd. of these 56 have reported
to have gone abroad and the exodus was
mainly to Zambia. There is a global shor-
tage of skilled personnel in certain disci-
plines and a certain amount of movement
of personnel is inevitable. The matter had
been taken up with the Zambian authorities
and steps have been taken to ensure that
in future the Zambian Copper Mining
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Companies would refrain from direct re-
cruitment and notify their requirements
to the Government of India so that the
latter could decide in consultation with
the undertakings as to the number of
persons who could be spared. The problem
of exodus of personnel from Hindustan
Copper.Ltd. has since been contained by
and large. The main problem of Hindustan
Copper Ltd. has been inadequate power

supply as a result of which mine deve]op—h

ment has suffered necessitating import of
copper concentrates. With the commission-
ing of a new project viz. Malanjkhand
Copper Project during 1982 indigenous
concentrate would be augmented which
would enable the smelter to work to capa-
city if power supply could be ensured.

Atomic Power Generation Capacity of
Kota

3815. SHRI RAM SINGH YADAV:
Will the PRIME MINISTER be pleased
10 state:

(a) whether it is a fact that maximum
capacity of Power generation of Unit No. 1
ard 2 of the Atomic Power Project,
Rawat Bhata (Kota) is of 200 MW each;

(b) what are the figures of the power
generation from the above each unit in
every month from January 1981 to Janu-
ary, 1982; and

(c) what steps Govt. propose to take
to rectify the faults being experienced in
working of the above units?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ELECTRONICS AND
ENVIRONMENT AND OCEAN DEVE-
LOPMENT (SHRI C. P. N. SINGH):
(a) The rated capacity of the two units
of the Rajasthan Atomic Power Station i8
220 MWe (Gross) each.

(b) Month "+ Gross Generation
Unit I Unit II

—_— —_—m—

Jannary 1981 . 4-256 54-180
February 1981 101-694 25-165
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Month Gross Generation
UnitI - Unit II

March 1981 . 66135  77:651
April 1981 . 82171  58-551
May 1981 . 90-283 69-951
June 1981 . 35208 43-708
July 1981 . 48321 63-841
August 1981 . 26:992  94:534
Sept. 1981 . 48-981 76421
October 1981 . Nil 79-597
November 1981 . Nil 61- 461
December 1981 . Nil 86- 822
January 1982 . 3-204 41-823

*Unit II Commenced Commercial
Operation w.e.{. 1-4-81.

(c¢) Continuous and ongoing review of
operalional problems is undertaken and
necessary modifications in the gsystems/
equipment are carried out.

Authenticity of Hindi versions of Consti-
tution

3816. SHRI KAMAL NATH: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government have decided
that original Hindi version of the Cons-
titution of India bearing signatutres  of
the President of the Constituent Assembly
should be treated as authentic; and

(b) if so, whether this will set at rest
the controversy about authenticity of the
Hindi version of the Constitution?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) and
(b). This matter is under consideration
in consultation with the Ministry of Law,
Justice & Company Affairs. On receipt of
the advice of that Ministry, further action
in the matter will be taken.
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Possibility of Using N-Energy in.  Steel
Industry

3818. SHRI R. P. DAS: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) in view of the near possibility of
using N-Energy in the Steel Industry as
i{s being developed in Japan, USA and
some European Countries, whether any
decision in this regard has been taken so
far; and

(b) whether Durgapur is on the cards
for the developing Nuclear Energy?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY OF STEEL
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AND MINES(SHRI CHARANIJIT CHA-
NANA): (a) No such decision has been
taken.

(b) No, Sir.

qfagln miEadt & faa awwfad ®
TT&ToT

3819. =) TW oA WE ;A
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(@) s%7 & A&’ I |

ISI ang EPI Benefits

3820. SHRI MANPHOOL SINGH

CHAUDHARY::
SHRI R. P. YADAV:

Will the Minister of LABOUR be

pleased to state:

(a) whether it is a fact that the benefits
to the employees of Employees State
Tosurance Corporation and Provident
Fund Organisation are the same;

(b) if so, why the bonus issue to the
employees of Provident Fund Organisa-
tion has not been finalised when the issue
of bonus to the employees of E.S.IC.
stands decided; and
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(¢) how much time Government will
take 1o decide the bonus for Provident
Fund Employees as paid to the employees
of ES.L.C.?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI DHA-
RAMAVIR): (a) No, Sir.

(b) and (c). Tt has already been
decided to pay Productivity Linked Bonus
to the employees of both the Organisations
and they were asked to draw up Schemes
for the purpose. In the case of the E.S.I.C.,
the National Productivity Council was
requested to prepare the scheme and the
scheme has since been approved  with
certain modifications. In the case of Em-
ployees’ Provident Fund organisation, the
CPFC had prepared a scheme. The Gov-
ernment, however, felt that it was desir.
able to have the scheme vetted or prepared
anew by the National Productivity Coun-
cil. The Council has undertaken this job
and is expected to complete it soon.

Total capacity of Afomric Energy

3821. SHRT CHINTAMANI PANI-
GRAHI: Will the PRIME MINISTER be
pleased to state:

(a) what is the total installed capacity
of atomic energy in the country by now;
and

(b) whether setting up of an atomic
power station in certain region is being
considered by Government?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY ELECTRONICS AND
ENVIRONMENT AND OCEAN DEVE-
LOPMENT (SHRI C. P. N. SINGH):
(a) The total installed capacity of nuclear
power stations is 860 MWe at present.
Tn addition three nuclear power plants
with 2 x 235 MWe capacity are presently
at different stages of construction.

(b) It is proposed to take up construc-
tion of two more plants in the Sixth Plan
period. A Site Selection Committee has
been set up by Government to recommend
suitable sites for locating them.
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Setting up of a Plant near Valsad Gujarat
Pure Drinks Co.

3822, SHRI MANGAL RAM PREMI:
SHRI R. N. RAKESH:

SHRT A. NEELA LOHITHA.
DASAN NADAR:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether the Pure Drinks Co. is
putting up a Plant near Valsad in Gujarat
as mentioned at the Press Conference on
30th December, 1981 by the Chairman
of Gujarat Agro TIndustries; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRI CHARAN-
JIT CHANANA): (a) No, Sir.

(b) Does not arise.

Licence for manufacture of finished
Leather in West Bengal

3824. SHRI SATYAGOPAL MISRA:
Will the Minister of INDUSTRY be
pleased to state:

 (a) whether the State Government of
West Bengal had asked the Centre for a
licence to manufacture finished leather at
the common facility centre at Tangra set
up earlier by West Bengal Leather Indus-
\ tries Development Corporation;

(b) if so, the reaction and decision of
the Central Government; and

(c) when the licence would be issued
to the State Government of West Bengal?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRI CHARAN.
JIT CHANANA): (a) The West Ben-
gal State Leather Industries Development
Corporation submitted an application for a
licence under the provisions of Industries
(Development and Regulation) Act, 1951,
to manufacture finished leather at the
common facility centre set up by it at 6,
Pagladanga Road, Calcutta,
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(b) Government do pot find themselves
in a position to consider the request
favourably, and a prima facie rejection
letter has been issued to the applicant.

(¢) Question does not arise.

Task Force for Industrial Potential in
Karnataka

3825. SHRI OSCAR FERNANDES:
Will the Minister of INDUSTRY be

pleased to state:

(a) whether Government of India
have set up a Task Force to study the
industrial potential in  the backward
Taluks of Karnataka; and

(b) if so, the results thereof?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEELL. AND MINES (SHRI CHARAN-
IIT CHANANA): (a) and (b) In the
Karnataka State, Districts of Belgaum,
Tumkur, South Kanara and Gulbarga
have been identified at the instance of
State Government for initiating inten-
sive industrialisation under the Nucleus
Plant Programme. The Central Gov-
ernment have constituted a Task Force
consisting of Central and State Govern-
ment officials to report on project possi-
bilities that can be taken up in these
districts, The Task Force is presently
at work.
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Gratuity to Workers

3828. SHRI ERA MOHAN: Will the
Minister of LABOUR be pleased to state:

(a) whether it is a fact that the entitle-
ment for gratuity for the labour is deter-
mined on compulsory atténdance for 240
days in a year;

(b) if so, whether a worker enjoying 52
weekly holidays, 12 days of national holi-
days, earned leave of 14 days and ES.L
leave of 90 days (totalling 168 days) is
entitied to gratuity; and

(c) if not, whether the gratuity is denied
to all such-workers enjoying these holi-
days?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI DHAR-
MAVIR): (a) to (c). Sub-Sections (1)
& (2) of Section 4 of the Payment of
Gratuity Act read as follows:—

4(1) Gratuity shall be payable to am
employee on the termination of his em-
ployment after he has rendered continuous.
service for not less than five years,—

(a) on his superannuation, or

(b) on his retirement or resignation,.
or

(¢) on his death or disablement due
to accident or disease.

_Provided that the completion of con-
tinuous service of five years shall not be
necessary where the termination of the
employment of any employee is due  to
death or disablement:

Provided further thdat in the case of
death of the employee, gratuity payable to
him shall be paid to his nominee or, if no
nomination has been made, to his heirs.



165 Written Answers

Explanation,-For the purposes of this
section, disablement means such disable-
ment as incapacitates an employee for the
work which he was capable of perform-
ing before the accident or disease result-
ing in such disablement.

4(2) For every completed year of ser-
vice or part thereof in excess of six months,
the employer shall pay gratuity to an em-
ployee at the rate of fifteen days’ wages
based on the rate of wages last drawn by
the employee concerned:

Provided that in the case of a piece-
rated employee, daily wages shall be com-
puted on the average of the total wuges
reczived bv him for a  period of three
months immediately preceding the ter-
mination of his employment, and, for this
purpose, the wages paid for any overtime
work shall not be taken into account:

Provided further that in the case of
an employce emploved 1n a scasonal esla-
blishment. the employer shall pay the
gratuity at the rate of seven days wages
for cach season.

2. The terms ‘completed year of ser-

vice' and ‘coatinuons service® have been
defined in the Act as follows:—

“Section 2(b) completed year of ser-
vice™ means continuous service for one
year;

Section 2(c¢) “continuous service” means
uninterrupted service and includes service
which is interrupted by sickness, accident,
leave. layoff, strike or a lock-out or cessa-
tion of work not due to any fault of the
employee concerned, whether such uninter
rupted or interrupted service was rendered
before or after the commencement of this
Act. '

Explanation I.—In the cuse of an em-
plovee who is not in uninterrupicd service
for one year, he shall be deemed to be in
continous service if he has been actually
employed by an employer during the
twelve months immediately preceding the
year for not less than— '

(i) 190 days, if emploved below the
ground in a mine, or -
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(ii) 240 days, in 2ny other case, ex-
cept when he is employad in a scasonal
establishment.

Explanation Il.—An cmployee of a
seasonal establishment shall be Jcemed to
be in continuous service if he has actually
worked for not less than scventy-five per
cent of the number of days on which the
establishment was in operation during the
year.

3. Retently in the ‘Lalappa Lingappa
and others and Laxmi Vishnu Textile
Mills™ case the Supreme Court has ruled

that the:— J

“Permanent employees are not entit-
led to payment of gratuity under sub-
section (1) of Section 4 of the Act
for the vears in which they remained
absent without leave and had actually
worked for less than 240 days in a

year.” ]
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Additional Pair of Railway Lines,behw‘:-;l
Bandra and Andheri, Bombay

3831. SHRI V. N. GADGIL: Will the
Minister of PLANNING be pleased to
state:

(a) whether the Government of Maha-
rashtra have requested that an additional
pair of Railway lines between Bandra and
Andheri in Bombay be sanctioned; and

(b) if so, whether necessary funds have
been allotted for the same in the Sixth
Five Year Plan?

THE MINISTER OF PLANNING
(SHRI S. B, CHAVAN): (a) Yes, Sir.

(b) No, Sir. It has not so far beem
possible to allot any funds for this scheme
in the Sixth Five Year Plan.

Sponge Iron Steel Complex in M.P.

L]
3832. SHRI N. K. SHEJWALKAR:
Will the  Minister of STEEL AND
MINES be pleased to state:

(a) what is the stage of the sponge
Iron-Steel Complex which was to be
opened in Chhindwara, Madhya Pradesh
by joint venture of Government and
private party;
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(b) what will be the process and quan-
tity of production; and

(c) whether it will be direct reduction
process like that of Mexico?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRI CHARAN-
JIT CHANANA): (a) to (c). Presuraably,
the question refers to the application sub-
mitted by the Madhya Pradesh State In-
dustries Corporation Limited in 197§ for
an Industrial Licence for manufacture of
1,20.000 tonnes per annumi of Sponge Iton
in Madhya Pradesh. The  application
was finally rejected by the Goverament
since the Corporation could uot furnish
essential information on the process pro-
posed to be adopted and foreign colla-
boration envisaged for the manufacture of
sponge iron.,

Pillage at Paddar Mine

3833, SHRI RASHEED MAS00D:
Will the Minis®r of STEEL AND MINES
be pleased to stale:

(a) whether Government are aware of
the pilferage of the best quality sapphires
from Paddar mines;

(b) if so, whether Government have
made any inquiry into the matter and an
assessment with regard to the annual loss
due to the pilferage of sapphire pieces:
and

(¢} if so, the details thereof
measures taken by the
this dirzction?

and the
Goverament in

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEELL AND MINES (SHRIMATI RAM.
DULARI SINHA):. (a) The State Govern-
ment of Jammu & Kashmir have repor-
ted that they are unaware of any pilfer-
age and that the State Police are looking
after the security of the mine site.

(b) and (c). Does not arise.
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Arrest of Assam Student Ieaders under
N. S. A.

3834. PROF. MADHU DANDAVATE:
SHRI HARISH RAWAT: -

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that after the
decision of the Government was announc-
ed at the meeting of the Prime Minister
with the Opposing leaders on 10 Decem-
ber, 1981 to hold a tripartite meeting on
‘foreigners issue’ in Assam, student lea-
ders from Assam were detained under
the National Security Act;

(b) if so, whether these
frustrated the purpose of the
mecting; and

(c) the steps proposed to be taken 10O
normalise the situation in Assam?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRT NTHAR RANJAN LASKAR):
(a) According to the information furni.
shed by the Government of Assam, 12
students were detained under the provi-
sion of Sec. 3(2) of the National Secu-
rity Act -between 10.12-81 and 7-1.82,
for acting in a manner prejudicial to the
security of the Statc or the maintenance
of public order or the maintenance  of
supplies and services essential to the com.-
munity. All of them have since been
relcased.

(b) No, Sir. Two rounds of the com-
bined meeting were held in January and
February, 1982.

(c) Efforts to find a satisfactory solu-
tion to the foreign nationals 1issue in
Assam, are continuing. The next round
of the combined meeting is proposed to
shortly. Besides, the  Assam
Government have taken all necessary mea-
sures to maintain law and order in the
State.

Standing Committee on Small Scale
Industries
3835. SHRI AJIT BAG: Wil| the
Minister of INDUSTRY be pleased™ to
state:

(a) whether Small Scale Industries

Board has set up a standing committee in
the recent past;

{
detentions
tripartite
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(b) if so, the recommendation of the
saild committee; and

(c) the policy practised by Govern-
ment with regard to allocation. of raw
materials to small scale industries?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRI CHARAN-
JIT CHANANA): (a) Yes, Sir.

(b) Its major recommendations are:—

(1) That a working group be appoin-
ted to update the data and information
contained in the report of the com-
mittee for drafting legislation for
Small Scale Industries submitted to the
Government in 1972, in view of the
growth in size and range of the small
scale sector. R

(2) that funds should be made avail-
able to the State Small Industries Cor-
porations by the commercial banks on
the same terms as to the small scale
units.

(3) that a periodical meetings of
the State Small Industries Corporations
be convened by the Development com-
missioner, Small Scale Industries to
rmonitor the distribution of raw mate-
rials to the small scale industries.

(4) that an assessment of the raw
material availablity should be made @0
that relaxation of the informal ban on
as many types of units as  possible
could be considered.

(c) Critical raw materials are released
to the State Governments|State Small In-
dustries Corporations on the basis of de-
mands received from various States re-
lated to their past off-take and pro_rated
to the availability of these raw materials.

Industrial Relations Bill

3836. SHRI BASUDEB ACHARYA:
Will the Minister of LABOUR be pleased
to state:

(a) whether it is a fact that Govern-
ment have taken decision to bring a com-
prehensive industrial relations Bill in the
Budget Session of Parliament; and
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(b) if so, details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
DHARMAVIR): (a) No, Sir.

(b) Does not arise.

Condition of Automobile Industrv and
Rise in Prices

3837. SHRI H. K. L. BHAGAT: Will
the Minister of INDUSTRY be pleased (o
state:

(a) the condidon of automobile indus-
try in India in regard to manufacture of
cars;

(b) the scale of rise in prices during
the last ome year; and

(c) the steps Government propose 'O
take in this regard?

THE MINISTFR OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRI CHARAN.
JIT CHANANA): (a) The present mo-
dels of cars manufactured in India are
not contemporary with those manufac-
tured in the developed countries.

(b) The retail prices of the Ambas-
sador and Premier cars in Delhi as on
1.1-81 and 1.1-82 are given below:

Price on  Price on

1-1-81 1-1-82

Rs. Rs,
Ambassador . 57.864 73,525
Premicer Padmini 63,492 69,427
(c) Government  have established

Maruti Udyog Limited with the objective
of manufacturing fuel efficient passenger
cars at economical prices employing the
latest technology. This project will assist
in upgrading of the Indian automotive in-
dustry. Government have also impres-
sed upon the existing manufacturers the
need to curb price increases and the
Bureau of Industrial Costs and Prices has
been asked to look into the matter and
report. '
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Discontentment in Police Force

3838. SHRI GEORGE FERNANDES:
Will the Minister of HOME AFFAIRS
be pleased to state*

(a) whether Government are aware ©f
the prevailing discontent in the police
force in various parts of the country, and
the agitations launched -by policemen in
several States:

(b) if so, what are the issues that have
been raised by the policemen;

(c¢) whether Government would con-
sider any improvement in the wages and
service conditions of the policemen; and

(d) if not, reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):

(a) There is no prevailing discontent in
the police forces in the country. However,
occasional instances of discontent and
agitations have been observed in certain
States.

(b) The issues raised by the policemen
are mainly recognition of their Associa-
tions, better living conditions, removal of
anomalies of the Pay Commission reports
and better pay and allowances.

(c) and (d). State Governmentg are
expected to look into the grievances of
their Policemen and take appropriate re-
medical measures to redress their grievances
and consider steps to improve their ser-
vice conditions keeping in view their over-
all resources position.

Ban on Stainless Steels in Salem District,
Tamil Nadu

3839. SHRT K. ARJUNAN: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether the industries with stain-
less steels as raw materials are banned in
Salem district in Tamil Nadu where Salem
Steel Plant is sitvated and producing
stainless steels; and

(b) whether Government would consi-
der to lift the ban to start stainless steel
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oriented small scale and medium scale in-
dustries at least in Mettur Taluk in Salem
district because both Mecheri and Kola-
thur Pirkas in Mettur Taluk are very
backward areas in all aspects?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRI CHARAN-
JIT CHANANA): (a) and (b). Further
setting up of new capacity for producing
certain items utilising stainless steel had
been discouraged since there was inade-
quate supply of stainless stee]l within the
country. Policy regarding such restric-
tions js based on supply and demand
within the country as a whele and no res-
laxation is possible merely because the
raw material is produced in the vicinity
of any area. However, the position of
stainless steel production and  availabi-
lity within the country has since improved
and continuance of restriction is being
reviewed in consultation with concerned
authorities.

Revision of Jail Manual for Tihar Jai}

Delhi

3840. SHRI HARISH KUMAR GAN-
GWAR: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Jail Manual for Tihar
Jail, Delhi has been revised, up-dated and
published; and

(b) if so, whether a copy thereof will
be laid on the Table of the House?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI P. VENKA-
TASUBBAIAH): (a) and (b). At per-
sent the  provisions contained in the
Punjab Jail Manual are applicable to the
Tihar Jail. The Delhi  Administration
have entrusted the task of revision of
Jail Manual to a Committee constituted
in October, 1981 for the purpose of re-
viewing the existing procedures and sug-
gesting ways and means to improve the
functioning of the jail.



175 Written Answers

Industries Identified in Districts under
DICs

3841. SHRI B. R. NAHATA: Will the
Minister of INDUSTRY be pleased to
state:

(a) in how many districts of the coun-

try. under the DICs, the block authorities
‘have identified the  industry which is
relevant to the block and communicated
them to the Centre; and

(b) whether he would also state that
in the areas in which DICs are not built
up how much amount has been spent for
setting up rural industries?

THE MINISTER OF STATE IN THE
MINISTRIES. OF INDUSTRY AND
STEEL AND MINES (SHRI CHARAN-
JIT CHANANA): (a) Development
Commissioner, Small Scale Industries as
th€ National ~ Coordinator of the DIC
programme has so far received Action
Plans from 275 °~ DICs. These Action
Plans outline the resources and identify
likely candidate industries of the district.

(b), Programmes for setting up rural
industries are undertaken by State Gov-
emments concerned and details are not
available with the Central Government
on this subject separately in respect of
areas not covered by DIC programme.

Bridge at Bhomoraguri Across Brahma-
puira

3842. SHRI SONTOSH MOHAN
DEV: Will the Minister of HOME AF-
FAIRS be pleased to state the length,
date of completion and cost of the bridge
at Bhomoraguri across the Brahmaputra?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
The length of the road bridge consisting
of 28x120 M spanid and 2 shore spans of
67.5 M each is about 3.5 kms. The road
bridge is expected to be completed by
1987. The latest estimated cost of this
bridge is Rs. 67.04 crores.
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Help to Ghana with Recard to Exploita-
tion of Gold and Diamong Mines

3845. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Ghana had sought India’s
help to sort out the problems with re-
gard to the exploitation of the Gold and
Diamond Mines of that country;

(b) if so, the help extended by India
to Ghana so far;

(c) whether Government propose to
extend technical know-how to Ghana and
also to exploit those mines;

(d) if so, whether any collaboration
is proposed to be started by India at
Ghana for this purpose; and

(e) the details about the programme
of the Government in this regard?
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THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES. (SHRIMATI
RAM DULARI SINHA): (a) to (c).
As a follow-up of discussions, during the
State Visit to India of the President of
the Republic of Ghana, in October, 1981,
an Indian delegation visited Ghana in
December 1981 to explore the areas of
cooperation between Ghana and India
in the mining industry, and identified
mineral investigation, gold and diamond
exploration and exploitation, technical
assistance and training as possible fields
of cooperation between the two coun-
tries.

It was agreed that a team of geologists
and mining experts of Ghana will visit
India for further discussion and to ac-
quaint itself with the technology avail-
able and employed in the mining and
mineral industry in India. This visit is
expected to take place at a time con-
venient to Ghana authorities.

Intensive Search of Gold in the Couiltry

3846. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government had made
intensive search for gold in the country;

(b) the name of the institution or or-
ganisation which have undertaken the
survey work in the Sixth Plan period so
far;

(c) whether  Geological Survey of
India has also conducted survey for gold;

(d) if so, the name of the gold fields
discovered in the year 1981-82:

(e) whether any such gold mine has
been discovered in Orissa; and

(f) the details about the steps taken by
Government for  exploration of gold
mines of Telkoi and other places of
Orissa?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES. (SHRIMATI
RAM DULARI SINHA): (a) A syste-
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matic search for gold is being made in
the country under a Five Year (1980—
85) Gold Exploration Programme drawn
up by the Government,

(b) The exploration is being carried
out by the Geological Survey of India,
Mineral Exploration Corporation, Ltd.
Bharat Gold Mines Ltd., Hutti Gold Mines
Ltd. and Directorates of Mining & Geology
-of various State Governments namely
Orissa, Uttar Pradesh and Madhya Pradesh.

(c) and (d). Geological Survey of
India parties are carrying out exploration
for gold in Southern Extension areas of
Kolar Gold Fields in  Karnataka and
‘Andhra Pradesh and in  Hutti-Maski
Schist Belt in Raichur District and in
Gadag Gold Field in Dharwar District
in Karnataka as well as in Singhbhum
District of Bihar and Keonjhar District
of Orissa.

(e) and (f). No new gold mines have
been discovered in  1981-82 in Orissa;
however, occurrences of gold have been
found in parts of Keonjhar District of
the Orissa State. The Geological Survey
of India commenced _e;bloration in Tel-
koi area of Orissa in 1979-80 and so far
has carried out reconnaissance survey of
60 sq. km., detailed mapping of 130 sq.
kms., plane-table mapping of 2.80 sq.
KMS, apart from carrying out pitting,
sampling and drilling operations.

Extension of ESI Scheme

3847. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of LABOUR
be pleased to state:

(a) whether Government have a pro-
posal to extend Employees State Insur-
ance Scheme to some other departments
both the public and private sectors;

(b) if so, what are those new depart-

ments which are proposed to be covered
under the ESI Scheme;

(c¢) whether necessary guidelines have
been sent to various State Governments
for covering those departments under the
‘ESI scheme; and

(d) the details of programmes of Gov-
ernment in this regard?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI DHAR.
MAVIR): (a) and (b). The ESI Sche-
ime is being extended area-wise in a
phrased manner, depending on comple-
tion of necessary medical arrangements
by the State Governments. The Scheme,
which was initially applicable to non-
seasonal power using factories employing
20 or more persons, is now being gradua-
lly extended to the following new classes
of establishments:—

(i) power using non-seasonal fac-
tories employing 10 or more persons
and non-power using factories em-
ploying 20 or more persons;

(11) shops: hotels, restaurants, cine-
mas including preview theatres, road
motor transport, and news paper estab-
lishments employing 20 or more per-
sons.

The ESI Corporataion have also recent-
ly decided, in principle to extend the
scheme to the folowing two categories
of establishments in  Madhya Pradesh,
subject to the State Government mak-
ing suitable arrangement to provide full
medical care to insurable persons and
their families:

(a) Slate Pencil manufacturing esta- .
blishments employing one or more per-
sons; and

(b) beedi manufacturing establishments
employing 10 or more persons and loca-
ted in the areas where the ESI Scheme
has already been implemented.

(¢) and (d). The Employees’ State In-
surance Corporation have drawn up a
tentative phased programme for implemen-
tation/extension of the ESI Scheme to new
areas and classes of establishments during
1982-83 and forwarded the same to
State Governments recently. The pro-
gramme envisages implementation of the
Scheme in new areas, as well as exten-
sion of the scheme to new classes of
establishment in the various centres in
the country.
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Irrigation Project under ITDPs in Orissa

3848. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of HOME AF-’
FAIRS be pleased to state:

(a) the names and the number of the
irrigation projects which are under im-
plementation in Orissa under the various
Integrated Tribal Development Projects
and Tribal Development Agencies;

(b) the expected time of the comple-
tion of those irrigation projects;

(c) whether any such irrigafion project

is Lo be completed by the end of the
1982-83; and
(d) the details about the progress

made so far in completing these pro-
jects?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
(a) There are 69 minor irrigation pro-
jects under implementation in the areas
of different ITDA. Some of the impor-
tant minor irrigation projects under ex-
ecution are listed in the Statement atta-
ched.

(b) and (c). Out of the above men-
tioned projects, 31 projects are expected
to be completed in 1981-82 and 25 in
1982-83.

(d) These projects are at various
stages of execution and required funds
are being provided to complete the ongo-
ing projects taken up with special Central
assistance during 1982-83. As indicated
above, 31 projects are expected to be
completed in the current year, 25 next
year and only 13 will spill over beyond
next year.

Statement

LIST OF MINOR IRRIGATION PRO-
JECTS

1. Fania
2.Paravadi
3. Chatanjore

4. Kutugaon
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5. Laxmipur

6. Bainabasa

7. Pratap pur
8. Ichha

9. Banksul

10. Dhamandmar
11. Kubudajore
12. Tikilipara
13. Nanumantia

14. Hatimunda
Production and Capacity utilisation of
Cement Plant

1849. SHRI H. N. NANJE GOWDA:
Will the Minister of INDUSTRY be
pleased to state:

(a) what was the production and
capacity utilisation of plants engaged in
the production of cement, during 1981;

(b) the names of the units which have
shown increase in production and capa-
city utilisation  during this period as
compared to the figures of 1980;

(c) whether Government have analy-
sed the constraints in increasing produc-
tion in these units and whether Govern-
ment propose to set up a Central organi-

" sation so that a periodic assessmeat is

made and the  difficulties are attended

properly; and

(d) if so, when such an organisation
Js to be set up?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEELL. AND MINES (SHRI CHARAN-
JIT CHANANA): (a) Production and
capacity utilisation in cement industry
during 1981 were as follows:

Production (in million tonnes) 20.87
Capactty Utilisation 71.4 per cent.

(b) Names of cement factories which
have achieved both increase in capacity
utilisation and increase in production in
1981 as compared to 1980 are given in
the statement attached.
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(¢) and (d). Constraints affecting pro-
duction of cement are reviewed from
time to time and remedial action taken
whereever found necessary. No such or-
ganisation for cement industry is propo-
sed to be set up.

Statement

1. AC.C. Ltd., Bhupendra

2. Cement Corporation of India
Ltd., Rajban,

3. Birla Cement Works, Chittorgarh.
. A.C.C. Ltd. Lakheri.
JK. Synthetics, Nimbahera.

AN G

Jaipur Udyog Ltd., Sawaimadho-
pur.

7. U.P. State Cement Corporation,
Churk.

8. Cement Corporation of 1India
Ltd., Bokajan.

9. Rohtas Industries Ltd.,, Rohtas.
10. A.C.C. Ltd.,, Chaibasa.

11. AC.C. Ltd., Sindri

12. A.C.C. Ltd., Sevalia.

13. Hira Cement Works, Bargarh,
14, Orissa Cement Ltd., Rajgangpur.
15. Durgapur Cement Works, Durga-

pur.
16. Shree Digvijay = Cement Co.,
Abhmedabad.

17. Cement Corporation of India,'

Ltd., Akaltara.
18. A.C.C. Ltd.,, Banmore.

19. Cement Corporation of India
Ltd., Mandhar.

20. Cement Corporation of India
Ltd., Neemuch.

21. Mahar Cement Ltd., Maihar.
22. ACC. Ltd., Chanda.
23. AC.C. Ltd.,, Kistna.
24, K.C.P. Ltd., Maobharla. .
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25. A.C.C. Ltd., Mancherial.
26. Panyam Cement Ltd., Paniyam.
27. Andhra Cement Ltd., Vijayawada.

28. Mysore Cement Ltd., Ammasan-
dra.

29. Bagalkot Udyog Ltd., Bagalkot.
30. A.C.C. Ltd., Shahabad.

31. A.C.C. Ltd., Wadi.

32. Tamilnadu Cement Ltd., Ariyalur

33. Dalmia Cement
Dalmiapuram.

(Bharat) 1.,

34. Chettinad Cement Corpn. Karur.
35. India Cement Ltd., Sankari Durg.
36. India Cement Ltd., Talaiyuthu.

37. Cement Corporation of India
Ltd., Charkhi Dadri.

News Item Captioned “Key Industries in
grip of Recession”

3850. SHRI H. N. NANJE GOWDA:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government's attention has
been drawn to the news item appearing
in the ‘Financial Express' dated 21 Feb-
ruary, 1982 to the effect that the National
Council on Applied Economic Research
has warned Government that even though
the overall state of economy appears
satisfactory some industries are showing
signs of recession;

(b) if so, the industries which are thus
suffering and the views of the NCAER;
and

(c) Government's reaction to the above
views and steps taken to deal with the
situation?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRI CHARAN-
JIT CHANANA): (a) to (c). According to
the NCAER, what their review basically
reflects is the feedback from the industrial
sector which is apprehensive about the
demand for a number of products. The
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NCAER have observerd ihat reference
in their review is only to certain signs in
the market which may indicate reces-
‘sionary conditions in come industries and
while this needs to be taken note of, it
does not amount to a recession in the
economy or even the possibility of s
necessarily emerging i any siznificant
way. They have also mentioned that while
signs have been visible mainly in textiles,
steel and some less important industries,
it can be argued that the state of textile

industry may not necessarily represent a

recessionary situatioa because it has been
subject to ups and downs for a variety
of reasons over a fair lonzy period of time.
Similarly, it is their view that the ap-
pearance of recessionaiy conditions in the
steel industry may well have resulted from
an overestimated forecast of the demand.

With the cotton priczs having stabilis-
ed, the cotton textile industry shouid be
able to get over the situation by suitatle
price adjustments. Some remadial mea-
sures have been taken by Government in
respect of the jute industry. Distribution
procedures for most steel iterns have hecn
relaxed.

Visit of Swedish Delegation of Industria-
list to India

3851. SHRI MOHANLAL PATEL:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether a delegation of industria-
lists for Sweden visited India during the
dmonth of February this year to discuss
‘with the Indian coupterparts about the
increase in industrial cooperation;

(b) if so, the details thereof; and

(c) Government, reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRI CHARAN-
JIT CHANANA): (a) Yes, Sir. Coinci-
ding with the visit of the Swedish Prime
Minister to India in February, 1982, a
Swedish Industrial Delegation led by Mr.
Arne Westerberg, Chairman, General
Export Association and Member of the

PHALGUNA 26, 1903 (SAKA)

Sweden,

Written Answers 186

Board of Swedish . Trade Council also
visited India and had discussions with
the Federation of Indian Chamber of
Commerce and Industry on the scope for
expanding industrial  cooperation  and
bilateral trade  between the two coun-
tries.

(b) The discussions specifically related
to the need for enlarging the base of
Indian exports to Sweden particularly in
the manufactured and value added pro-
ducts, the scope for increased Swedish
investment in India and the possibilities
pf Indo-Swedish  cooperation in  third
countries were  discussed. The other
possibilities identified related to techno-
logy transfer from Sweden in high tech-
nology areas, cooperation in joint research
and development, joint marketing, grea-
ter inter-action between the small and
'medium sized enterprises in India and
utilisation of the capacity of
Indian industry for the manufacture of
jproducts required by Sweden and third

markets.

(¢) Government considers that there
is potential for increased Indo-Swedish
collaboration in the fields of industry and
technology which could be pursued to
the mutual advantage of both the coun-
tries. )

Stay Orders Against Transfer Taken from
Courts by Central Government
Employees

3852, SHRI MOHANLAL PATEL:
Will the Minister of HOME AFFAIRS
be pleased to state:

(2) the number of the employees of
the Central Government who have taken
stay from the court against their transfer
during the last three years;

(b) whether Government are aware
that due to the stay against transfers is
a great loss to the nation because the
work suffers;

(c) whether Government propose to
ibring some legislation to amend the ser-
vice rule that stay can be provided only
after the employee-join his new post
after transfer; and
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(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
AND DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI P. VENKATA-
SUBBAIAH): (a) Transfer of Govern-
ment employees is an administrative mat-
ter within the powers of the concerned
Ministries/Departments/Organisations and
therefore, such information is not moni-
tored centrally.

(b) When a (ransfer order is stayed
it may, sometimes, affect the availability
of the desired man power at some places.

(c) The service rules applicable to
"Government servants cannot override the
powers of a court of Law. Therefore, no
such amendment is contemplated.

(d) Does not arise,

News Captioned ‘New Power Generation
Technology’

3853. SHRI JITENDRA PRASAD:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether his  attention has been
drawn towards news item captioned ‘New
Power Generation Technology' in Hin-
dustan Times dated 8 February, 1982;

(b) if so, whether this wood based
power technology with a view to provide
employment  opportunities  contempla-
ted to be extended to the remote rural
areas particularly hilly aréeas where the
raw material required for the wood chips,
saw-dust, logging waste etc. are found in
abundance;

(c) if so, the details thereof: and

(d) whether this latest power techno-
logy will be introduced in the hilly
forest areas of Himachal Pradesh and
Uttar Pradesh?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE & TEC-
HNOLOGY, ELECTRONICS AND EN.
VIRONMENT AND OCEAN DEVE-
LOPMENT (SHRI C.P.N. SINGH): (a)
Yes, Sir.
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(b) to (d). The Commission for Ad-

ditional Sources of Energy has taken up
technology development and is planning
to set up a number of pilot projects
based on such technologies. Further ex-
tension of these technologies would de-
pend on the results of these projects.

Wiping out of Excise Expenditure

3854. SHRI G. Y. KRISHNAN: Will
the Minister of PLANNING be plzased
to state:

(a) wheler it is a fact that the Cen-
tial Gove:rment hove advised (he Stae
Governments and Union Territories to
wipe out ex:zize expenditur: before the
end of the finarcial year an! failing this
the remaining expenditure wou'!l be con-
sidered on their respective outlays of the
1982-83 plan: and

(b)Y if so, the details  regarding the
procedure adopted in this regard?

THE MINISTUR  OF  PLANNING
(SHRI S. B. CHAVAN): (a) and (b).

Presumably the Henble Member wod
like to krow whether in the event of ex-
cess Plan expenditure in 1981-82 leading
to increase in the deficit at the end of
the current year. such increased deficits
would be adjusted against the next year’s
annual Plan. The State Governments had
been advised to close the year without
deficit and in case of some States, to
restrict the deficit to agreed amounts.

Suspension of Employees of DMC

3855. SHRI VIJAY KUMAR YADAV:
Will the Minister. of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that some offi-
cers of the Delhi Municipal Corporation
were dismissed and several others sus-
pended during 1981 on charges of cor-
ruption;

(b) if so, the details and their names;

(c) whether  investigation is  being
made into the charge of corruption
against some of the officers; and

(d) if so, the
1980 and 19817

details for the years
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI P. VENKA-
TASUBBAIAH): (a) to (d). Two state_
ments giving requisite information so
far as the General Wing of the Municipal
Corporation, Delhi, is concerned, are laid
on the Table of the Lok Sabha. [Placed
in Library, See No. LT-3662/82]

Indo-Bangladesh Border Talks

3856. SHRI B. V. DESAI: Will the

Minister of HOME AFFAIRS be pleased
to state:

(a) whether Indo-Bangladesh border
talks concluded in  February, 1982 had
agreed to cooperate in  curbing border
crimes including smuggling, infiltration
and trespass;

(b) if so, whether any agreement in
this regard has been reached;

(c) the steps that will be undertaken
by both the Governments to check the
above mentioned crimes; and

(d) the extent to which this agree-
ment has been implemented by both
Governments?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
(a) and (b). Indo-Bangladesh horder
talks held in February 1982 at Dacca are
part of the periodicial meetings which take
place between officials of the Border
Security Force and the Bangladesh Rifles
for promoting better understanding and
eliminating areas of misunderstanding
and conflicts to effectively curb border
crimes such as smuggling, infiltration and
trespass. Both thc delegations exchanged
relevant information on these subjects
and stressed the need to strengthen liai-
son at various levels to curb border cri-
mes. These talks are held in an informal
atmosphere and no agreements are signed
or drawn up.

(c) and (d) Both the sides decided
to monitor closely the developments on
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their own side of the border and inten-
sify border vigilance and patrolling,
where necessary. Implementation of these
imeasures is a continuing process.

Delay in Clearance of Industrial Licences-

3857. SHRI B. V. DESAI: Will the

Minister of INDUSTRY be pleased to
state:

(a) whether procedurc and beaurocra-

tic delays in clearing industrial ventures
in India has been reduced;

(b) if so, whether the application for
setting up of an industrial venture in any
part of the country will now be decided
within 60 days; and

(c) if so, what
made which
how many

arc the proposals
reduced the delays and
applications pending before
Government have so far been cleared?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRI CHARAN-
JIT CHANANA): (a) to (c). The pre-
vious time limits for disposal of indus-
trial licence applications of 150 days for
applications by MRTP and FERA Hou-
ses, 120 days for composite applications
and 90 days for other applications have
been reduced in  October, 1580 to 90
days for applications from MRTP and
FERA Houses and for composite appli-
cations, and 60 days for other applica-
tions. It is the constant endeavour of the
Government to clear applications for in-
dustrial licences  within the prescribed.
time limits.

Out of 561 industrial licence applica-
tions pending at the commencement of
1981, 446 applications were disposed of
during the year. In addition, out of 1649
industrial licence applications received in
1981 and due for disposal upto 31-12-
1981, 1217 uapplications were disposed of
during the year.
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Mining Lease in various States

3860. SHRI HARIHAR SOREN: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) the total number of mines which
have been given leases to the private
companies from various States in last
two years;

(b) the name of those private com-
panies who have taken lease of those
mines;

(c) the name of the places in various
States where those mines are situated;
and

(d) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRIMATI
RAM DULARI SINHA): (a) to (d).
The information is being collected and
shall be laid on the Table of the House.

Performance of Heavy Industries

3861. SHRI HARIHAR SOREN: Will
the Minister of INDUSTRY be pleased
to state:

(a) the names of the heavy industries
which have shown better performance in
production in 1980-81 and 1981-82;

(b) how many of them have crossed
their target in industrial production as on
31 December, 1981;

(c) the target of production of ' those
heavy units .in the above years; and

(d) the details about their achievement
in industrial production during that pe-
riod?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRI CHARAN-
JIT CHANANA): (a) to (d). A statement
giving the uint-wise details of production
performance and growth achieved in
1980-81 and 1981-82  (April-December,
1981 period) by public sector undertakings
under the Department of Heavy Industry
is laid on the Table of the House. [Plac-
ed in Library. See No. LT-3663 182].

The following public sector undertak-
ings have exceeded their targets of pro-
duction during the period April-Decem-
ber, 1981;

(a) Bharat Brakes and Valves Ltd.
(b) Burn Standard Co. Ltd.

(¢c) HMT Ltd.

(d) Lagan Jute Machinery Co. Ltd.

Criminal offenders evading arrest in Delhi

3862. SHRI HARIHAR SOREN: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that a large
number of criminal offenders have been
evading arrest in Delhi for the last so
many years;

(b) if so, the details about their num-
ber and the year from which they have
not been traced out; and

(c) the steps proposed to be taken by
Government to arrest them?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATASUB-
BAIAH): (a) and (b). The figures are
mentioned below:—

No. of offenders
evading arrest

The year since
when the arrest is

being evaded
1 2
' S . . 1950
1954
1955
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1 2
1 . : ) 1956
1 . 1957
5 . . . 1959
4 . . . 1960
4 . . . 1961
5 . 8 . 1962
7 . : 1963
8 . . . 1964
17 . . . 1965
13 . . ) 1966
27 : . ) 1967
33 . . . 1968
51 : . . 1969
101 . . . 1970
181 . . . 1971
254 . . . 1972
221 . . . 1973
244 . 1974
284 . . . 1945
425 . . . 1976
351 . . . 197
407 . . 1978
403 . . . 1979
329 . . . 1980
273 ) . . 1981
28 . . . 1982
3684

(c) The following steps have been taken
to apprehend them:— ~

(i) Sources are deployed to trace
their whereabouts and on receipt of
information surprise raids are organised.

MARCH 17, 1982

Written Answers 196

(ii) Publicity is given through police
media and the concerned police autho-
rities are periodically reminded to effect
arrest of the offenders.

(iii) Persons who stand sureties for
the offenders are asked to help in pro-
duction and arrest of the offenders.

(iv) Suitable awards are announced
for any information leading to the
arrest of the offenders.

(v) Help of Finger Print Bureau is
obtained.

Development of Steel Industry

3863. SHRI SUBHASH CHANDRA
BOSE ALLURI Will the Minister

bf PLANNING be pleased to state

(a) whether it is a fact that Plan-
ning Commission have set up a Working
Group on iron and steel to prepare &
broad long term profile of steel demand
and the development programme of
steel industry till 2000 A.D.;

(b) if so, what is the composition of
the Working Group; and

(c) what are the terms of reference
of the Group ?

THE MINISTER
(SHRI S. B.
Sir.

OF PLANNING
CHAVAN) (a) Yes,

(b) and (c). A statement contain-
ing the composition and terms of refer-
ence of the Working Group is given in
the enclosed statement.

Statement

COMPOSITION

1. Secretary,
of Steel

Department
Chairman

2. A representative  of
Deptt. of Heavy Indus-
try. Member

3. A representative of
Deptt. of Industrial De-

velopment. Member
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4, Representatives of the

Planning Commission,

I&M Division and P. P.
Division. Member

5. A representative of Mi-
nistry of Railways. Member

6. A representative of De-
ptt. of Power. Member

7. A representative of De-
ptt. of Coal. Member

8. A representative of
" SAIL Member

9. A representative  of
DGTD Member

10. A  representative of
BICP Member

11. A representative  of
Deptt. of Steel. Member-
Secretary.

The Working Group may co-opt any
additional member(s) and set up any
sub-group(s) as considered necessary.

1I. Terms of Reference

1. To formulate a perspective  plan
for the development of steel industry in
the country upto the turn of the century,
taking into account, among other fac-
tors, particularly the following :—

(i) the demand and its pattern that
is likely to develop;

(ii) the need to provide infrastruc-
tural support to other sectors
of economy;

(iii) the infrastructural support, viz.,
raw materials, power, transpor-
tation facilities that would be
required and the financial re-
sources necessary for implemen-
tation of the development plan;

(iv) the technological options that
may be available and the strate-
gy most suited to Indian condi-
tions.

2. To suggest measures that may be
adopted for development of such manu-
facturing, technological and managerial
capabilities as may be required for im-
plementing the development plan.

Refixation of Production Capacities

3864. SHRI SUBHASH CHANDRA
BOSE ALLURI : Will the Minister of
INDUSTRY be pleased to state :

(a) whether Government propose a
scheme for refixing production capacity
which is designed to stimulate and sus-
tain higher production; and

() if so

, the main features of the
proposal?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRI CHARAN-
JIT CHANANA):(a) and (b). Fol-
lowing the declaration of 1982 as ‘Pro-
ductivity Year’, certain proposals for
enabling the industrial undertakings to
step up production are being formulat-
ed.

Industry

3865. SHRI RAMAVATAR SHASTRI;
Will the Minister of INDUSTRY be
pleased to state:

Slump in Airconditioning

(a) whether the airconditioning industry
in the country is facing a slump;

(b) if so, the reasons therefor; and

(c) the action taken to remove the causes
thereof?

THE MINISTER OF STATE IN THE
MINISTRIFS OF INDUSTRY AND
STEEL AND MINES (SHRI CHARAN-
JIT CHANANA): (a) Government is not
aware of any slump in the airconditioning
industry.

(b) and (c). Does not arise.

Induction Test Passed in Grade ‘D’ of
Central Secretariat Stenographers’ Service

3866. SHRI BHOGENDRA JHA: Will
the Minister of HOME AFFAIRS be
pleased to refer to the reply given to Une
starred Question No. 1657 on 2nd Decem-
ber, 1981 regarding induction test passed
in Grade ‘D’ of Central Secretariat Steno-
graphers Service and State:

(a) details of 192 persons who lost seni-
ority;
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(b) whether some of the aforesaid per-
sons, prior to any of the 619  persons,
have been promoted on long term basis,
if so, the details thereof; and

) date of confirmation in Grade ‘D’ of
C.S.S.S. in the zone of promotion?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATASUB-
BAIAH): (a) to (c). 619 pérsons qualified
within the prescribed number of chan-
ces in the induction tests held upto
1.8.1971 and were confirmed in Grade
‘D’ of the C.S.S.S. with effect from the
same date. 192 persons qualified there-
after and were confirmed from the dates
of their passing the tests. Since the Cen-
tral Secretariat Stenographers’ Service is
decentralised, details about individual pro-
motions etc. are Administrative Reforms.

News Item “Hundreds of B.J.P. Workers
Court Arrest”

3867. SHRI PIUS TIRKEY: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether the attention of Govern-
ment has been drawn to the news itemy
appearing in the Indian Express dated 7
February, 1982 captioned “Hundreds of
BIJP workers court arrest”;

(b) if so, the reasons why these wor-
kers courted arrest;

(c) the details and the figures with re-
gard to the arrests effected so far;

(d) the action taken by Government in
this regard; and

(e) the further steps likely to be taken
to meet the demands of the workers?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATASUB-
BAIAH): (a) Yes Sir.

(b) The demonstrators demanded hold-
ing of early elections in Delhi and the
abolition of the Essential Services Main-
tenance Act.
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(c) 1789 demonstrators were detained|
arrested uls ‘65 of the Delhi Police Act,
Section 107|151 Cr. P.C. and Section 188
IPC.

(d) and (e). The persons  arrested|de-

- tained have since been released. -

As regards the demands voiced, the
stand of the Government has been made
clear on several occasions.

Inclusion of steel Industry in the Parview
of N.S.A.

3868. SHRI PIUS TIRKEY: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether Steel industry has been in-
cluded in the purview of National Secu-
rity Act;

(b) if so, the reasons thereof; and

(c) whether Government have got com-
plaints from the trade unions in this res-
pect?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) and
(b). The maintenance of supplies and ser-
vices in any establishment or undertak-
ing dealing with the production, supply or
distribution of steel have been comsidered
essential to the community and have, inter-
alia, been notified as such for the pur-
poses of Section 3(2) of the National
Security Act, 1980.

() Government have not received any
specific complaints against the notifica-
tion of Steel Industry for the purposes of

Section 3(2) of the National Security Act,
1980.

Setting UP of National Biotechnology
Board

3869. SHRI S. B. SIDNAL: Will the
Minister of SCIENCE AND TECHNO-
LOGY be pleased to state:

(a) whether it is a fact that the National
Biotechnology Board has been set up;

(b) if so, the budget provision made
therefor for 1982-83; and
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(c) the function and objective of the
Board?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE & TECHNO-
LOGY, ELECTRONICS AND ENVIRON-
MENT AND OCEAN DEVELOPMENT
(SHRL C. P. N. SINGH): (a) Yes, Sir.
National Biotechnology Board has been
set up under the Department of Science &
Technology on 18th January, 1982.

(b) The participating agencies have
agreed to earmark a sum of Rs. 25 crores
for programmes under the Biotechnology
Board as indicated below for the remain-
ing period of the current five year plan:

CSIR—10 crores;

ICAR—S5 crores; YICMR—5 crores;
and

DST—S5 crores.

(¢) The function and objectives of the
Board are given in the Government of
India Resolution No. F. 20019|2|82-Adm.
1 dated the 18th January, 1982--a copy of
which has already been placed on the
Table of the House on 19.2.1982.

Members of Parliament and State Legisla-
ture arrested due to strike

3870. SHRI BHOGENDRA JHA: Will
the Minister of HOME AFFAIRS be
pleased to lay a statement showing:

(a) list of Members of Parliament and
State Legislatures arrested throughout the
country, Particularly in Bihar on 19
Yanuary, 1982 in connection with the strike
call given by the trade unions;

(b) the sections under which they were
arrested; and '

(c) the conditions of their release?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) to
(¢). The Governments of Haryana,
Himachal Pradesh, Jammu and Kashmir,
Manipur, Meghalaya, Nagaland, Punjab,
Tripura, Sikkim and Administrations of all
Union Territories have intimated that no
Member of Parliament or State Leegisia-
ture was arrested in connection with the
strike.

¢
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Information in respect of the remaining
States is being collected and will be laid

on the Table of the House.

Number of Officers in Steel Plants and
Mines

3871. SHRI NIHAL SINGH: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) the number of senior officers in the
steel plants and mines under the Ministry
indicating the details of their present sca-
les of pay and grades;

(b) the names of such officers who have
been re-employed during the last three
years in these institutions after retirement
from Government service; and

(¢) the action being taken by the Minis-
try to remove disparity: in the scalcs of
pay of all senior officers under them?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEELL. AND MINES (SHRI CHARAN-
JIT CHANANA): (a) to (c). Information
is being collected and will be laid on the
Table of the House.

Collaboration by Electronic Corporation

of India Ltd. for TV Manufacturing

3872. SHRI K. A. RAJAN: Will the
PRIME MINISTER be pleased to state:

(a) how many technical-cam-marketing
collaboration ECIL (Electronic Corpora-
tion of India) have with Public Sector um-
dertakings and private parties;

(b) the details of such collaboration
and purchases from them during last two
years and prices offered to them,;

(¢) what are the reasons for ECIL not
collaborating with small scale sick units
in T. V. industries;

(d) if done so, what are their terms of
collaboration;

(¢) whether Government are aware that
ECIL is earning high profit by exorbitantly
charging the consumers for T.V. sets; and

~ (®) if so, the details?
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THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
(SHRI M. S. SANJEEVI RAQ): (a) ECIL
has entered into technology transfer arran-
gements for TV with 7 State Govern-
ment companies and 5 small-scale units.
Of the 7 State Companies, 2 (viz. Kerala
State Electronics Development  Corpora-
tion and Rajasthan Industrial and Invest-
ment Corporation) have operated beyond
the agreement period and so agreements

MARCH 17, 1982

Written Answers 204,

with them are not in force mow. The
agreement is identical for all agencies and
stipulates ECIL giving the party technical
expertise and marketing the sets through
ECIL network.

(b) The details of the quantities pur-
chased by ECIL from the collaborating
companies in the last two years are given

below:

SI. Name ty. of
No. ets
Government Units
1 U.P. Electronics Corrporation (UPTRON India Ltd.) Allahabad . . . 9,000
2 Himachal Pradesh Indus.cial D velopment Corporation Ltd., Solan 5,100
3 Goa Electronics Ltd. Panaji, Goa. 7,000
4 XKashmir Elcctronics, Srinagar 1,300
5 Keonics Video Systems, Bangalore 1,600
Private Small Scale Units
6 Acharya Electronics Ltd., Nagpur 6,300
*7  Anadigi Instruments (P) Ltd., Hyderabad 1.100
*8  V.V.Ram1i Raoaud G».,Hyderabad . 800
*9  Duake Arnics, Hyderabad 600
600

*10 Aptro Electronics (P) Ltd., Hyderabad

— —

*Arrang em-=nts with these{irms are only from April, 1981.

The ex-factory price paid to the colla-
borating companies by ECIL for the Ap-
sara  Model is Rs. 2,400|- and the price
for the current Encore (Janata) Model is
Rs. 1,700}-

(c) ECIL had chosen its associatesicol-
laborators after an objective review  of
their capabilities and capacities. ECIL

has no specific policy about not selecting

small scale sick TV units as associates|
collaborators. - In fact, M|s.
Electronics Limited, Nagpur, which is one
of the ECIL’s associates|collaborators, had
been earlier considefed a sick units.

(d) Does not arise.

(¢) The profit for ECIL from sales of
TV Sets manufactured by associatesicol

Acharya, .

laborators is between 2 & 3 per cent.
Such a profit level is considered quite low
for such a major consumer product. It
needs to be pointed out, that on one hand,
prices are fixed by the market|excise rules
and, on the other, the material content de-
cides the cost. The slim difference bet-
ween these two has to cater to both ad-
ded labour and profit. Hence, there can-
not be any question of ECIL earning high
profits on this item. In fact, ECIL had
gone in for associates|collaborators to
manufacture TV receivers because of the
limited in-hotfe production capacity for
which ECIL had been issued an industrial
licence for, on the one hand, and the in-
creasing demand for ECIL TV sets on the
other.

(f) Does not arise.
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Producfion of H.E.C. Ranchi

3873. SHRI LAKSHMAN MALLICK:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether the production of different
nnits of Heavy Engineering Corporation
have gone up in 1981 calender year as
compared to 1980;

(b) if so, the total production of machi.
nery and value of equipments of the Heavy
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Engineering Corporation of Ranchi in
1980 and 1981; and

(c) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRI CHARAN-
JIT CHANANA): (a) Yes, Sir.

(b) and (c). The unit-wise totals of
finished production during the calender
years 1980 and 1981 are as follows:—

R sin crores

1980 1981

‘Teavy Machine Building Plant {HHMBP)
#foundry Forge Plant (FFP)

Hecavy Machine Tool Plant (HMIP)

39.90 61.30
19.17 29.14

8.71 16.11

68.32 }06.55

Guidelines for Accelerating Development
of SC & ST

3874. SHRI LAKSHMAN MALLICK:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government have sent
guidelines to various State Governments
for accelerating programmes for the deve-
Jopment of Scheduled Castes and Scheduled
Tribes;

(b) if so. the names of welfare Pro-
grammes whicn are under . implementa-
tion in various States for the develop-

ment of SC & ST;

(c) whether any assessment has been
made by his Ministry to knmow the pro-
gress made in implementing these pro-
grammes in those States; and

(d) the details about the assessment as
reported to his Ministry?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) and

(b). State Governments have been address-
ed on various occasions regarding the for-
mation and implementation of the Special
Component Plans for Scheduled Castes and
the Tribal sub-Plans. The Reports on the
Working Group on the Development of
Scheduled Castes and Scheduled Tribes in
the VI Plan have also been scnr as guide-
lines to the State Governments. The
Special Component Plan and Tribal sub-
Plan document prepared by the States
contain the details of the various program.
mes under implementation for the develop-

ment of the Scheduled Castes and the Sche-
duled Tribes.

(c) and (d). A periodic review of the
progress of the Special Component Plans
for the Scheduled Castes and of the Tirbal
Sub-Plans is made at the time of Plan dis-
cussions with which the Ministry of Home
Affairs is also actively associated. Stu-
dies are also sponsored by the Ministries
from time to time. As a result of the
approach of Special Component Plan and
Tribal Sub.Plans some impact on the
development of the Scheduled Castes and
Tribes is begining to be made.



207 Written Answers

Representation by Bokaro Progressive
Front’

3876. SHRI A. K. ROY: Will the
Minister of STEEL. AND MINES be

pleased to state:

(a) whether he is aware of the rule of
the musclemen of the canteen owners with-
in the Bokaro Steel Plant assaulting em-
ployees and intimidating inconveninent
officers for the last three months;

(b) whether several representations
were given to the Managing Director
Bokaro Steel Plant by the Union Bokaro
Progressive Front in the same period on
the gangsterism within the plant by the
canteen owners;

{c) whether the same musclemen con-
nected with the canteen owners and politi-
cians attached the Managing Director,
B.S.L. at the Bokaro airport in June, 1981;
and

(d) if so, steps taken against the canteen
owners using the musclemen within the
Bokaro Steel Plant?

[

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL. AND MINES (SHRI CHARAN-
JIT CHANANA): (a) to (d). Informa-
tion is being collected and will be laid on
the Table of the House.

Distribution of Cement manufactured at
Jatni in Orissa ¢o Public

3877. SHRI PIUS TIRKEY: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether jt is a fact that spurious
cement manufactured at Jatni in Orissa
was distributed to public;

(b) whether any godown was raided in
this connection;

(c) the names of the persons involved
in this racket; and

(d) the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL. AND MINES. (SHRI CHARAN-
JIT CHANANA): (a) to (d). *Under
the system of distribution of cemenf, bulk
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allocations are made by the Central Gov-
ernment to the State Governments who
make sub.allocations to the various sec-
tors other than irrigation and power, at
their discretion. Cement being an essen-
tial commodity, action under the provisions
of FEssential Commodities Act can be
taken by the respective State Government
for violation, if any, of the provisions of
the said Act. Details in regard to viola-
tion of the provisions of the Act, as stated,
are not available with the Ministry.

Misusing of Funds by Orissa Stafe
Government

3878. SHRI RAMAVATAR SHASTRI:
Will the Minister of LABOUR be pleased
to state:

(a) whether Government’s attention has
been' drawn to. a news item appeared in
the Indian Express dated 3 February,
1982 explaining how Orissa State Govern-

- ment are misusing funds earmarked for

rehabilitation of the poor under the Cen-
trally Sponsored Schemes;

(b) if so, the details thereof;

(c) whether Government have made any
enquiry as to the authenticity of this re-
port;

(d) if so, the details and results thereof;
and

(e) whether TUnion Government has
taken any action thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI BHAG-
WAT JHA AZAD): a) to (e). Yes,
Sir, Government has seen the item. The
matter was taken up with the State Gov-
ernment of Orissa who hav: denied the
allegation of misuse.

A sum of Rs. 49.33 lakhs out of the
total Central share was released for reha-
bilitation of 4938 bonded labourers in
Cuttack (4886) and Puri (52) towards
1st and 2nd instalments, during 1981-82.
Third instalment of Rs. 24,69,000]- has
also been released. “

Further a sum of Rs. 16,60,500|. com-
prising 1Ist, 2nd and 3rd instalments has
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been sanctioned for rehabilitation of 1107
freed bonded labourers belonging to Puri,
Mayurbhanj and Phulbani districts.

The Government of Orissa have report-
ed that the State Government are taking
steps to fully utilise the rehabilitation
assistance, strictly in accordance with the
terms and conditions stipulated by the
Government of India, under the Centrally
Sponsored Scheme launched in 1978-79.
Instructions have been issued by the State
Government to the Collectors to furnish
accounts of utilization in respect of Cen-
tral assistance. As the total amount of
Rs. 4,000(- fixed for rehabilitation of
bonded lnbour under the Centrally Spon-
sored Scheme, on 50 : 50 basis, is consi-
dered inadequate the State Government is
providing the balance funds required, to
ensure permanent rehabilitation of bonded
labourers, in the component programme
for the Economic Rehabilitation of Rural
Poor (ERRP).

Uneconomic Agricultural Land Holding in
Hilly Regions

3879. SHRI SUBHASH CHANDRA.
BOSE ALLURIT: Will the Minister of
PLANNING be pleased to state:

(a) whether Government are aware that
there are uneconomical agricultural land
holdings in the hilly regions where tradi-
tional methods of cultivation only are em-
ployed as a result of which the cultivators
are unable to get proper remuneration for
their labour; and

(b) if so, what effective schemes are
proposed to be framed in this regard to
solve the above problems?
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THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a) and (b).
Yes, Sir. Due to the very nature of the
terrain in the hill areas, the land holdings
are generally small and the methods of
cultivation are traditional. However, with
a view to making the cultivation in hill
areas more remunerative the policy advo-
cated in the Sixth Five Year Paln is to
encourage farmers to replace annual crops
with perennial shrubs and trees, horticul-
tural crops and other high value-low-
volume crops. Cultivation of legumes
both for fodder and grain purposes toge-
ther with suitable rhizobial culture on
forest canopies has also been advocated.
Animal Husbandry, Dairying, bee-keeping
and other cottage industries will be en-
couraged to provide supplemental income
to farmers.

Cement to Madhya Pradesh

3880. SHRI SATYANARAYAN JATI-
YA: Will the Minister of INDUSTRY
be pleased to state:

(a) the quantity of cement allotted and
supplied by the Central Government to
Madhya Pradesh during 1981-82, month--
wise; and

(b) the quantity demanded by the State:
Government?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRI CHARAN-
JIT CHANANA): (a) Allocation of
cement to States is done on a quarterly
basis. The quantity of cement allotted
and despatched to Madhya Pradesh during
1981.82 is given in the table below:—

Quarter

Quantity of

Quantity of
Cement despatched

Cement allotted

Qr. I1/81 (April-June, 1981)
Qr. TII/81 (July-Sept, 1981)
Qr. IV/81 (Oct.-Dec., 81)
TR

(tonnes) (tonnes)
2,55,500 2,11,473
2,05,000 2,23,535
2,83,000 2,60,643
2,83,000

74:727
(upto 15-2.82).
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(b) The State Government of Madhya
Pradesh has indicated that their quarterly
Trequirement of cement is 4,50,000 tonnes.

‘Steel Supplied to Madhya Pradesh during
1981-82

3881. SHRI SATYANARAYAN JATI-
“YA: Will the Minister of STEEL AND
MINES be pleased to state:

(a) the quantity of steel allotted and
‘supplied by the Central Government to
Madhya Pradesh during 1981-82, month-
wise; and

(b) the quantity demanded by the State
Government?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES. (SHRI CHARAN-
JIT CHANANA): (a) and (b). Under
the present system of distribution of iron
and steel, demand is not registered state-
‘wise. Priority sectors like Defence, irri-
gation, Small Scale Industries Corpora-
tions, Railways etc., are given direct allo-
cations by the Joint Plant Committee; other
consumers register their demands with the
main producers. Supply of iron and steel
to the stockyards and consumers in
Madhya Pradesh from SAIL steel plants
<during April-December 81 amounted to
1.57 lakh tonnes.

Setting up of an Organisation fo impart
Traiping to Combat Natural Calamities

3882. SHRI G. NARSIMHA REDDY:
‘Will the Minister of PLANNING be pleas-
ed to state:

(a) whether Government have thought
of setting up an organisation which in
addition to imparting training to combat
natural calamities like ffoods and drought
are also “plunge into action when needs
-arise in any part of the country;

(b) if so, the details of the scheme
-drawn“up; and

(¢) by what time this will come into
opeartion?
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THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a) A Group
on Disaster Preparedness and Management
set up by the Planning Commission has,
inter.alia, recommended in its Report cer-
tain organisational arrangements including
the establishment of a National Institute
for Disaster Training and Management.
The recomrmendations of the Group are
still under consideration of the Govern-
ment of India.

(b) and c) Do not airse at this stage.

Forelgn Ships Aunchored in Andaman &
Nicobar Islands

3883. SHRI DAYA RAM SHAKYA:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that some
foreign ships anchored at Andaman and
Nicovar Islands during the last two years
and the foreigners staygd there alongwith
their families for eight or nine months;

(b) if so, whether any action was taken
against them and if not, the reasons there-
for;

(¢) whether many other ships and big
boats also came there and stayed during
1981 and some persons from amongst
those who came in them were apprehended;
and

(d) if so, the special arrangements made
for checking the unauthorised entry of
such foreigners in these islands from the
security point of view?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATASUB-
BAIAH): (a) to (d). No foreign ship
has been reported to have anchored in
the Andaman and Nicobar Islands during
the last 2years when the foreigners stayed
along with their families for eight to nine
months in those Islands. However, one
such incident was reported in 1978. In
that case all the 74 foreigners were arrest-
ed on 31st January 1978, prosecuted and
convicted by the Court. They were re-
patriated on 7th August, 1978.
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2. During 1981, 9 boats and 2 dinghies
with 121 foreigners abroad, which intruded
into Andaman and Nicobar Islands waters
were apprehended.

3. The Andaman & Nicobar Adminis-
tartion and the Defence Services are keep-
ing strict vigilance to detect and appre-
hend foreign vessels intruding imto these
Islands. Vigil is being maintained by
police lookout posts established at various
outlying islands of this Union territory.

Facilites of Computer and IBM Key
Punching Training in Industrial
Training Institutes

3884. SHRI JITENDRA PRASAD: Wil]
the Minister of LABOUR be pleased to
state:

(a) whether there are no facilities for
training in the computer and IBM Key
punching fields in the Industrial Training
Institutes in the country as a result of
which candidates opting for careers in
this field have to pay fees in thousand of
rupees for merely a couple of months or
50, to the private institutes for the training;

(b) if so, whether Government propose
to provide facilities in the ITIs for train-
ing in this field from the next year; and

(c) whether there is any information
bureau providing information for train-
ing and employment in the field of com-
puter and IBM key punching; and if so,
the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI DHA.
RMAVIR): (a) Yes, Sir. There are no
facilities for training in the computer and
IBM Key punching in the Industrial Train-
ing Institutes. The amount of fees being
charged by the private Institutes for this
training is, however, not known.

(b) Possibilities are being explored for
starting training in this field in the ITIs.

(c) Career Information and Career
Counselling Services giving all relevant
information about training, scholarship and
employment opportunities are provided
through a network of 263 Vocational
Guidance - units functioning at Employ-
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ment Exchanges and 71 University Em-
ployment Inforamtion and Guidance
Bureaux.

Central Institute for Research and Train-
ing in Employment Services, a training
institute under Directorate General of
Employment and Training has brought out
a booklet “Careers in data processing”
(Computer Occupations). This booklet
dontains information about institutions|
organisations which provide courses|train-
ing in computer science and card punching.

Exploration of Submearged Ports and Ships

3885. SHRI KRUPASINDHU BHOIL:
SHRI K. PRADHANI

Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state :

(a) whether submerged ports and
ships along the country’s coasts are to
‘be explored to compile ancient India’s
navigational history;

(b) if so, the steps taken by the
National Institute of Oceanography in
this direction ;

(c) the outcome of the survey of
archival records made for the purpose;
and

(d) if so, the expenditure likely to
'be incurred on this operation ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SCIENCE
& TECHNOLOGY, ELECTRONICS
sND ENVIRONMENT AND OCEAN
DEVELOPMENT (SHRI C: P. N.
'SINGH) (a) and ((»; The Indian
National Science Academy {(INSA) has
approved a Research Project in July
1981 enlitled “Marine Archaeological
Studies ia Indian Waters”. The  pro-
ject is being implemented at the Nation-
al Institutute of Oceanography (NIO),
Goa. The project envisages exploration
and excavation of submerged ports of
Dwarka and Kaveripatnam and prospect-
ing for, identification and salvage of
ship-wrecks in Indian waters. Literary
sources and archival records are being
examined to collect more specific infor-
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mation. The NIO, Goa in collaboration
with the Department of Archaeology,
Tamil Nadu has also taken up archae-
ological survey off the Tamil Nadu coast
with Kaveripatnam and Tranquebar as
fhe target areas selected for the surveys.

(c) Detailed analysis of the informa-
tion. and data is still in progress.

(d) The Project sponsored by the Indian
National Science Academy for a period
of two years involves a total outlay of
Rs. 1,76,800/-.

Iranian Students in India

3886. SHRI AMAR ROYPRADHAN:
Will the Minister of HOME AFFAIRS be
pleased to state

(a) the number of Iranian students who
are studying in the country;

(b) the period of their stay in India;

(c) wheher it is a fact that their visas
have not been renewed so far for stay-
ing in India; and

(d) if so, the details tnereof and the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
‘NIHAR RANJAN LASKAR) - (a) to
(d) The number of Iranian students in
India as on 31-12-1980 was 6804. The
data in regard to the number of Iranian
students as on 31-12-1981 is yet to be
received and compiled. The period of
their stay depends on the duration of the
course which they have been attending.
No genuine students, satisfying the re-
quirements for admission into [Education-
al Institutions, has been refused extension
of stay for pursuit of Tis studies.

Centrally Sponsord Scieme in Orissa to
Organise Rural Workers

3887. SHRI ARJUN SETHI : Will
the Minister of LABOUR be pleased to
state:

(a) whether it is a fact that Union
Government have sponsored a Scheme to
organise -rural workers in certain States;
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(b) if so, whether the State of Orissa.
has also been covered under this Scheme;
and ;

(c) if so, the names of such districts of
Orissa where such scheme has been in-
troduced ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI DHAR-
MAVIR) : (a) Yes, Sir.

(b) Yes, Sir.

(¢) The Scheme is being introduced in
the districts of Balasore, Bolangir, Cut-
tack, Dhenkanal, Ganjam, Kalahandi,
Koraput, Keonjhar, @ Mayurbhanj, Phul-
bani, Puri, Sambalpur and Sundergarh.

Import of Technology by a Commerciak
Vehicles Co.

3888. SHRI BAPUSAHEB PARULE-

KAR : Will the Minister of INDUS-

'jTRY be pleased to state :

(a) whether there is an upper limit
under the Technical Development Fund
for according approval for purchase of
technology  without reference to the
Foreign Investment Board;

(b) if so, a FERA company manu-
facturing commercial vehicles has been
accorded approval for the import of
technology involving recurring payments
‘of royalty and huge lumpsum payments

nunder the TDF schemes; and

(c) if so, the special circumstances
under which the established procedure
for examining payments for foreign col-
laboration in  respect of FERA com-
panies has been bypassed?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRI CHARAN
JIT CHANANA) (a) to (¢)  Im-
'ports of technology are permitted un-
der the [Technical Development Fund
Scheme to enable the existing industrial
establishments to upgrade their manufac-
turing and product techmology; achieve
quality control, effect economies in pro-
duction cost and enhance the export capa-
city involving annual payments up to a
level of US $§ 250,000. M/s. Ashok Ley-
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land, Madras were permitted import of
«drawings and designs for the manufacture
of Synchromesh Gear Boxes for captive
use on the commercial vehicles manu-
factured by them on the basis of lump-
sum and royalty payments within the
scope of the Technical Development
Fund Scheme.

Per Capita Income

3889. SHRI ATAL  BIHARI VAJ-

PAYEE:
SHRI SURAJ BHAN
SHRI JITENDRA PRASAD

Will the Minister of PLANNING be
pleased to state :

(a) per capita income for each of the
last three years for which figures are
available;

(b) the real per capita income after
setting off the increase in the cost of
living during the periods; and

(¢) to what extent this real per capita
income is being remedied and by which
steps?

THE MINISTER OF PLANNING
(SHRI'S. B. CHAVAN) (a) and
(b). Estimates of Per capita income at
current prices for the Latest three years
and the corresponding real per capita
income at 1970-71 prices are given be-
low

Per capita income (in Rs.)

Year at Gurrent at cons-
Prices tant
(1970-71)

prices

€y 2 (3)
1978-49+ . 1249.9 714.6
1949-80* . . 1316.0 661.0
1980-81 @ . 1536.9 696.3

*Provisional estimates

@Quick Estimates

PHALGUNA 26, 1903 (SAKA)

Written AnsSwers 218

(c) - The decline - in real per capita
income in 1979-80 was due mainly to
unprecedented drought in the country.
Per capita income in real terms rose
by 5.3 per cent in 1980-81 and is ex-
pected to show a further increase in
1981-82. The Sixth Plan indicates the
development programmes and other me-
asures envisaged for increasing the total
national income as well as per capita
income in real terms during the five-
year period 1980-85. The programmes
and measures for each year are indi-
cated in the Annual Plans. -

Centrally Sponsored Scheme to organise
Rural Workers in Andlna Pradesh

3890. SHRI ANANTHA RAMULLU
MALLU: Will the Minister of LABOUR
be pleased to state:

(a) whether the State of Andhra
Pradesh has approached the Union Gov-
ernment to include that State in the
Centrally Sponsored Scheme to organise
rural workers in that State; and

(b) if so, the names of the districts
in Andhra Pradesh in which the Cen-
trally Sponsored Scheme has been in-
troduced ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
[DHARMAVIR) (a) The State of
Andhra Pradesh is one of the eight
[States to which the Scheme for organis-
ing rural workers has been extended.

(b) The Scheme is being introduced
by the Government of Andhra Pradesh
in the districts of Srikakulam, Vijayana-
garam, Visakhapatnam, East Godavari,
[West Godavari, Krishna, Guntur, Nel-
lore, Chittoor, Cuddapah, Anantapur,
JKurnool, Mahaboobnagar, Ranga Red- -
dy, Medak, Nizamabad, Adilabad, Kari-
ymnagar, Warangal, Nalgonda, Kham-
imam and Prakasam, in 40 Blocks.

Cement Allotted to Guijarat during
1981-82

3891. SHRI MOHANLAL PATEL
SHRI NAVIN RAVANI :

Will the Minister of INDUSTRY be
pleased to state:

~(a) the quota of cement allotted ‘to
State for the year 1981-82;
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(b) the criteria adopted for alloting .
cement quota; .

(c) the details of cement allotted to
Gujarat State for the year 1981-82,
district-wise;

(d) whether it is a fact that in Guja-
rat certain factories are not releasing
quota even after payment due to which
quota for the last three months have
been lapsed; and

(e) if so, the districts suffered and
the action taken against those factories?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINFES (SHRT CHARAN-
JIT CHANANA) (a) 15.07 lakh
tonnes.

(b) Allocation of Cement is made
quarterly on the basis of past consump-
tion and expected availability of cement
in the relevant quarter. From Quarter
IV/81, Government have decided to
igive weightage to population and also
to plan schemes such as minimum needs
programmes, water supply schemes in
gural areas and housing schemes for
slum dwellers and the needs of Hari-
jans, Adivasis and other poorer sections

f society in respect of allocation of
cement.

With a partial de-control of cement, it
has been decided that levy cement will
be given for use of State and Central Gov.
ernment Departments, State and Central
Government Corporations, large medium
and small scale industries for factory
construction and to small consumers cons-
tructing dwelling units having a plinth
area of upto 80 sqms. as also those re-
quiring small quantities for repair of resi-
dential houses. A Press Note issued by
the Government detailing the policy of
the Government in this regard is laid on
the Table of th e House. [Placed in Lib-
rary. See No. LT-.3664 1823].

(c) The Information is being collected
and will be laid on the Table of the House.

(d) and (e). There have been no
such complaint of general nature and any
specific instance if brought to the notice
of the Go'rernment could be looked into.
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Housing Projects by EPI at Kuwait

3892. SHRI G. NARSIMHA
REDDY:

SHRI SUBHASH CHANDRA
BOSE ALLURI :

Will the Minister of INDUSTRY be
pl€ased to state:

(a) whether the EPI has nearly com-
pleted the Housing Project in Kuwait;

(b) whether the EPI has bagged any
fmore such projects;

(c) if so, the details thereof; and

(d) if not, in what way Government
propose to utilise the man power which
will be made surplus with the comple-
tion of the Kuwait project ?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRI CHARAN
JIT- CHANANA) (a) Yes, Sir. The
Ain Baghze Housing Project in Kuwait
is nearing completion.

(b) No, Sir.
(c) Does not arise.

(d) EPI has submitted a number of
tenders in India and abroad and is
Jhopeful of securing some more jobs.

Implementation of 20 Point Economic pro-
gramme of P.M.

3893. SHRI B. V. DESAL
SHRI JAT NARAYAN ROAT:

Will the Minister of PLANNING  be
pleased to state:

(a) whether a committee has been set
up by Government to monitor speedy im-
plementation of the 20 point Programme
announced by Prime Minister recently;

(b) if so, whether Civil Supply De-
partments of States and Union Territo-
ries will also be asked to attend such
meetings of the Committee; and

(¢c) what will be the main purpose of
the proposed committee and to what ex-

.tent this will help Government to see that

sufficient supplies are maintained in the
country?
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THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a) to (c). A Cell
is being set up in the Planning Commis*
sion to monitor the progress in the im-
plementation of the 20-Point Programme.
There is no proposal to set up a Com-
mitiee to monitor the overall progress in
the implementation of the Programme,
The Ministry of Civil Supplies has, how-
ever, constituted a Standing Committee to
review periodically the progress in respect
-of the points concerning that Ministry,
suggest necessary measures for further im-
provement in this regard and ensure speedy
implementation of the points. It huas
been decided that  Secretaries|/Commis-
sioners of Civil Supplies from two States|
Unton Territories would be invited to
attend, by rotation, the meetings of that
Committee.

Centrally Sponsored Scheme in Karnataka
to Organise rural Workers

3894. SHRI G. Y. KRISHNAN: Will
the Minister of LABOUR be pleased to
state:

(a) whether it is a fact that  Central
Government has sponsored a Central
Scheme to include certain States to or-
ganise Rural Workers; and )

(b) if so, the names of the districts
which have been included ia this Centrally
Sponsored Scheme in the State of Karng-
taka?

THE DEPUTY MINISTER IN TIHE
MINISTRY OF LABOUR (SHRT
DHARMAVIR): (a) Yes, Sir.

(b) To begin with the Scheme is being
extended to the States of Andhra Pradesh,
Bihar, Gujarat, Maharashtra, Madhya
Pradesh, Orissa, Rajasthan and  Uttar
Pradesh. The Scheme has not yet been
extended to the State of Karnataka.

Shortage of Cement in the Capital during
1981

3895. SHRI RAJESH KUMAR SINGH:
SHRT MANGAL RAM PREMI:
SHRI RAM VILAS PASWAN:

Will tthe Minuister of INDUSTRY be
pleased to state:
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(a) whether it is a fact that there was-
acute shortage of cement in the Capital
during the year of 1981 and it was not
ecasily available to the consumers for re-
pair and small works and the consumers
had to pay exorbitant prices;

(b) if so, what are the requirement and
supply of cement in the capital during the
current year 1982; and

(¢c) whether Government propose to
increase the cement quota for the capital
to meet the demand of cement in the
capital?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND-
STEEL AND MINES (SHRI CHARAN-
JIT CHANANA): (a) No, Sir. In 1981,.
supplies of cement to Delhi against allo-
cations were of the order of 96 per cent.
Cement was a wholly controlled item dur-
ing the year 1981 and permit-holders ob-
tained supplies of cemént at the control-
led price.

(b) Delhi Administration have jndica--
ted that the requirement of cement im
Delhi is estimated at 2.32 lakh tonnes per
quarter. An allocation of 1,18,4(00 ton-
nes was made in favour of Delhi Ad-
ministration  during Qr.I|82  (January-
March, 1982). Supply of cement against’
this allocation was 50,534 tonnes uptc:
15-2-82.

(c) In the light of the recent decision
of the Government to partially de-control
the distribution and price of cement, the
allocations of cement to the States and!
Union Territories for the quarter begin-
ning April, 82 being worked out.

“Increase in Air Pollution in Delhi”

3896. SHRI RAJESH KUMAR SINGH:
Will the PRIME MINISTER be pleased to-
state:

(a) whether air pollution has increased
in the Capital considerably during the
last 5 years;

(b) whether some institutions of Delhi
have investigated the pollution levels in-
the Capital and if so, their names; and

(c) whether any steps have since been
taken by Government to minimise the
poliction of air in the Capital and if so,.
the details thereof?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI CHANDER FRATAP NARAIN
SINGH): (a) No, Sir.

(b) Yes Sir. The Schoo! of Environmen-
tal Sciences, Jawahar ).al Nehru Uni-
versity, New Delhi.

(¢) The Governmcnt of India have
enacted the Air (P&CP) Act, 1981 to pro-
vide for the prevention and conurol of
air pollution.

The Delhi Administration has entrusted
the School of Environmental — Sciences,
JN.U. to study the probicm of air pollu-
tion in the capital and to suggest plan of
action for its prevention 2and control.
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Scheduled caste rally at hoat Club

3898. SHRI R. N. RAKESH: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether thousands of people staged
a rally at the Boat Club on 16 Decem-
ber, 1981 under the auspices of  Delhi
Scheduled Castes Welfare  Association
(Regd). Ambedkar Bhawan. New Delhi

and a memorandum was presented against -
" the massacre of Scheduled Castes, parti-

cularly the Jatavs in Deoli village  of
Mainpuri District of Uttar Pradesh, ulleg-
ing apathetic attitude of State and Cen-
tral Government to the situation; and

(b) if so, the details of the memoran-
dum and the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) and (b).
A representation dated 16th December,
1981 of the Delhi Scheduled Castes Wel-
fare Association (Regd.), addressed to the
President, was received in the Ministry
of Home Affairs and a reply was sent to
the Association. The representation
mainly related to the killing of Harijans
in village Deoli, Mainpuri District (U.P.)

According to the report of the State
Government the case relating to Deholi
incident is still under investigation. Out
of a total of 24 accused, 18 accused per-
sons have been arrested|surrendered|killed
in the police encounters. Moreover, the
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State Government have undertaken sche-
mes for the benefit of the Scheduled Caste
families.

It is not correct to say that the attitude
of the Government is apathetic.

News item/Suspended 1.A.S. Man to be
prosecuted’

3899, SHRI HARINATHA MISRA:
SHRI N. K. SHEJWALKAR:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government’s attention has
been drawn to the news item under the
caption “Suspended IAS man to be pro-
secuted”, as published in Indian Express
dated 4th February, 1982.

(p) if so, whether it is a fact that the
IAS officer who has been suspended by
the Madhya Pradesh Government for

/ ‘breach of conduct’ will be prosecuted
under Section 354 IPC for allegedly trying

to ‘outrage the modesty’ of a woman M.P.;

(¢c) if so, whether the State Government
had sought the opinion of the Union Law
Ministry and it has recommended IAS offi-
cer’s prosecution; and

(d) if so, the answer to Part (:) be in-

the affirmative, what were the materials
before the Ministry in agreeing to the
suspension and prosecution of the officer?

THE MINISTER QF STATE IN THRE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATASUB-
BAIAH): (a) Yes, Sir.

(b) and (c). The Government of
Madhya Pradesh informed the Central
Government on 12th February, 1932, that
as a result of investigation of the case
by the State Police, two offences under Sec-
tion 354 IPC and Section 120 Indian
Railways Act against the officer were es-
tablished; and that, after obtaining the
opinion of the Attorney General of India,
the case was ready for presentation in the
Court.

(d) Under the relevant rules applicable
to members of All India Services, the

4149 LS—8
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State Governments are competent to place
a member of an All India Service em-
ployed in connection with the affairs of
the 'State, under suspension. The State
Governments are also compelent to pro-
secute a member of an All India Ser-
vice except in respect of offences for which
sanction for prosecution under Section 6
of the Prevention of Corruption Act is
required.  As such, there was no question
of Central Government agreeing to the
suspension and prosecution of the officer
in this case.

Non-Implementation of Palekar Award by
Hitwada

3900. SHRI BHOGENDRA JHA: Will
the Minister of LABOUR be pleased to
state whether it is a fact that employees
of Hitwada and of A.E.P. Press, where
Hitwada is printed have not implemented
Palekar award?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI BHAG-
WAT JHA AZAD): The Govt. of Maha-
rashtra has informed that Hitwada, Nay-
pur has implemented the Govt. orders on
Palekar Tribunals’ recommendations. Ac-
cording to a report received from the
Govt. of Madhya Pradesh, Hitwada,
Jabalpur has implemented the orders but
Hitwada published from Bhopal has not
yet done so. No information regarding
Mi|s. A.E.P. Press is available.

Opportunities to Indians Abroad for their
return of India

3901. SHRI GHULAM MOHAMMAD
KHAN: '

SHRI K. MALLANNA:
SHRI S. B. SIDNAL:

SHRI M. RAM GOPAL
REDDY:

SHRI HARINATH MISRA:

Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether it is a fact that highly quali-
fied Indians working abroad want to re-
turn to their motherland and wuse their
kncwledge here;

- PEAN
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(b) whether any efforts have been made
ebcut the Indians abroad who have out-
stanrng merits and exceptional - talents
wao could be offered suitabiz opportuni-
ties to work here; and

(c) whether it is proposed to set up an
organisation in the country to maintain
any such contracts with such Indians
abroad aad find them opportunities which
suited their specialisation?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SCIENCE AND
TECHNOLOGY, ELECTRONICS AND
ENYIRONMENT AND OCEAN DEVE-
LOPMENT (SHRI C. P. N. SINGH): (a)
There are a large number of highly quali-
fied' Indian scientists aad  technologists
working abroad. Many have indicated
hat! they vaLld be glad to come to India,

some permanently and others for short:

visils to use their knoxldege for national
development.

(b) and (c). Governthen( has been' ex<
amining 'on a  priority basis the whole

question of utilising' the expertise of Indian -

scientists’ and technologists abroad. The
Science A.tvisory Comrditrec to “the Cabi-
net SACC had discassed this issue in
detail and a "task force prepared a set
of recommendations which have been ap:
proved. Based on these, an Advisory
Committee under the Chairmanship of
the Minister of State for Sciente and
Technology has been set up to kcep under
feview on a continuing basis, and to act
as the focal point for, all issues related
to the return of Indian scientists and
technologists from abroad.  This com-
mittee will deal with short term visits of
Indian scientists and technologists from
abroad as also with them who wish to
return on a long term basis including those
who wish to set up industrial ventures.
The committee will help in analysing and
solving problems and removing bottlenecks
that come in the way of these efforts. A
complete “package programme” is being
prepared to simplify procedures and  to
provide relevant information to Indian
nationals who are abroad. . Details relat-
ing to scientists and technologists in
various categories and disciplines. have
been otained by CSIR, under their pro-
gramme “Indians abroad Register”, and
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under ‘several other schemes of various
Departments, particularly of the Depart-
ment of Science & Technology.
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- Non supply of cement quotas to Haryana
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THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRI CHARAN-
JIT CHANANA): (a) and (b). Bulk of
cement supplies to Haryana <State are
from cement factories located in Haryana
and nearby States of Rajasthan and
Madhya Pradesh. Owing to imposition
of power cuts in these States, there has
been a shortfall in production which has
affected the supplies to all the States ser-
ved by these factories, including Haryana.
It is, therefore, possible that construction
work in various projects in Haryana
might have been affected.  State Govern-
ments concerned have been requested to
exempt cement factories from imposition
of power cuts.

Working of TISCO

3905. SHRI A. K. ROY: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether he is aware that 46 per cent
shares of TISCO belong to Government
and their financial organisations;

(b) whether it is a fact that at present
there is only one Director on the TISCO
Board nominated by Government out of
the 17 sitting Directors and he too atten-
ded only 3 meetings out of 19 held in the
last two years;

(c) whether there is any relation bet-
ween the share and the number of Direc-
tors on the Board regulating the affairs of
the industry; if so, facts in details; and

(d) reasons why this usual norm of re-
presentation is not being followed in the
case of TISCO?

THE MINISTER OF STATE IN THE
MINISIRIES OF INDUSTRY AND
STEEL AND MINES (SHRI CHARAN-
JIT CHHANANA): (a) 42.61 per cent of
the tatwl equity capital and 35.12 per cent
of th» total preferemce capital of TISCO
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are held by the public financial institu-
tions, Nationalised Banks and the Gov-
ernment,

4

(b) In addition to the two Directors on
the Board from the financial imstitutions,
there is one Direclor nominated by - the
Government.  During the last two years
(March 17, 1980-March 16, 1982), 18
meetings of TISCO Board were held, of
which 4 were attended by the Govern-
ment Director, 14 by one Director from.
financial institution and 11 by the other.

(©) and (d). The number of Directors
on the Board is governed by the Articles
of Association of the Company. The
Articles of Association of TISCO provide
for two Directors from the financial insti-
tutions and one DOQirector to be nominated
by the Government of India.
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fagiw
T8 1980-81 FIT 1981—-82 ¥ TW T SEW /T T FA ATA
sfafaa et - »
(F0T TIT)
1980-81 1981—-82
(SEEaT ATA)
T
(a<frws  1980-81° 1981-82
qreafa®) FITEIY  FIOEANE
S grfer arfer
T
1980—81
F I o
e
1 2 3 4
1. WL N_W . 32.84 71.87 40. 32%
2. #EH 2.59 15. 84 9.05
3. f@r . 28.23 69.26 50.78
4. @A . . . 20.72  23.24 122.95
5. gfamm . . 12.01 33.09 18.53%
6. fgam= Rw . 2.50 3.14 4.67
7. T AR FET . ] 5.10 8.59 16.97
8. FACH . . 47. 69 87.10 25.36
9. FTA 11.73 23.69 4.92
10. ¥ET NRW 34.25 73.16 53.43%
11. WL 15.16 56.94 127.80
12. HforgR . — 0.98 0.50
13. AT 0.38 0.83 0.46
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1 2 3 4

14. ' ARTRIS 0.10 0.40 0.34
15. @l . . . 19.23 26.06 39.53
16. 99 8.20 26.66 64.70
17. TSTRIH 12.69 16.68 54.73
18. fafrw 0.02 0.15 0.42
19. afwemre, 8.32 39.57 126.71%°
20. faga 0.07 0.47 0.14
21. IO TR 52.88 82.70 57.26
22. 9f=dq e 35.05 50.71 24.29
Se (TrsT) ¢ 349.76  711.13 843. 86

f  1982-83 # FiwF T F fAw  FEmgal ¥ wafuad faETfamwl
¥ Qe T OAAEEl F AR 9%

T Hdfw

Cement allotted to States and Union Ter-
ritories from 1977 to 1982 and Distribu-
tion for Unauthorised Persons

3907. SHRI AMAR ROY-PRADHAN:
‘Will the Minister of INDUSTRY be pleas-
ed to state:

(a).the cement_ allotted to all States and
Union territories by Central Government
from 1979-to 1982-year wise figures;

(b) whether Central Government have
teceived. any complaint from .any . State
about the distribution of cement to those
persons, institutions or organisations for
whom it was not meant;

(c) if so, the details thereof,: State-wise
and Union Territory-wise; and

4

(d) the action taken thereon by Central
Government?

THE MINISTER_QF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRI CHARAN-
JIT CHANANA): (a) A statement is .-at-
tached.

(b) to (d). In a situation of shortage
of cement, malpractices as stated cannot
be ruled out. However, no statistics ‘of
such complaints are centrally maintained
and it is, therefore, difficult. to indicate
details thereof. Central Government
have delegated powers under the Essential
Commodities Act to the State Govern-
ments to deal with violations of .the pro-
visions of the Act.
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Statement showing the allocation of cement (including an-hoc allocations if any made
%o the States|Union Territories during the ysar 1979 to 1981 & Qr. 1/82

(Figures ’000 tonnes)

8l Name of the States/ Allocztion
No. Union Territories 1979 1980 181 Qr.I/82
—i 2 3 4 5 B 6
1 Assam . . . . . 2535 219-0 227-8 71 %%
2 Bihar . . . . 1109-1 914:6 1031-8 232 J¥**
3 Orissa . . . . . 394 431-9 408-4 1089
4 West Bengal . s . . 1419-6 1195-6 13135 3573
5 Manipur . . . . . 43-0 46-5 700 150
6 Nagaland . . . . . 43-0 46-5 530 15-0
% Arunachal Pradesh . . . 450 520 520 13- 0
8 Tripura . . . . . 43-0 4g-0 64-0 16-0
9 Meghalaya . . . . 64 -5 66-0 730 20-0
10 Sikkim . . . . . 430 44:6 56-3 15:0
117 Mizoram . . . . . 258 26-4 26-4 66
12 Gujarat . . . . . _‘1,‘.692 ‘5 1539°3 15310 3795
13 Madhya Pradesh . . . 7841 746- 1 990-0 200 O%*kkE
14 - Maharashtra . . . - ,2213°5 21035 21191 519-4
15 , Goa, Daman & Diu . . . 127-3 1202 112-0 35 QREn
16 Dadra, Nagar Haveli . . . 10-9 11-6 120 30
17 Haryana . . . . . 689-5 619-5 674-3 141-4%
18 Rajasthan . . . . . _629-3 571-7 631 -8 - 1637
19 Uttar Pradesh % . . 2;38- 5 19523 21943 589-0
20 _Himachal Pradesh = . . 1353 118-ho 126- 5 319
21  Jammu & Kashmir - . . 2 196-0 184-4 186-0 47-6
22  Punjab - 3 ; . . 9851 g11°g 9170 2245

*12700 MT increased from Qr. IV/8; has been withdrawn due ta imposition
of power cut by the State Government of Haryana during Qr. I/82.

**An advance allocation to the extent of 5,000 tonnes has been made to Assam

dyring Qr. I/82 which is to be adjusted against Qr. II/82.

**%60,000 MT increased from Qr. IV/81 has been withdrawn due to imposition
of power cut by the State Government of Bihar during Qr. I/82.

###%7,000 tonnes advance allocation made to Goa in Qr. I/82 will be adjusted
against Qr. I1/82 allceation. :

##**%%53,000 tonnes withdrawn on account of imposition of power cut on cement
factories by the State Government of Madhya Pradesh.
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. 2 3 4 5
23 Cha;éigarh . : : . 84-9 83-6 100-0 25-6
24 Delhi . . . . 5365 527-2 4741 118-4
25 Andhra Pradesh . L 1538°5 15515 1499-2 371-8
26 Tamil Nadu . . . . 1523-8 15299 1497:1  389-4
27 Karnataka . . . . . 128a°1 1025- 7 1050°5 208 - oFhesee
28 Kerala . . . . . 886-9 983.7 1045- 2 195 3
29 Pondicherry - . . . . 43-0 450 48-0 12-0:
30 Andaman & Nicobar . . .  1a-g 183 20-0 50
31 Laccadives . C . . 6-7 7-6 7-6 19
akaass 362500 toanes of increased allocation has been withdrawn during the quar ter
for imposition of power cut on cement industry by the State Governme nt
of Karnataka.
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Excess Capactiy Utilisation

3909. SHRI S. M. KRISHNA: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether some largé industrial un-
dertakings are producing more than their
licensed capacities;

(b) if so, the name of the companies
with excess production; .

(c) whether Government propose to
take some legal action against these com-
panies; and

(d) if so, whether such action will be
against the declared policy of increasing
production in 1982-83%

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRI CHARAN-
JIT CHANANA): (a) Government are
aware that certain unpits have been pro-
ducing more than their licensed capacities.

(b) Detailed data regarding names of
companies who have exceeded production
are not centrally available in the Ministry
of Industry.

(c) and (d). In recognition of the fact
that the excess production need not neces-
sarily be a result of additional capacity
and also that the capacity licensed might
not have conformed to the installed capa-
city, Government have faken the following
steps:—

(i) regularisation of excess capacity in
respect of 34 selected industries.

(if) endorsement of productive capa-
cities on registration certificates issued
under the Industries (Development &
Regulation) Act.

(iii) endorsement of productive capa-
cities on Carrying-on-Business licences.

Each case will be considered on its own
merit keeping in view all the facts and
circumstances and also Government’s
policy for imcreasing production in 1982-
83.
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Setting up of a Valve Division of BHEL
at Tiruvalla, Kerala

3911. PROF. P. J. KURIEN: Will the
Minister of INDUSTRY WBe pleased to
state:

(a) the details of the proposed Valve:
division of Bharat Heavy Electricals Ltd;

(b) whether Government of Kerala have -
represented to set up the Valve Division
in Tiruvalla in Alleppy; and

(c) if so, Government’s reaction?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRI CHARAN-
JIT CHANANA): (a) BHEL manufactures
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valves at its Boiler Plant at Tiruchy. The
company has, formulated a proposal to
augment its capacity of valve production
at an estimated cost of Rs. 827 lakhs,
which ‘'has not so far been submitted to
Government ; for approval.

(b) Yes, Sir.

(c)-The points raised by Government of
Kerala will be considered while taking
a decision in the matter.

. .Employment to all Educated Youth

3912. PROF. P. J. KURIEN: Will the
‘Minister of LABOUR be.pleased to state:

(a) whether “‘Government are aware of
"the ever-increasing unemployment among
the educated youth in the country; and

(b)_whether any slpemal seheme s un-
der consideration to provide employment
t6 all within a specified period?

THE DEPUTY MINISTER IN THE
"MINISTRY OF LABOUR (SHRIL
DHARMAVIR): (a) and (b). Government
are aware of the unemployment _among
the educated youth. ‘The steps bemg

‘taken to tackle the problem are mdlcated
in the Annexure

Statement

Steps. taken and propsed fo_taken by, Go-
'vernment to_tackle the problem of Unem-
ployment

One of the important objective of the
Sixth Five Year Plan is a progressive re-
duction in the incidence of unemployment
and poverty. The Sixth Plan includes a
number of programes wheih have a large
employment potential for .the educated.
Some of these are, the expansion of . the
agncultural extcnsnon system, agncullu-
Tal research programmes, the schemes for
agricultural census and farm management
studies, the technical and infrastructural
aspects of the Operation . Flood 1II Pro-
ject, the inland - fishery project, . the sur-
vey, pla.nmng, momtomm etc. activities in
Block level Plannmg etc.
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2. The most important feature of the
Sixth Plan is the decentralised strategy for
manpower | planning and employment
generatjion, heing. adopted to. facilitate a
disaggregated approach to the problem of
unemployment. District Manpower
Planning and Employment Generation
Councils being set up in all the districts
to function as focal points for employ-
ment planning at the district level, would
prepare. employment strategies and plans
relevant to each district and monitor their
implementation. 10 States and 5 Union
Territaries have already set up such Coun-
cils in .their Districts.

3. .As part of :the new deal for the self-
employed proposed in the Sixth Plan, a
National Level Guidance Committee has
been set up to advise Government on the
ways and means of encouraging self em-
ployment in_all sectors of the economy.

Smentlﬁc and Tcchnicai Entrepreneur-
ship Development Board has aiso  been
set up to assist the unemployed Scientific
and’ Techmcal personnel to take to a
career of gamful self-employment.

/Atomic Power Plant in Kerala

3913. PROF. P.J. KURIEN: Will the
PRIME MINISTER be pleased to state:

(a), whether Government propose | to
consa,der set;.mg up of Afomic, Power Plant
in hamla

(b) whether any investigation has been
made inthis regard and if so, details?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SCIENCE AND
TECHNOLOGY, ELECTRONICS
ANDY ENVIRONMENT  AND OCEAN
DEVELOPMENT (SHRI C. P. N.
SINGH): (a) and (b). A Site Selection
Committee has been appointed by Govt.
to select suitable sites for the location of
atomic power plants in the Western, Nor-
thern and. Southern Electricity Regions of
the. Country. Report of the Committee on
the Southern Region of which Kerala
forms a part is awaited.
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Declaration of Mirzapur Distt. as Indus-
trially Backward ‘

3914. SHRI -RAM PYARE PANIKA:
Will the Minister of INDUSTRY be
pleased to state:

(a) the criteria to declare a district or
block industrially backward area and how
many districts and blocks have been de-
clared industrially backward in - Uttar
Pradesh;

(b) whether it is also a fact that norms
which have been accepted for declaring
. a block .or district industrially backward
area are (found in Mirzapur district but
this district has not been declared indus-
trially backward till now;

(c) if so, the action Government are
going to take to declare Mirzapur district
as industrially backward area; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL . AND  MINES (SHRL CHARAN-
JIT CHANANA): (a) The criteria laid.by
Planning Commission (0 be adopted _as
guidelines by the State Governments for
the pugposes .of identifying | jndustrially
backward istricts were:

(i) Per Capita foodgrainsjcommercial
crops production depending on whether
the district is predominantly a producer

of foodgrains/cash crops;

(i) Ratio of population to agricultural
workers;

(iii) Per~ Capita ' industrial output
{gross); '

(iv) Number of factory employees per
lakh of population -or alternatively num-
.‘ber of persons -engaged -in secondary
and tertiary activities per lakh of. pop-
ulation;

/(v) Per Capita consumption of elee-
tricity;
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(vi) Length of surfaced roads in re-
lation to population or railway milcage
in_relation _to. population.

It was also indicated that only those
districts with indices well below the State
average may be selected ‘for suitable in-
centives from financial institutions.

38 districts were identified as industrial-
ly backward in Uttat Pradesh. Out
of these districts, 6 :districts have  been
fusther identified eligible for Scheme . of
Central Investment Subsidy (lists of sucb:
backward areas/districts are available in
the Parliament House Library).

(b) to (d). Mirzapur district in Uttar
Pradesh-has pot been jdentified as an in-
dustrially backward district to qualify for
concessional finance facilities = from termy
lending institutions. A decision to .de-
clare this district as industrially backward
would ,be  taken ¢nly after the Govern-
ment have taken a view on  Sivaraman
Committee’s recommendations on ‘Indus-
trial Dispersal’.
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Memorandum from GSI Employees

3917. SHRI CHITTA BASU: Will the
Minister of STEEL AND MINES be:
plecased to state:

(a) whether Government have since re-
ceived a memorandum from the Geologi-
cal Survey of India Employees Associa-
tion regarding the issue of regionalisation
and

(b) if so, the reacion of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRIMATI RAM
DULARI SINHA): (a) Yes, Sir.

(b) The scheme of regionalisation of
Group C and D cadres in the Geological
Survey of India has been challenged in the
Calcutta High Court by one of the G.S.I.
Employees Associations. ‘The High Court
has stayed the order of the Government
and the matter is therefore sub-judice.
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Conference of State Registrars of trade
Unions

3918. SHRI CHITTA BASU: Will the
Minister of LABOUR be pleased to state:

(a) whether a conference of the State
Registrars, of Trade Unions was recently
held to discuss the question of in:plemen-
tation of the Trade Unions Act of 1926;
and

(b) if so, the outcome of the Conference?

THE DPFPUTY MINISTAR IN THE
MINISTRY OF LABROUR (SHRI
- DHARMAVIR): (a) A meeting of the
Registrars of trade unions was held on
the 6th February, 1982 under the Chair-
manship of Labour Secretary. The main
objective of the meeting was to assess the
problems faced by the Registrars of Trade
Unions in administering the Trade Unions

Act, 1926.

(b) Government have set up a Work-
ing Group of Registrars of Trade Unious
to examine the various suggestions made
in the meeting and submit its Report to
Government by 30th June, 1982.

Inclusion of certain castes of Bihar in list
of Scheduled Castes

39179. SHR1 BHOGENDRA JHA: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the job of conducting rapid
survey in the districts of Darbhanga,
_ Madhubani and other places to determine
the claims of the Khatwe, Tantwe and
Tanti Communities for inclusion jn the
list of Scheduled Castes was proposed to
be taken up after the census operation;

and

(b) if so, whether the rapid survey has
been done?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR). a) and
(b). The Registrar General of India who
was addressed in the matter . suggested
that it may not be appropriate for his

organisation to undertike another Survey,
since they had already conducted an ob-
jective survey in the matter. The Regis-
trar General of India further stated that
their field investigations substantiated the
information available from published lite-
rature that these communities are not
“Untouchables”.

In the meanwhile, in the context of
the proposed comprehensive revision of
the lists of Scheduled Castes and Schedul-
ed Tribes, this proposal, along with other
proposals, is being considered in consul-
taion with the concerned State Govern-
ments/Union  Territory Administrations.
The comments of some of them are yet to
be received and they arc being regularly
reminded.

Persons Killed in Encounters with Decoits

3920. SHRI R. N. RAKESH:
SHRI MANGAL RAM PREMI:
DR. AU. AZMI: o
SHRI JAGPAL SINGH:
SHRI RASHEED MASOOD: .

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of persons killed under
the Head “encounters with the decoits”
throughout the country during 1980 and
1981;

(b) whether Government have received
several complaints of killings innocents or
motivated killing under the so called: “en-
countres” in the States of Madhya Pradesh,
Uttar Pradesh, Bihar and Mabharashtra;
and

(c) whether Government propose to
change the norms and conditions of kills
ings under the head “encounters” which
gives a free hand to the State authorities
to kill persons under the head “killed in
encounter™; if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) to (c).
State Governments and Union = Territory
Administrations are responsible for the
maintenance of law and order, prevention
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of crimes and for enforcing laws relating
to offences. Hence, no data in regard to
the number of persons killed under the
Head “encounters with the dacoits” is
compiléd on an All-India basis. Com-
plaints against Police and other = related
criminal matters are primarily  within
the parview of State Governments. Hence,
it is for the State Governments to look
into all complaints about alleged killing

of innocent persons by Police in fake en- !

counters and take appropriate action
against the guilty persons. The  State
have, however, been advised to exercise
due care and prudence in apprehending or
othérwise dealing wich dacoits.
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.Agreement of Bailadila Iron ore Project
With Japanese Company

3923. SHRI BHEEKHABHAI: Will the
"Minister of STEEL AND MINES be
-pleased to state:

(a) whether it is a fact that Bailadila
Tron Ore Project Kirandul in Madhya
‘Pradesh under a long ferm agreement Is

marketing iron ore to a Japanese com-
pany;

(b) if so, whether Government will lay
a copy of long term agreement on the
Table;

(c) whether that agreement stands in
perpetuity; -
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(d) if not, how long his Ministry will
continue to export raw iron ore;

(e) whether Government intend in near
future to instal smaller plants for smelting
and benefication; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY  AND
STEEL. AND MINES (SHRI CHARAN-
JIT CHANANA): (a) and (¢). A long term
agreement was concluded between Mine-
rals & Metals Trading Corporation of
India Ltd. (MMTC) and the Japanese Steel
Mills (JSM) on 3rd April 1979 for supply
of 61.26 million dry long tonnes of Baila-
dila iron ore from 1st April 1971 to 30th
April 1980, By mutual consent, this
agreement was treated to have expired onm
31st March, 1980. Actual exports dur-
ing the period of the agreement were
42.11 million metric tonnes. The quanti-
ties remaining wundelivered as on  31st
March 1980 were treated as lapsed with-
out any obligation on either side.

A further agreement was concluded by
MMTC with JSM in February 1980 by
which it was agreed that the supply of
Bailadila iron ore to Japanese Steel Mills
will continue for a further period of five
years from 1st April, 1980. The actual
quantity and price of iron ore is to be
determined at the commencement of each
delivery year.

(b) It will not be in our commercial
interest to lay a copy of the agreement on
the Table of the House.

(d) It is envisaged in the Sixth Five-
Year Plan that iron ore exports from
India will increase from the level of
about 24 million tonnes in 1979-80 to 30
million tonnes in 1984-85. In addition,
about 5 million tonmes of iron ore con-
<entrates from the Kudremukh Projetc
are also expected to be exported. The
" policy on export of iron ore is reviewed
by the Government from time to time
taking all relevant factors into considera-
tion.

(e) and (f). A proposal made by National
Mineral Development Corporation Limi-
ted (NMDC), which operates the Baila-
dila mines, to put up a 2 million tonnes

4149 1LS—9.
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iron ore pellet plant is being reviewed by
the Corporation from the angle of mar-
ketability of the pellets. Bailadila mines
will also meet the iron ore requircments
of the Visakhapatanam Steel Plant. There
is no proposal with the Government for
setting up an ore benefictation or smelt-
ing plant in Bailadila.

Allotment of LT.D.Ps

3924. SHRI BHEEKHABHAIL Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether it is a fact that some Inte-
grated Tribal Development Projects were
allotted in 1970 by Central Government
to certain areas though they weré not de-
clared as Scheduled areas;

(b) the basis of this policy of allotment
of ITDPs to certain areas ignoring the
Scheduled areas;

(¢) whether it is a fact that backward-
ness of Scheduled arcas has come to Gov-
ernment in heritage; and

(d) if so, the areas why Scheduled areas
were not given more weightage than tribal
areas of States under Schedule V of Con-
stitution of India through State Governors?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) No, Sir.
The tribal sub-Plan approach for integra-
ted tribal development under which Inte-
grated Tribal Development Projects  are
formed, was introduced in 1974-75 only.
Integrated Tribal Development Projects
are not allotted by the Central Govern-
ment.

(b) The question does not arise.

(c) Generally, most of the Scheduled
Areas and tribal sub-Plan areas are back-
ward.

(d) In States having Scheduled Areas,
the Scheduled Areas have been, with minor
exceptions, included in the tribal sub-Plan
areas. :



259 Wrilten Answers

News Item ‘Bogus Freedom Fighters
Major Pension Claimant’s

3925. SHRI NAWAL KISHORRE
SHARMA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the attention of Government
has been drawn to a news which appeared
in the Indian Express dated 22 February,
1982 under the heading ‘Bogus freedom
fighters major pension claimants’;

('b) if so, the details and facts there-
about;

(c) the reaction of Government thereto;

(d) what action has been taken or pro-
posed to be taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENT AF-
FAIRS (SHRI P. VENKATASUBBAIAH):
(a) to (d). The Government is aware
of the report in the Indian Express under
caption ‘Bogus freedom fighters major
pension claimants’. It is not correct 1o
say that a large number of bogus claimants
have been enjoying the benefits of
freedom fighters' pension on the basis of
false documents and political patronage,
while hundreds of genuine freedom figh-
ters have not been granted pension. Care
is taken, by close scrutiny of each indivi-
dual case to ensure that pension is granted
only to genuine freedom fighters who
satisfy the criteria laid down in the Free-
dom Fighters Pension Scheme now rena-
med Swatantrata Sainik Samman Pension
Scheme. However, in some cases com-
plaints have been received against indi-
dual freedom fighters that they have
managed to get pension by fuirnishing in-
correct and false information/evidence.
Such complaints are examined promptly
and in doubtful cases, a reference is made
to State Govt. concerned for reverifica-
tion, In cases where there is a strong
presumption that the freedom fighter is
not entitled to pension, immediate action
is taken to suspend the pension pending
further investigation. If on completion
of enquiry, the pension is found to have
been wrongly obtained, it is  cancelled.
where it is found that the person concer-
ned adopted fraudulent means to obtain
pension, State Governmefits are advised
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to consider the desirability of prosecuting
the persons concerned. There is how-
ever, no fool-proof official machinery to
detect the bogus pensioners and the possi-
bility of a few wrong pérsons getting the
Freedom Fighters Pension cannot be
ruled out.  Action to cancel pension has
been taken in 650 cases so far.

Extension of E.S.I. Scheme to Employees
of E.S.I.C.

3926. SHRI NAWAL KISHORE
SHARMA: Will the Minister of LABOUR
be pleased to state:

(a) whether it is a fact that employees
of Employees State Insurance Corpora-
tion are not covered under the Employees
State Insurance Scheme;

b) if so, the reasons therefor; and

(c) whether it is proposed o cover
the employees of the Employees State
Insurance Corporation in the country
under its scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI DHAR-
MAVIR): (a) Yes. Sir.

(b) and (¢). The provisions of the
Employees’ State Insurance Act, 1948 do
not at present aply to the establishments
like ESI Corporation. However, the
medical attendance and treatment faci-
lities available in the ESI Dispensaries/
Hospitals were extended to the employees
of the Corporation in Andhra Pradesh
in July, 1973, on an experimental basis,
It- was extended to the employces in U.P.
wef. 1-2-1982. The Corporation has
now decided, in principle, to extend the
ESI medical facilities gradually to their
employees in other States also.

Starting Training Centres in Backward
districts of U.P.

3927. SHRI T. S. NEGI[: Will the
Minister of INDUSTRY be - pleased to
State:

(a) whether the hill districts of Uttar
Pradesh are industrially Backward dis~
tricts; and
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(b) whether Government will consider
starting these centres for training in
various. trades like carpentry, electronics,
radio repairs etc.?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
(STEEL AND MINES (SHRI CHARAN-
JIT CHANANA): (a) Of the eight hill
districts of Uttar Pradesh, six districts of
Garhwal, Chamoli, Pithoragaih, Almora,

{Tehri Garhwal and Uttar Kashi are
covered under the concessional finance
scheme. Almora district is ‘eligible also

for Central Investment Subsidy.

(b) Starting of new Industrial Train-
ing Institutes or adding new trades in the
existing ITIs is the concern of ihe res-
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pective State Governments/Union Terri=
tories.

The hilly districts of U.P. already have
19 Government ITIs who are imparting
training in various trades. Out of these,
trade of carpentry is being imparted at
4 ITIs located in Hamirpur, Pauri Garh-
(wal and Nainital Districts. Similarly
trade of Electronics is being imparted at
ITIs located in  Almora, Garhwal,
Chamoli and Nainital  Districts. The
of mechanic (Radio & TV) is
being imparted at 7 ITIs located at
Almora. Uttar Kashi, Garhwal, Chamoli
and Pithoragarh districts. The list show-
ing the names of ITIs where training in
the trade of carpentary, electronics and
mechanic (radio & TV) is being imparted

is given in the aftached statement.

Statement

List of ITIs situated in Hill Area of Uttar Pradesh, where the training in the trades
of Carpenter, Electronics and Mechanic (Radio & TV) is being imparted.:

Sl Name of ITI Trade - Sanctioned
No. Strength
1. ITI, Almora 1. Electronics A . 16

' 2. Mech. & (R. & T.V.). 16

2. Govt. Industrial Trg. Centre,
Charkari Hamirpur . . . 1. Carpenter 16
3. ITI, Barkote . . ; I }\/Icch. (R. & T.V.) 16
4. ITI Phokra Pauri Garhwal . 1. Carpenter . 16
5. ITI, Tihari Garhwal . . 1. Electronics 16
6. ITI, Dugadda, Garhwal . . 1. Mech. (R & TV) 16
7. ITI, Karanpravag Chamali . 1. Mech. (CR & TV) 16
32. Electronics . . 16
8. ITI, Tanakpur Nainital . . 1. Carpenter 6
2. Mech. (R & TV) 3a
. 8. Electranics . . . ‘92
9. ITI Pithoragarh . . . 1. Meh. (R & TV) . 32
10. ITI, Kashipur Nainital . . 1. Electronics . 16
2. Mech., (R & TV) 32
11. Govt. Technical Training C?entre,. 4

Nainital . . L.

Carpenter
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Gold and other mineral in Uttar Pradesh

3928. SHRI G. NARSIMHA REDDY:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether it is a fact that traces of
precious metals like gold have been
found recently in Uttar Pradesh;

(b) if so, the areas where the Geologi-
cal Survey of India have spotted them
and the details of such minerals;

(c) whether plans have been drawn up
for their mining; and

(d) if so, the particulars thereof?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRIMATI
RAM DULARI SINHA): (a) Yes, Sir.

(b) Based on the earlier record of the
Geological Survey of India, the Direc-
torate of Geology and Mining, Govern-
ment of Uttar Pradesh reported occur-
rences of gold in the conglomerate for-
mation around Koluchaur in  Kotdwar
area in Pauri Garhwal District and
between Kalagarh and Kaladhungi in
Pauri Garhwal and Nainital Districts.
[Extension of the Kotdwar occurrences
thas also been traced near Hardwar. Pre-
liminary estimates have placed the con-
centration of gold to be up to 0.4
grammes per tonne from these finds.
The Geological Survey of India is plan-
ning to assist the State Government for
early completion of the evaluation -pro-
gramme

(c) and (d). The areas are still under
investigation and no plans have been
drawn up for their mining so far.

Replacement of foreign glass lenses by
plastic lenses

3929. SHRI G. NARSIMHA REDDY:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether in foreign countries glass

lenses are being replaced by plastic
lenses;
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(b) whether the firms now engaged in
the production of glass lenses particularly
those meant for export, will be placed
in difficult position in a couple of years
to come;

(c) if so, whether Government have
discussed the issue with the manufacturing
units and give them suitable technical
and financial assistance to switch over at
least partially to the production of plastic
lenses so that we are not thrown out of
the export market completely; and

(d) if so, the particulars of the steps
taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRI CHARAN-
JIT CHANANA): (a) It is reported that
ophthalmic quality plastic lenses are also
being used in place of glass lenses for
ophthalmic purposes in America and some
other European countries.

(b) Since main exports of the units
engaged in the production of ophthalmic
lenses are to the Middle East countries,
they do not apprehend any difficulty in
the exports in the near future.

(c) and (d). Do not arise.

fEdt WIRT B TAATT AT FIA W
“HIASE
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Tribal Projects started in 1970

3931. SHRI BHEEKHABHAI: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the names of districts and States
in which tribal projects were started in
the year 1970;

(b) the reasons why other States were
not allotted these Integrated Tribal Deve-
lopment Projects which had exclusively
‘backward scheduled areas;

(¢c) whether it is a fact that tribal
sub-plan areas have been delineated but
no ITDPs have been started in Rajasthan
till today; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME ~AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
(a) Tribal Development Agencies
(TDAs) on pilot scale were established
in various districts and States as under:

Name of TDA . District Name of State Year -of
staring

Singhbhun Singhbhum Bihar 1971-%2

Srikakulam Srikakulam Andhra Pradesh 1971-72

Dantewara i : & ’ . Bastar

Madhya Pradesh 1971-72
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e o e

Name of TDA Direct Name of State Year of
Starting
Konta . DBastar Madhya Pradesh 1071-72
Parlakhamdei . Ganjam Orissa 1071-72
Korapur . . . - Koraput Do. 1071-72
Keonjhar . Keonjhar Dao. r0-3-74
Phulbani Phulbani Do. 1973-74
(b) The Tribal Development Agencies THE MINISTER OF STATE IN THE

were started on pilot scale for the eco-
nomic development of the selected tribal
and continguous areas of Andhra Pra-
desh, Bihar, Madhya Pradesh and Orissa.
{All the 8 TDA Projects were terminated
on 21 March 1979. During the Fiftn
Five Year Plan 1974—79, Integrated
Tribal Development Projects (ITDs)
were started in 16 States and 2 Union
erritories and these covered all tribal
concentrated areas.

(¢c) Tribal sub-Plan areas have been
delineated and five TTDPs viz. Banswara,
Chittorgarh, Dungarpur, Udaipur anc¢
Sirohi in Rajasthan have been implement-
ing prograr'mes since the Fifth Five
Year Plan.

(d) Does not arise.

Hydrological Potential in Himalayan
Terrians

3932. SHRIMATI USHA PRAKASH
CHOUDHARI: Will the Minister of
\STEEL AND MINES be pleased to

state:

(a) whether it is a fact that the Geo-
logical Survey of India has prepared an
inventory of Glasiers in the Himalayan

terrains to ascertain the hydrological
potential;

(b) whether any assessment has been
made about the availability of melted

\water and its use for power generation;
and

(¢) ¥f so, the details thereof?

MINISTRIES OF INDUSTRY
BETEEL AND MINES (SHRIMATI
RAM DULARI SINHA): (a) Geologi-
cal Survey of India is engaged in the
studies of Glaciers and preparation of
inventory of Glaciers in the Himalayan
region.

AND

(b) and (c). Assessment with regard
to the availability of melted water from

rhe Glaciers for use for power genera-

tion has been made in respect of a few
glaciers.  Studies carried out on Gara
'Glacier of Himachal Pradesh and Chan-
gme Khangpu Glacier in Sikkim have
indicated negative mass balance that is
that the total fall of snow in a year is
less than the total melting that is taking
place in these glaciers.

Setting up Drinking Water Kiosks in
Public Places in Delhi

3933. SHRT M. RAMGOPAL RED-
DY: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that the water
vendors have started charging 10 paise
per glass in the D. M. C. area;

(b) if so, what are the reasons for this
increase in the price; and

(¢c) whether Government have any
scheme to set up drinking water kiosks in
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public places and markets etc. for the
convenience of the public?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENTA-
RY AFFAIRS (SHR1 P. VENKATASU-
BBAIAH): (a) to (c). The- Municipal
Corporation of Delhi have reported that
teports about increase in the sale of refri-
gerated water by the Water vendors of
the Corporation area have been received
by them. The Water vendors are however,
not subject to any control by the M.C.D.
in the matter of sale price of the cooled
water. Water Piaos at some of the im-
portant roads and public places have al-
ready been provided by the New Delhi
Municipal Committee. There is, however,
no such scheme with the M. C. D. g

Production and Capacity Utilisation of

Steel Plants

3935. SHRI H. N. NANJE GOWDA:
Will the Minister of STEEL & MINES be
pleased to state:

(a) what was the production and ca-
pacity utilisation of plants engaged in the
production of steel during 1981;

(b) the names of the units which have
shown increase in production and capa-
<ity utilisation during the periogd as com-
pared to the figures of 1980;

(¢) whether Government have ana-
lysed the constraints in increasing produc-
tion in these units and whether Govern-
ment propose to s2i un a Central organi-
sation so that a  periodic assessment is
made and the  difficulties are attended
properly; and

(d) if so, when such an organisation is
10 be set up?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRI CHARAN-
JIT CHANANA): (a) The production
of Saleable Steel during the year 1981
at the six integrated stee] plants and their
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capacity utilisation during that period, is
given below:—

(Unpit : 000 tonues)

r———

Plan' Actual 9 Capacity
Production  Untilisa-
during tion
1901
Bhilai . . . 1836 934
Durgapar : : 780 629
Rourkela . . 1108 0o+ 4
Bokzro . : S 1373 697
11sco . . . 512 640
TISCO . . . 1577 105" I

(b) All the units except ISCO have
shown improvement in  production and
capacity utilisation during 1981 as com-
pared to 1980. At IISCO, the capacity
utilisation was almost at the same level.

(¢) and (d). Lower capacity wtilisation
was mainly on account of inadequate in-
frastructural  support. Mecasures rela-
ting to adequate infrastructural support
are under constant review at various le-
vels in Steel Authority of India Lid, as
well as Governments. Efforts are on to
meet the infrastructural requirements of
steel plants.

qaEm § afres sqatest qar (G
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Legislation for Farm Workers

3937. SHRI B. V. DESAI: Will the
Minister of LABOUR be pleased to
state:

(a2) whether it is a fact that State
Government differ sharply on the ques-
tion of Central legislation for farm wor-
kers;

(b) if so, whether the question of
enacting the Central law has been under
the study for a long time now with the
Union Government;

(c) if so, whether the response receiv-
ed from the State Government show that
not all of them are agreed on the advi-
sability on Central legislation;

(d) if so, what are the main reasons
for their rejection and whether Govern-
ment has decided to appoint a working
group to go into the whole matter before
any Central Jegislation js taken; and

(e) if so, by what time this group is
likely to submit its recommendations to
the Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
DHARMAVIR): (a) Yes, Sir.

(b) Yes, since July 1980, when the
proposal was approved by the Central
Standing Committee on Rural Unorga-
nised Labour.

(¢) Yes, Sir.

(d) Difficulties. in the implementation
of a uniform legislation have been ex-
pressed because  diverity of conditions
from State to State and even within the
State. The Labour Minister’s Conference
recommended in depth study by a work-
ing Group.

(e) The Working Group has already
considered the matter and a final view
htas yet to be taken by Government.
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Visit of Swedish Delegation to India

i :

3938. SHRI KRISHNA KUMAR
GOYAL: Will the Minister of SCI-
ENCE AND TECHNOLOGY be pleased
to state:

(a) whether it is a fact that during
the visit of the Swedish Delegation to
India, a discussion to acquire the know-
how for rapeseed technology came up;
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SCIENCE AND
TECHNOLOGY, ELECTRONICS AND
ENVIRONMENT AND OCEAN DEVE-
LOPMENT (SHRI C. P. N. SINGH):
(a) and (b). Under the TIndo-Swedish
Sub-commission on Science and Tech-
nology there has been an on-going joint
research and  development project on
Rapeseed and Mustard being implemen-
ted by different scientific institutions in
the two countries, A 9-Member  Swe-
dish delegation visited India in February,
1982 to attend a 3-day Workshop to dis-
cuss the scientific and technical program-
me of the rapeseed and mustard project.
The main issues discussed were: breeding
and cultivation techniques, process and
product development and nutritional and
toxicological aspects of the rapeseed
meal. The programme envisages €X-
change of scientists, germ plasm and
technology of mutual interest between
the two countries.
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Qutab tragedy report

3940: SHRI K. A. RAJAN: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether Archaelogical Survey of
India has studied the inquiry report of
Qutab tragedy, Delhi;

(b) if so, the findings of the inquiry
and suggestions/recommendations made;
and

(c) how long it will take to implement
:the suggestions?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATASUB-
BAIAH) (a) to (¢). The Commission
of Inquiry was appointed by the Lt. Go-
vernor of Delhi. The Commission has
submitted its report and the same is under
examination by the Delhi Administration.
In accordance with the Provisions of Sec-
tion 3(4) of the Commission of Inquiry
Act, the Report of the Commission
alongwith Memorandum of Action Taken
by the various Authorities on the recom-
mendations of the Commission, will be
laid on the Table of the House.

Retreat Ceremony Amritsar at Wegah
Border, Amritsar

3941. SHRI MUKUNDA MANDAL:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government are aware of
the Retreat ceremony at the Wagah Border
in Amritsar by the Jawans of India and
Pakistan;

(b) if so, the facts thereof;
(¢) whether in any other parts of bor-
der such ceremony or likewise is celebra-

ted; and

(d) whether Government intend to
popularise such functions?

THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR)
(a) and (b). At the Wagah Border,

posts of Border Security Force and Pak
Rangers are located opposite each other
in close proximity. Everyday when re-
treat is sounded, BSF personnel lower the
Indian flag. Simultaneously, Pak rangers
also observe a similar drill on their side.

(¢) and (d). The same practice is
followed at Hussainwala border check-

post
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News-Item Captioned “Unauthorised
Cement Boon in tre Capital”

3942. SHRI HARISH KUMAR
GANGWAR: Will the Minister of
INDUSTRY be pleased to state:

(a) whether Government’s altention
has been drawn to news item “Unautho-
rised Cement Boon in the Capital” ap-
pearing in Indian Express of 18 Septem-
mer, 1981 highlighting;—

(i) availability of cement in any
quantleter in  black-wherefrom
does this come and what steps
have been evolved to plug the
loopholes.are the cement bags
sold adulterated or less weight-

ed;

(ii) nuprecedent despurt in unautho-
rised construction in the capi-
tal due to legacy and conni-

vance of the field staff of Delhi
Cantonment Board, MCD and
NDMC;

(iii) details of truck-load DDA
cement theft intercepted near
Subzi Mandi, Ajmerdi Gate and
from Chanakyapuri in which

four CPWD employees were
suspended;
(b) if so, reaction of Government

thereto and action taken with details

thereof; and

(c) steps taken ensure that political
pressure is not entertained for the allot-
ment of cement and cement for repair
work is issued by Circle Rationing offi-
cers?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRI CHARAN-
JIT CHANANA): (a) Yes, Sir.

(b) In order to prevent pilferage and
black-marketing,  strict  vigilance is
maintained over movement of cement
from Govt. godowns. All Govt. agen-
cies|departments - engaged in construction
work have been advised to take preven-
tive action to check pilferage and to plug
the loopholes.
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(¢) Cement is allocated for approved
construction on the prescribed scale of
40 bags per 100 sq. feet, for covered
area. Cement for repair work is gene-
rally issued after proper verification of
the need. However, cement upto five
bags is also issued from Circle Rationing
Officer for repairs without inquiry.

Plan Assistance to Manipur

3943. SHRI BAJU BAN RIYAN: will
tne Minister of PLANNING be pleased
1o state:

(a) Whether the Centre has consented
to give cent per cent Plan assistance to
the State of Manipur;

(b) if so, the consideration for which
the said decision has been taken;

(c¢) whether Government are going to
give such consideration to other States
like Meghalaya, Arunachal Pradesh and
Tripura;

(d) if so, the details thereof; “and

(e) if not, the reasons for the same?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN): (a) and (b) Yes,
Sir.  The decision to finance the Sixth
Plan of Manipur entirely through Central
assistance has been taken on the basis of
the assessment of resources position, the
development neceds and other relevant
factors concerning Manipur State.

() to (c)There has been no policy
decision as such to wholly finance the five
yvear plan of any State through Central
assistance.  The Annual Plans of each
State in the North Eastern Region includ-
ing Meghalaya and Tripura are determin-
ed taking into account the resources posi-
tion, development needs ‘and other rele-
vant factors pertaining to each State.
Arunachal Pradesh is a Union Territory
and its Five Year Plan is financed by
Central assistance and additional resource
mobilisation by the Territory.
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Mobilisation of Resources by States

3944. SHRI JAI NARAYAN ROAT:
Will the Minister of PLANNING be
pleased to state:

(a) whether it is a fact that Govern-
ment have advised the State Governments
to mobilise more resources from their
own States; and

(b) if so, the details thereof and pro-
gress made so far in the matter?
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THE MINISTER OF PLANNING
(SHRT S. B. CHAVAN): (a) Yes, Sir.

(b) A statement giving State-wise, the
estimated yield from measures adopted
in 1980-81 and 1981-82 during the first
two years of the Sixth Plan is given in the
enclosed statement. The State Govern-
ments have agreced to take further mea-
sures during 1982-83 the yield from which
will be known at the end of the year.

Statement

Additional Resource Mobilisation undertatken|decided to be undertaken by States
in 1980-81 and 1981-82%

(Rs. cropes)

1980-81 1981-82(lastest Ests.)
States Prel. Actuals Yield from Yield from
Yield 1980-81 1980-81 measures 1981-82 measures |
me: sures .

1. Andhra Pradesh . 32-84 71-87 40-32P/
2. Assam . . . 2-59 15-84 905
3. Bihar . . . 28-23 6g- 26 50-78
4. Gujarat . . . 2072 23-24 12205
5. Haryana . . . 12-10 33-09 18-53P/
6. Himachal Pradesh . 2:50 3-14 4-67
7. Jammu & Kashmir . 510 8-59 16-97
8. Karnawaka . . . 47-69 87-10 2556
9. Kerala . . . 1173 23- 69 4-92
10. Madhya Pradesh . 34-25 7316 53-43P/
11. Maharashtra . . 15-16 56-94 127-80
12. Manipur . . - 0-98 050
13. Meghalaya . =« . . 0-38 0-83 0-46P/
14. Nagaland . . . 0-10 o-4o o0-34
15. Orissa . . . 19- 23 2606 39-33
16. Punjab . . . 8-20 26-66 , 64- 70
17. Rajasthan . . . 12-69 16-68 54-73
18. Sikkim . . . 0-02 0:15 v-42
19. Tamil Nadu . . 8-32 39-57 126 71 P/
20. Tripura . . . . 0-07 0-47 o-14
21. Uttar Pradesh . . 52-88 82-70 57-26
22 West Bengal . . 35-05 50- 71 ' 24.29

ToraL (STATES) 349-76 711-18 843 86

P ———

#0On the basis of the estimnates worked out in the resources discussions for the Anuuvsl

Plan 1982-83.
P/Provisions 1.
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Meeting of National Council of JCM with
Government

3945. SHRI SUBODH SEN: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) when was the last mecting of the
National Council of the Joint Consulta-
tive Machinery (Staff Side) with the Go-
vernment held, details regarding date,
time and place of the meeting;

(b) who were present on behalf of Go-
vernment employees, organisation-wise de-
tails thereof;

(c) when the agenda notice was cir-
culated for the said meeting; and

(d) what were the agenda items for the
gaid meeting?

THE MINISTER OF STATE 1IN THE
MINISTRY OF HOME AFFAIRS (SHR1
NIHAR RANJAN ILASKAR): (a) The
Iast meeting of the National Council of
the Joint Consultative Machinery was held
on 4th November, 1980 at 11.00 a.m. at
Vigyan Bhavan, New Delhi.

(b) Representatives of the Unions/
Associations/Federations of the Govern-
ment employees representing the Minis-
tries of Defence, Railways, Communica-

tions, Education and Science and Techno-

logy, Tourism and Civil Aviation, Finance,
Irrigation and Energy, Statistics and
Department of Personnel ang from Audlt
had attended the meeting.

(c) The Notice for the said meeting was
:circulatcd first on 1st Oclober, 1980, but
the actual date of the meeing etc., was
communicaated on 29th October, 1980.

(d) This was a special meeting, which
was convened to discuss and settle as
many pending items as possible including
those remitted to the Committees.

Representative Character of Representa-
tives Signing Dearness Allowance Im-

pounding Agreement

3946. SHRI SATYAGOPAL MISRA:
Will the Minister of HOME AFFAIRS
» be pleased to state:

(a) whether Government ascertained
the representative character of the leaders
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‘who came to sign the D.A. impounding

agreement with the Cabinet Secretary.

(b) whether they discussed the issue in
their respective organisations first before
signing the said agreement with the Cabi-

net Secretary; and

(c) the gap between the initial talk and
the signing of the main agreement?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) A
meeting was held on 15th February 1982
with the Staff Sidc members of the
Standing Committee of the  National
Council (JCM), wihich is the formal ne-
gotiating body under the JCM Scheme,
and which, therefore, has a representa-
tive character to  discuss some impor-
tant issues, including D.A.

(b) Government are not concerned with
this aspect. Government only holds dis-
cussions with the Staff Side Members of
the Council.

(¢) No formal agreement has been
signed. However, the minutes of the dis-
cussions held on 15th February, 1982 were
issued on 13th March, 1982.

“Dialogue with Representatives of Em-
ployees Regarding Impounding of D.A.
Dues”

3947. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government are aware that
the representatives who signed the D.A.
impounding agreement with Government
had no authority and representative cha-
racter for the same and employees are not
receptive to the said acreement;

(b) if so, whether Government propose
initiating dialogue with the actual repre-
sentatives of the employees before actually
impounding the due D.A.;

(¢) if so, the time and date fixed for the
said discussion; and

(d) if not, the reasons for the same?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (@) A
meeting with the Staff Side Members of
the Standing Committee of the National
Council (JCM), which is the formal nego-
tiating body under the JCM Scheme, and
which, therefore, has representative cha-
racter was held on 15th February 1982 to
discuss some important issues including
merger of D.A. etc.

(b) to (d). Does not arise.

Diversification of activities by Multina-
tional Companies ' '

3948. SHRI M. M. LAWRENCE:
Will the Minister of INDUSTRY be
pleased to state:

(a) Government policy regarding per-
mitting multinational firms to diversify
their activities in the various fields of the
Industry; and

(b) how many such firms have been
given permission to diversify their activi-
ties in the years 1980 and 1981 and in
which industries, details thereof?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRI CHARAN-
JIT CHANANA): (a) In terms of the
policy of the Government, foreign com-
panies are allowed to diversify in certain
core and heavy investment sectors which
are listed in Appendix-I to the Press Note
dated 2nd February, 1973. This is to en-
able these companies to utilise their
known capabilities and expertise in prio-
rity areas of the economy.

(b) Details of all the letters of intent
and industrial licences are publised by the
Indian Investment Centre in their ‘Month-
ly News Letter’. Copies of this publica-
tion are available in the Parliament Li-
brary.

Recommendations of Rath Committee

3949, SHRI K. RAMAMURTHY:
Will the Minister of LABOUR be pleas-
ed to state:

(a) the principal recommendations of
the Rath Committee on the revision of
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consumer price index and whether they
have been implemented; and

(b) the reason for mot yet implement-
ing the recommendation of the Rath
Committee that the consumer price index
calculated with 1961 as base mneeded a
correction of seven points as the earlier
indexing was based on certain erroneous
factors?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
DHARMAVIR): (a) and (b) Copies
of the Rath Committee Report were laid
on' the Table of Lok Sabha on 31-8-78.
Government considered the recommenda-
tions of the Rath Committee and set up
a new Committee (Seal Committee) to
go into the question of preparing a new.
series of index with 1980-81 as the base.
The Seal Committee has submitted its
report. Copies of the same are available
in the Parliament Library. The report
has been sent to Central Ministries and
State Governments for comments. Com-
ments from some of them are awaited.

Incentive to States to curb  Overdrafts

3950. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of PLANNING
be pleased to state:

(a) are Central Government contem-
plating to provide incentive to States like
Orissa which have worked under financial
restraints to curb drafts by way of extra
Plan assistance over and above the Plan
ceiling; and

(b) if not, whether he proposes to
consider a scheme to provide such incen-
tive to various *States?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a) and (b).
At present, there is no such proposal
under consideration of the Government.
The central assistance to the States is
allocated on the basis of objective for-
mula approved by the National Develop-
ment Council from time to time.
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Domestic Market borrowing by State
Governments

3951. SHRIMATI GEETA MUKH-
ERJEE: Will the Minister of PLAN-
NING be pleased to state:

(a) whether it is a fact that the stipu-
lation for domestic market borrowing by
the State Governments is proposed to be
kept at the 1981 level or in monetary
term (o the level of Rs. 780 crores in
1982;

(b) whether the previous convention
was that State Governments were allow-
ed 10 per cent increase in the domestic
market borrowing ycar]y;

(c) if the replies to parts (a) and (b)
be in affirmative, whether this will restrict
the States from absorbing private funds
available in the market as indicated by
the increasing saving-investment gap:

(d) whether such funds more often
than not provide basis for malafide finan-
cial transactions and growth of black
- money in the domestic market: and

(e) whether IMF stipulations have
played a role in this decision?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a) No, Sir.

(b) Yes, Sir. Since 1976-77, an increase
of 10 per cent per year has been  given
uniformally to all the States. During the
Sixth Plan apart from 10 per cent step
up each wvear to all the States special
category States and States having per
capita income below national average are
being provided additional market bor-
rowing out of special allocation of
Rs. 1000 crores for the Sixth Plan.

(c) to (e). Do not arise.

Recovery of Stolen Palaeo Botanic Fossils

3952. SHRIMATI BIBHA GHOSH
GOSWAMI:
SHRI SATFUDDIN CHOU-
DHURY:
SHRI SUDHIR KUMAR GIRI:
Wil the Minister of STFEL AND
MINES be pleased to state:
(a) whether the attention of Govern-
ment has been drawn to a news item re-
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garding recovery of a stolen (ruck load.
of 60 million year old fossils from Ghu--
ghua village in Mandla District of M.P.;

(b) if so, whether '‘Government are
going to intervene in the matter and take-
over the investigation of the case in its
own hands so that all fossils can be taken
possession of by Government and also a
proper investigation in the case made and
the accused doctor of the Jabalpur Medi-
cal college be suitably punished for his
historic crime; and

(c) if not, the reasons for the same?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SMT. RAM DU-
LARI SINHA): (a) Yes, Sir.

(b) and (c). In this connection the
Madhya Pradesh Government authorities
have registered a case against the sus-
pected culprit and investigations are pro-
ceeding. All the recovered fossils have
been taken into possession by the State
Government and stored in the State Ar-
cheological Museum.

MR. SPEAKER: One by one I will
allow. Age AT q7d A T |

SHRI K. T. KOSALRAM (Tiruchen-
dur): Sir, 1 have given a Calling Atten-
tion notice on the incident took place on
15-3-1982 in Kanya -Kumari district
where the minority people were harassed.
The minority people have been harassed
by the police. A chaotic condition is pre-
vailing there. (Interruptions.)

MR. SPEAKER: I have asked for facts.

DR. SUBRAMANIAM SWAMY:
(Bombay North East): This is a good
point. Let him make the submission.
Kanya Kumari is a very sacred place.
(Interruptions.)

MR. SPEAKER: He has raised the
point. T will look into it and get the in-
formation. :

DR. SUBRAMANIAM SWAMY :
Despite the incident taking place every
day. ...
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SHRI K. T. KOSALRAM: Shall I read
out the calling attention?....

MR. SPEAKER: No, you ‘canpot read
it. I shall look into it, what you have
said. We shall see.

st wArem gurg: (fganw)
qg St FAAT TAeH T §, g F%
F ey & 1 (swaua)

weqet AT : Ty TET Frie
meaw foee & fFar & 1 W9
hFY AT § |

SHRI K. T. KOSALRAM: 1t is a
communial act. So many villages are

being completetly. ... .. (Tutetrruption) .

MR. SPEAKER: I have already asked
for the facts. We are looking into the
matter.

(Interruptions)

WEAA WERA : A HFH FoAe
FRTE | (=aqurs)

MR. SPEAKER: 1 am getting the
facts. I will let you know.

ol TR fadra qraara (gengR):
qeqer S, A W sfemr  gEEgE
UTh AfSHA ATEHESTT H TF g
N gAT F AFET H  TEWAEE
A fear & 1 gfedi & 18 g9)

SHRI K. LAKKAPPA (Tumkur): He
canpot make such wild and unfounded
-allegations. . . . (Interruptions)

MR. SPEAKER: Not allowed. No.

(Interruptions)

=t AT IR AT : TEAT S, TG
S 98T oA B ..
(szerre)
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and Editor of Delhi recorder.

WE W AERA : FH AR T
g sraT 39 9% | (EaqYTA)

! qAY TR QAT ¢ GH T AT
q¥ HET FT AN FXT & |

12.05 hrs.

Shri Mani  Ram Bagri and some
other hon. Members then left the House.

(zFamia)

SHRI  SATYASADHAN CHAKRA-
BORTY (Calcutta South): The facts
should come out.... (Interruptions) *

MR. SPEAKER: We will have a dis-
cussion in some form.

(Interruptions)

SHRI RAM VILAS PASWAN: Why
can’t the Health Minister accept resigna-
tion? There are thousands of doctors.
Why don't you accept resignation? ’

(Interruptions)

Wi TTHIFATT qEdl (7EAT)
TEA-NT W qT gL 8, THAT ER & |

WEqA AT ¢ JTT F15 AAAT
F JrT FA AfFT |

12.05 brs.

QUESTION OF PRIVILEGE AGAINST
EDITOR-IN-CHIEF OF BLITZ AND
EDITOR OF DELHI RECORDER.

MR. SPEAKER: Now, I have to make
an announcement. ~

Shri Satish Agarwal had given a no-
tice of question of privilege on 9 Decem-
ber, 1981, against Shri R. K. Karanjia,
Editor-in-Chief of Blitz, Bombay and
Shri Rajpal Singh Chowdhury, Editor of
Delhi Recorder for allegedly misrepre~
senting the proceedings of the House and
casting reflections on him in a news report
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and an article published in the Blirz in its
issue dated 21 November, 1981.

I give my consent under Rule 222 to
Shri Satish Agarwal to ask for leave of
the House to raise the question of privi-
lege and make a short statement relevant
thereto.

SHR1 SATISH AGARWAL (Jaipur):
Mr. Speaker, Sir, I am thankful to you
for the vigilance. You have about the
rights and privileges of the hon. Members
of this House.

1 am seeking the leave of the House to
move the following motion:

“That the question of privilege
against Shri R. K. Karanjia, Editor-in-
Chief of the Blirz and Shri Rajpal
Singh Chowdhury, Editor of Delhi Re-
corder for allegedly misrepresenting
the proceedings of the House and cast-
ing reflections on Shri Satish Agarwal,
a Member of this House, in a news
report and an article published in
Blitz dated 21 November, 1981 be re-
ferred to the Committee of Privileges
for examination and report.”

MR. SPEAKER: Has Shri Satish Agar-
wal the leave of the House?

HON. MEMBERS: Yes.

MR. SPEAKER: The leave is granted
by the House and Shri Satish Agarwal
may move his motion.

SHRI SATISH AGARWAL: Sir, I beg
10 move:

“That the question of privilege
against Shri R. K. Karanjia, Editor-
in.Chief of the Blitz and Shri Rajpat
Singh Choudhury, Editor of Delhi
Recorder for allegedly misrepresent-
ing the proceedings of the House and
casting reflections on Shri Satish Agar-
wal, a Member of this House, in a
news report and an article published in
Blitz dated 21 November, 1981 be re-
ferred to the Committee -of Privileges
for examination and report.”
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MR. SPEAKER: The question is:

“That  the question of Privilege
against Shri R. K. Karanjia, Editor-
in-Chief of the Blitz and Shri Rajpat
Singh Choudhury, Editor of Dellii Re-
corder for allegedly misrepresenting the
proceedings of the House and casting
reflections on Shri Satish Agarwal, a
Member of this House, in a news re-
port and an article published in Blitz
dated 21 November, 1981 be referred
lo the Committee of Privileges for ex-
amination and report.”

The motion was adopted.

PROF. MADHU DANDAVATE (Raja-
pur): Sir, I wanted to make one sub-
mission fo you regarding privilege no-
tices and motions. Just give me a hear-
ing for a  minute. Very often, on very
serious matters when we give privilege
notices and even when the concerned
Ministers give 10-page memoranda giving
the reply, they are sent to us and throughy
the secretariat officials. we -are only in-
formed, “Your privilege motion has not
been accepted.”

We would like you to give us a little
more courtesy. . ..

MR. SPEAKER: Shri Narayan Datt
Tiwari.

PROF. MADHU DANDAVATE:
On a number of occasions, for instance,
on the censorship of mail of Members of
Parliament. . ..

MR. SPEAKER: Papers to be laid.
Shri Narayan Datt Tiwari.

PROF. MADHU DANDAVATE:
Why are you so discourteous to us?

MR. SPEAKER: I am going according
to the precedents.

PROF. MADHU DANDAVATE:
I will give you the precedents.

MR. SPEAKER. I am trying to:- do
justice. .. ... )

(Interruptions)
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SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): Sir, in Delhi,
there is no stock of wheat in ration
shops. . . . (Interruptions).

MR. SPEAKER: It is under my con-
sideration. I have not rejected it.

PROF. MADHU DANDAVATE:
Please listen to me. Some journals have
already commented on this practice in the
Parliament. The Times of India has
written on this under ‘Current Topic’. ...

MR. SPEAKER: Might be.

PROF. MADHU DANDAVATE:
Kindly take mnote of it. Don’t brush
away our criticism that way.

MR. SPEAKER: 1t is not that. Shri
Narayan Datt Tiwari. (Interruptions).

12.07 hrs.
PAPERS LAID ON THE TABLE

REVIEW oON AND ANNUAL REPORT OF
NATIONAL NEWSPRINT PaPer MrLLs L.,
NEPANAGAR (MADHYA PRADESH) FOR
1980-81 AND A STATEMENT FOR DELAY

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI NA-
RAYAN DATT TIWARI): I beg to lay
on the Table. '

(1) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section 619A of
the Companies Act, 1956:—

(i) Review by the Government on
the working of the National News-
print and Paper Mills Limited, Nepa-
nagar (Madhya Pradesh) for the year
1980-81,

(i) Annual Report of the National
Newsprint Paper Mills Limited, Nepa-
nagar (Madhya Pradesh) for the
year 1980.81 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General

4 thereon.
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(2) A statement (Hindi and English
versions) showing reasons for delay in
laying the papers mentioned at (1)
above. [Placed in Library. See No.
3540/82].

]
APPRENTICESHIP (AMENDMENT) RULES,
1982.

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI BHAG-
WAT JHA AZAD): 1 beg to lay on the
Table a copy of the Apprenticeship (Amen-
ment) Rules, 1982 (Hindi and English ver-
sions) published in Notification No.
G.SR. 24(E) in Gazette of India dated
the 25th  January, 1982, under sub-
section (3) of section 37 of the Appren-
tices Act, 1961. [Placed in Library.
See No. LT-3541/82].

REVIEWS ON AND ANNUAL ROPORTS OF
INDIAN ASSOCIATION FOR THE CULTIVATION
OF SCIENCE, JapavPUR, CALCUTTA FOR
1980-81, INDIAN NATIONAL SCIENCE AcCA-
DEmy, New DELHI FOR 1980-81.. SREE
CHITRA TIRUNAL INSTITUTE FOR MEDICAL
SCIENCES AND TECHNOLOGY, TRIVANDRUM,
KeraLAa FOR 1980-81 ETC., ETC.

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ELECTRONICS AND
ENVIRONMENT AND OCEAN DEV-
ELOPMENT (SHRI C. P. N. SINGH):
I beg to lay on the Table:

(1) (i) A copy of the Annual Re-
port (Hindi and English version) of
the Indian Association for the cultiva-
tion of Science, JYadavpur, Calcutta,
for the year 1980-81 along with Ac-
counts,

(ii) A statement (Hindi and English
versions) regarding (a) Review by
the Government on the working of
,the Indian Association for the
Cultivation of Science, Jadavpur,
Calcutta, for the year 1980-81 and
(b) reasons for delay in laying the

Report. [Placed in Library. See

No. LT.3542/82].
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(2) (i) A copy of the Annual Report
(Hindi and English versions) of
the Raman Research Instituie,
Bangalore, for the year 1980-81
along with Accounts.

(ii) A statement (Hindi and English
versions) regarding (a) Review by
the Government on the working
of the Indian National Science Aca-
demy, New Delhi, for the year
1980-81 and (b) reasons for delay
in laying the Report. [Placed in
Library. See No. LT.3543/82].

(3) (i) A copy of the Annual Report
(Hindi and English versions) of the
Sree Chitra Tirunal Institute for Me-
dical Sciences and Technology, Tri-
vandrum, Kerala for the year 1980-
81.

(ii) A statement (Hindi and Englishr
versions) regarding (a) Review by
the Government on the working of
the Sree Chitra Tirunal Institute
for Medical Sciences and Techno-
logy, Trivandrum, Kerala, for the
year 1980-81 and (b) reasons for
delay in laying the report. [Plac-
ed in Library. See No. LT-3544/
82]. N

(4) (i) A copy of the Annual Report
(Hindi and English versions) of the
Raman Research Institute, Bangalore,
for the year 1980-81 along with Ac-
counts.

(ii)) A statement (Hindi and English
versions) regarding (a) Review by
the Government on the working of
the Raman Research Institute, Ban-
galore, for the year 1980-81 and
(b) reasons for delay in laying the
Report. [Placed in Library. See
No. LT-3545/82].

(5) (i) A copy of the Annual Report
(Hindi and English versions) of the
Indian Science Congress Associa-
tion. Calcutta, for the year 1980-81
along wiln Accounts.

(i) A statement (Hindi and English
versions) regarding (a) Review by
the Government on the working of
the Indian Science Congress Asso-
ciation, Calcutta, for the year 1980-
81 and (b) reasons for delay -in
laying the Report. [Placed in Lib-
rary. See No. LT.3546/82].
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CENTRAL INDUSTRIAL SeECURITY FoRrcE
(First AMENDMENT) RuULES, 1982 AND
- NOTIFICATIONS UNDER ALL INDIA

’ SERVICES AcT, 1951.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATASUBBA-
JAH): 1 beg to lay on the Table:

(1) A copy of the Central Industrial
Security Force (First Amendment)
Rules, 1982 (Hindi and English versions)
published in Notification No. G.S.R.
189 in Gazette of India dated the 27th
February, 1982, under sub-section (3)
of section 22 of the Central Industrial
Security Force Act, 1968. [Placed in
Library. See No. LT-3547/82].

(2) A copy each of the following
Notifications (Hindi and English ver-
sions) under sub-section (2) of section 3
of the All India Services Act, 1951:—

(i) The Indian Administrative Service
(Recruitment) Amendment Rules,
1982, published in Notification No.
G.S.R. 219 in Gazette of India dat-
ed the 6th March, 1982,

(ii) The Indian  Police Service (Rec-
ruitment) Amendment Rules,
1982, published in Notification No.
G.S.R., 220 in Gazette of India
dated the 6th March, 1982. [Plac-
ed in Library. See No. LT-3548/
82].

NOTIFICATION UNDER CUSTOMS ACT, 1962

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY): I beg to lay on
the Table.a copy of Notification No. G.S.R.
244(E) (Hindi and English versions) pub-
lished in Gazette of India dated the 9th
March, 1982 together with an explanatory
memorandum regarding revised rates of
exchange for conversion of Belgian Francs
and Danish Kroners into Indian currency
or vice-versa in supersession of Notifica-
tion dated the 1st January, 1982, under
section 159 of the Customs Act, 1962.
[Placed in Library. See No. LT.3549/
82]. h
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12.09 hrs. I

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

THIRTY_EIGHT REPORT

SHRI G. LAKSHMAWAN (Madras
North): Sir, I beg to present the Thirty-
eight Report of the Committee on Private
Members' Bills and Resolutions.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): What about my
Calling Attention on the  shortage of
wheat in Delhi ration shops? Only today
I did not get my wheat from the ration
shop...... (Interruptions).

MR. SPEAKER: I have not rejected; it
is under my consideration. Nothing goes
on record. Shri Eduardo Faleiro.

(Interruptions) *

12.10 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED DEATH OF MILCH CATTLE DUE
TO INJECTION OF SUB-STANDARD VACCINE
AGAINST RINDERPEST

SHRI EDUARDO FALEIRO (Mor-
mugao): Sir, I call the attention of the
Hon. Minister of Agriculture to the fol-
lowing matier of urgent public importan-
ce and T request that he may make a
stalement thereon:—

“Reported death of about five thou-
sand milch cattle due to injection of
substandard vaccine against rinderpest
supplied by Indian Veterinary Research
Institute. Izatnagar, Bareilly.”

THE MINISTER OF AGRICULTURE
AND RURAL DEVELOPMENT AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH): The outbreak of rinderpest was

MARCH 17, 1982

deaths due to 266
substandard vpaccineg (CA)

reported in the Union Territory of Delhi
in late September, 1981. The affected
areas were visited by the officers of the
Ministry of Agriculture, who had exten-
ded advice to the concerned officers of
the Delhi  Administration. The Deputy
Commissioner, Livestock Health had visi-
ted the affected area on 31st October,
1981 alongwith the Deputy Director, Ani-
mal Husbandry of Delhi Administration.
Instructions were issued on the spot and
followed by a D. O. letter from the Ani-
mal Husbandry Commissioner addressed
to the Development Commissioner, Delhi
on 6th November, 1981 giving the details
of the action to be taken for combating
the epidemic.

The Assistant Commissioner (Rinder
pest) of the Ministry of Agriculture had
a meeting with the Development Com-
missioner, Delhi Administration on 3rd
November, 1981 as a further follow up
measure. The Animal Husbandry Com-
missioner had also visited the affected
areas on Ist December, 1981 and had
given, on the spot instructions, which
were followed up by a note on the visit
sent to the Development Commissiener,
Delhi Administration, on 2nd December,
1981, incorporating recommendations to
be immediately followed, for control of
the epidemic.

A task force comprising Joint Com-
missioner (Livestock Health), Head Divi-
sion of Virology of 1. V. R. 1. and Deputy
Director (Animal Husbandry), Delhi Ad-
ministration, was constituted to suggest
short term- and long term measures to .
control the disease outbreak. A.D.O.
letter dated 11-12-1981 from the Secre-
tary (Agriculture and Cooperation) to
the Chief Secretary, Delhi Administra-
tion was sent giving the recommendations
made by the Task Force. The D.O. letter
had- 'aighlighted the fact that the advice
rendered by Animal Husbandry Com-
missioner, which had been communicated
to the Delhi Administration has not been
fully implemented. The D.O. letter also
made suggestions regarding the sanitary
disposal of the carcasses.

*Not recorded. z
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12.12 hrs.
[MR. DEPUTY SPEAKER in the Chair].

The Chief Secretary, Delhi Administra-
tion, in his reply dated 22nd December,
1981 had acknowledged the valuable ad-
vice and suggestions rendered by the
Animal Husbandry Commissioner and
informed that 60,000 vaccinations had
been carried out till then against rinder

pest.

I would like to inform that the Indian
Veterinary Research Institute is the pre-
mier Research Institute in the country
- conducting research on various aspects
of livestock health and production. The
Division of Biological Products of LV.
R.I. is producing a mumber of vacancies
against important livestock diseases and
one of them is Tissue Culture Vaccine
against rinderpest. The Institute had sup-
plied 1,40250 doses of Tissue Culture
Rinderpest vaccine between 22.10.1981
and 1-3-1982 to the Delhi Administration.
All the batches of vaccine supplied were
well within the effective period of utilisa-
tion and had been subjected to safety
tests before issue. Therefore, to say that
the vaccine against rinderpest supplied by
I.V.R.I. was sub-standard is not correct.

Under the Drugs and Cosmetic Act, it
is required that labelling should display
general monogram on  viral vaccines.
Each ampoule or at least 50 per cent of
the ampoules in a lot should contain at-
least the following print:—

1. T.C.R.P. Vaccine
2. Batch number and year

3. General information for use

This information is printed on the vials.
This requirement of the Act was complied
with by the I.V.R.IL in all cases of the
vaccine supplied to Delhi Administration.

It has been ascertained that the vaccine
against rinderpest had also been obtained
by the Delhi Administration from State
Biological Products TUnits of Rajasthan
and Punjab located at Jaipur and Ludhi-
ana respectively.

PHALGUNA 26, 1903 (SAKA)

death due to 298
substandard vaccine (CA)

The Head of the Division of Virology
of the I.V.R.I. had visited the site of out
breaks and the biological products Units
of Rajasthan and Punjab. According to
his report the vaccines, both goat tissue
vaccine and tissue culture vaccine, sup-
plied to Delhi Administration by all the
three sources did conform to the prescrib-
ed standards. He had further observed that
the proof of the efficacy of the tissue
culture vaccine of the I.V.R.I. lies in the
control of rinderpest outbreaks in Gha-
roli Dairy Colony under the Delhi Admi-
nistration.

As regards the exact number of deaths
due to rinderpest, it had not been possible
to obtain the correct information till last
night from the Delhi Administration.
Now T may add that it has been reported
that 958 cattle died from rinderpest from
these four colonies. .

SHRT EDUARDO FALEIRO: Mr. De-
puty-Speaker, Sir, this is one of those
matters which higlight in this House the
wide gap that exists between practice and
profession. Day in and day out we all in
this House, most of us, at least, make it
a point to express our sympathy and our
concern for the poor farmers in this
country. We go on saying that they are
the backbone of our economy and I have
no doubt that what we express in this
House is expressed genuinely and is a
sincere expression of our intentions. But
how a callous, inefficient and careless
administration can destroy all these in-
tentions and bring all these intentions to
nought is shown in this Call-Attention;
this Call.Attention brings to light how
the backs of our poor farmers can be
broken, how our economy can be des-
troyed, in the very heart of the country,
in Delhi itself. The allegations are sup-
ply of sub-standard vaccine and the
inefficient way in which the whole
situation of this rinderpest epidemic im
different dairies in Delhi, within the juris-
diction of the Delhi Administration, has
been handled. Tt has killed 5,000 heads
of cattle and if the allegation is not de-
nied by the hon. Minister. ..

RAQO BIRENDRA SINGH: I have
denied. It 1s 958 and not 5,000.
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SHRI EDUARDO FALEIRO: In the
original reply it is said that it has not
been possible to ascertain the exact num-
ber of deaths...

RAO BIRENDRA SINGH: I have

mentioned just now.

SHRI EDUARDQ FALEIRO: 1 stand
corrected. Still I would request the hon.
Minister to go into this because my infor-
mation has not come from the newspaper,
my information has come from people who
have been in these dairies that the num-
ber of deaths is much higher. I can go
further and say that no less a person than
my illustrious and distinguished colleague,
Shri H. K. L. Bhagat, a Member of Par-
liament from Delhi, who has been expres-
sing his greatest concern for the people
of Delhi, for the poor of Delhi, has been
bringing this matter to the notice of the
Ministers, senior Ministers—I say ‘Minis-
ters’, in plural,—of the Government of
India for the last two months. And what
has happened? The result is that the
epidemic continues. Anyway, let us not
lose our temper on this. Let us address
ourselves to the plight of these poor
people who have been suffering.

The epidemic started in the month of
September in Gazipur. within the Delhi
Administration. Who were the sufferers
because of this epidemic? The poorer
among the poor, the farmers who had
been settled in that area some time in
1976-77. Some of these people own mnot
more than ten heads of cattle. A person
coming from rural areas knows that a
buffalo costs Rs. 4,000 or more and the
cattle has been bought with loans. If ten
heads of cattle die in a family, it will
take two or three generations for the
family to recover from that. This is the
consequence.

Let us see how the whole situation has
been tackled. The hon. Minister has right-
ly pointed out that this epidemic started
in late September, 1981. In September,
1981, deaths started taking place, but it
was not until about one and a half months
later that the police issued instructions at
the request of the Delhi Administration.
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The Delhi Administration took steps so
that the police issued instructions to dec-
lare this Gazipur dairy area as an area
affected by rinderpest, so that the cattle
do not go out of this area. It was, as I
said, about one and a half months later
that the Deputy Commissioner of Police
issued instructions to stop the movement
of the cattle outside that area. But still
the cattle from that area are roaming
throughout Delhi because there are Do
sufficient  precautions. There is no suffi-
cient control to prevent the spread of the
cattle in all directions. The cattle have
been dying. So, having died, what are the
precautions taken to see that the disease
does not spread? As you know, rinderpest
is highly contagious among the cattle
population. It moves in an epidemic form
and very fast. Do you know what are the
precautions being taken? Precautions be-
ing taken are nil to dispose of the carcas.-
ses. As far as I know there are no arrange-
ments for incineration in Delhi to dispose
of the carcasses. Carcasses are not buried.
What is being done is that the private
contractors are taking these carcasses,
remove the skins and leave them there
for the wvultures to take hold of them.
This is the position and the carcasses can
be seen all over Ghazipur, Gharoli and
Madanpur Khadar. They can be seen all
over these areas, and they are exposed
to the vultures and it is spreading in this
way. The skin is removed and is used as
leather. As you know, the skin itself is
a transmitter of the epidemic. This way
this epidemic is going all over India due
to lack of proper precautions in control-
ling this epidemic and in disposing of the
carcasses. That is what T would mention
at this stage.

The point that has been made with a
certain amount of anguish is that the
vultures who come there—here in Delhi
affect the aircraft. Sometime ago you
know—1] think it was a couple of months
back—in Agra one jet plane, just because
a feather got into the engine, suffered
serious damage and the plane crashed.
This way it is going on. What has hap-
pened now? There are many aspects of
the inefficient way in which the Dethi
Administration has been tackling the
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situation. These cattle moved out to the
mext area which is Gharoli. It is proved
and it is accepted that in Gharoli this
epidemic has already spread. No less a
person—I will just quote here from a
report of Mr. R.P. Bansal, Head, Divi-
sion of Virology, IVRI, Mukteswar—
Camp Delhi, dated 26th February 1982—
then the Head of the Division of Virology
of IVRI, Mukteswar Say—he is giving a
report regarding the suspected outbreak
of rinderpest in Delhi colonies—in para 1:

“The disease was first noticed on 17th
January, 198! by the Veterinary Asst.
Surgeon in Shed No. 71 where the
affected animals were brought from
Gharoli Dairy Complex.”

So the affected animals were brought
from the Gharoli Complex. Uptill now
there have been several deaths and it has
been proved and there is enough proof
that this epidemic is spreading in Gharoli
and yet Gharoli has not been declared as
an arca where the epidemic rinderpest is

existing. Up to this day it has not been .

so declared and the cattle move freely
and there is no control and the machinery
have not been geared to deal with the
situation in Gharoli itself. This report
deals with the outbreak of rinderpest in
this colony of Madanpur Khadar. Com-
ing from a senior officer of the division,
it does show the way the Delhi Adminis-
tration operates. He had requested the
Disease Investigation  Officers—I quote
‘\ from this letter:

“The Disease Investigation Officer
has been requested to collect the re-
quisite material from this dairy (that is
the Madanpur Khadar dairy) for con-
firmation of the diagnosis. But, unfor-
tunately, the material once collected

was sent...”

Imagine, it was sent by post and sub-
sequently it did not reach Mukteswar
though so many days have lapsed. Can
you believe it, can you imagine the cal-
lousness and the carelessness and lack
of perspective of a man, the Veterinary
Officer, who sends the organs of the
dead animals by post?
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And. they never reached at all. This is
the way they are working.

MR. DEPUTY-SPEAKER: It cannot be
sent by post. The Post Office will not accept
it.

SHRI EDUARDO FALEIRO: Well, Sir.
This is what Mr. Bansal said. He is the in-
charge of the Virology Division. He is say-
ing this. I am repeating it again.

“The Discase Investigating Officer had
been requested to collect the requisite
material from this dairy for = confirma-
tion of the dignosis. But, unfortunately,
the material once collected was sent by
post.”

This is the way it was sent.

MR. DEPUTY.SPEAKER:
fortunately?

SHRI EDUARDO FALEIRO: Not only
unfortunately, Sir. It is most unreasonable.
There are no words which can describe this
type of action. This is the way it has been
going in. These absolute callousness—I
repeat callousness—on the part of the Delhj
Administration in dealing with the whole
affair.

Why un-.

Now we shall come to the main point
which is the point of vaccine. The Hon.
Minister has mentioned this here of course,
on the information received by him, that
under the Drugs and Cosmetics Act, it is
necessary that labelling should display on
the materials general monogram contain-
ing the type of vaccine batch number, year
and general information for use.

If the hon. Minister or Government to-
day goes and seizes this material, it will be
found out. To begin with in the veterinary
hospital in this particular colony of Madan-
pur Khadar, he will find that a large num-
ber of vials have no labelling at all. My
definite information is that these ampoules
and vials and these materials were received
without any labelling; nor have they the
place of origin, the source, the date of ex-
piry etc. None of these things Were men-
tioned in these ampoules. This is my in-
formation. Even today the samples are
there. I request the Government to order
an enquiry into this and immediately seize



303 Milch Cattle

[Shri Eduardo Faleiro]
these samples for further investigation.
The samples will show that, for instance,
the material is absolutely substandard.
The colour of the ampoules is supposed to
be something like light pinkish but, in
many of the samples it is reddish. Before
a large gathering of veterinarians an expe-
riment was made by one of the doctors. He
inserted a wire inside the ampoules which
are supposed to be airtight. This was done
in the presence of the doctors present at
that time. More than this, the Government
itself admits that these vaccines are in-
effective. The cattle was vaccinated and,
in several of the farms, they were revacci-
nated five times more than the dose pres-
cribed. In some places where there is no
outbreak of the disease such a thing was
done. The only conclusion from this can
possibly be, as the Government itself, the
Administration itself, admits, that the vac-
cine is ineffective. Therefore, the dose not
less than five times the prescribed dose had
to be given. I can give you an example.
Cross-bred cows of CDF, Madanpur Kha-
dar got full immunity with single normal
dose given in November, 1981. Again they
were revaccinated on 23.2_82 with 5 times
the normal dose of TCV. keeping in view
the outbreak of this  disease—amongst
buffaloes in the dairy farm. Two of the im-
muned cross-bred cows who were revac-
cinated with S times the normal dose on
24-2.82 died on 4.3-1982 and 5-3-1982.
Post-mortum was conducted and the report
confirmed the diagnosis of  rinderpest.
Then again, Holestein Friesan bred cows
of Government Breeding Farm at Setbari
who were vaccinated already with normal
dose, were revaccinated with S5 times the
normal dose. So, Sir, T would like to know
whether the hon. Minister will order seizure
of the ampoules and also seize the regis-
ters from the place these ampules were issu-
ed to find out the date of manufacture and
also to verify whether the validity had ex-
pired quality and also seize the records and
registers of the receiving places to find out
whether the same vaccines or some other
vaccines were used. Will the Government
order an inquiry as to why five times dose
was necessary and why it was given even in
tbose farms where there was no epidemic?

Now, Sir, this inefficiency goes from the
top of Delhi Administration down to Assis.
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tant Veterinary Surgeons. Assistant Veter-
inary Surgeons are in a state of absolute
frustration. There are no chances of promo-
tion in this line. A man recruited as Assis~
tant Veterfinary Surgon. Retires as Assis-
tant Veterinary Surgeon. Their scales of
pay are the lowest. Let me give the
details.

MR. DEPUTY-SPEAKER: How is it
relevant here?

SHRT EDUARDO FALEIRO: It is re-
levant in pointing out that of the adminis-
tration and the people who are incharge
of executing certain laws are frustrated and
feel inmjustice is being done to them then
the whole scheme will be destroyed and it
would be better to pay them something
more rather than lose crores of rupees. We
are losing unspecified amount of money.
Sir, even our exports of leather can get
affected once the word goes out that the
leather being exported is affected.

Now, Sir, the pay.scales are;

Haryana . Rs. 850-1500
Punjab . Rs. 900-1700
U.P. .. Rs. 725-1725
Delhi .. Rs. 550-900

The pay.scale is the lowest in Delhi. This
situation has got to be corrected. Frustra-
tion should not be there.

MR. DPEUTY-SPEAKER:
qualifications the same?

SHRI EDURADO FALEIRO: The qua-
lifications and the duties are the same but
the pay-scales are different.

Are th-c

Sir, on the check-posts the cattle which:
come from outside should be checked and
vaccinated but I understand  staff is not
there and even the cabins required for this
are not there. ‘At Badarpur one cabin or
the wooden khokha broke down three
years ago but till today it has not been re-
paired although Rs. 55,000/. have been
alloted for this purpose and the work may
not cost more than Rs. 3,000/- to Rs.
4,000/-.

So, Sir, will Government ensure that the
vaccine is not sub-standard and also seize
the ampoules at Madanpur Khadar? Will'



305 Milch Cuattle

the Government seize the records of
the place of issue of these ampoules and
also of the place of receipt to verify whe-
ther they are the same vaccines which were
actually injected?

Will the Government tighten and con-
trol this, so that it does not spread further?
In short will the Government awaken the
Delhi Administration, to do something at
least now immediately: because, a good
example is better than a lot of words?

RAO BIRENDRA SINGH: The out-
break of this epidemic in Delhi is a very
unfortunate event.

We have been thinking that Northern
India particularly had been free from
this disease for a long time. But, I must say
this, that India can rightly claim the credit
for more or less eradicating this epidemic
from the country. During the mid-fifties the
incidence of rinderpest in India was 196
cattle per lakh per year; whereas now it is
only 1 animal per lakh population per year.
But still it is a fact that the disease broke
out in Delhi. Sir. I must strongly refute
the charge of the hon. Member when he
said that Mr. H. K. L. Bhagat met one
Minister or so many Ministers and no
action was taken by the Government of
India. Sir, the fact remains that as soon
as Mr. Bhagat brought it to my notice, in
this very presence, immediately, T telephon-
ed the officers concerned and ordered them
to go to these camps, and to call scientists
from I.V.R.I. Izatnagar. Immediate action
was taken on the very next day. The very
next day teams of officers visited these
camps. Delhi Administration also took im-
mediate action. Immediately the incidence
of this disease was reported, they started
vaccinating the catfle. sight from the 26th
of September. The first report was received
by them according to my information, on
the 25th of September. So, they have taken
immediate action thereon. Delhi has a
population of about 2 lakh cattle and buffa-
loes. The outbreak of this disease was
reported only in 4 colonies. The position
at present is that in 3 of these colonies,
Ghazipur, Gharoli and Masoodpur, no fur-
ther disease is there; no animal is affected
at present. It is only fn Madanpur Khadar
colony that 25 cattle are still reported
to be affected. But we have been able
to control this epidemic. Since the first
report was received in September, more
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than 80,000 cattle have been vaccinated.

From th e 1st of April of last year, till

now, more than 1,86,000 animals have
been vaccinated. The vaccine was also

issued within the period within which it was
efficacious, as per the information received
from the IVRI and other sources. No vac.-.
cine has been issued after the expiry period.

It was properly tested by the manufactu-
rers as to what is the period within which

it has to be used. It is just possible that dur-

ing tramsit, during transporation, some slips

might have been removed. The vaccum on

the ampoules can be released. Some am-
poules may have been found, as the hon.

Member has said, with discloured vaccine.

It is bound to happen if there is no vaccum

existing in the ampoules, but these types of

vials are not supposed to be used by the

veterinary doctors. It is a very ordinary

thing which even a layman would know. If

it is not properly sealed it is not to be used.

All this stuff has to be rejected and thrown

away. But this does not mean that all that

stock supplied was discoloured. Anyway,

one thing is certain that when vaccine is

issued by any manufacturing institute, it
is certified as being valid for the period till

which it is found to be efficacious for use.

It is also true that some cattle were vacci-

nated with five times the does. When an

epidemic breaks out, for boosting up the

immunity in the cattle and to make it

doubly certain that the cattle are not af-

fected, sometimes larger does are admi-

nistered by veterinarians. This is a general

practice. There is nothing wrong about it.

May be some cattle were also revaccinated.

They might have been vaccinated earlier

in the normal course. They were again

vaccinated after the outbreak of this epi-

demic. It is only because it is very diffi-

cult to idenitify in a particular camp and’

to pinpoint as to which cattle were vacci-

nated and which not vaccinated earlier.

Therefore, to be on the safe side, it does

not cause any harm if a booster does is

again administered. T do not know, what

is so exciting about all these points that
the hon. Members has mentioned.

SHRI EDUARDO FALEIRO: It is a
basic thing in the manual that the cattle
are seggregated and kept separately. They
have to be identified. One which has been
vaccinated has to be identified by some

-mark on them etc.
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RAO BIRENDRA SINGH: I hope you
will be able to go and visit these colonies
and see for yourself how these cattle are
huddied up, and ask the owners whether
they themselves would be able to say which
cow or buffalo was vaccinated and which
‘was not,vaccinated. The owners themselves
would know it.

As 1 have already said this vaccine was
produced in three institutes. IVRI is one of
our premier institutions for veterinary
sciences. The vaccine that is being produ-
ced in India is found to be quite useful and
efficacious, and it is only with this vaccine
indigenously produced that we have been
able to control this disease throughout the
country. But as it is at present if there
are still any doubts existing in the minds of
the hon. Members, I have no objection in
sending my officers again to see for them-
selves the conditions and also to look into
the allegations of callousness on the part of
the Delhi Administration. And if we find
that they have been slow in taking action,
we shall certainly point it out to the head
of the Administration that is the Lt. Go-
vernor, and ask him to take proper action.

SHRT K. LAKKAPPA (Tumkur): Sir,
at the outset, I would like to say that we
do not mean any confrontation with the
hon. Minister personally on this question.
We are speaking for the animals, the dumb
mute millions, on whom depends the live-
lihood of millions of farmers. The hon.
Minister must have some sympathy towards
the animals at least. This subject has not
been raised as a consequence of the news
items in the newspaper only, we are, in
fact, very much interested in helping the
hon. Minister to streamline the administra-
tion. We want to bring it to the notice of
the hon. Minister, how the bureaucrats and
the machinery to look after these things
functions. This Parliament which is the
sovereign body, has every right to discuss
this subject. The hon. Mimnister should not
feel that we have any confrontation with
him. And he can repudiate the charges.
‘Sub-standard vaccine kills 5,000 cows’ is
a news item which has appeared in the
newspapers. This is apart from the infor-
mation that we have gathered. Already my

_ friend, Shri Faleiro, has submitted the in-
formation a little exhaustively. This is not
based on imginery facts, out on the facts
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collected by the local people, representa-
tives of the people and from various other
sources and expert-opinion; and from the
reports of the IVRI, functioning since 1977,
It has been reported and is based on the
press clippings that I have gone through.
It is based on the functioning and differen-
ces among the scientists who produce the
results, on what is called the inventions;
their researches, their conclusions and de-
liberations doubting themselves, clashing
themselves regarding the administration of
that. This is a premier institution of this
country where the great scientists have
evolved this and made research. The ques-
tion is whether the vaccine which was de-
veloped in the institute showed that it was
the proper vaccine. Whether the research
was made on the basis of proper analysis,
whether the research operations were pro-
perly done, and it was properly packed,
properly distributed: whether there were
any ampoules passed. These are the ques-
tions which are to be looked into.

Rinderpest is a dirty disease; it is a dead-
ly discase. This is a disease which spreads
like wild fire.

MR. DEPUTY-SPEAKER: The infor-
mation given is 958. You correct your-
self. 5,000 is not correct.

SHRI K. LAKKAPPA: The information
supplied by the Hon. Minister is not in
conformity with the subject that we have
raised. The subject raised was whether
the vaccine killed 5,000 cows. Of late he
has.admitted. He had not supplied the in-
formation to us earlier. Now, he has stat_
ed that still he is collecting the informa-
tion. Therefore, he is in the process of
collecting the information on the basis of
the Calling Attention notice. Now, he
'nas come out partly, because the informa-
tion must have been suppressed by the
Administration or Officers.

MR. DEPUTY_-SPEAKER: Informa-
tion has got to come from Yama! There
he has taken sometime.

SHRI K. LAKKAPPA: Sir, widespread
rinderpest is a reality. The question is how
has this disease been treated?
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The recent reports of the Delhi Admi-
nistration and of the stalwarts of the
Veterinary Department, of great scientists
have come out with a conclusion and I
will read out their deliberations. It is a
long history.

MR. DEPUTY-SPEAKER: Please don't.
1t will take time

SHRI K. LAKKAPPA: Why not, Sir.
It will be helpful to the Minister to take
stock of the situation.

MR. DEPUTY-SPEAKER: Calling
Attention has to be completed within half
an hour. Not only today every day we take
at least two hours.

SHRI K. LAKKAPPA: Sir, there is no
hard and fast rule. It is a very serious
matter.

MR. DEPUTY-SPEAKER: If you
quote rule, then I will abide by the rule.

SHRI K. LAKKAPPA: Sir, don’t we
owe our duty to Parliament in cleansing
the Administration and bringing out
meaningful deliberations and conclusions?

MR. DEPUTY-SPEAKER: Mr. Lak-
jkappa, you have got to conduct the
proceedings of the House, according to
the rules.

SHRI K. LAKKAPPA: Sir, within
the four corners of the rules, I am hold-
ing the floor now. I would like to sub-
mit the observations made not by me, not
by any other Member. I am submitting
because our hon. Minister is strong
enough to take action. That is why I
want to bring this to his notice.

One Dr. Zail Singh complained about
the non-availability of refrigerater, syrin-
ges, needles, aspirins, gum-boots, steri.
lisers. And most of the hospitals in the
fural areas of Delhi complained about
the frequent failures of electricity during
the operations on animals. The poor
farmers are dependent on milk from
these buffaloes and cows owned by them.
{They sell their milk and eke out their
livelihood. They are all farmers. Our
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g0-point economic programme is. in
vperation to help farmers—and even
these animals. The poor farmers have
lost these animals because of negligence
and dereliction of duty by these officers.
Have these animals been insured or not?
We do not know what has happened.

The Minister has not collected full
information. His information is also not
related to the disease mentioned in the
question raised. This dirly disease is
spreading for the last one year. Even
.one Dr. Doop Singh has complained
about the non-availability of medicines
in various parts of Delhi.

RAO BIRENDRA SINGH:
doctor?

Is he a

SHRI K. LAKKAPPA: There are so
many people having doctorates, and
names like Sharma etc.

Of course, the Minister said that thev
have controlled rinderpest in Northern
éndia. He has not said it about the
South. That is why 1 kept quiet.

This is the biggest tragedy for the
dumb animals, for whom we must speak
in Parliament to-day. We must have
sympathy for them, and shed tears. To-
day our economy is dependent on buffa-
loes and other animals. We are depen-
dent on Haryana buffaloes and cows.
And there are buffaloes in other parts of
the country. We are proud of these
buffaloes in Haryana.

PROF. MADHU DANDAVATE
(Rajapur): One correction, Sir; we are
not dependent only on buffaloes from
Haryana, but also on the Agriculture
‘Minister who is from Haryana.

RAO BIRENDRA SINGH:  He has
forgotten the Haryana bulls.
SHRI K. LAKKAPPA: There are

different categories of animals in other
parts of the country. So, protecting them
is verv necessary.

Here is a case where even the car-
casses have been removed and dumped
in wrong places. The doctors were
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afraid that this fact might be disclosed
to the people. So, ultimately the doctors
‘worked in collusion with those people.
If the dirty disease spread to the other
‘animals, then the milk also will not be

sold. So, they were in collusion, and
dumped the dead animals in such a
ynanner. According to the report with

me, the dead cattle were disposed of in
a most unhygienic manner. The car-
casses were dumped on the ground or
were  secretly  buried. Scientifically
speaking, they should have been burnt,
to prevent this contagious disease spread-
ing further.

My friend was also mentioning about
vultures. We have seen the vultures in
Pelhi. The vultures have the intelligence
to smell things from a distance. These
animals have died because of dereliction
.of duty of certain people. Proper treat-
‘ment was not given to these animals.
Yhey were buried in this manner, with,
the risk of the disease spreading further,
and also increasing the menace of wvul-
tures in Delhi; and vultures have been
creating trouble for the travelling public.

So, we have to take all these things
ijnto = consideration. Information  has
been suppressed from the Minister. The
Minister must take serious action against
officers responsible for dereliction of
duty—whoever they may be. He must
get the full facts and assess the situation.
MVill the Minister do this, and also find

put whether these animals had been
covered by insurance? Have they been
provided any reimbursement of money

for the animals they had lost due to the
negligence on the part of the officials
for not giving them proper treatment at
the proper time, owing to the gamut of
the whole administration? The scientific
researches in this premier Institute are
also not helping them. 1 should not
become a hotbed of controversy. The
benefits of the scientific research must
freach the poor farmers and the Govern-
ment should see that the animal wealth,
fof this country is protected. On the basis
of the nerformance of the department
concerned and the Ministry, some res-
ponsibility has to be fixed.
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I would like to ask the hon Minister
whether he will take serious action
against the officers who are found guilty
due to dereliction of duty. Would he
also issue instruction to them to supply
vaccines to the farmers and also find out
what remedial measures are necessary
in this regard? Would he also conduct
further research into this and see that
such kind of disease should not spread
either in Delhi or elsewhere in this
country?  Would he also see that the
anomalies that exist in the pay-scales of
the employees of the Department are also
removed so that there is no dissatisfac-
tion in the employees; and also no dis-
crimination should be there. ’

312

also visit the
Institute and see if there are

If necessary, we will
primier

‘further remedial measures to be adopted
‘for streamlining the whole thing and also

fhelping my hon Minister to strengthem
its administration. We are prepared to
offer our services in this regard. Will
the hon. Minister try to answer all my
questions?

RAO BIRENDRA SINGH: 1 have
already given the information that I was
able to collect. T have already said, I
am very unhappy about the whole thing.
Tt has been believed that rinderpest was
eradicated from these parts of the coun-
try; and T do not see any reasom why
such a large number of animals should
have died from a disease which it has
been found possible to control or for
which vaccines exist and people also
know what steps to take to prevent it
from spreading. The actual administra-
tion is the Delhi Administration in the
field. T do not know what action T caf
take against the delinquent apart from
asking my officers in the Ministry of
jAgriculture to go further into the whole
question of the complaints that the hon.

‘members have voiced and to bring
everything to the notice of the Delhi
Administration or the Home Ministry.

The hon. Minister of Home Affairs is
also sitting here. He can also look into
this matter on his own. I would certainly
satisfy myself further as to what action
was taken by the officers of my Ministry
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after I had instructed them to go all out
to see that this disease was controlled;
and if I find that they have been want-
ing or there has been any laxity on the
part of officers of the Animal Husbandry
Department of my Ministry, I will be
responsible for taking action against
them. .

MR. DEPUTY SPEAKER: You have
said something about compensation.

RAO BIRENDRA SINGH: We have
no scheme about compensation with the
Government of India. It is for the
Delhi Administration and the Home
Ministry to consider these suggestions
and they are being noted.

SHRI EDUARDO FALEIRO: What
about financial assistance and Jloans?

SHRI K. LAKKAPPA: The hon.
Minister is really sympathetic to give
compensation.  There should be some
coordination between the Delhi Adminis-
tration and them for all these things.

13.00 hrs.

Therefore, it needs only two minutes to
reply to the Call Attention. The Home
Ministry, the Delhi Administration and
the Agriculture Ministry, all are concern-
ed. Something should be done regarding
this matter.

MR. DEPUTY-SPEAKER: He has
noted all your points.

RAO BIRENDRA SINGH: I cannot
enter into any controversy about the num-
ber of deaths that have taken place. I
have to rely on.. .(Interruptions).

SHRI H. K. L. BHAGAT (East-Delhi):
It does not come in this because this is a
Call Attention Motion. But the fact is
that they should be given some financial
assistance or easy term loans. This mat-
ter was taken up by me with the Finance
Ministry and I was advised to contact the
Agriculture Ministry. T would just want
him to see and tell us what has happened.

RAO BIRENDRA SINGH: 1 have to
reply upon the figures supplied by the
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Delhi Administration with regard to the
number of deaths.

MR. DEPUTY-SPEAKER: Fortunate-
ly, all of you happen to be ruling Party
Members. Therefore, you can do some-
thing in the matter.

SHRI K. LAKKAPPA: Not in that
way. We never want any such discrimi-
nation.

RAO BIRENDRA SINGH: Mr. Lakkap.
pa has pointed out about shortage of some
equipment like syringes, needles, gum
boots and other things. But the report re
ceived by me from the Delhi Administra-
tion says that there is no shortage of
equipment, as reported by the hon, Mem-
ber. In any case T am glad for the man-
ner in which hon. Members have raised
this guetsion in the House because I my-
self feel that something more has to be
done to look after our cattle wealth in this
country. The number of veterinary hospi..
tals is not enough. We are also short of
medicines. I hope the States would be
able to increase the number of veterinary
hospitals, have properly trained people to
look after the cattle wealth of the coun-
try, because the welfare not only of the
farmer, but of the entire country and
agriculture depends wupon our animal
wealth and we have to depend more and
more on animal draught power too, be-
cause with the cost of diesel rising the
prices of machinery are also going up. I
entirely agree with hon. Members that this
is not a quetsion to be brushed away. We
want to further look into all the aspects
of the matter which have been raised by
hon. Members.

MR. DEPUTY-SPEAKER: Shri
Krishna Kumar Goyal.

sV @8O FRIT MIT @ IOV

T

MR. DEPUTY-SPEAKER: Please do
not take too much time.

o} goor HAIL NAw  (Few) o F
IT T AW ANE A FgT
s AWl aF FE o g § w1 e
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[ o smx Taw] @
F A wERT § @ T fodran
™ g S oam femd o g ad
HOHT Afas # AT |

ga9 9gqr al & HrAAE weae
wERT FT T SATT ATFG NEATH
F EHFR 0 F fag wmrd g,
T A TR gEar fggEe
TFT  F FEUE T Y wEw
. FHR AT Affaw § @@ g, faaw
T 9¢ g9 Jgf 9g9 FX 97 @
g % & fag § g9 F1 W gyaER
3T | SR IW@H FE w@rged
gramez frr @, fRawr wmw
qo @A U sarg fear 0 AfEA
Ffy @&t o, & ww ¥ gg agm
f¥ SmEEFE T G gy
ferr ™ & & faae 9 & IR
feat B wufaw & o= 71 afew AT
g @ fafr=y & usz wAma
g SR F o f&EE g
7% W & & 99 = 9% 1|
g fF fFg w9 § 7 g9, IFA
W F S & fAm et ¥ A
S g, gg-wves o, fag 9w
T @A @l g AT IgE FTT
St s fFar T gy g @

§ W&l wgrgg @ qeAr 9Ear
g—FT gz Wiy £ & 9 wwAq,
1982 FHI ITo Ao 9[- &,
o dlo FTTo> WIS -, AT AAUAT TE
g A qFwEY, 3N F E =
FI TEOEAT H U FHLH WS
@xzfaz, feeit  nEfufrmm ¥
gt fog =1 fet smiwex, ofmm
geasr, foost 4 oY e fan ?
w1 ag @@ g fv osw Ao A
fafem foelt @, 3w foiw fom
T A 7 fafew qur folg o
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AAT gEAS] HAWT, TATAE HTH
gfoear oy warew, #fw waw, &
WS T ? gg dgd T Wl 8
fra &1 & qu #&ff wgm =gEm
IfFT TH § IO FIT FIAT ATEAT
& gg goar wgm fF T s
T ST &1 & a@rar wEar §
f& <1 gEAar wrr &y & wE @, W
TAq g AR qg WWAr Wig s
ST WX 97 @ WEAT F a H

ay
o,
%l:

STTaT F FaF AFY T GEIT
FE AT AT ¥ gEH AT G oA
gl gr, afew #@T WM SH W
e W FOun gwEfed A
F A |

“Dr. V. K. Kashyap further pointed
out that amphules of RP vaccines do
not contain any information regarding
the date of manufacture, date of expiry,
batch number, name of the manufac-
turer, name of the vaccine and the
doses per amphule.”

T TH WeAT ¥ g Arfad A Y
gl wmar f& S ger gETETOEl &
HIEgH ¥ AN A9 TG, q A £ )
T T Ug 9iad T8 g rar &
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N dwAT @, § gEedewd o 7
T 4§ IT X AG) & | TH S
T 4 § ag Fg T R

“Dr. V. K. Kashyap further pointed out
that amphules of RP vaccines supplied
to the hospital for the control of this
disease did not contain the same quan-
tity of medicine 'and some of the them
phules were defective, some of them
were discoloured and some of them
were not properly sealed. These am-
phules were brought by him for gemon-
stration in the meeting, with the permi-
ssion of the Chair. Dr. Kashyap stres-
sed that this is one of the factors...”

MR. DEPUTY-SPEAKR: He should
not read it. I will not allow it.

SHRI KRISHNA KUMAR GOYAL:
I am not reading. I am giving a quotation.

MR. DEPUTY-SPEAKER: You can
put a question. I will not allow reading.
I am not permitting it. This is a calling
Attention. You know the rules; you are
a senior Member; you have been a Minis-
ter and all that.

SHRI KRISHNA KUMAR GOYAL:
I am not reading it...(Interruption)

An HON. MEMBER:
so angry?

Why are you

MR. DEPUTY SPEAKER: I am not
angry. I am always very kind. But please
do not read it. I will not allow you to
read it. In the form of a question, you
can not make a speech.

I want to make it very clear that the
time allotted for the Calling Attention
every day is half an hour. But it is 2 O’
Clock by the time it is over. Therefore,
vou please put the question.

SHRI KRISHNA KUMAR GOYAL:
I would have finished it by now, if you
had not interrupted me.

MR. DEPUTY-SPEAKER: That is
all right. T will not allow you to read it.
If you want to read anything, you should
have given a copy, to the Speaker, which
should have been approved by the Speaker,
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Then only you can read it. I am not al--
lowing it. You put the question.

S S AT AAR :  F7T TG
et & f& fog fgme &1 & & oy
g foar &, S99 H =1 FW9 A
ga-tdvee gM & AR W, e
gelr g % art § I & 9
9qq I & qTL H fowrgad @ o 7
/T gz W1 &gy g fF osr. @A
T A ST e F weax ag W F
g7 fF So o a1 IR o @Yo o
FT ST TART g1 OWT g, 98 fewiw
FI TEFE 7@ & faq chfFea 86y
g7

ua gew fvg: & g, foaar
91 grefeee g 7

SHRI KRISHNA KUMAR GOYAL:.
I am not going into that controversy..
Simply, T am. ..

RAQO BIRENDRA SINGH: It is the-
opinion of somebody. How can you quote-
it? If you want information from the-
Government. T will give you all the infor-
mation. Why are you quoting Tom Dilk
and Harry from the country?

SHRI KRISHNA KUMAR GOYAL:
That is not my purpose. (Interruptions).
Don’t take it otherwise.

ot g FAT Wiaw . FF @E
& 7 ag foe s & o faeEe
=iEd & gra & W oY, wfawmy
F T QAT S T T T A
T4 A G TR Fd & 919
SaT qTEr wg fae & g7

gaTErer o, ¥ O w7 §9%
ZaeT T & Ok o St TS
¥ 7o o st § g3 7t A 0%
W g W e & A
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[t gour Harx i)
¥ g § fages s=m 5 o7y st

W 9 T FAC WX T qATC
f& qer Far & fRTY gy Wl g7

TaRT F AR JAT ATREAT
f& ggar &t fyrwmad wwd fag w9
I, AT@ ATFHT F, TR WifE F 3
g gatfax &< fad 77 &1 I F
qfxome g g 6 78 &7 amer w3
Tar g AR frewe aF o
B S gy W) § I9F AL F q@m
g & f& ag AN qq v gad
e fFT 4 F qu WY @ dar
1 e & 9% 2

T ¥ & I foe* F1 "5gq &t
Za9 9T T@ar guT a8 fAaze s
& 3w & feg & w99 Ifag =1
S FUC AT N sAferai &
ifeq

RAO BIRENDRA SINGH: Kindly

put it on the Table of the House.

AN HON. MEMBER:
put it? He cannot put it on the Table.

MR. DEPUTY-SPEAKER: I will exa-

mine it; not on the Table.

U Freeg Fg o fedy wfwT @y,
AT I ¥ Al FAA A §
ITHN qEET § § ggdy waw 2
T g1 H AT § 5 faeelt SR
qg wgdl ¥ 9gt R saveT 99 @ W1 8,
WA FTOSART @A qqr F1 ST
3| 9@ F fag s FrF o T8
g9 Wfgq AR v W g § |
FART GO A WISt avg ¥ fwar
ST =TfRT |
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§ aff gamar 5 forw a@ &
q@ ¥ quHi A wwET I W e
STH §WTE # @ gaew @l
ST g1 faeet wgx ¥ agy fAwra
¥ fac foedt UE@iaRWA ¥ gHEW
fear &, #fFs agr o @wr & S
TEIEE PYIATGT FAT ATEU, 7 HIATAT
ST € ar AgY, TEer B QW
FEAT |

6 Teq fas  frm 5 foeelt
vsfafaezma % fey wwme 3 o
Y ik 7 gl @Us AKX
fexerd T | 72 T 7 @A W
a1 § fF zimaeww & o e
TqaE g1 FEar g, fewag g o @
ar 39 9 faz gaw g1 awdr g
FE 9 07T AT 9T & fF 9@ 9%
fae 7@ g 1 afFr o o) fae
qET FE! I9F AL H TH ATT FT
afefrdz g =ifew f& = fesm
¥ WY g A9 § WX IEN
TFIEY T A F | WET aF HIOET
ag 21 2 fF gare wEww & Aifew
¥ 929 7z | AT W oar
IEr § IR I@9TT FEIT fF wgr
Wt FwT dUR e & @ @
q17 77 T99 WHGL KT AT FL T
Fqo0 fF @ § 9% w & W

A
o garg feemt & fF o OF @
9% FTA N0 | 7@ 3% § fF

*Thc Speaker not having subsequently aworded the necessary permission the
Report was not treated as laid on the Table.
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FEA & qarfaw ot W gEww o
ST gFaT §, a8 9 foar s |
THRT AWEH! 7 AIH! FIAT F |

frrem st @oe o, § AR
dfew & 7§ § 1 7 fawew g,
e i@ 9, § S5 gec.lgm
HIT TTET IeqTe F&AT | AL Ry
N qJE ¥ IAW feomdr qEw Wy

-

A T W ferar Sro

SHRI CHINTAMANI JENA (Bala-
sore): I am thankful to the hon. Minister
that he has understood the seriousness of
the problems. We all know that this
matter relates to the lives and deaths of
animals who cannot express their feelings
and sufferings like human beings. I am
thankful to him that he has assured this
House that he will look into the matter
personally and see that if there is any
lacuna or that any slackness among the
officials will not be tolerated. The hon.
Minister in his statement has told that
the number of deaths of the cattle is 958.
I do not agree with him. Let him conduct
an enquiry through proper agency about
the fact of the actual deaths. Even the
caltle owners are not going to disclose the
reason of death of the cattle by rinderpest
disease. They have a fear that the area
may be declared as rinderpest zone. The
cattle owners are maintaining their live-
lihood by selling milk etc. If they disclose
this disease they will be prohibited to sell
the milk. Because of that fear they are
not reporting the matter to the authority.
As per my information the number is
more than 5,000. This includes buffaloes,
cow and calf. This may kindly be got
verified.

The hon. Minister stated that this
disease was previously confined to Ghazi-
pur, Mehrauli and Madanpur which are
not even urban areas. Because proper
action was not taken, therefore, the
disease spread and contaminated urban
areas. So, the responsibility should be
fixed as to why it was not checked at the
primary stage. '
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The hon. Minister in his reply has sta-
ted that Animal Husbandary Commis-
sioner had visited the affected area on
1st December, 1981 had given on the
spot instrutcions which were followed by
a note on the visit, sent to the Develop-
ment Commissioner, Delhi Administra-
tion, on 2nd December, 1981 incorporat-
ing recommendations to be immediately
followed for control of the epidemic. I
would like to know those instructions? Is
it a fact that one of the instructions was
to increase the dose of vaccine to five
times. After these instructions 1200 cattle
were re-vaccinated. But most of these
died. What was the reason of the advice
to increase the dose by five times?

One thing, I cannot understand. Inspite
of the d.o. letter from the Secretary in
the Department of Agriculture and Co-
operation to the Chief Secretary, Delhi
Administration, the cattle which died due
to rinderpest, are thrown in the open field
and in the open ~ air.  This is another
reason for the contamination and spread-
ing of this rinderpest disease. Inspite of
the D.O. letter from the Secretary, Agri-
culture and Coopeartion, the Delhi Ad-
ministration has not followed it up. It
was pnot carried out. Then, how can we
expect that this type of epidemic disease
can be checked and the miserable lives
of the poor cattle saved? I would request
the hon. Minister kindly to take up this
issue with the concerned Ministries so’
that in case of any default or slackness on
the part of the Delhi Administration, that
can be suitably tackled.

In his statement, the hon. Minister has
stated that under the Drugs and Cosme-
tic Act, labelling should display general
monogram on viral vaccines. About 50 per
cent of the ampoules in a lot should con-
tain, at least, the following print:—

(i) T.C.R.P. Vaccine
(i) Batch No. and year

(iii) General information for use.

But one thing, I could not understand,
why the date of expiry was not displayed
on those vaccines? The hon. -Minister
may kindly clarify. The Minister, in his
statement, has stated that the Head of
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the Division of Virology of the IVRI had
visited the site of the outbreaks and the
biological units of Rajasthan and Pun-
jab. According to his report, the vaccines,
both goat tissue vaccines and tissue cul-
ture vaccines supplied to Delhi Adminis-
tration by all the three sources did con-
form to the prescribed standards. In this
connection, I would draw the attention of
the hon. Minister to the serious allega-
tions against the IVRI for the last three
or four years. Should we rely on the
report of the IVRI? I would request
the hon. Minister kindly to see that the
vaccine which has already been sealed, is
verified through the reliable agencies
other than the IVRL

MR. DEPUTY SPEAKER: The Minis-
ter has already mentioned in the reply
earlier. You are repeating "manv thines
from the same reply.

SHRI CHINTAMANI JENA: My sub-
mission is that we should not rely on the
report of the IVRI. I would request the
hon. Minister kindly to verify the gen-
uviness of these vaccines through other re-
liable agencies.

Before concluding I would like to know
about the rechabilitation of the poor cattle
owners who lost their cattle which were
purchased by taking loans of some thou-
sand rupees. My hon. friend Mr. Lak-
kappa has already told about the rehabi-
litation of the loaner, and it should be
taken with utmost sincerity.

1 would request the hon. Minister to
take up the issue. with the Delhi Ad-
ministration and the concerned Ministries
including the Finance Ministry about
which my friend Mr. Bhagat has already
taken up. T would request the Minister
to kindly take up this issue and see that
these poor cattle owners are rehabilitated.

RAO BIRENDRA SINGH: Sir, I have
taken note of all the suggestions given by
the hon. Member.

As thte hon. Member knows, this is a
contagious disease. @ We shall draw the
attention of Delhi Administration to-
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wards the need for enforcing rules for
sanitation in these cattle colonies. This
is most important because it is necessary
that diseased animals are seggregated,
pure water is supplied to healthy animals
and there is no  overcrowding also of
cattle population in any particular area.
We shall look into all that through the
Delhi - Administration. The instructions
exist on how to print the monograph on
ampoules. They also have to provide a
slip with  every package giving all the
information about the date of manufac-
ture, the date of expiry and the type of
vaccine, etc. If there is any carelessness
in packing in any of the Institutes, we
shall again reiterate the instructions and -
we shall ensure that fhey are observed.

W T a e (d)
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150 a gg fAerar 41, 1951 &
130 M W T AR mA T
st 2 & 110 aw wfg =gfE
g1 Ffea R SewE (qaraTe)
T HEaEr F AW Y R AT
T Wig R 100 IW W FA
AT g | T FgEEAd g @Y
¥ fymwr adon ag gat fF st
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substandard vaccineg (CA)

T & Twad | N @A
W TUEEl &t a9
qFEd 5,000 WMEY HY TF
&, aThearar o GEgaTd ST A

g R dwim fegwer @ w5 o
Tw fqafasr ¥ @t & F =9 9

f& zowr fears fear s 1 ¥ @@

Wﬂ%ﬁammﬁ

W s w% gaT 7 @ 5 9 A
st sfoda g 7 &iF My (Black-
sheep) qv sy st fgrd & 4
vai for oWl @ weew

AT 9T, SAET 418 F yumT 3 &

T | oar A gl fF fwEe riedre
T TFEAEQ FHer fOiE F7 AKX
feurdz & v fagrzz =T &
AGET SR §® «df & #HiK 9H
forie @ ® & AR F%=
fFdY &1 adET #) fFE f1 S
a5 fear sma ?

Ao dlo Mo HTEo &I 1881
§ F@d &1 T oA R da
FH & fag, a1 fF fafea qorc &
TRHA A T gF HI AAIA T
fTeeT g 9% | IHFT a9 FOST
FT g7, AfFT ot Y 5FAUT FT
SgHT T gg & f& W Fhw
g, JAY 5 FAX JWAT T T AKX
SYATEY 3@l § wEY W B AT

MR. DEPUTY SPEAKER: Do you
want a Committee of Parliament? You
have put all your quetsions. It is enough.
Now the Hon. Minister would reply.

DR. A. U. AZMI: T will mention only
the last point. 13

A B e ww owE @ gEE

g & fug
forgwt W= afsT

qHT AT AR

¥lo Yo Fo UINHT : fuyfee< amgar
F1 faEsz T 30, AMET FETAT W
FEHLC AT | T FB § WY, FAaAT
3 W § |

T I e H 5 FT ¥
SR AIAH AHER AT A A
T a AR § e ey
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[8re To To wIHY]
q wrfew s gww fewr v @
Iq& qarq A Hel o FE TFHEA
FAA THO N0 F1 fasraw, it oS
fedi ¥ @& IR & oy fore 3 7

UF T VR : AT g 7
a1 TET FE g W UgH T M
I & AT X qarg i IF F
AREE 39 & F g f& 0F aK
G Te1 & 4% 5,000 &1 R
TARET A= & fogwr ¥ o 9w
T egfF a9k F6 I FgT F
ge Wt f& 5000 7E, 958 W
g% & d¢ 958 I a@ SHA* fawmr
9 Ag 96l W 5,000 @
gra et 7€l @y | FEE 9¥ 39
T SURT TAGIK E, TAET AT 9
T TG E) T A AL A

wafagl &1 7T 18 11 AL FY

gs &, 91, 5,000 W g &N, WK
FHYFH I gS & a1 N W awew

TfeF a8 FAET GT ATE0 W0 TO W10
T gAY, frad ag A= 9
T @ g g% 39 fOR #r Taee
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TR feadde ¥ 7 www, afes
10 §10 ATE0 T FAST | HTH o
foaie omer fast @ ag foe &
: foae #1 a8 wgAr

13.36 hrs.
MATTERS UNDER RULE 377

(i) Damage to standing rabi crops in
Madhya Pradesh by recent hailstorms.

SHRI MADHAVRAO SCINDIA
(Guna): This year rains in the months
of October and November, 1981, had
brightened the prospects of a good rabi
crop in Madhya Pradesh. According to
official estimates, the total value of av-
erage crop before hailstorms was expected
to be Rs. 11834.83 lakhs. Unfortunately,
on the 10th Janwary 1982, widespread
hailstorms occurred simultaneously in ten
districts. - The hailstorms and heavy rains
continued till the 4th February and as
many as 35 districts out of the total of 45
districts were affected due to the natural
calamity. The worst-affected  districts
where damage to the crop is more than
fifty per cent are Vidisha, Khargone, Bho-
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pal, Hoshangabad, Jabalpur, Raisen, Sagar,

Khandwa, Dhar and Indore. The total .

loss due to the natural calamity is feared
to be about Rs. 40 crores.

The State Government took all possi-
ble relief measures promptly and in or-
der to widen their scope made necessary
relaxations in its rules and circulars. The
State Government has already spent the
marginal amount of Rs. 1.83 crores al-
lotted to it and has submitted a memor-
andum to the Union Government asking
for assistance. The Centre thereupon
is said to have decided to send a survey
team to the State to assess the extent of
damage caused by the hailstorms.

Apart from, and in addition to, the
suggestions made by the State Govern-
ment in its memorandum for assistance, it
is suggested that:

1. The Survey Team to be sent toi
the State should be given a time-bound
programme to complete its survey and
submit its report and récommendations
without delay so that the Union Gov-
ernment is able to take a decision about

the quantum of aid to be given to the
State before it is too late. It would be
better if the survey team at least went to
the worst-affected districts immediately to
assess the extent of damage on the spot.
The first estimates of total loss incurred
amounts to Rs. 40 crores. Centra] grant
aid should be at least three-fourth of this
figure, namely, Rs. 30 crores.

2. The Union Government should give
financial #Ssistance to the State to start
crop insurance scheme against natural
calamities as it is beyond the financial re-
sources of the State to take up amy such
scheme.

3. The rabi crop unaffected by the hail-
storms is in danger of being damaged by
pests. Hence, the Union Government
should make provision for aerial crop
spraying in the State.

(ii) SuppPLY OF CEMENT TO WEST BENGAL
BY CENTRAL GOVERNMENT

SHRI R. P. DAS (Krishnagar): Sir,
the West Bengal Essenital Commodities
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Supply Corporation, a State Government
undertaking of West Bengal, is facing a
serious crisis due to the sudden order of
the Government of India to partially de-
control cement effective from February 28
last. The West Bengal Essential Com-
modities Supply Corporation has so long
been the sole distributor of cement in
West Bengal. The Corporation has ac-
cepted deposits of value of cement from
thousands of small and bulk consumers of
West Bengal on the basis of allocation
made for the current year. The Corpora-
tion has received only 1.65 lakh MT
against the allocation of 2.58 lakh MT and
the Corporation was waiting for the balance
quota of 0.93 lakh MT. But due to the
latest instruction of the Government c*
India, the Corporation cannot get more
than 0.258 lakh MT during March being 1(.
per cent of the total allocation for the
current quarter. Thus the Corporation
cannot meet the demand to the tune of
0.67 lakh MT during the current quarter.
The depositors who include a large num-
ber of small and bulk consumers have al-
ready started agitating for the immediate
supply of cement against deposits already
accepted by the Corporation. So, the
Corporation has urged upon the Central
Government to despatch the balance ol
0.67 lakh MT during March even if neces-
sary by making special ad hoc allocation
in favour of West Bengal. All these diffi-
culties have arisen due to the sudden
change of policy with regard to cement
made by the Government of India.

Hence I request the Minister concerned
to look into this serious problem which is
being faced by the Corporation and take
urgent steps to order for the despatch of
0.67 lakh MT of cement to West Bengal
this month itself by treating this as a spe-
cial case since this Corporation in a State
Government undertaking.

I also demand that the Minister con-
cerned make a statement in the House
in this regard. :

(iii) DECLARATION OF RIVERS AS NATIONAL
ASSETS FOR BETTER UTILISATION OF
THEIR WATER.

SHRI K. T. KOSALRAM (Tiruchen.
dur): Water is the most precious re-
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[Shri K. T. Koshalram]

source of our country. Although 1440
MAF of water flows annually in the coun-
try’s river systems, hardly 200 MAF is
actually being used, the rest flowing down
waste into the sea. Consequently, the
country is suffering from floods—droughts
—floods syndrome and relief operations
have become a heavy recurring burden on
the country’s economy. The Sixth Plan
envisages the creation of an irrigation
potential of 13.7 million hectares. The
achievement in 1980-81 is 2.28 million
hectares and the anticipated achievement
for 1981-82 is 2.45 million hectares. In
the remaining three years. of the Sixth
Plan, unless effective steps are taken to
harness the waters that go waste into the
sea, the creation of irrigation potential
of 13.7 million hectares will not be pos-
sible. Presently only 14% of the available
waters is being used for irrigation purpos-
es. The recurring loss on annual flood
control and drought relief measures is
approximately of the order of Rs. 1000
crores in the loss of crops and fertility of
the soil throughout the country, besides
the loss of human lives and cattle and other
movable property. The River Boards Act
was passed in 1956 and till to-day no
river .board could be formed as the con-
cerned States did not agree to theéir forma-
tion. The Inter-State Water Disputes Act
of 1956 has not solved many of the water
disputes which are holding up many pro-
jects. The River Basin Commissions could
not also be constituted. In these circums.
tances, I demand that the rivers should be
declared immediately as national assets sO
that the Government of India could take
mandatory action in the utilisation of river
waters going presently waste into the sea.

(iv) BETTER UTILISATION OF CAPACITY OF
ORDNANCE CLOTHING FACTORY AT AVADI

NEAR MADRAS.

DR. A. KALANIDHI (Madras Cen-
tral): The ordinance clothing factory at
Avadi near Madras was set up in 1961
mainly for the production of parachutes.
Later on, this factory is undertaking only
a few Brake Parachutes besides other
garments.

Substantial quantities of woollen socks
are still being purchased in open market
for defence use. Though these items
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are manufactured in the ordnance facto-
ries at Kanpur and Shajahanpur, a similar
line could be opened at Avadi also which
would curtail the open market purchase.

All the cotton vests now being pur-
chased from private traders could also be
manufactured at the ordoance factory at
Avadi where the technical know-how and
trained personnel are available in plenty.
Setting up of a new line of production of
Cotton Vests will definitely provide sub-

stantial employment potential at a lesser
cost.

The Ordnance Clothing Factories are
not receiving the due attention of hon.
Defence Minister like other segments of
Defence Department. There are lots of
anomalies in the piece rate given to
workers, supply of tools, promotions,
inadequate supervisory cadre, wanting job
clerical staff, and dearth of staff quarters
for the workers etc.

I request the Hon. Minister to look
personally into the functioning of the
Ordnance Clothing Factory, particularly,
underutilised Avadi  Factory and take
appropriate action  immediately to the

betterment of the Ordnance factory at
Avadi.

(v) DELAY IN ELECTRIFICATION OF THE
VIJAYAWADA—BALLARSHA RAILWAY LINE
IN ANDHRA PRADESH.

SHRIMATI VIDYA CHENNUPATI
(Vijayawada) : The Vijayawada--Bal-
larsha railway line with 454 RKM is
among the lines already approved by
the Government for electrification at an
estimated cost of Rs. 18 crores. In No-
vember last year, high priority was ac-
corded to the project and tenders for ex-
ecuting the work were called for and al-
ready an amount of rupees five crores
has been spent in civil works of the pro-
ject. As per the tentative programme,
the OHE contract is to be awarded in
March-April, this year.

Now, according to present reports, the
Vijayawada-Ballarsha clectrification pro-
ject has been changed to one of lower
priority " and the work on it has been
slowed down. The Vijayawada-Ballarsha
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line is an important segment of the South-
. Central Railway and there is every need
for the early implementation of this pro-
Jject.

Ballarsha is situated close to a coal-
belt and forest area andeis a transit place
for the movement of coal and teak and
other varieties of wood. Moreover, it
provides a link to Vijayawada, a most
important railway junction in the coun-
try besides being a commercial centre
in the midst of Andhra Pradesh. At
Vijayawada are located a thermal sta-
tion, a wagon workshop, heavy engineer-
ing and automobile works, an industrial
estate, wholesale markets for cloth and
cement factories.

The Vijayawada-Madras railway-line has
already been electrified.

The Vijayawada-Ballarsha electrifica-
tion project should be expedited as it
fulfils a longfelt need of the people of
the area.

(vi) NEED FOR A WHITE PAPER ON NATIO-

NAL DRUG POLICY PRODUCTION TARGETS AND

THE STEPS TO PREVENT DRUG FAMINE IN
THE COUNTRY

DR. VASANT KUMAR PANDIT
(Rajgarh) : Under Rule 377 I make the
following statement of urgent public im-
portance.

The recent trends in Drug production
are rather disturbing. There is ample
evidence that the drug policy of the Go-
vernment is faulty. With consumption
of Drugs going up every year, in tunc
with increased population and extended
medical facilities down to the rural base
the declining production trends are as-
suming alarming proportion.

Despite the loud claims by the Pet-
roleum and Chemical Ministry that drug
production is going up, the factual po-
sition is quite otherwise. The produc-
tion of essential bulk drugs and life-
saving medicines is showing a marked
decline month by month. The produc-
tion monitoring cell is well aware of
this trend.
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There is a noticeable decline in all'major
categories of drugs like antibiotics, sulpha,
vitamins, analgesics, anti-TB, anti_mala-
ria, anti-cardiovascular, anti-anaesthetics,
anti-filarial, anti-asthmatics and many
others. For example, during the first 9
months of 1981.82, the production figur-

‘es of some of the above essential and

life saving categories as compared (o
the previous year are : penicillin drop-
ped from 340 MMU to Rs. 250 MMU,
sulphadimidine was only 240 tons against
previous production of 445 tons, vitamin
B-12 was only 115 kg. against 190 kg; as-
pirin was only 640 tons against 890
tons”"in Steroids, vital for family plan-
ning, the production of prenisolone was
only 940 kg. against previoug figure of
1425 kg; the main Anti-TB drug PAS
and salts was only 180 tons against
previous 405 tons: the essential cardio-
vascular drug digoxin was only 2.10
kg. against 7.35 kg. and so on.

This is an alarming situation. This
will lead fo steep price-rise; hoarding,
black-market, heavy imports and los-
ses to the manufacturing units. The
fixation of prices, the supply of raw
and basic bulk drugs, the constraints
on production, the delay in fixing the
price of the end-drug and total lack of
quick, efficienf, monitoring agency are
some of the causes for this serious dec-
line in production. By the middle of
this year a serious situation will de-
velop if these essential drug production
does not rise before the monsoon seas-
on.

I call upon the Government to come
before the House -with a white paper
on National Drug Policy production
targets and the steps taken to pre-
vent Drug famine in the country. A
bold, pragmatic and result-oriented
decision is cailed for to shake up the
department from its red-tape and time-
consuming administration habits.
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(vii) NEED FOR LEGISLATION TO PROVIDE

REMUNERATIVE PRICE FOR SUGARCANE TO

FARMERS AND SUPPLY OF SUGAR TO THEM
AT REASONABLE RATES.

sirwam R (fefe)
SYTEAE Wgied, WG F1 fHww @
I T QI F1 9T g, FAeax ww,
WO § TATETA & Ut @ g
34 a§! F; O F I@ AW W
IqF IATEA FT ARG g e
¥ g@R 5999 W@l & 3@y AE,
IGF IO I F=dA1 A I
FANT I Ta:F6T glaT g Fgar IS0
JqMeqd A 99 SANAGEl #/I
@R & MR § qga awn g,
a1 "AeAt g X fREa omeEn
ITET FT G TE@ A FA
& 7 gwEdoms §E #e
FHEI qgd g | WAt W ffa

L]

A IO At I g, ad Few

a?gt%@,a%ravrmﬁ a9
T e owr & R @t @
FTE 9 T&EHR A AT TG AR
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W #E g F fm oA € Agwe
® o fram waa ar 99 & fog
AT far gEd w1 {E AT qEar
§ | WYY FE-EeEl A W AT
F AU 9 wfafedi 1 {g o Hrer
FA W stawad g | feerfeay
TR & g a9 ey F e
firgfremT awam &

13.54 hrs.

RESOLUTION RE: FOURTH REPORT
OF THE RAILWAY CONVENTION
COMMITTEE, DEMANDS FOR
GRANTS (RAILWAYS), 1982-83 AND:
SUPPLEMENTARY DEMANDS FOR
GRANTS (RAILWAYS), 1981-82—
Contd.

MR. DEPUTY SPEAKER.: The House
will now take up furither discussion
and voting on the Demands for Grants
in respect of the Budget (Railways) for
1982-83 and also Supplementary De-
mande for Grants in respect of the
Budget (Railways) for 1981-82. Shri
R. L. P. Verma has already taken ten
minutes. He may conclude in another
one or two minutes.
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AT § 98 T T8l g W H
61 g fFarieT 9 & fou ¥«
9 Hdm @@y &1 WA 99 WE
¥ fog A<= qeem @R T@
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g 7,039 et e @9
|ET &1 T 9T ATA dgd aSr @
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F ATAMEI F WX 9 140 FUT
WO At AW ¥ qCE W T 4@ S
fe a@ & 250 FUT T g 9™
WY | 98 WE 1987 IF @ g
arst t 1 1981 F FAT F AER
W 9T A9 13-14 & FAS 9T

T ST F AT 9@ F yEEw

MR. DEPUTY-SPEAKER: Please con-
clude now. If you conclurde as per my
desire, I can give you mor etime next time.

ﬁlﬁg%a?r 16.43 fFar #Hev
qT ATET GRIT |

Please wind up.
3

Y Qo ATG TETS g/ : T80 &
TF AR A& FR a1 fear smg

T HEAT AN § SR Sy
#R I¥ fewr memw e ow AW
faem W@ @ a® ¥ WA F wEw
N qfeEew ¥ 95T gue & gehdr
gl

"y
€l a
& 4, p

g

Tl @ G gEesig &
aregfar aF & fag 30 faex
W AT aAdr @ fEE & o
a% a1 fee e fio F@T amEy
g1 W 9 g H e e 3
gy ok TANER TE AT OqHE
wrer mfs &< 2 ffo o wiw fmforredsr
WY QO FET AT |

TT IR "AEE & g9 24 S
¥ F9q TF T F9dr g | SaH oY
q9-%: Sfar @t § ) 9T e
9 9§ FX (IRA-A7 gU A § | 99
AT 9K TF WX aF QT . g
X ST afET A S |

feeel & g9R & fau w @fis
S W SEwEr art S
oy & s meR &
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[ = Yia &va wang aaf |
faeelt ¥ gvas @ur wrfag & aF
YT 9T q 747 TF F gAT @A)
9T & grfaar #1 78 feset S #Y
gfauT Ioesw FUL TQ |

MR DEPUTY SPEAKER: Hon.
Members. There are 3 hours angq 44
minutes and the Minister will reply at
5 p.m. All the hon Members from the
Ruling Party and the Opposition must
stick to the time-limit; they should bear
in mind the time-factor. Only then
everybody will be able to get a chance.
Now, the Ruling party Members should
not tal-:e more than 7 to 10 minutes anc
from the Opposition side, whatever time
is allotted, they must stick to ihat.
Please cooperate. The hon. Ministefr
will reply at 5 P.M. today itself. I now
call Prof Nirmala Kumari Shaktawat.
If you take more time, it is only the
time of your colleagues which is taken
away and I will not be held responsi-
ble.

14.04 hrs.

Mo fadar Farw  arEATaE
(fadlene) © ¥ waT@ Y A
# it § awdd FWIF

I A T UF gEATdtd &gd
#T HEgaAqw IUFA & | Y& &
fagrg W gewl @ fear Smar g,
aTig®, TS HIX FAT  FEET
fafewr @1d H—AA T FgIAT A
gz & [ Jad AOW AT AT |
Wmamé‘mﬁ%&ﬁﬂﬁ'{
qamﬁ%%walwﬁﬂmim

ﬁ,mmwmaamm
X FAS To A T AT HTART
X W owE a1 AR g@ A A ]
fr ITE a9 5100 FAQ %o faar
mr & % g gwmdt g oot
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gfar & F£ wwg 7 S
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qET AT § ST W OFE Wdw Lal
¥ oywfa gf &1 FEgouwwwe e
agl "roew fFar war 7§ fagaw
FCAT Fgar § 5 vl H FvgeEd-
AN EATL W H W[ A fFar swar
e |
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T A AT LTI AT AC & | A
99 Fa4 91T T B: T WS EAIT
frardtex 9@ am & wafE  w=w
qfeest 39 H, w9 § afg gw g
X @ 25000 fearfex uw 9w
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UET e § qregR ¥ ar fam
% ¥ g WU T JgaEdr FT 08
T TE F WGH! HEIF AT FAT
=1fed |

W At § Afgami &1 e
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gAT TR |

14.04 hrs.

[SHRI GULSHEN AHMED in the Chair].
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Srag™ F3 | ag wifearEr AT @ |
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faar =9 & a7 gwwar

SHRI AJIT KUMAR SAHA (Vishou-
pur): Sir, while speaking on the De-
mands of Railways, at the outset, I
must say that in respect of the railways,
the concept of public utility service had
been given the go-by and the financial
system of commercial undertaking was
being imposed. The railway budget is
anti-people and has been prepared at the
behest of the World Bank. The other
day, Dr. Singh, while speaking on these
Demands was saying how the Chinese
‘railways achieved success. In less than
three decades, the Chinese railways in-
creased their carrying capacity ten-fold,
whereas the Indian Railways have in-
creased it only by 2.2 times. This is the
performance of the Indian Railways.

While replying to the discussion on
the railway budget the hon. Minister said
that freight and fare have been increa-
sed only by Rs. 900 crores. But that is
not so. It was increased to the extent
of Rs. 204 crores in 1980-81, Rs. 436
crores in 1981-82 and Rs. 581 crores in
1982-83. The total increase is Rs. 1221
crores during the period after the pre-
sent Government has come to power. I
want the Minister to clarify this.

The Demands do not reflect the main
point of his speech. The Minister said
that electrification of more than 2250
KM on the main trunk routes has alrea-
dy been commenced and is expected to
be completed in about three or four
vears’ time and a proposal for further
electrification " of 1138 KM is on the
anvil. He also said that 550 locos are
likely to be condemned this year. All
these would need more diesel and elec-
tric locomotives. But one is surprised to
¥ind that the production of WDS-6 loco-
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motives by Chittaranjan Locomotive
Works—they were producing at the rate
of 65 locos per year—has been stopped.
Not only that. The production of elec-
tric locos has also been pruned, thus crea-
ting idle capacity in Chittaranjan Loco-
motive Works, causing hardship to the
employees and squeezing employment
potential. It would also affect the pro-
duction of ancillary industries in West
Bengal and Bihar. The Minister should
explain how far this fits in with the
slogan of ‘Year of Productivity’. T de-
mand that grant on the production of
engines should be increased.

The Railway Minister seems -to have
accepted that accidents are likely to in-
crease and, therefore, he has asked for
increased grant on accident compensa-
tion—Rs. 20 crores. I oppose this increase
on this account as otherwise we would
be morally guilty in having given a green
signal to the Railway Board to go ahead
‘with this mad policy and cause more
accidents and kill more innocent people
who are forced to travel by the railways.

I also oppose the increased grant on
administation for unnecessarily pursuing
court cases. These cases have already
been decided in favour of the railway
employees bv various High Courts and
the Supreme  Court. But the Railway
Board is not implementing their judg-
ments. The Railway authorities should
allow them to join duty and avoid waste-
ful expenditure in the shape of relief
and court costs. This would also improve
labour relations.

It is known to everybody that the
railway workers have not joined the
strike on 19th January last. But four
persons have been removed under Rule
14(11) in NF Railway. Services of over
500 workmen in  Sourthern Railway
thave been terminated for their absence
on 19th January. One of them, I am
‘told, could not come to duty as his
mother had died. It this proper? Then 10
workers of Tatanagar are being prosecu-
ted under ESMA on the basis of a cir-
cular issued by the Divisional Railway
Manager of Chakradharpur. Three work-
ers have been suspended. This type of
vindictineness should not be there.

PHALGUNA 26, 1903 (SAKA)

Rep. of Rly. 350
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Equally serious is the case of char-
gesheet on an employee of Kasganj
N.E. Railway, who has been asked to
show cause for participating in a token
hunger strike for 24 hours to focus at-
tention on some of the demands. He had
taken his own leave. But even then he
is being penalised. You should look int’
all these things. I have got so many r
'presentations from the loco workers. Re
cently a circular was issued by the Soutt,
Eastern Railway to the Divisional offi-
cer (Personnel Palghat on 8.2.82 say-
ing that alternative jobs be given to the
workers in the Mechanical Department.
jThey have been assured that they will be
;given alternative jobs in the RPF, but the
condition is that they should be within
25 years. Since they are already work-
ing for 3 or 4 years, because of this con-
dition about age, they could not avail of
this alternative job and the result is that
about 500 people are thrown out of em-
ployment.

Now I want to make some suggestions.
The first suggestion is the conversion of
the Bankura-Damodar narrow gauge into
broad gauge. The second suggestion is
about the proposal of the West Bengal
povernment for a circular railway in
Calcutta.

Then, in 1980 on a cut motion I bad
‘raised the point about a railway gate
cabin in Nutin Choti, which is obstruc-
ting the view and causing accidents.
‘When Shri Kamalapathi Tripathi was the
|Railway Minister, he had assured us that
this cabin would be removed. But noth-
ing has been done till today.

In view of the huge quantity of coal
found in Mejhia, for carrying this coal
a new railway line is urgently needed
between Bankura and Mejhia.

In the Express Train between Sealdah
and Lalgola, the number of bogies which
thave been reduced should be restored.

We have been demanding an Ex-
press Train from Purulia to Howrah,
I have with .me here a letter written
by Shri P.C. Sethi on the 16th Feb-
ruary 1982 to our Chief Minister Shri:



951 Res, Re: Fourth Rep, MARCH 1%, 1682 of Rly, Con, Comm., 352

[Shri Ajit Kumar Saha] T W a | fFT ag &
Jyotl Rosw, AL hls‘. n}ab}hty .to g 1T H@' i Eﬁ'ﬂﬂ' W gl
accede to thig request, Thig ig in gpite o
.of the fact that the previoug Railway ST § | A wEr Strar g s
Minister, Shri Kedar Panday, bad T @9 § AR I9 3w fEar
assured ug that he will introduee an S ¥ om ¥af
Express Train from Purulia to Howrah. ST T@:I’ % ' A ki
Now you have turned down this, W FAf@r & o ST T @

SHI TREYT ¥ WA TN AT HA

SHRI SAMAR MUKHERJEE (How- ¥ adt fered % *
rah): The assurance to the West Bengal > _Q;IE“ '

Chief Minister wag given in my pre- ll'ﬁ'rﬁﬁﬁ F AT FI IO qEar 3’
spnce TR @Q M gFEAr g §

SHRI AJIT KUMAR SAHA: There afey Fgi wrear qgEdr & 1 S
should be a provision for electrifica- gl e § W oggdr wfear  wET-
tion of the ling between Kharagpur fFd #r q¥EAr gEar 2 v Ky aﬁT
and Adra. Now this section is virtually : S we
closed down because of the use of over- Sl % | THF A A %

aged steam engines. It is only a dis-
tance of about 150 km, Some provision
should be made for this so that it

:
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can be done in a phased mgnner. : T
FAT G FAH aF & feea  aE
=N S1H qAT gE0D  (gatar- g g #§OF | Ty € A
AT) . AT qEE, AN R ST & ST Ag) amgar g 1 Eme
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JUFT GAGT FIT F fAQ @ET W gl g | s &S "ET Al
g | IET ¥ | 9gY &€ G WAT, WA
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ag St AT @t fF gATT T THF FX ST FI FE GHL H
H el ¥ Sedr AT g7 AT | @ &, J[hEr TEgR aF 9 FW
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T & 1 39 ¥ uF §E 0 & g1 ¥ ET FAEr wr Hwmw § |
AT FAT 9T | JSt qAeATd @t oY | ¥ g T w®ar g\ oagr anil
/E A qgfwE gw g o | F Fq 91T I Srar g fFouw 4y
g ¥ FE AT 9T g AT A< @Y grgg W § I 3 gff faam &
§ W awx fFar gnm 1 SR frg @tz @ A €1 fw dw HiT
AR & a1 39 ¥ @ wmar swan 9 99 w9g7 foar o9 g A6}
g | mfsa o @7 Ak s W) gq fogaw faoar & wmel wmedy
W2 JT A9Ar § 1 9N T oA IUT AW ¥ TEr ¥ 7 F T

TE wwS AR a@dr @@ o TRRE | foeolt & o awag &
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ST 9l & SHe Fogur 1 R q ST WY St § | ag g
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“The survey report showed that the
project would be unremunerative.
However, a decision about the con-
struction of this line has to await the
report of the National Transport
Policy Committee. This Committee set
up by the Planning Commission is to
recommeng the future policy of new
lineg in backward areas.” a'rFa'q :

THH Fes wWRe 7 2w fEm
T @ 1 Foile w9 wraEr qar @Y 2
@ agr—derd o & T o
VY BT T I T qFA AT
T 97 | FAqr 9Ef ¥ IAEr 49
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T g | e fex & = frar s
g wigarr WX ghe &d & )
ITAFT AT AAT FAT Ay g ¥
9 HY Y WA, 9 aF ;9
TS qTh BATT gl & | faefr o
ad & faarg & fae agi R SmaEmT &
AT T HIEIT FEAT ATTEF ¢ |
ferdeit & war 3 s F fag
F 97 §, ol ofmsew # @ga
AT Eat g | gafae  wfaa-
gfaret [|q At &v afvsn-
faster s@mam ST

MR. CHAIRMAN: Shri Chintamani
Jena.

SHRI CHINTAMANI JENA (Balasore):
Mr. Chairman, Sir, I rise to support
the Demands for Grants (Railways)
presented by the hon_ Minister of Rail-
ways,

I am gpeaking in my mother-iongue
in QOriya.

MR. CHAIRMAN: You confine your-
self to your area and vyour demands
because there are still 32 Members who
want to speak on this from the Con-
gresg Party,

*SHRI CHINTAMANI JENA: Mr.
Chairman, Sir, T rise to support the
Demand for Grants in respect of the
Ministry of Railway. I would like
to speak in my mother tongue. I
have given notice to speak in Oriya.

At the outset, I would like to
congratulate the hon. Minister of
Railway for having taken steps to
dissolve the Railway Consultative
Committees after assuming the office.
It is a healthy sign for the develop-
ment of Railways in the country.
Those  Committees ‘met two three
times in a year and the duration of
a meeting wag hardly one to two
hours. Members made various sug-
gestions in the meetings, but their

*The original speech was delivered in Oriya.
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of one such Committee and I cam
say it from my personal experience.
Some people who had inadequate
knowledge about the Railways were
included in those Committees. 1
would_like to request the hon. Min-
ister to include some knowledgeable
persons  from  different zones and the
members from both the Houses of
Parliament in the wvarious Commit-
tees of Railways. I  suggest that
at the time of reconstitution of these
Committees either at zonal or divisipnal
level the

Lok Sabhg may be taken infgo con-
fidlence and they should be consul-
ted about their areas for nominataion
of persons since they are answerable
to the electorate.

concerned members of

Sir, the Minister of Railways has
mentigneg the paucity of funds with
the Railway Ministry and expressed
his inability to take up new Rail-
way lines. But go far as the conver-
sion work is concerned it should be
taken up on a priority basis. In this
connection I  take this  opportunity
to name some lines in my State and
request that priority be given to their
conversion. One such line ip Orissa

as well as in my Parliamentary cons-
tituency  is Rupsa-Bangiriposhi.  This
line was constructed in 1920. Since
then no  modernisation programme has

been taken up on this line, As the traffic
potential of this line is high it would be
quite remunerative as it passes through
mineral belt, rich forest area and industrial
belt which is now coming up after
the State Govt.s sincere efforts to im-
dustrialise the state and will have
an increased capacity to carry traffic.
The  engineering cum traffic survey
bas been completed and the survey
report is under compilation for sub-
mission to the Railway Board. It is
understood that extension of broad
gauge System after conversion from
Bangiriposhi to Dhalohumgarh has
been found feasible by the survey
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team. The approximate cost of con-
version would be rypees 11.38 crores
and its extension from Bangiriposhi
to Dhalbhumgarh is Rs. 9.21 crores.

As is well known this railway line
passes through Mayurbhanj, a tribal

district of Orissa. The lot of the

tribals depends on the
of tnis railway line. 1 would re-

quest the hon. Minister therefore to
take up the conversion of this line
without any further delay.

conversion

1 would also like to suggest that™the
conversion of the Nuapada-Gunpur line
should also be taken up. Nuapada Para-
lakhemundi line was constructed in 1900
and subsésque'ntly it was extended to
Gunpur in the year 1931. Since then no
atténtoin has been paid to the develop-
ment of this line. I request the Govern-
ment to order a survey for the develop-
ment and for the conversion of this line
to broad gauge at an early date.

A word ‘about Koraput Raygada line in
Orissa. This rail link has been sanctioned
by the Government of India as a project
oricnted line. This is vital for the alumina/
aluminium complex for Damanjodi and
Talcher and also for mpvement of iron
ore from Kirindul mines of Madnya Pra-
desh for the stel plant at Vizag. Out of
the total length of 174 Kms. only 23 Kms,
is being constructde in the first - phase
to serve aluminium complex at Daman-
jodi. Funds Hhave ailso been sanction-
ed for the construction of the second

phase of this line, for which I convey
my hearty gratitude to the Railway
Minister and  specially to  hon'ble

Prime Minister, but construction work
has not yet been started. request the
hon’ble Minister to take immediate steps
to expedite the construction of the
second phase.

Now, I would like to draw the atten-
tion of the hon. Minister to the pro-
posed Talcher Sambalpur line. The
railway adminstratiion 'has undertaken
two surveys fo determine the financial
viability and technical feasibility of the
proposed railway link., The Railway Board
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had  recommended tae proposal = for
the construction of this Railway line
to the Planning Commission and the
Planning Commission referred it to the
Ministry of Engery and Coal as this
line would pass over the coal belt. The
Ministry of Engery has expressed the
view that laying of a rail track over
the coal belt be avoided, But I know
from my personal experience that the
proposed alignment does not affect the
Coal Mines and its reserves. Construc-
tion of this railway line would reduce
the distance  between Northern/Central
India and the Eastern coast by 470
K.rps. and would effect considerable
economy in the cost of transportation.
The new railway line would provide a
direct and far more economical route
to Paradip port.

The National Aluminum Company
‘are setting up  their aluminium  smel-
ter at Talcher. Alumina from their
alumina unit at Damanjodi in Kora-
put district has to be transported to
Talcher for the smelter. For this pur-
pose the Koraput Raygada railway
link has been sanctioned and would be
constructed  soon. In case the Talcher-
Sambalpur Railway link is taken up,
the distance between the alumina
plant and the aluminum smelter
would be reduced by 146 Kms.

The Talcher-Sambalpur Railway
line would provide 2 direct link bet-
ween Coastal Orissa and Western Oris-
sa. At present, one has to trave] through
State of West Bengal and Bihar in order
to reach Sambalpur. The proposed rail-
Wway ling is therefore vitally important
in bringing about the much needed
emotional integration between  coas-
tal Orissa and Western Orissa. I urge
the hon. Minister therefore to sympa-
thetically consider the construction of
this Railway line.

Chairman, you arc ringing the bell
repeatedly, but Sir, I shall be falling
in my duty if I do not mention the
plight of the CPC Gang men. Sir, while
the doubling of the Kharagpur-Khur-
dha road line was taken up about one
thousand gang men had been given
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employment -in the South Eastexfn Rail
way in Kharagpur Division, In the
year 1977 those gangmen. were tfansferred
to far off places, 500 or 600 miles aw_ay
from their native places. They are facing
untold misery in the absence of proper
accommodation and  drinking water at
their present place of work. The poor low
low paid employees are unable to meet
daily expenses witn the  wages they get
at that place. I request the
hon. Minister to take back
those gang men to places nearest to.
their native villages ang towns.

The Hon'ble Minister migh.t be
knowing about the tourist Potenlmpty
of Orissa, The number of fore.l_gn
tourists  to the state are increasing
day by day specially tn Puri and
Konarak etc. for the world famous.
monumentg like the Sun templa and
the temple of Lord Jagannath etc.
Rut the Railway Line from Road to
Puri in S.E. Rly. has not yet bee_n
converted to a double line which is
creating great disadvantage ar_ld in-
convenience to the foreign tourists as
well ag to the lakhg of users. I “-ro.uld
therefore request the Hon'ble Minister
to start goubling of thig line imme-
diately.

Finally, I request thp, Government
to create a seperale railway division
in Western Orissa, One-third of the
total kilometrage of South  Eastern
Railway is within the State of Orissa
and some major rail routes pass
through Western  district of the State,
But Western Orissa has not been
given due attention in the matter of
railway development in the absence of
a geparate railway division in Western
Orissa. Out of the seven divisiong of
SE Railway, only one ig situated near
Bhubaneswar at Khurdha Road. It is
necessary that one more Railway divi-
sion ts created and its headquarter
should be located either at Rourkela
or Jharauguda or Sambalpur. I hope
the hon. Minister will take necessary
stepg for the creation of a separate
railway division in Western Orissa,
With these wordg I concluge my
speech, _
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S UMTAATT T (T2AT)
awafa Sff, ﬁ%aﬁwm%rwﬁm
Tt &1 fady F & fAu @=T g
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AL g graa 34 Fd
FY FATE 9¢ S gedrst & S A
9w WY T@ FEe F T qATA
| At S Ad

g% WAAQ qqEq . g9 e
A O I ® &7

{1 TIRTAAT WEA ¢ T AU
Tar § @ wr g 1 ag faafa
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d 4 O T9F & F9T FT g | 59
% ¥ "W fred s & g #
CIe I O

T wfafea a9 ag @ War—
3479 ¢ NIy oifF Sy AT T
F (g g ufeqs da< F1 51 T a7 gaATe
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SO IgET WY F@er Qfsw ?O#
oY H FAAET § —FK€ AW A
1951-56 & MG FI 19.6 TE<E
faar | 9% W ¥ 1956-61 W
20.9 @< faem | @ wWmW —
1961—66 ¥ 18.9 &< fwar 1
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T faqr | ®F W 196974
¥ 8.8 g faem | wiwd wWMH—
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o ST " 2w

SYHI W TF T gidr g, s fga=
F W &1 fagra Jg @ qFAT
e . , .
14 99 & ‘-’ H
Sixth Plan and Crisis in Indian Rail-
ways :

WeF ¥ S " SEIE gEr A
ST SEa Afgg | SEw wTewr 9gd
AT A AW N | S 3 AR
e a9 qgl &, 7 A0 & Sy qAm
ISl T FIE TG FI gHAT | ATHT
N FwroEr AW @ TG qqATE € 9
fFaar @gw ¥ AATE #T a9e g9
F qras[e WY W9 F1 faFe T &
F I ® FgEEET F W A AT

w® €
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gfafe % we AR SEH wegd A
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g A MY I, IF 9F FA G
Fq UF TEAT  TARAIT  AAAY
FIq F qF A A T qw q F
qrqa &F  Foarfeqwm fear ST |
9y ag g7 FA L A g |
g WX A Y gF & d9 e
max s & aR A T FE
feqmoz Wt € | AR 93 €W
7R ufafres Oz &9 F d"
¥ St we wax faw ¥ ag qwEw
FET  AMfgT w|IE a@ FaT 40
qex &1 § g 1 AZ FEgTEA WY
fear mat 41 fF 1982 ITF  ZAR
FUT ATFT F@ G gET | FHY THC
¥ TRT IS Wud I S A ITQ
g Tea wa ¥ s F fag 7 @
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faq Twg weR #1 @ HTEIRaEA
g o o faqy =7 § AN F@ &
faa o @1 o9 i Saw A T7E
ar fex #1%5 w=a s7qeqr FT |

aifax & #a sz g f& Afg-
et & faug @@ fesd g oM
arfed 1§ @ 3z o @iy 4 fF
FaF & fau #E @AAT T IW
F A fYgH HIX TAwT T AT
Wy F1 99 frar srwo#wi faga
f& qtF =adg & Iamr Q| af
QT ZAT T g g @ 9 F
FH % Orag | F9F F fqu oo
fesal &7 syaear & S =ATRRW qar
grg & Afgamn & fesdi & fag
afeert gfm &Y cmagar WY gRY
arfgr Fifs gew qfaq & ey
fagad & f& 7 =fgaet & o
TAT FFR & FAER FW g |

g+ Hfafwa gosT W #

CH AR A dgd @ W g

wd fag W9 ¥ swRe @ &
geda # 9 Aige | g et
gfy wHdEee d "gEd AT g
& IGH AT TS TEW Id § AT
afs fedY &1 @1 @ A AR0-IHar
# 9o ST Q@ 9EE fau wE saaedr
T & z@fee wT ogwa g fF owE
fag T@GE W ST A STE
gy @fs ofe fell &1 = <
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Thal ¥ =@ w12 @ IEEr @fa-
e & @¥

qY AR amar W (FagR)
SUTSrET  WErad, ® " ;T
f& =W qF ST 1 oFEEE /W
fear | gwaITE F Fw faeEr
¥ 9 W FE A qfewe §
T AgT F9 g | A% fa
gael # I ogAr g 1 wHr s
THEAI A&l St F ot e
Ife oz afaq v A IJsaT F¥
fo o9 & Faw g & gom @ W
SAfT &I gE & | SN W gy
qoaiwe ot faw & 1 & g fagew
FAT AEW F T I qg AHE
gl R g (Fg §, I 9 9w
T 9g X A% ;iHE WT Jwr wxq fw
99T qHENiT FET A g 3w #
feat I/ 99 W oY, frer 99O
Yol 4, feaw @ A gerd g
a1, I9F 17 gL g9anig AT
q frar 277 9, fra 9@ wor
AR foat gars &1 T 1w oW
§ qial gEasTa AT ¥ qoqrEy
qFT F Jgi T 9 FWQ @ IqY I
q@ FATORT g St B I F AT
B gAT & a1 frar gwfe g€ &
., AfeT 39 W19 FT I3 FIT F g
T T

AfF qodT ¢ar wRW g 5 &
wI A ¥ gEfud 9 g T8 9
g w@fag  fagg &1 99 B X
fraga #<a @ g fF AR ofa R
s a9 fave g 1 g fage &
TgH X JFT 97 F AT AS gU § )
TGH & AHT TAT aF foraw ot o
e §—a a1 faow F—a faw
¥R g8 frr S A Ow @A
4149 1.9—13
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T R fr T A e W R
fag 1 wem T8 § | SR
q9E 9 g9 & gHT, T qG AN
ﬁ#ﬁﬁ&,@ﬁa’awﬁ&wﬁ
dl IgR  oreEree faarT—HT wrRd
F1 frore #x @ A g—T®
ARG & qF OH A7 IT FCEqT oA
sraeee faeedt T

N qF T F A IRA
AT QYT | SN Fer 9 fF q@Ts
¥ ME@R o F fg Faa ¢ a9
g7 amt & fag &, oW & Fo 7%
TR ™ # g 48t faear §
SIET T § FEM 8 TR, FHT 9 GE
aE FAME | AT T@AH ST H
€S g T AT &G a¥ ST I MY
¥ T g—awIiq wEey, "7 & g
FT AT ZRT—IA & BT < TH
I SEIg Wl TG FAdr ¢ SIgr 9%
T3 g | dgr 9T A & e
T w9 & S & agt & A @ "qar
F ¥ | g @rar a1 fF oagt &
I AT g S0 qb Sqq PR
ga-gfaar  gr, afeq 79 97 7
fear mar & fF ot @xw e WY g%
T | FTTFH YT gFIT, g9 AT AT
¥ wet St ¥ g fragw s 5 oo
T v d s s A | F9
¥ 7 aga faadr agfaaa faad 41,

T |

g @ TRER A AW g% ur
M@ § IFfar s #7191 g |
39T ag & fF S 2 IR, dEAs
g T IR@YT S § 98 Wy}
7 wF o g, afar T@ Sy
g | Fafer Sm Al aatdl w
cfrmal Wk |t & ST SRAT § W
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[t T Asir fa]
99 FI S ZIET gl 8, FGi W Bal
g7 St wg wgr fAady § 9w
FEETAT W AT H@EQG 2 | EEiEy
AT T § % T FAE, TE@TS
¥ MEYT T[T § I FT AF(AT IF
¥ JqEC ...

I

WMo #qeady fag (oo ) WA

BUT a% o SrsC |

= URAma o @ 39 Frew
qF o SUFT |

TATE ¥ 3T 9@l § 98 HaAA
WeAl % | g A Wedr ¥ Jafr,
TEYE WX T@A% AT {oHa gar
g, S FT HIE AT 7@l § 1 BIA & W4
WX I o AT TIT HA A6 MT@IL
aAF GoE FT QAT | F wel¥ Sff
¥ wiw Far g—agt A faww afe-
feafoat #1 F@a gu aarT & wedr aF
QY 3 FATH AT VU ¥ ASAr F¥ 2
® WG AT T FT ARG AT TE

TA & UgA & g9 H F9rd §
wedT g% & faq agt AreT A e phd
g TH 4T AR IE d gFatw F A9
garaw fFor w@r ar 1 §Om A a3
¢ F FarE ¥ WA & FH OE gl
gwT qaT ag WY T T IS A 2 |
E 9AY gL S I qar S g, F 99
w1 gaE O fF T A SR o
aoe o frar § 990 § O g @
WAl 9% FS1 A3 a9 FT GHEW
P &1 & wAd wTdAT HFEM—
freer awel & 39 @5 * faq gwmEw
gaT W @ Wi 9 w9
@TT g HaAEar g @ aw
IS TTEY 7@, afcw 78 FTH Afeand
w7 ¥ gfcforg g a) o3 T FT ST
%1 aga g faer wwar § 0
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15.53 hrs.

[SHRI HARINATHA Misra in the Chair-]

sya, fedEr &1 At gaTe A R
gaEdi A gAT O 1 7-8 A€ U
FHTY 0 FY WU AT saar g
et ¥ fdlEr STHRT gE MEE 9T
o ga #r  forenedre fRar 9 o
aa-fer yAR W w9 §, wEard 7
ot fagear g e foalt F1qe a3
fray I a9 A ST X gATIW WY
g9, ATHT WIS TF ag FIH A& AT |
FUI T T T @S &Y qHT 8
afFT mg Fgt F S0 & A g
AT & | A urdar Few fF faw
quT wE & qwA & faw vy e
¥ WF  9X agr IHES gY 4, I
qUTEAT & ZT ¥, IH  AFE-E
¥ gra ¥, fa| g & fvsrreary gon 4T,
qg FH AT & Aqed § wawq T &
ST afew ... (smamw) .

TgA H  OTEAT ST F) AT @Y
@Y, FiE W S AT I &
g & faqy <fred & FAT IR 9Eq
qT Wt AN I9 FT a@d Tal " |
ZAT AT 9T TN @ AL dIA AGATA
¥ gg ara fased S &, |0 ArEl #y
AT | T FT WIS ST AT § 9AE
FuiAT & form o wred S gW & fag
QW &1 39 & 99 F1§ AT AQr
T 3, form #r @y & foao gamd
HIEH! W TS & A% | zraa‘r

{agwqaaﬂwﬁﬁeﬁaﬁ: 9 F
qwam W | T ¥
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A A fodr & IR § fraaT #¢
T 97 fF WX 39 9T OF g a7 Y
ql 9ET q TREYR FT AT gE"
NE WA | F wawar g fwwe
ST T AGH BT T4 AT, AV F T A
AR H 9 T FaEa |

EAR S g HETW g &
Srgiv ATHETES ST fear a1 IR ;T F5
A § A% AR S gem R g8 s
F1 faator &g FAHAT 8 AR 98 91
M OF Nfag g AR ZE ¥ 98
Sl g9 QW gUT 9T, 99 W TA FT
gataw a1 fF  agr uw Id A
FH | IW AT g9 &Y AT § A A
Y TTE ¥ g HT9ATEA 97 FF OF
AT FgT  FAT AT o A ;i
®1 3@, @ ug v f& \far &
FAATRK  gd T gEIAT aF ST
[T AT G A T @Y, I
gHEam g A TE e A HAT ST A
frass F&w f5 29 ofas W & fag
@ FT FATET T FL |

TAGT VT & Ffear s & faw
FIE quT @ & | 65 fEETHRET
®T g TATHT & | IfqqT SIS FT
wrer % gfe ¥ F agw qsT S
g1 Ao Ay wme w
Hyq Aqed ¥ 15 faw % gt waw
feqr ar \ o g qfeEr  qEw
fm & wwfwasen U= @
g gu afwar 9% uF WA e
TAE T | AT & AT § I g
Yqd  qTEA T, AT AT FTATH HHT
W@, AT 9T #T AT WAL @
wiw  afmer gfee i ST oamr &y
e @ few sw # =re =i
WG |

Res. Re: Fourth = PHALGUNA 26, 1908 (SAKA)

Rep. of Rly. 3890
Con. Comm. -

g weal & ag & wow gegare
W g fFAmT qf e w1 e
fem |+ A WA SR 9 AT
qu fergamer § AR R AT S o e
yoed § WR 0¥ IuE NOTEE &
T o A F FRER § W ST
forfraq maTier & RN AT A &
W AR o & ar § o7
g g Wi g fr gar welr sy &
AT 3 g &1 s 1 &t
qT A S ¥ 5@ XF I qoe §
I AT AR A qHET w4 E

syt famn Iafa (faomarer ) -
Wl wgiad, I ST AT F ITH
A TEgT A TE E, ST F ogudw
T

¥ fram 377 & et ag fRaew
far o f5 fasraareT—amgraag #t
wiwglfrwT o< g ™ g, gl
g H wmar g afew gare fafaex
grga A ag wmearaw fear g & sw
Tl R a8 7§l g @ g WK
oqT % qEl 8, 99 % faw & A

ST F gegaTe &g

q 7g ¥t Fgr wea g faer-
UF 169 ATed T NG 97 | 99
FI Seal E F F fog F gy o
¥ foaw s § ._

§% ¥ gfaymd 37 & a & Y
FEAT ARG E | SN I GEH B
§ T R aga F TG ¢ ATFT w_
X GTF A 9 F FE W giewT @Y
& oar g 1§ ¥ 9w AEdr g
fr @t R & U @ Y
gfaae § ¥few off o A el &
et 90§, weR o d g
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[sfmd frer 23]

TEF TS GRS, TTH P TWAQ
o ogfaary T & o g &
i wt g fF 9T &1 ag glaar &
ST | 99 & faw 1 arwer afEr
T g S wwRI T WA W
FW & AR AT AT qF FH FW
g AfF S F fau Qe
i T8 21 o¥ 9Ed )
gfaad Y & faq & fafrecama @
AT FEE | AT T NS HI
FATET FT WY FIRT 4GATT [T Y

gfaamd W T
16.00 hras.

oMF §t ARIC A FHATA
femr g s § S99 999 A
o o TG | agT X F famar &
T8 ekt ot T G | sk
fafeex aga & & feme s g fF
fera? mfead o @ #Y a8 Stedy
¥ oot e g anfae fod e 9
Iy ¥ ey Afew g aF

fFft @ & 3= F 9@ & a8
FAF qf@Eri F dF #Y ST Tear q
St ¥ =few AR TR T W
FTfATEDAA QT FATMRY |
¥ fafre< arge ¥ oA w1 g )

¥ "Ud w@rh A ferr g
¥ g fEmR @ 9™ F I I
M| FTHE NfaeT gy T8 @
g1 T I QA TR F FH
gr femt g g A e #
qT

L LG}
IAH FRE AR A g | fem}

N X qQ HIYS T FIg G T FT AT

FAET A ¥ |EE9r WTT FL 0

16.01 hrs.
[MR. DEPUTY-SPEAKER in the Chair.1
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wa fg

392

AT oA AT A e H
FH FE! &, ST W qIHAE
A4 T & | SS9 WS W GEME
F FT P15 aQwT famrear RO |
T FAA I AT TE FA AR
@a gfaed [ F fag § fafrex
ges ¥ e s § o

yF CEATRS # A e gt
& ST AEF (X AT &
qUER e faenfer a8 et g
ST WY [EAT TR S a9
frfe 2% & fag & o feae
FC E

9 A aehay wrifadw & ant
¥ § wgr wEdr g 5 39 A 5w
% faq Qv foEu & qTE 8 |
Ig R AuA g R A@r g 1w«
R off Y sqw %, ¥y § e
FATOE

AR uresRy ¥ faemarst #
Faqd ARG T2 FT1 fE@wT
Wifaew & 1. = Fed )Y WK qaEr
ST | W AmE @a fag o
fesd WY oM 9 @Y WY SITEO |
W 9T o "owr gaEn S8

oY <A &T 9 g ¥ S0
F (g as fr A= & fqu &y
vy fFar g soa fqu it & oo
CIUEICEE CU A

T am v (fraf@)
AN W 9 &g v o § gEwr §
falg F@r § | % aga @ &eor
&) oA ¥ 7 faea & 7 o1 q=T
it T @ TWT g | Iy W
Ak ¥F FdeT v W g e
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[ < @rer 2] fawrg #t gfee ¥ a8 gga Iwand

T 9 & wRL W Haray fi dfaat fog gt aFar & | faamdr & W

1 gox fem @ ar freax ST
qEAT GHTE | TBA FA«T qfar Y
fauedt A | fraw fm 9w @ T
BT 3@ | FEHAGT AT | SHH
q1T Qi€ ST #T AT W1 | gg W
B AT | fWET X S St A
FeeraT favr 1 I Oe N R g1 ST

W I3 ¥ geear foo g 38 @
g TfF I JUTET WIS GT F SAar
AT FT g |

IS @ wq‘rtﬁ:sﬁi‘%mm

oqq  WTN0 § ﬁiwﬁmwﬁaﬁ
afF R e da A g ag ¥

T fefigre @1 darge &g 1 AT

9T g ®: foet F o gmr & 0
TGAS, ATqED, dEUAH, TGHYT,
TESRIGT WX QR | daw dW
 foel & g Q@ § W 9T g
¥ wafres A &, amar @9 & )
& atr#r ff frgw e el
W W X9 TR ¥ FAaC fRAT SQ )

A TR R A ¥
F AR A FY AT AT W@ A
foer f& s® 130 foreriex vt
T 25 FUS T AT
gF | TafeT gOT FAT geNa gl
g1 WA AT OF Sl § 399 qET
Tl TGN gl & WR A 35 99
UM & g O & a1 W R &
gww gl ey & & e & fag awmar
AR fra &1 v freer gar a@T )
T g8 I g9 F  qeNIg F0€ ar

IO T T R

v frae fFar ar ff A
¥ UF € qAT q= ATET & T AL
WH HAgE & Aews  aed ¥
gaTe Wd QU § % $T 6
91 gwErE gy fefgae wv g,
THHI Wg T I A UF qgT WST
e awx fag g awar §
MR. DEPUTY-SPEAKER: Please con-

clude. The bell is given. The train must
stop.

Sy IR T O ;TS A
F, TeHl wt sgrar  gfewr faenh
AR fres gy &€, @R g,
qIOEHT & TGURA W1 § TgI HY STav
71 fFm & wawx fosw  &few
qE oWl TF g g

UF W FiEargy @iy
Waqgasr TF g | HA WAGRA TR
aﬁr TGS HETTsT &
greveT W 9ae faar mar & 1w
st fiow @g @ 9 % e ¥ ool
N & dC FrE T AT A6 e )
TR 3T § AT gF  HEwer
%1 FieNS d g faur 1T @7 gEAr
TEIT X M1 ¥ SAEE  A15
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[ < &rer Y]

faeet & & &, WY =AW F AR
&7 aF faqr smgn ) @ FT o9
AT g | AA Jawr ™ g &
frme wfesr & @ @y &1 afe
afgg feom o @1 g 1 AfFT ag
FH AN T& T8 fhar T@TE 1 AT
fam fFmam w1 W ad Fawe
F wfaa $ & q fwar sq

w§{ LA ¥ AT AR F I
F IZET T | AN AT AT TP
I, A TG WA qTF FA FL A5
%, AfFT TF FOAT AT [ATZT
Y fear mar g1 & Atw FEO
argar g fo faa =i &1 @ &t fa=
R & A g ITR JrAwEA fFa
wrg #R f93% v @ g2 @ o
# AR FAHT fHar Smwo

T FIZ H AT W@Iew FfAg
A IF WF A, 7 @A TTH
o T ofeqr 377 ¥ fasrarerg aa
w wrEgry fEar war g 0 F AW
FAT A A WA 7 Fqq §, RAe-
W 9T Aga-Ey § A1) feT mEr ¥
AR QX E | S8 TT W JIEMT
qEAT T | F B @A FHATY
g AR T GIFR FT B J F
alE FIE B ARl g | 3T fng
@ TT IS AT H IS g, T AH
& fr orer, faear arfe & wem 59 &,
w2 F A 9T JIT GEO @
Y wfus gfaae @ i § Faeromr-
e Fg AT g oA wgew
we  Edm Y ga-gfaagl Y ot
AT Wl |

ﬂﬂ‘o o =AY

HIWT & gHET FH %ﬁa‘qwgm
AL
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a9 § g A Hell ggred i g
¥ wmar g B SR daT WK
For & forg T &t @, ST fom wT e
T @ET 2| FAR ¥ F T
ST g F qTaS[E 9T 7 Gl bt
AN ST I qT A A H, UK
AT Y FAT FA H S A wwT
§ @ TR W F fog age & 9
WeTs ® FE g

¥ g weT ¥ uua fratea-aa

(T Y Wraeew  faed IR A

FZAT AT QT § | AT W UEH AT
g 2 fF wuEd ¥ @T 9§ T
qET W & fu g e e
aifgr 1 F §F gt § arear
TEHT AT A g | 9%g WE[ TN
IJUH AR TISIE TET A TEE | A@E
g% # dgdT IS ATHe @, AR
forami #T FTHY AT WT@T & 1 A
% &1 9gT ST IJUEE HF 7 |
IAMYL, A@E HARX qeas & faeer
T a8 % 4, Jar @ qq99 AFE
O g1 39 AT F RO FH *
fao oueaEdt & amT aET Aw@ T Aw
9 dTET AT FEA g 1 arfw
frait g SaTfew RO WIRe
qF IgT F WX IgFT AAMAG T
SAHI fAa gd | A AT qHAT §
fF gurady a@ar 9wz q@e 9% St
dqTRT §  I9HT oA ¥ Tedr 77
FIAT Q. JFF T7AT & T FT 32
F KT FTH TN g1 T |

T gEd s ag & fr oo
Marafer TSy JEE §  gEST &
fag ot § 98 9«E § Fa9 a9
fer swr & 1 afs 9@ 9 @W faw
dgomm o faT ar R OER FEm
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ST @ GgT WEST MMl WO
TSz F1 o1 afRT g 9 A faaw
F A TS giaar faer @30 | g
&1 feadmr & o wfeare ot § a7
df g & qrAm 1 T F FAar w
T T faa gFr o

qraqty gdr S A FAMr "
gga % fao dr wET Y § 9 30
g7 aF & fag & A A
oA S & wdiw Few 6o Faed
F WX AW & fqo 9 Ig14 1 g Q
qT gamAr dfeafaw sAfedr g,
™ A0 59 #F1 FYWT H-E
¥ wad qra a0 faar s arfw fw am
F I7 & 91 0 IFAT A7 v qF |

gATR  TF7 HERICE § UF JFHIT
A §——FHEIY, S F 0F aga T
A | AT IR GEA-THFANE T BIS
AT AL & | AZT T WTAST AT
qgT IEQX | T AP J FEl
g qx ‘g’ # A wms &
faar S @ sqar w1 qgr @gload
fasr g |

gad & grEg § 7 HIT ¥ TES
f & g & 3T Fga w9 fEwar
¢ 1 S@ wFR ¥ uF AR qfewfae
HATEEr - g——nor | wSHA F fag
Wt Wy UgT I AT JT FHA-
A7 ® IS AN GG | AGHA!
qida G & fag  Ifew aw T #w
IH I AT § WK IT I qrEe
F AT AACE | ST qET F qSAT
ur-fagrd o 9 Fr § AfwT I
qEE & QU WIST 3T qE4T & |
= foqg aw fraza g fo fowr woe
¥ T X §AU W FAeAr ¥ fag
FHOUT T wT wqqET foar § S
YER & gedr & fau & Fe@as
& ar agy wewr Em

Res. Re: Fourth PHALGUNA 26, 1903 (SAKA)

Rep. of Rly. 398
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% Wel & grg § oW off & o
ity wFem fF fetslr o
SV FmET AR ST § 98T 9 OF |l
fragoe 7 fawar §, =@ #1€ o
fto g g7 THo TeAo To Er |
frdr ®t  aerd s @ ar FwwET
ST g1 a8l 9X TF g1 o 73 fAady
g | ST Tl qET ST a@r § 9N
g & W g AT g & @t wa
¥ gH gdr wa9 faear & fF oA
faqm 7 & | == far § 9t of
¥ oAfE FEW R OFW T 9 qi
o &Y sgaear % quT Fawar
I & fAT @ T ¥ gaw S AT |

¥ Weil F ATF WA S A ST
fenmogw o & 2 97 & ¥ amwa+
FET OF | :

W grr fag  (feeEe)
R qEd, T 9% i Fq &
frfreet —8dr w@T, ST F g ¥
[T FT HEHAT HET §, @Y
grie & fF wa @i faafaar St @)
STQAT | ST gEsTew gy §, At
At safiat it & — 0 g &
9 TZ TFSEL S IR IAG A & |
afsr z@ 9 Tg ¥ I I wAT, ¥
F AR AT AT THIS g F—arerad,
JRtRg,  AME, AN T g gD
gl ar gHar agt = | g

dl gaa &<F g |

uq § 9 § I gL qriAgl &
wqA WY & AAT I
¥ qIAYT AT ATGT €L FATE ST
e . (sazmwr) ... H
® T FEAT | AT A FAIEA GEC
Tare Sy =TET
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[#r g=x fag]

FELITAE! @I & G-
WRH gE ST T4

WETST AT gedl g | agr &
ST AT F AN g TG TG T
THAT & S ATE FT FGT FELC AFAT
g |

ARA-AATET  q AreA faq 7
W A ¥ e fRar a4t g, 1)
IEL 18 qAT 9ifge, T O§ 99
#iX fgaras &0 TAA0 1 agT T
faermt

FUErTE q AT FT AT & AFT
g, TR AT FECATE AN A(GY |

TRA W /S AT A
s ¥ fearge fear s =fgg arfar
fgwras, gf@mm AR 99T F AE0
FAAT  TEA |

gATATETE § TATIIR WX §ATGT-
arg & Qar AR FAE At AT |

g qET T8 ST 3T HAT——ATIAT
aEd §—IR[ AqEL § TErhlE
AT ATEA TR GV | I & A6 Q@I
oo fag AT, IR TR § SEY
ATET TATE, ATHT AT §F B FIAIT
o T T Y T

. & zaage fewwm @1 gqfie ¥ aga

Fgeaq &, WO EW 14 FAT W@
J7 AT frde W @S T @R AT
qgr aF @ a9 S @ W F @
TgT FA a1 S A AT & A T
A & WA § 9 G &
gIaT g T 6 99 ghi

AR ¥ WS S e feedy
T o g—ar q AYEE] ¥ Al

& AT TR ATt § | AT o o
& H# X I ENET § AT BRI
IS AT AYTEX TS qF e § 93 |
TN 6.9 S TS qoQr 9, Iq X
foq w58 & f&  qafex 7 4 §
WaTg I e T A
I g 7 6 aF areir et A fRT
A FqET FAT ATRY |

WM gIEr ATIR § 9w qefr
&F afi § ITR A% FUIC | 9@
IAM A BT FH gIT q, TTfedt W F9
Tt of, AfeT 7T qv AR W
g1 wafag A FmAAIE, gl
NG AFFTT | G 19477 TR
TATE A F1E A% TAT AT AT T47 &
& wrgar g fF gt agi 7% 39T areq
FTr ARy W &S A ¥ & wFw
Tgm 5 7 @ A9 w7 IG

MR. DEPUTY SPEAKER: You aid
very well. Please hand over the rest
of the portion to the Hon. Minister,
You can give it tp the Hon Minister,
The Hon. Minister ig very much enthu-
siastic about it. The next Hon. Mem-
ber, Mr. Yadav has to speak. The
Hon, Minister hag to reply. The time
ig over, .

st geae fog @ & T g
ST URieeH g &, IEr qug #
AT AT § W ag a8 § fm e
AT I 1 F WY AW E )\ wRi-
TE AT o F A N § afew
T g kg
AR T & a9g 78 § fF greas W
T FT IT F AWQ@ §

T AT AT W AT GG AT &
for wrerd agg ag g & Sfew gl
N wEEr AT @ E SR
AT AT @ g AR S fag el
AT B T gl & wife § W
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ST IR E | ST F RHYE e
g, 98 &% 7§ g 1« ¥ ag g
g 5 o a@ & wmar agar s
@ g W) ww faen WY ™ aqr
q W =g WE F1 oA 9 S
gl amg, =g foradT a9 9o @, ST &
AT W 9X FUEIT Agl 97 g6 g |
qFeey &1 avg 98 § fr @ww
E TLE E, AR AT I AW
% Y TEl T g WX HE AEHT F
¥ woar  gHE WA qgl F@r g |

There should not be any glackness
of quty. Every duty ig holy and de-

votion to duty is ag high ag perfor-

mance of worship of God. By doing
your duty, you are only worshipping
God. You have to the duty which is
given to you. Step by step we can reach
God by doing our duty.

afaq & @dr awT & g wgn 6
Few AT fw AR S g
F & WIT T W ANT g g9 &
TG T A |

T weal & @ ¥ WY F7 geyars
aar §fF A A @ S F fag aww
faar gwife & smag § erew foan
§ 9T T F AW FT gwHdT Fat
g |

St T we ave ()
JUTEAET ST, T HT W FT TH AT &7
™ WTET T § AT @ & 9w
9T ® ¢ fF e [ e el
¥ IaC T E |

WS WA OF A I A
TR § | UW O wgaw awer
TSR gEd il & a9 § 7 oguN
o @ wfedr ¥ 9 994, o faat
T W E STy afedi & g9 §
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TYLT HT  WTEAT 9 g T § W

HT g9 T@ F ;T FT a7 ¢ |
gg frae w7 W g f& o
Yo Gfo ¥ & 37 yoma" &7 0F
o g AR afs A arae ¥ g
¥ ¥ MIET I S 9T AR
¥ A9 W GIAT FT WEAT G AR
msﬁomotﬁo%q—rmocﬁoqq;o
g I S AT AT B g, S9 &
sifeq & 7g AT arfadl & 59 8 9%
Faow g &gl oy gerera

FT TG & HEL TNl T gr | gl
¥ fafvew @& am o9 & fag @
dfFT ag @ &Y a9 g fF ww aw
gk fesg AR e e S oaa
& fesar Qg @iewT gan § HIR |
& o fesd aWl & o WX gU §
qX WS TF I & fAHrer Agl s
T & | @R 9 Fg fear fv ard
g frare T wE § 1 wwfew ag
sraws ¢ o & fawal 9% HaEew
WERT ¥R * qUfE @00 B UF SWE
¥ qEA S WH ST W g e
g g% |

e T Far ¥ e feu s
g1 85 ¥ 87 yw@e ©F Wfedl #
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gHT 9T 997 T T T S g |
qq G AT A AA § I W 1S X
qrer a7 T9Td e ¢ foew R A
95 YA ¥ 85—87 UTHE qwAUAET
aX am@r g fEw & Ao g
=g § fo F 3w F 9@ quiT ¥ /@
g WEl X TF A1 AG ATQ F qTA
afgai e IWAr § 1 @W JIX W
TR gReqR fedem ¥ A1 10 @
12 9% a&F wifedi o€ Fddr & |

MR, DEPUTY-SPEAKER: Mr, Ya-
dav, thege are Demandg for Grants.
You should gpeak on tnose Dernands,
We are not having a general discus-
sion on Railways. Come to the subject.

SHRI R. P. YADAV (N.adhepura):
I know what to speak.

MR. DEPUTY-SPEAKER: He is not
going to reply to all these.

SHRI R. P. YADAV: He has to.

MR. DEPUTY-SPEARER: Come to
the subject proper.

SHRI R. P. YADAV: My name is
there I.et ma have my say.

You must be experiencing late-runn-
ing of traing every day.

MR, DEPUTY-SPERAKER: 1In the
general discussion you shoulq have
talked about these things, not on
Supplementary Demandg for Grants,

%! TIAX QT2 qTRY : JTEAET
M, ¥ ¥y @ 9 fF g guwigR
fefasa & 10 & 12 9% a5 mfegi &=
qAAT & | BHTR FRT AT TTAHT s
M T g, o 5 oafeaw ¥
YA TF A g, I FIRT T
T T E | SN EF FT AT
I A I 99 ¥ AT w &
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IgH AT FAA w1 T e &
ST K99 WETgT Y | ag A
AT X AT ST A g

ITT ¥ FqAad ¥ fadt ot qaTeg
% TR 3T oo A g
g, mAAWAIE | H Waq I Hell
ST & wgAT Areat § B 9w % W
WE € 1 FEifaw T8 90 a9 5
T FO AGH A TGA | qH fawar
3 fF gk 837 A1 uF Amw wET
g wwEr el W g 1 # wTTE
Y UF IS0 @AT Frgat g F
fee axg & Wl & mraw Y WY =R
T g TEeEe Jgl fEan s
g |

¥ 7rer gfear mE FIfEew F1Ew
§ AR ag FrIfEe agy EmaeE F
AT FH FET L | W9 o £
1981 H g9 W AR 94 @A
FL A AT 9T OF GIHAT FAT 947
TR I9F 758 A5 gWE A
A g s [, 39, e
€ & o o To T@AH H TV
#e F I TGS FEAT IEX T |
aqr o IqTSTTH, WPTHI! BT TATE(
TS 4, 9 »7  IJUTTE AT ATH
T AT AEY 41w 14(1)
¥ o IureAg & e feam g o

#¥ "o grHa qeer 9w fEar ar

W A7 fagdt HelY St 7 foelt o ag
]| R

“T am in receipt of your D.O. letier
dated 9-12-1981 regarding dismissal

from gervice of Shri CJL . Upa-
dhyaya, Guard, N.E. Railway,
Lucknow.

“I have gince issuad orders for re-
instatement of Shri CL. Upadhyva-
va, Guard, N.E, Railway, Luck-
now.”

XA ¥ AR A F e A
ood fefaom Wk @ ard ¥ whr-
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FA TS TG FQ@ L | T
aeTE ¥ ag g fF waae o fafeeee
gFirAfed g2 § a1 mud || A
F IWATREE | AHA SN Y Amgm
fF § O ATHS #T T WX AT HRW
fer s § s of gwa &UC |

MR. DEPUTY-SPEAKER: You raust
speak on guch thingg only

I wag only helping vou.

SUTEAE Y T ogeT ¥ Oew
TR ® T4 gE A IJAFT g FA
FY A IS AR FIX ATE | AfHA
IR H FEr W OF AR A T Fgl
dFag ofar & aR § T ;T FA
T ) g ag ¥ fogm
¥ e w0 AR wea & fF g
qhe foord gnm s o ¥ o9 aF
g dFad qfem F aR ¥ g A
FIQ § T TF FO TEI E0T )
YIFT  TAYHE  FH Y ENIT 7
gz FaT g fF 99 aF @™ q@e
aF fed & araf a9 o 9w
T g ERd | @ oawg 8 e
ga 1 faFm @wg a@

T gad ¥ ¥ ooy Saa Ay W
TF T FGAT M 1§ 1971 &
¥ @K WA FI IS AT @
WR SR04 WY T AT &1 wr Wy
g | e g ﬁFﬂzmgfm‘T
AFET AT g |

|

¥ @ o oW ¥ @ o oaga
gt g o & fwaafs ¥ eww
A/ X mgE 9T RA@T T @
ET AT B WY qgr o fafaw w
¥ FHr Ao § 0 W aTear
AR K wEr |\ AW ¥ Fgromw R
e & oaRE wfg | 8 s

. Anbarasu. . .. Every
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79 aargg § ag o ave g, Afwe
TS % §F qTX F FIE FTEATEN TG0 0
T |

o ¥ WTedl ST Y 91 9% AR
A FC AT & FeAT w@ar g
qeaT ¥ faeet GMWET Uw & SeE-
frga Sa s @ | g9 /W A0 SEA
qd § | SEH 9wy R &0 A
JITqT gl & | HTOT F HeAT S W
TR §F e & A g gAEl 9%
FIAAET F4T

MR, DEPUTY-SPEAKER M; Era
member  from
the ruling Party should take only 5
minutes. At 5 O’clock the Minister will
reply,

SHRI GIRDHARI LAL VYAS: At
5.30

MR. DEPUTY SPEAKER: Then
you should come here. We have got
the rules. We are running the House
according to the Rules,

Mr, Era Anbarasu.

SHRI ERA ANBARASU (Chengal-
pattu): Though I would like to spegk
on various aspecty of the Budget, I
will confine myself only to my con-
stituency ang the people and problemg
of my constituency,

Ever since I have become a Member
of Parliament I wag agitating for a
double line from Tambaram to Chen-
galpattu. Though I have taken so many
steps in thig regard nothing hag come
out so far. Even when I wrote to the for-
mer Railway Minister, Shri Kamala-
pati Tripathi, he was kind enough to
reply t0 me that all survey haz been
conducted ang everything ig over and
the proposal will be taken up in the
year 1981-82, I wag under the impres-
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sion that it will be taken last year,
but last year it was not taken up, And
thig year I wag surprised and shecked
to gee that the same project has not
been included Therefore, I am sorry
to express that though the hon. Rail-
way Minister submitted a good budget,
a step-motherly treatment has been
given to Tamil Nadu andq he hag alo-
cated neither the sufficient fund; nor
the projects,

MR. DEPUTY SPEAXER: You say
to your constituency.

SHRI ERA ANBARASU:... and in
particular, to my constitutency,

To cite another example for a pro-
ject of Rs. 65 crores, the Karur-Din-
digu! line, only a sum of Rs, 70 lakhs
has been allotted. Therefore, 1 urge
upon the Minister that at least in the
next vear Budget this Tambaram-
Chengalpatty double line should be
taken up ang it shoulg be executed.

1 woud like to further insist one
thing. Mahabalipuram ig in my home
constitutency, It ig a famous tourist
centre. Kalpakkam ig having the ato-
mic power project. The entire stretch
from Madras. ...

MR. DEPUTY SPEAKER: You must
take the Minister to Mahabalipuram once.

SHRI ERA ANBARASU: I will de-
finitely take him,

Sir, the entire coastal area is full of
salt manufacturing units.  Therefore,
these people will be greatly benefited
if this double line is laid and Tamba-
ram-Chengalpattu line is liked with
all these places—Mahabalipuram, Kal-
pakkam and Covelong.

Further, the frequency of traing be-
tween Chengalpattu and Tambaram is
very very inadequate and the commuters
of Chengalpattu have been agitating
and they are sometimeg even constra-
ined to enter into express trains and
that too into the reserved compart~
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ments. Recently there was a clash
between Railway police and the co-
mmuterg which resulted in filing cases
even against good people and they
are facing trial. When I go to my consti-
tuency, they ask me, ‘What happened to
line?” How long can I pacify them?
And whenever I take up the matter,
I get the routine answer, ‘We are look-
ing into it I do not know how long
they will be looking into it.

Will they look intp it before their
term of office comes to an end or
until the people vote them out of
power? Sir, recently, when I had
been to my constituency, all people
gathered round me and they ghe-
raced me. Therefore, Sir, next year
if this 1is not mcludcd in the budget,
there would be no option left but
to gherao him in his house along
with my people from my consti-
tuency.

Another problem is about the ele-
ctric trains. They gstart from Madras
Beach ang run on the metre-gauge
for the last one century. This is
the only line, I was told throughout
India.  Therefore, the requirement,
of the commuters, the people, trave-
lling from Beach to Tambaram is
very inadequate. Therefore, I urge
upon the hon, Minister to give add-
itional coaches and increase the
number of units.

I do not know what happened
to the fate of metropolitan under-
ground railway construction which
was recently inaugurated by our
hon. Defence Minister, Shri R. Ven-
kataraman in which the hon. Minister of
State for Railways, Shri Sharief also took
part. Once again I urge upon him to take
up this project.

The place like Guindy in Madras
is thickly populated and the horse
race is being conducted there and
people are unable to pass through
this bridge. The platform is on one
gside. We urge upon the - Minister
to construct a doublesided platform.
Another important point is that
nearly three hundered acres have
been acquired for construction of &
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railway station called Annanur in
Chingleput district. When the land
was acquired by the railway authori-
ties, they also promised that they
would name the station as Annanur
Railway Station. When the people
came forward and askeq about na-
ming it as Annanur Railway Station,
the Railway authorities have washed
off their hands by saying that it is
the duty of the State Government
to name it.

Naturally, the State Government
will not take any problem coming
from my party people because we
are in the opposition there. There-
fore, I request the Minister for Rail-
ways 1o name it as Annanur.

Recently I visited Arkonam. There
is a sub-way bridge which is very
very narrow. One bus can hardly come
and go back. That too, during the
rainy season, water is stagnated and
passengers and buses cannot even go
through the bridge. So, that bridge
should be demolished and 5 broad
bridge should be constructed.

MR. DEPUTY-SPEAKER: You
have so many problemg from the
people and you want to speak on
each and every one of them.

SHRI ERA ANBARASU: I hope

the Railway Minister is aware of
the famouy poet Shri Subramania
Bharathi. Members of  Parliament

from the South were all agitating
that the Grand Trunk train should
be named as Bharati Express. This
train runs from Delhi to Madras
and from Madrag to Delhi. After
all we are celebrating the Centenary
of poet Bharatl. We, the Tamilians
should congratulate you and we are
thankful even to the our beloved
Prime Minister because she has
consitituted a Committee under the
leadership of - Shri Kamalapati Tri-
pathi Ji to translate the works of
Bharati in A1l Indian languages.

Therefore, this will be the most
befitting time if the hon. Minister
gives his consent to name the Grand
Trunk Express as the Bharati Ex-
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press. After all, it will not involve
any financial commitment.

Before I conclude, I want. two
categorica] assuranceg from the KRail-
way Minister in regard to the dou-
ble line from Tambaram to Ching-
leput and re-naming of the Grand
Trunk Express as Bharati Express
with which I conclude.

MR. DEPUTY-SPEAKER: I know
something about this. The Prime
Minister was good enough to name
it as Bharati Expresg but the Rail-
way Ministry is not coming forward.
Now, Shri Bhuria.

[

st o fag wifear ()
ITeaer WErEd, T IO qgd WTHI
g fF oue q@ aew # A fe
& 99 F Aq@Al FY A0 FT FHEA
@ ¥ fg gergHr g !

[T Y, ST [, T A de @
&, 9% gaTR ’W & fawrmg ¥ wgws gem
R W F Fm Y Al amomw .y F
W R A AEF T Fg FL AU I27
¥ TR § Fgar ATRAT § |

qgTer &id §  TRIAIgE 99 AT
¥Y T F AT RS | T gl o
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[s? fesiw Tag wia)
200 feerfeT @ 1+ Toww § d=-
T UF wifcamr fefew & W

qaw ¥ @E WX g wifear 69

§ W TR = a5 #r fratew oa
31 T OWF AT I ¥ TR,
weHeETe, foodr, W= @IX Fawan
AT Ry | § s ¥ ¥ fEew
FET {6 I3 9 ¥ 7 70 G AT
FT HF FAA F1 GHOT FL |

TEF THET TEA-USR ¥ TEI
TF Iqd qTET aAH IR | I
A 236 freamies 8 1 &) QU
wfRaTEl  dad & | T ATRT &1 WY
far smr =fgn, anfs o= @mn &
U % <7 740 a@r g, I 99
GT T AN AT @l |

TAAYT & QAT aF AT W
AZT 2 | F FiEwT AT 91 1 IHAY
TATAT T FTIITE | TFA N7 AW
F OFRT I FLTAA G | FH AT
T 5q et 1 ogwEr o, a9 9y
TAT | ATATET #. 34 AT F FUE AT
FH T FF T AT ATGT FT GeH T
faam T AR Tt 9} ATSAST AT A
# fqC @ AT 9 § o mE FET

=TfET 1

dar f5  agT & A @EEl |
Fgr &, o ¥ T =E A F A ¥,
gar g @1 frft g sl A,
@ g a= frarty av #Y, T
wlamifel, #3s7, e 7AW
FAMAT WE &1 ZMGT SgqaT W,
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T #I90  gAR 2} & o, afed
g WX F A A5 O S aTas
N EF 1975 §F oo & SN
fergem= ®v X aga afgar dw § =W |
Afpa sTor oW WA & w Srar g fe
WA g S E 7 & g
gfF owar ¥w HF S eEs FA
FRr FEATA q9E T § o faw qw
d, ITH FIT YRS g @ § UK
F gHeA™ FO WE | ¥ wfEat
#t foez awr wrfgw 1 o w1 oY
qqT I &Y, IT F T BrET A,
IR HE F FE T TQET 0T |
ST AW TE-gE FT AT FT gHEAIG
FUT & T TN X FITAATA F7 @A
¥ T E, 9 aread ¥ IWER &
o % fgems ger FaTEy F7A0
AMET | ¥ A § dag ¥ oF fa=
AT AT AT W IH gAfaEr
9 FEAT AT |

fegeme & faq  ¥99 &7 aga
Ygd £ | MW H qNe &9 350
feardeT wfg-guer & wfg & s
§, W67 gT WUAT ATfedl w120
fpeniiex  wfa-guer T @g0 =@ 97
W E | AL TG FTHN SHITHA AN
o darfaw &1 g% 3w @a § ;i
T W oA T ! T W) faww
S & ATed |

Y T q7E 7 wmon ® fF fF
W@aIT AN JF A AT g | 99
2 FI AT ST AMGL | AT Fai-
T 29 99dl g, Sud (qQ Tqe ¥
faeett @F w &7 faww &1 @&
g @frr o Ffaqadi & 1 e
sEear F § | A QU SO @,

Sgi o M oo @M ¥ fag
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fadwT w7 AfEy | qIRT-ATayT
93 e o & v ¥ w% anadl
R oW qa wagd W A af-
ATTEN ST A W FET AT IH HT HAW
FATET. FEAT ATEY |

@R Aol wAE QT A W
aer ¥ Ao F Ty @ 0
fesd, Ffem WX Y @ Q QAW N9
R § 99 & Aawn F A T
F AR @G B gET & 1 AT
fagza & fr o5 9@ & fag T8 G0
TRt whw s A § e
F! WIS F AT JTAT AEY |

faeeft & ot fwam 7 T &
T IR L uT ¢ T ¥ AR
ad ¥ ot @0 o arfge o #
HIT T qgT AN §, W9 A A
aug faar 1 W swEE § & W S
¥ @ W oqar gAT SETw Hel
sTAdr gfee il 1 S AqE R
F oW AT g, I9 ¥ A @9
4T FATT 3T WM I | qTA
gfaar & @ sa § fF e = @
weal & g F WEIT AW FT gGHIH
FCTE

SHRI A. K. ROY (Dhanbad): Mr.
Deputy Speaker, Sir, with the record
increase in railway fare and mini-
mum outlay for development, this
Railway Budget hag received a very
rough reception in the country. In
the General Debate on the Railway

- Budget, Memberg have dwel{ at len_-
gth on various points. And at th;s
stage we would like to raise certain
demands and put them before the
House. And in this connection, I
like to reming you and remind the
more competent Deputy Railway
Minister that in most of the answers
ts the questions what we get from
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the Railway Minister is: No, Sir;
does not arise. The Railway Minis-
ter ig practically a Minister for say-
ing ‘No Sir; does not arise’. Now,
Sir, we give cut motions,—not to cut
the time of the House, but to cut
some ice. I, on behalf of the House,
would like to make only one demand.
It is this: We have given some
1200 cut motions opn the Railway
Demands. At least one Demand of
one Member should be accepted and
considered. That may be your op-

tion; or you may give the option
to the Member. ..

AN HON. MEMBER: Genuine one. . .

SHRI A. K. ROY: ...lo have ({hat
and at least to select one; otherwise,
what is happening? Every year it is
becoming a sort of ritual; we give
hundreds of cut motions; there is a
debate; yltimately we get a letter
from the Minister saying, sorry, it
is not pessible to go that thing. So,
Sir, what is the use of doing all
these things? We get cyclostyed
paper from Speaker saying in which
demand you wish to speak. We can
give some option. One Member will
give one option; some other Member
will give gome other option. We give
hunderds of cut motions. For exa-
mple,—I know this,—Shastriji has
given in all 235 cut motions, if I
remember alright. I understand it
i not possible for the Minister to
consider all these 235 cut motions.
Now, what can be done? At Jeast
one cut motion ghould be considered.
Otherwise what is the use of cut
motion when your answer is, ‘No,
Sir, doeg not arise’? So, this is my
submission, I have also given cutl
motions. I know that with only Rs.
1137 crores you have received, it is
not possible to deal with 1200 cut
motions. I agree but that at least
certain things you can definitely con-
gider. I come from Sindri-Dhanbad
area. The hon. Minister was Min-
ister of Petroleum and Chemicals
earlier, he knows the position very
well. Because of the absence of
Railways, the Sindri Fertilizer Plant
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and FPDIL (Fertilizer Planning and
Development India Ltd.) are facing
difficulties in discharging duties as
consultants, as. Scientific supervisor
for all these fertilizer plants. We
are saying several times that there
are railway lines connecting Dhanbad
and Sindri.

You have only to run a train on
that. In early 1955, the original plan-
ning of Sindr Fertilizer Plant inclu-
ded the running of a train there.
That j3 why the railway lines were
put up. In Dhanbad district, we do
not need any more railway line; you
can take away some of them because
they are creating hurdle in the vehi-
cular traffle, but we want some more
trains. This year has been declared
as the year of productivity, and you
must untilise the railway lines pro-
perly. There is a railway line from
Dhanbad to Patherdih and  there is
a railway line from Patherdih to
Bhojudih also. Bhojudih is a place
in a scheduled castes constituency
and it is within the Dhanbad district Be-
cause of the gap in railway communica-
tion, the people of this area are facing
difficulties. What is the difficulty in
extending the train from Patherdih to
Bhojudih?  The railway line is already
there. You are running some trains from
Dhanbad to Marafari, Bokaro Steel city.
There is a traln from Bokarg Steel
City to Madras also. You are run-
ning only one train, but the line
capacity of that area can take at%
least two trains. You cap conveni-
ently extend the railway facilities
to these people. All our questions,
cut motions and appeals have no
effect. With very nomina] invest-
ment, you can serve the entire Dhan-
bad industrial complex with railway
facilities. I can give you all the
- details and I am sure you will be
convinced with them.

At the end, I would like to make
a submission with regard to the

casual workers and gangmen, who
belong to the poorest stfata of society.

I do understand that some gangmen

MARCH 17, 1982

of Rly. Con. Comm,, 416

might have done ®ome wrong things;
I do not say that they cannot com-
mit any error, but what is the gro-
und, necessity and compulsion to use
that black rule, that ig rule 14(2)
or Rule 149 of the Railway Servants
(D&A) Rules, 1968 against the gang-
men? In Dhanbad Division under
PWI Paharpur, the gervices of Guru-
charan Bandhy and Thakur gangmen
were terminateg under Rule 149 and
that of Shri Rupla], mate, under Rule
14 (2) of the Railway Servants
(D&A) Kules, 1968, The services of
these poor people should not be ter-
minated on flimsy grounds. They
have made several appeals, but to mo
avail. This may kindly be looked
into.

Lastly, ag a tail piece, I would like
to make a demand specifically for
me and s few others like me. The
Members of Parliament are given
passeg for the spouse, husband or
wife, as the case may be. It i® dis-
criminatory, because the Dbachelors
stang to lose. My humble appeal is
that ag a compensation, the bache-
lors should be allowed to take their
mothers with them. It will be less
discriminatory, because there can be
a person without a spouse, but there
cannot be a person without a mother.

SHRIMATI GEETA MUKHERJEE

(Panskura): In case the mother is
not there, please supply them a wife.

MR. DEPUTY SPEAKER: Hon. Mem-
bers, I had made an announcement ear-
lier that the Minister would reply at 5
p. m. there is a slight amendment to that.
I had requested the Minister also and he
was prepared to reply at 5 p.m. Many of
the hon. Members especially from the
ruling party have given their names. I
have, therefore, requested the Minister
that he could replw at 5.30. Thirty min-
utes are available. I would give .an op-
portunity to all the Members. If they
take two or three minutes each, and
mention a few pointg about their

respective constituencies, all the
Members will be able to get a
chance.
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Please listen. I will cali everybody.
If each Hon. Member on the list takes
two to three minutes, I can exhaust
the list. I want your cooperation. In
that case you will be satisfied and the
Minister will also be satisfled.

17.00 hrs.

\

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENTRY
AFFAIRS (SHRI P. VENKATSUBBA-
IAH): Sir, the Member should speak at
the speed of the Rajdhani Express.

MR. DEPUTY-SPEAKER: Yes.

WSS awT (TEgT) o AET-
Wiy IR HEWRA, W AT F w(EAT
¥ AEAE T HAY ST FT sAE AT-
fed T AT BI-ATAUET I+
e &1 awE  feem@r o=wwAr g
BUO-ATCOMET 39 HATET BIET 139
g W I ARA W Fae fFmax WA
& fa7 1980-81 & FwE H 79
FT AT TET AT 97 | 3T FET
F @ Har wawong dfsw  wReafT
faadt « agt #r sA-ATOHT ¥, S99
FFhE & g wi fafear faa
g0 @ &1 weEras fzar oar fE
¥ B AT F OqE @A
qQAT ST | Gfew  waerafd FT
QAT FHRAMIT FT qroArgT Ad)
qr, dfeh WTT F T WA F qrAGA
ar | frew @ F a9 9T qgW A7
99 9T F IA HAT Y ¥ qiE
st & wiag fFar mr oar fF oofe
ST & HEETEE &Y, SO FToSAAT
FY fear s ar, waww Q@ fean soen
wfer | 37 X IRH wF Fow Wk
9% I ¥ o9 w1 9@ foem R oI oa@
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g8 g wn & wnfanr wdEw W
At fAed & 9@ 3§ W FW
we fem osam | & wWim F
wfFIman & e awe W
99 @TEE &1 qfafaq & w0 Td

WJW@WFW’W
AT & qfkadq &0 f9% T W T9E

¥ oaE g g |

IATEAET Y, § HOT FLAT AT &,
M & ATeAw ¥, FF 5@ AT F TIo
F1 9 goa fear s wfed | A
AT FAAT E (0 T Wl Sff oo St A
TH FT FAW Jeord FOT | BIWC A
FTAOET IAF ET F1 AfE T ATEA H
AET ARAT A AT T F TG FHfSATLAT
dar gt wifF qdf I s_w F X
AT HEF-AET g1 THT & | TO A&
T2 e W aget o @r § we afw
FG AMEA AGT AT AMAAT AT SFAam F
TG TLEATAT 10 | AT & AT TF
TE[ ATET § T8 1 W@ 8, 0q oI
¥ FoEr ggEw & fow amt # oF
B § @ Hifggrd’ §oamdr
FIAAT TIIT, HIT AGAT TST, 56 &
ST & qGT A FEAAT FT AEAT
FLAT TST | TAAA T T AT F ATAA
¥ I AAY S ¥ A & §
o feq amermfe faardr it & 3= ey &
gfgaa & &7 wreasa faaw an, @g
AT FHT @19 Q0 F F1 Hid -
T L |

ofl g% T (HEHIT) © JUTEAET
oY, AT Y wEY S g ST fewveRy
T TE A SART GEET T E - HIC
1T & AT & IA HAT AT § g FET

g & sux wam, wweam, fagr 6k

wex waw & fammear @ fawsen
F1 3@ U T T CATIH AGT FA
T T FT T A F ToT I FEAV
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[ 83w T1ad)
TEY | fagiese U MR § FE wE
I AT & T T IF FTF A
gl STTAT 178y 91, AfF S 9 AT dF
FA ST G g g, fow & Fw
SUXTRT & A & 9T § gSr ATASE
g |

a w1 W A wT g

q 9 sraRT ¥ frgar ok afsfer

qF @0 BT GgETET 91, ST HISEy
F 35 a6l &F FE AT ST A=«
Fgl WY T MIT TR EAT I § )
qEH X F6 AE4 W1 T I
. gEl W ¥ 6T & &, Afe agi o
IR & TICOHEaeT §1 g, 99 ST
qEAT T & I9 & (7 FB 71 fHa1 )
UF & q1E UF T q97¢ TEqq (64 T @,
AferT 9 & F37 F1 I ATRAL AT §F Y
9T HATAT TR F @I e A9 F
fra T aTed s T T §o—

(1) TTFYT-ER-ATHETRES |

(2) THATCHAIETA-AE T -
ga-alafear |

(3) =faFm-=e |
&1 ATEAL & Feaod & TIFT 1976

4 gg Y S JaT U § g8 A Fr
TS 8T | w9 BT ;T T e fean g

Sfe 97 &Y st 1T @ 1 F &Y A

g OWEEE-UATR T ais-
FTSTRT |

gAY Befged # F W o @
AGAS-FISTET | SEH  gaedr
gard & fou ft & go fAaeT s
MTRAT § | UF OF 9« Ig W g
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W TAEIR aF Wi § Wk gl
mEr g, ST UHAIR &1 STy g
W fawg & 3u fAasw @ &8 %
9gN d dEAS Al g9 g, I9h
T F AT TI@A | SEFT G
gt § WX SEH g UK UF a9
T A0 Y AR GEA S {9
AT AT ATRlEU afe SEEr @ima
F @Al T3 | § TR T WTHR
F1 SG FWI AT @ g AT ST
qT GgT A FE WX IAAT ST
WTAAT &, J99 § "gHa § fF graw
fargwy =T st g fF g oerw
¥ g g A% &9 aF g A9 A
WEN WX F4 §d  areqrawar d
FEA, TN AH G3€ & | AT WO TH
W1 &9 SO w98 e g T |
T ATET 9 ggd SqraT 2 fHF g WK
Siia wad g, ve A o0 A
GETIN

U 27 faq-Frae aadr &, s g
wimat § e § A wedw F el
¥ IFT  FAA  AAE qF TAM 8,
a0 FEar g & fF @@ws ardr ev
FT AT A TATIX TF TG
arfe W T e 9 agd ST
g 3w IEae fEwar ST oEF AR
TH 29 9X S g4T9 9347 §, 99 &t
w9 faar o @F |

e & fag & foe faai &
T FATHAT @ g FF 8 T HT Fra-
TRH-JE@Ts TFdq a9 ¥ 2 97-
T AN QT WX a9 ardr UH-yew
oy FT I T STy WK Ayt &
fAT I FT ATV g7 AgC | &
g ¥ T A &I Fgd & OT WY F
TR ISl § T 90 T Fga g, al
g faar ot & 5 5w o+ ¢ &
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y AfFT Sq AT IR IELT HET B, @
M H ag §ar g fF T *r 4 fFar

bowr g o # wgar g 6 oia o
70 EF WA AR T AqIaE A
gg faa £ wrav sfee & & 71 <
fear sroar

& AqE fuglerg ¥ I 4
AL & AITA & qTEGT FIA F [0
# 9zg7 ¥ fAdTm @I AT @I | 5
& sl fwar sttar =nfew o

-

" g waEr  fodeiag,  arieEy,
AT, FOIAT, TEIATT H A3
UFEIT @IAT | FIE 76T AT F
TAH  ATL H FET A T@T E

TATH-FISNA  THFTT § -
QM AT AT g AT FT AT
g\ " fqgzd ag & fF oz sy
o8| URAT & fAc FIsmam
TFINH H FT T F & T 4T
Tifgg | @9 faw m [@ FaEs g
S TITH A A A E | IT A g
g @F, TAAT [ &N FOAT JUhET

S FRENGH WU §OWTE F a8
~FHT B, TA F T AHAC | ZTFA-
Fege & faq ww 7€ 7 eI |

. a =g § faw w1 fwar S
arfgec #wk A fAaew & f& =4t
AEd F9W F fac @ofs gw owae
FEIZTH § I qF, 9g T TEQ
g fd ®q § F7 A=A FT a1 AW
FT AMFT 9 B FA F Ffag
R UHE IqG ARA FT GEHT FQ
Afseg 1 K mwrn Far g B A Sy
A FIEE F W A ST A I HT
FEET |

g1 wsal F g H G Y @&
A HT qAET FQ@T G |
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SHRI ANANDA PATHAK (Darjee—
ling): Sir, I have very little tiime*
al my disposal, I will not elaborate. E
will only highlight the Railway needs
of the backward North Bengal region,
so that the Minister may note them
down, and take necests-'.lry action,

First of all, there is only one traim
from North Benga] to Calcutts, o
which thousands of people travel every
day. From North Bengal, Sikkim,
Bhuffn and all other places people
visit Calcutta, because it is the State
headqguarters. People have bheen de-
manding for a long time that one more
fast train should be iniroduced, im
addition to the Darjeeling Mail. So, I
request the Minister 1o look into this,
and introduce another fast train.

I would also say that the Railway
runs a Summer Express from cal-
cutta to New Jalpaigari during the
tourist season, for 4 or 5 months. If
this train is regularized and made a
daily train in addition to the Darjee-
ling Mail, it wiil go a long way to help
the people of that area. There is a Gour
Express which has been introduced from:
Malda to New Jalpaiguri. It is already
running from Malda to Sealdah. So I de-
mand tht it should be extended up to New
Jalpaiguri. In this way, the problem over
there will be solved. Therefore, I re-
quest the hon. Minister to  consider
this proposal.

The coaches of the existing Darjee-
ling Mail which is the only direct train
are in horrible conditions. There are
no lights in the coacheg and the seals
are also broken. The iatrins in the
coaches are also very dirty with ihe
result that nobody wants to go inside.
I request the hon. Minister that they
should also be looked into.’

There is no direct train for the peo-
ple of North Bengal Sikkim, Bhutan,
ete: for visiting Delhi. North Bengal
is isolated from the rest of the coun-—
try.  If somebody is to come  from
North Bengal, Sikkim and Bhutan to



423 Res. Re: Fourth Rep,

[Shri Ananda Pathak]

New Delhi, there is no direct train; and"
the train who comes from Assam  has

not got sufficient accommodation. A

direct train should be introduced from
New Jalpaiguri to New Delhi,

As you know, Darjeeling is a beauti-
ful place and people from all over the
world come to visit Darjeeling. There
is a tiny train called the toy train
which runs on the narrow-gauge; that
train runs from New Jalpaiguri to
Darjeeling. Now the railway authority
is gradually reducing the number of
trains on that line. Previously, 4-5
special trains were moving from New
Jalpaiguri to Darjeeliag. In addition
to that, shuttle irains were also run-
ning there. At present, only 2 or 3
trains are running and it is causing a
lot of problems and inconvenience to
the tourists, Therefore, I request
the Minister to see that all the tirains
are restored. Then there were so many
goods trains running and were earning
revenue for the railways. All the
goods trains have been withdrawn. I
demand that the passengers as well as
goods trains should be restored. The
small trains which have been running
since the British fime are genius of
the British engineers. Now the locomo-
tives and coaches of that irain have
become roften. It has been there for
more than one hundred years. No new
locomotives and coaches are ELeing
manufactured for that train. I would
request the Government to see that
new locomotives and coaches are man-
ufactured for that irain and are att-
ached to it.

There is a Diesel P.O.H. Shop at
Siliguri. Recently, the railway auth-
ority has decided to shift it from Sili-
guri to Ajmer. This has created a lot
of resentment among the people of that
area. As a result of this, a large num-
ber of employees will be transferred
from that place and in future there
would be no scope for future employ-
ment. Therefore, I request the Minis-
ter that this Shop should be retained
there; it should not be shifted.
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Recently, the railway authority have
taken a vindictive attitude towards four
employees of the railway on the plea
of their participation in the all India
general strike of workers and emp-
loyees. Two employees are from  Sili-
guri Junction and two are from Ali-
purduar. In fact, there was no strike.

Regarding catering services, it is
becoming worst day by duy. There-
fore, I demand that it should not be
left in the hands of the contractors.
Departmental catering service should
be introduced.

As you know, there is the tea indus-
try in North Bengal which is the only"
economic back one of that area.
But, unfortunately, at the time of ils
manufacture, it is suffering due to want of
coal as no sufficient wagons are supplied
by the Railways. Therefore, I demand
that the Minister should look into it
and see that wagons are available,

This is the last noint. I will not take
much time.

*MR. DEPUTY-SPEAKER: 1If you
loaq the Minister with too many de-
mands, he wiil not see them.

-—

SHRI ANANDA PATHAK: The teg
industry is the back bone of Rarjee-
ling and Jalpaiguri Districis, Bud
unfortunately, it has not been given
proper attention. The Railways are
not providing wagons for the movement
of coal required for this industry.

MR. DEPUTY-SPEAKER: Prof. Ajit
Kumar Mehta.

SHRI GIRDHARI LAL VYAS: I want
to speak. (Interruptions)

-4
MR. DEPUTY-SPEAKER: Do rof
question me. I have told you. I will
call everybody. I will satisfy all ef
you, including my ‘riend Mr. Girdhari
Lal Vyas, though it is very difficult to
satisfy him in this respect. Yes. Now;
Prof. Ajit Kumar Mehta, you start.
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Mo wfwa HHIT AFHT (AT 197 :
IIMET AT § HIA K1 AT @A TF

& d@ifiw w@m o s R &

ATHY FqT 3—4 g@ FgAT =TEar
B |

qgel AT &l 72 & fF  gweR
¥ ITHM qF HIET TF ATET & A
Teads F1 IAEA B AHE, SAfFT
JFAT & FATAAT ¥ fawea g @0
g Fr HAY F Arg wratHEAr
Wi agaay g 7 faw diwar o
IgATET @Y AFT §,  I9 AT &I

TR COl G A L) EA

T4 a1 § ag FEAT AR E
fo sod fagme & @il #7 aga fedi
¥ i & fF 9 gferor fage & @
WgT T & SvsT 9w 1 g4 fag
#3 of 7% < T fo@ § A aerrE e
™ WEr S 7 srwaraw o fa@T o,
AfHT AT aF 1L FAATE TGl g5 |
B n¥ fowd fawer it fGwa
wgerr fager av f5 W cEEEE
gAIE aF A T & For 41 6 o
war s g fawes @y gEEr
ar fr gfear s Gfawic 29 #t gEeT
gF UFges fHar T ¥ 1 SEW
e fest wmr § wTEwHT qEERT 98
Trer ENE ¥ S faueng | e
9§ w9 d fgg a8 O = 9%

ma&gﬁwa’rmu

¥ wear qH 9 e g fF
gadt fag #, @@t @ W9
% wmfedt ® e agd w9 L |
sEaT A ag g & o age
sqrar @t wrer g ®ie fes A way
WX AT 9T 5 T AN A@AT HLA
g1 gy ghedT B WIWE a1 WA
g1 gafmg A frdew @ fo owd
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fagre & & mfsdl &t d=r T@
ST | W9 FE §FS g & AR
g Ifaw aft &1 @ § ug gEE
g f& o ge S gioat #1 sawar
Fifwg, faad wfear g8 & =«
R @y wfas mfear s=g @1
GE

e AT F g FEw Am@ar g
f& drex 7992 aga & fewi #r 3@
gaT 2 fd ud wuw ¥ MEr Fm
F 17 gHL WAT 9T UEET F 9E
AT &7 Sreamar & fee ¥
ST wrAEr 9T g 99 e
HA T TS AT g | THfew &
frrzm 2 fr ST 1 @ -mE A
¥ grar =rfaw

g AR AR FE FT AT AT
TATT FEAT | TF AT qe fo FoedigR
graer & fag S wdy & syawar @,
THF TREE FTH TG F FW
farmr g | e g & o
A F wgfTET E |z
AT gETE g fF gEasTaw & fau o
TE & A sqFeqT FT ST |

@A a9 gg g 5 faew gy &t
T wreaad fqar ot fF arodsr a=
e & A 9fiEdd F are qweig}
¥ faeelt aF Toar WA W swaedn
A S @I | A AT qF TE oA
qf § | SO OXHT = e |

§ UF "9eqr #71 fo% 7 qure
FTam § | et a@ e &
waw AW o foeett & S« o, IHy
UF HeAr W A | wE ww G
fe adt uF T § ot 9o fge @
W & T g fFosw fam
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[ 4 afag gar qea]
TT | F9T FT ATAT G IHC AT I
®I Wl I ME T oegrA T8 frar
TEFT FRA F9F 3377 97 {5 Iq WA
F eErET fesat wr deur 17§
T30 g7 F4f 39 a7 59 md d ¥4
fesd o o faqt ¥ o w74 @9
13-14 &MU SF &, I 0,
#F11 R fes7 aff qmg st @563 9 ?
TgFT qdsr ag gar fds mH § wea-
faz g gr o€ 4% guaT &
7gd g ATwT 39 faq weafas G awg
T AR A AT eATA X | FH WYE-
WS & FT FA FT Faw FL |

M Ao W4 IO (qIAY) A
agT w51 gAr & daw @A gew
i AT F T A IART I FT f&AqT
TAT L FAFT H Fwgar wmgar g fF
9%g "G ¥ T A( TF q0T £ Frar
= g f5 faodt & ggagrare & fag
e AT grar =fgT @R ArwETET
| HqAY wgrEat grv faw s@ 7R g,
qAg AT aF A3 Par A g &
Al e & i § fas 201 w9
O 202 TITAZ | TH FTCOT
F——-HHgT AT &, A6 AT
q3T AF]AFLIG qFT 5| 7
TAeqTT  Haa Q0 g & o 7 &
FH AT &1 F5 a7 fHar war F o
TITEATT FY AT H FI5 TEATT 7T
@1 W A g e aar g | F5
AT TqF A H arar fear qar
HAET ARG AL {war ward ) &
Jear g fF 53 e A gfaees
&nT F |

a3 ¥ faaro a5 93 fqaf=a &3

A g FON A AT A TG A
T A SO AR qrammE o | At
To oftarg 7§ fasar, @7 ad
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g §F | gFEE WEW AW AT S
frq #1§ WT wreT @ § |

W FAAAT FAEY A &) AR WA
F  ACRTEr F oR A RO
¥ e fawmar g 1 sew foeEr
g

“Although the Ministry of Rail-~
ways were then aware of the res-
ources available for the Plan period,
it took them nearly ten months to
work out and prepare the tentative
forecasts of the financial prospects
of the Railways during the Sixth
Plan. The Committee are unhappy
over this delay on the part of tke
Ministry of Railways....The com-
mittee recall that iast year alsc, the
Interim Memorandum was received
very late and they were obliged to
face a similar situation. The com-
mittee regret this lapse on the part
of the Ministry of Railways and hcpe
that it would not be repeated here-
after.”

IGq WO 97 F< T URoEr &
TR # ggr aF fam faar g

“This, the committee consider,
points to the fact that the Railways,
in spite of carrying a huge invest-
ment amounting to Rs. 5572 crores

ag on 31-3-78 and in spite of their ..

operations spreading over a period

of 125 vears are still not orgainsed in

a manner they could be looked upon
as a sound public enterprise which
15 economically viable and self-gen-
erating in resources that could be
adequate to sustain the growth of
the system so uas to keep pace with
the demands of a developing econo-
my as ours.”

g fooEl & W i ofes 7 gar
goar & | o saemfa fgedt § o
e ¥ 7y wreEwe feon ot fR o
ifeas @a T 1890 FT FWT gAT
g—H W ¥ g Fi WY §—;

. 9O g faT S a@y s
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¥ aiE ¥ FE W WX qA AR
W FFT 1 qaT ALY, TAT WA
Fq g ! gefew ol o §
WX W AT Ig U w8,
FfeT w5 Fraawr T8 FoSar ?

9Eg 4 @@ A g 99 §Y
qiiqaTie ¥ TIET dgl 9 waAl
I TEA &, dAfEd AT STAar §
o SEaTFTHax glar g 7 Fgl 9%
Fq4q  WrErad fou o g, Afe
AT HIT Frat ¥ 9T 93 9T |

o freariaa sqim (wW=amsn):

JIETA WENET, T Tl F ARH

oed™ &1 5 woe & faw g giAn
Ifew, 39 @ ¥ SqHT [@AFE TG
TIT & | WA F e F qeeIH
a7 ¥ fresrgmr & | fegmmwm W
[T F AT Y FA ARAT AT
H 21 W F0a< W FQ@ AT
@ & fF waeaw § W3 @A @
faeare g faoer e €0 T wigAl
& §7 F WEAW {gar TG0 9T 0 Wiy
¥ FA0Z G W ey wAfag & 70d-
gra A% | T XAT argAal & faw
QAT & A AL w0,
a7 fres @ia I96 99 TE gAT |
T AT A AL @Al & oo qEg-
9% W@ Y W fRuam g &
Hdl  WglRg ¥ fqaEw weAT =mEar
gfraz @ aE w1 ww 3 fF a2
g4 gea [oal N AEn W] 89
fiE w@% @ S5 S S1q

au frass g 5 s &1 o
oan i S4T foar sw, arfe gean
qgr SET IWG ATEA ST gD A6
gAY SRW F T & gD |
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USEqT & & § w9 ared
qHl—%eH *F TEH §——, T &
FEAT, SIYL, ITAIR, wagl AL
T ¥ W TG | AfHT 36 §H<
FAA FIET faega s g T A
T qr agl 9 ol & 70T gd §
AR § S I TI & | @7 W
I Gl WIuT # W, A
FFRY WG FT TQ, WK i
AN GUT STV WOHT & F T
TTiae fRal sngo

Het & gy H Q@ faw 7 v
g WOHT ¥ FEANST | SEHT o
¥ gigl fer =wiET S, arfe & a9
% gfardl @ IR AT ¥ T
FEaG T SC

WaatsT ¥ Yo% @ang § W
FAE FT NI FT @@ F1° Tor
§ AR %S 9 9 2% A7 a9 dew
FTIT T FITGH H1 T G &, e
U OF §rg  2qa€dl gl gr 96 g |
AT A F A g & 9w 3w Fe
FiAGA F ogEEdT LG AT |

Tah  TRSd F7 foedr  qgEa
FT AT Qr§ a9 FT ETEH &, q@ AT
‘i’ g1 afs @ 10 aw W
foeelt g7 9@ a7 Teed= & At
Fi FEr Agfaaa A @@ |

wa ¥ i e g fF WeEmsT
AT FT T5415q F¢ & (a0 fAf=a
G X FEW 9B T Ifgq | T
weal & g H WAl S g e
feamgw &1 gwdT Fw@r §

MR. DEPUTY-SPEAKER: Now the

Minister will reply.

SEVERAL HON, MEMBERS rose—
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MR. DEPUTY-SPEAKER: 1 am not
allowing anybody else. I make it very
clear that the time allotted for all the
parties, including the ruling party, is
over. So, I will not allow any member
to speak even for a single minute.

(Interruptions) !

MR DEPUTY-SPEAKER: That is
all right. Nothing can be done.
The Minister will now reply to the
debate, The time allotted for al] the
parties is over.

(Interruptions)

. MR. DEPUTY-SPEAKER: I cannot
help it. Now the Minister will reply.
Please sit down. The time alloited to
each party is over. The time is over.

THE MINISTER OF RAILWAYS
(SHRI P. C. SETHI): Sir, I amn thank-
ful to all the hon. Members who parti-
cipated in the debate.

! FANA (AFETS) ¢ ITEAA
§ 9T § G T @TE | '

17.22 hrs.

Shri Chaturbhuj then left the House

SHRI P. C. SETHI: Although it was
a debate on the Fourth Report of the
Railway Convention Committee, ex-
cept for a passing remark by  Shri
Moolchand Daga, most of the hon.
Members spoke on the general prob-
lems of the railways. However, 1
have taken note of all the points made
by the hon. Members.

It will be difficult for me to go into
the points made by every hon. Member
here on the floor of the House. So, 1
would like fo read out the names of
the hon., Members, who have partici-
pated, so fhat they can get assured that
I have taken note of all that they have
said. They are: Dr. B. N. Singh, Dr.
A. Kalanidhi, Shri G. L. Dogra, Shri
R. L. P. Verma, Prof, Nirmala Kumari
Shaktawat, SAri Madhusudhan, Shri
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Ajit Kumar Saha, Shri Kazi Jalil Ab-
basi, Shri Krishna Pratap Singh, Shri
Chandra Dev Prasad, Shri Motilal
Singh, Shri Chintamani Jena, Shri
Ramavtar Shastri, Shrimati Pramila
Dandavate, Shri Ram Nagina Mishra,
Shrimati Vidya Chenuupati, Shri Ram
Lal Rahi, Shri J. C. Barway, Shri Sun-
dar Singh, Shri Yadav, Shri Era An-
barasu, Shri Dileep Singh Bhuria, Shri
A. K. Roy, Shri Zainul Basher, Shri
Harish Rawat. Shri Ananda Pathak,
Prof. Ajit Kumar Mehta, Shri Mool
Chand Daga and Shri Girdhari Lal
Vyas.

Apart from these hon. Members, who
have spoken on the floor of the House,
a few of the hon. Members have come
to me and given paperg regarding their
problems. One of them is Shri K. T.
Kosal Ram and another is Shrimati
Geeta Mukherjee. I would assure the
hon. Members that I would carefully
go through the points raised by them
and, within the given constraints, I
will try to take up the matters sugges-
ted by them.

DR SUBRAMANIAM SWAMY
(Bombay North East): Do not {forget
Bombay suburban railways.

SHRI P. C. SETHI: It has been men-
tioned by Shrimati Dandavate. So,
need not worry, Your absence has been
noted.

SHRI NARAYAN CHOUBEY (Mid-
napore): Don't forget West Bengal too.
(Interruptions)

SHRI P. C. SETHI: It is true that the
resources of the Railways are limited
and unfortunately in the last two
years in order to get over the present
difficulties, every hon. Minister had 1o
come to this House to increase some
rates of fares and freights and I had
also to go through this process and I.
had to put a burden of RS. 261.45 crores
in the new Budget both in the form of
freight and railway passenger fares.
Sir, T can 'only assure the hon. Mem-
bers that wherever we can effect econ-
omy, we will try to economise. We
will take up only such works as we can
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complete so that the nation may bene-
fit by them. We shall not spread our
resources in such a manner that we
spread them over to a very large area
and do not get returns. That is why
we have not been able to provide large
sums of money, as Mr. Kosalram wan-
ted for a project for which we provided
Rs. 2 crores in 1981-82, only Rs. 70
lakhs have been provided in 1982-83
and he is very sore about it. But 1
can only assure you and other hon.
Members that we are hopeful in our
negotiations with :he Planning Com-
mission for the mid-term  appraisal
which will take place some time in
June and July. The Planning Comm-
ission is taking a sympathetic attitude.
Moreover, the Prime Minister is also
going to help in this matter because all
have realised the necessity of placing
the railways on a proper footing and
therefore, I am quite hopeful that in
the mid-term appraisal we might get
better funds in respect of the lines
which we have kept open where we
have not been able to provide ample
funds, we shall be providing more
funds to see that the work proceeds
in the real sense of the term after the
appraisal.

Then, there are vertain lines and
projects which have not zot the clear-
ance of the Planning Commission. It
is true that they have been announced
by hon. Ministers either on the floor of
the House or outside. We are pursu-
ing with the Planning Commission and
as soon as the Planning Commission
gives clearance about them, we shall
be in a position to think about those
projects and lines.

As far as the other problems of the
railways are concerned, it is true that
railways are having a number of pro-
blems. The fopmost priority that I am
giving is to the problem of accidents.
Sometimes™the trains are running late
and in the first phase, when I had just

taken over, I insisted on ‘better late
than never’ and therefore, I did not
mind late running of trains for quite
some time, but that does not mean
that I am going to ignore the late run-
ning of irains. So, I am paying all
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my attention to the safety aspect and
safety aspect means a lot of things to
be done because the accidents are not
only of head on collissions, but also de-
railments which cause loss of property—
although they may not cause loss of
life, they cause loss of track, they
caus® blockade of lines resulting in
passenger trains and goods trains get-
ting delayed or  diverted. Therefore,
some of these accidents, apart from
the human error which is very very
responsible as far as head on collisions
are concerned, are on account of the
failure of either track or improper
maintenance. Therefore, when we lalk
of safety, it is not only that we leave
the question of carelessn2ss of Railway
staff—as Shastriji pointed out, we put
the blame on the railway staff stating
that the railway staff is not careful. I
must say here, thanks to the coopera-
tion of the railway employees, they
have been cooperating, both the feder-
ations are cooperating, and by and
large as long as our friends who want
to create trouble are away from the
scene, I am quite sure the cooperation
of the railway employees will be much
more.

SHRI NARAYAN CHOUBEY: Who
are they?

SHRI P. C. SETHI They are also
our friends.

(Interruptions)

MR. DEPUTY SPEAKER: How Shri
Choubey and Ramavtar Shastri are
interested in this. They have under-
stood 1it.

(Interruptions)

DR. SUBRAMANIAM SWAMY: Do
you mean they are guilty?

MR. DEPUTY SPEAKER: I do not
say that,

SHRI P. C. SETHI: By and large we
are getting good co-operation from the
officers as well as from the railway
men. Unless somebody is held respon-
sible, I do not want to blame the
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general category of railway men or
officers whenever accident takes place.
It is also true whenaver accident takes
place, responsibility is tried 1o be fixed
on small people. We have to take a
view, that whenever accidents or de-
railments take place, we will have to
fix responsibility on some higher levels
also so that they become  careful.
This is all that I want to say. We are
doing our best to improve the capa-
city of the workshops, to improve the
over-all position, to improve the wor-
king of the railways !ty impdgoving the
track, replace it wherever it is absol-
utely necessary to replace it. All pos-
sible steps are being taken in  that
direction,

As far as punctuality ig concerned,
we have opened a monitoring cell in
the Railway Board's office. I am per-
sonally monitoring and my colleagues
the Minister of State and Deputy Min-
ister are also monitoring about 108
trains per day. It is true when I see
a list of frains coming late, some of
them are of course on account of
alarm chain pulling. There are cer-
tain vulnerable areas where it is very
prominent—alarm chain  pulling.  So,
I have written to the Chief Minister.
In fact I have sent the I.G. Railway
Protection Force to those States to dis-
cuss the problems. They are going to
organise certain raids and special
checks in the vulnerable alarm chain
pulling area so that alarm chain pul-
ling may be stopped or minimisedq to
a considerable extent. Apart from
trains coming late either on account
of track being the cause of an acci-
dent resulting in the train coming late
or on account of alarm chain pulling,
I find from the reports that come 1o
me, many fimes, as has been pointed
out by the hon. Members also, parti-
cularly Dr. Mehta when he spoke,
sometimes train starts and engine
comes to a halt somewhere in  the
middle and there is loco  {rouble.
Wherever tralns are delayed on acc-
ount of loco failure or on account of
wagon or coach failure, that is a very
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serioug malfer and we are paying att-
ention.

Although in terms of percentage I
would not iike to talk but I have mno
other option but to say that the pun-
ctuality of the train in the last - 1}
months has improved from 76 per cent
to 92 per cent,

DR. SUBRAMANIAM SWAMY: Shri
Pandey to note.

SHRI P. C. SETHI: Because the
Railway employees and the officers are. ..

SHRI SUNIL MATTRA (Calcutta
North East): How do you work out
this percentage? Is there any weight-
age? Supposing we have Rajdhani or
a passenger train in the remote areas—
will these traing have the same weight-
age?

SHRI P. C. SETHI: When I am
talking of percentages, I am talking of
the trains which we are monitoring—
about 108 trains which we are monit-
oring. If 87 are coming right time, to
that extent 13 per cent trains are com-
ing late. (Interruptions) It will not be
possible to spread out the net so soon.
We have started on an experimental
basis the main trains which are com-
ing to the capital or reach the main
cities like Madras, Calcutta and Bom-
bay. After we have sucessfully done
this experiment, we shall try to involve
other railway areas also. So, we are
paying attention to thot aspect of the
matter.

As far as track renewal is concern-
ed, it is true the amount allotted to us
for track renewal, wagon replacement
and coach replagcement is short and,
therefore, we shall have to wait for
some beter time when we are allotted
more sum for track ren2wal. But we
are trying to pay all our attention in
this direction.

I would not like to take more time
of the House except to say that it wo-
uld not be possible for ine to mecet the
demands of the hon. Members to
start new trains. Because the

[}
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fact of the «case is that 1 am
short of 1700 coaches in the broad
gauge and 1100 coaches in the meter
gauge. Unless the situation is reme-
died, over-crowding in the trains
cannot be remedied. The capacity of
the line is also saturated in some
areas and if we burden the line fur-
thermore without increasing the num-
ber of coaches, it would be just like
getting new trains without looking
after the old ones.

As far as the Bombay Suburban
trains of the Western Railway are
concerned, they are comparatively
better in relation to the Central Rail-
way, because the coach replacement
has been taken care of, from time to
time there. But in the Central- Rail-
way, it is in a very bad shape. I agree
with Mr. Swamy, when he raised this
point, I will be going to have a discus-
sion in Bombay itself,

DR. SUBRAMANIAM SWAMY: I
welcome the suggestion.

SHRI P.C. SETHI: We have already
ordered manufacturing of 380 coaches
for replacemen{ in that section and
we are hopeful that we would be able
to get some coaches now, and some
litile time later, the position  with
regard to this will certainly improv-
ed. Regarding the other problems
which come to my notice when I visi-
ted Bombay, [ am quite sure, those
problems will also be solved. Simil-
larly problems of the metropolitan
cities like Madras, Calcutta are also
quite important and I can assure the
hon. Members that as and when I get
time, I would get into those problems,
visit those cities, meet the hon. Mem-
bers, call them for discussion and try
to see whatever best can be done in
this particular aspect,

With these words, I can assure the
hon. Members that with their Coopera-
tion and goodwill T will try my best to
improve the position with regard to
accidents and track renewal.

MR, DPUTY-SPEAKER: I shall
now put the Reasolution regarding
approval of the recommendations.

Rep. of Rly, 438
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The question is:

That this House approves the
recommendations made in paragra-

" ph 18 contained in the Forth Report
of the Railway Convention Commi-
ttee, 1980 appointed to review the
rate of dividend payable by the Ril-
way Undertaking to General Reve-
nues as well as other ancillary mat-
ters in connection with the Railway
Finance and General Finance,
which was presented {o Parliament
on the 19th February, 1982.”

The motion was adopted.

MR. DEPUTY-SPEAKER: A number
of cut motions were moved by the
Members to the Demands for Grants
in respect of the Budget (Railways)
for 1982-83. Shall I put all the cut
motions to the vole of the House or
does any hon. Member want his cut
motion to be put separately?

Some hon. Members: No.

MR. DEPUTY-SPEAKER: I <hall
put all the cut motions which have

been moved, together to the vote of
the House.

All the Cut Motions were put and
negatived.

MR, DEPUTY-SPEAKER: I shall
now put the Demands for Grants in
respect of the Budget (Railways) for
1982-83, to the vote of the House.

The question is:

“That the respective sums not
exceeding the amounts shown in the
third column of the Order Paper be
granted to the President out of {he
Consolidated Fund of India to de-
fray the charges that will come in
the course of payment during the
year ending the 31st day of March,
1983, in respect of the following
demands entered in the second col~
umn thereof subject to the modifi-
cation that for Demand No. 15 only
Rs. 479,33,20,000 be granted—

Demand Nos, 1 to 16”

The motion was adopted.
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Demands for Grants (Railways) 1982-83 voted by Lok Sabha.
No. of Name of Demand Amount of Demand
the for Grants voted by
Demand the House
1 2 3
Rs.
1 Railway Board 3,86,69,000
2 Miscellaneous Ixpenditure (General) 2%,88,11,000
3 General Superintendence znd Services 180,60,12,000
4 Repairs and Maintenance of Permanent Way and Works 340,87,96,000
5 Repairs and Mainterance of Motive Power . . g p 297,01,05,000
6 Repairs and Maintenance of Carriages and Wagons 410,41,01,000
7 Repairs and Maintenance of Plant and Equipment 182,79,79,000
8 Operating Expences— Rolling Stock and Equipment 336,26,18,000
9 Operating Expences— 'Treffic . 364,39,19,000
10 Operating Expences— Fuel ; ; . 718,61,82,000
11 Staff Welfare 2nd Amenities . s 127,35,69,000
12 Miscellaneous Working Expenses . . . ] . 175,60,57,000
13 Provident Fund, Pension and other Retirement Bencfits . 151,87,31,000
14 Appropriation to Funds . . . 706,93,76,000
15 Dividend to General Revenues, Repayment of loan taken from
General Revenues and Amortization of Over-capitalization 479,33,20,000
16  Assets— Acquisitior. Construction and Replacement
Revenue 10,00,50,000
Other Expenditure 2773,57,65,000
MR. DEPUTY-SPEAKER: I shall President out of the Consolidated

now put the supplementary Demands

for Grants in respect of the Budget
(Railway) for 1981-82, to the vote of

the House.

The question is:

“That the respective Supplemen-
tary Sums not exceeding the gmou-
nts shown in the third column of
the Order Paper be granted to the

Fund of India fo defray the char-
ges that will come in course of
paymeni{ during the year ending the
31st day of March, 1982 in respect
of the heads of Demands entered in
the second column thereof.

Demand Nos. 1, 3 to 9 and- 11 to .16.

The motion was adopted
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Supplementary Domands for Grants (Railways; 1981-82 voted by Lok Sabha.

No. of Name of Demand Amount of Demand
Demand i for Grants voted by
the House
1 2 ','
Rs.
1 Railway Board A i . . . . . . . 24,035,000
3 General Superintendence and Services . . . . . 5,63,74,000
4 Repairs and Maintenance of Permanent Way and Works . 7,99,00,000
5 :-cha.irs and Maintenance of Motive Power i i . . 7,72,21,000
6 Repairs and Maintenance of Carriages and Wagons .~ . 12,38,30,000
7 Repairs and Maintenances of Plant and Equipment . - %,69,04,000
8 Operating Expenses—Rolling Stock and Equipment . 11,02,92,000
9 Operating Expenses—Traffic . . . . . . . 10,93,86,000
11 Stall Welfare and Amenities . ’ . ’ . y g 1,84,69,000
12 Miscellaneous Working Expenses . 2 i i i i 4,69,63,000
13 Provident Fund Pension and other Retirement Benefits . 23,09,20,000
14  Appropriation to Funds . § ‘ i . ; 5 ; 8,31,32,000
i5 Dividend to General Revenues, Repayment of lozn taken from Ge-
neral Revenues and Amortization  of  Over-capitatization 16,24,99,000
16 Assets—Acquisition, Construction and Replacement A
Other Expenditure 18,39,19,0
(818
17.50. hrs. MRE. DEPUTY-SEAKER: The que:
tion is :
APPROPRIATION (RAILWAYS
BILL)* . “That leave be granted to intr(
THR MINISTER OF RAILWAYS duce a Bill to authorise payme:
(SHRI P. C. SETHI): Sir, I beg to move and appropriation of certain sun
for leave to introduce a Bill to autho- from and out of the Consolidate
rise payment and  appropriation  of Fund of India for the services «
certain sums from and out of the Con- the financial year 1982-83 for tl
solidated Fund of India for the servi- purposes of Railways.”
. ces of the financial year 1982-83 for
the purposes of Railways. The motion was adopted.

*Published in Gazettee of India EXtraordinary, Part II, Section 2, dated
17-3-82. :
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SHRI P. C. SETHI: Sir, I introducc*
the Bill

Sir, 1 beg to move**

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the services
of the financial year 1982-83 for the
purposes of Railways, be taken into
consideration.”

MR. DEPUTY-SPEAKER: The qu-
estion is:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of Indig for the services
of the financial year 1982-83 for the
purposes of Railways, be taken in-
to consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER: We shall
now take up clause-by-clause consi-
deration of the Bill

The question is:

“That Clauses 2 and 3 and the
Schedule stand part of the Bill.”

The motion was adopted.

Clauses 2 and 3 and the Schedule
vere added to the Bill.

Clause 1, the Enacting Formula and
he Title were added to the Bill.

SHRI P.C. SETHI: I beg to move:
“That the Bill be pased.”
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MR. DEPUTY-SPEAKER:
estion 1is:

The qu-

“That the Bill be passed.”

The motion was adopted.

17.52 hrs. o

APPROPRIATION RAILWAYS) No.2
BILL***

THE MINISTER OF RAILWAYS
(SHRI P.C. SETHI): Sir, I beg to move
for leave to introduce a Bill to autho-
rise payment and appropriation of
certain further sums from and out of
the Consolidated Fund of India for the
services of the financial year 1981-82
for the purposes of Railways.

MR. DEPUTY-SPEAKER: The qu-
estion is:

“That leave be granted to intiro-
‘duce a Bill to authorise payment
and appropriation of certain further
sums from and out of the Consoli-
dated Fund of India for the services
of the financial year 1981-82 for the
purposes of Railways.”

The motion was adopted.

APPROPRIATION (RAILWAYS) No. 2
BILL***

Sir, T beg to move:**

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
services of the financial year 1981-
82 for the purposes of Railways, be
taken into consideration.”

*Introduced with the

Recommenda tion of the President.

**Moved with the recommendation of the President.
*#*¥Published in Gazette of India EX traordinary, Part II, Section 2, datud

1-3-82.
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MR. DEPUTY-SPEAKER: The qu-
estion is: .

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
services of the financial year 1981-
82 for the purposes of Railways, be
taken into consideration.”

The motion was adopted,

MR. DEPUTY-SPEAKER: We shall
now take up clause-by-clause conside-
ration of the Bill.

The question is:

b
“That Clauses 2 and 3 and the Sche-

dute stand part of the Bill.”
The motion was adopted.

Clauses 2 and 3 and the Schedule
were added to the Bill. ...

Clause 1, the Enacting Formula .and
the Title were added to the Bill.

SHRI P.C. SETHI: I beg to move:
“That the Bill be passed.”

MR. DEPUTY-SPEAKER: The qu-
estion 1is:

. “Thai{ the Bill be passed.,”

The motion was adopted,

13.54 hrs.

CENTRAL SILK BOARD (AMEND-
4, MENT) BILL.—Conrd.

THE DEPUTY-SPEAKER: Now,we
go to the next item: further considera-

tion of the following motion moved by

Shri P. A. Sangma on the 4th March,
1982, namely:—

“That the Bill further to amend
the Central Silk Board Act, 1948 be
taken info consideration.”

SHRI SHIVKUMAR SINGH THA-
KUR.
st frewemi Yag st (g=am) ¢
WTAAT IUTETET HEITT, GHTR 3W § 1K
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9 &7 fqeqm gaT § | FIEET, TWR,
0 ok g4 | greErd faew ¥ @A
oW F[ v ¥ qiwar oW &, we #
GO AR AT AT I H GATQ [rAer
g | famg § foog & dwer ed
ST, STEAT, & fEw wifEr w0}
qltaad gfvaa si9 o & i fuew @
FIH TE1 9T F ITeT T E |

7 AR 3 ¥ grwarq faew
FT ST IOTET BT 2, 99 o fawa §
BATY qi=ai ¥ g WX 4500 A
SART EATR 2 F AT g1 S«f®
qEAT § 20 BN EA, SO A
12 §IR 27 IeAm&9 gt g |
TH YA & fawm d gEmo vAw aga
A

AT JATeR Haled,  fHew
TR UF AT 4¥S STE0 & | qaeTg,
I Aq7eT 730 & foramt & 5o gy
&= faarg 2 fir w2t e e Fam N
Al gt 41, 39 %1 fqew 7 dwm 57
fear & | o T AW H 27441 WAl F
fae® FTITTEAEETE AT 5§ 39
AT AN HT U fgarar 2 1 faom w7
WEAA FEE A< AT TIA @
TN T OH UIIE 9.9 2 |

AN TF g9 661 A THETY
qZX FIET S 170 FIAS T
FT BT § FT IR W(Aay Fad § |
1975-76 ¥ W&l 99 61.66 wTa
e YT uFEdie  fEer oar agy
1980-81 ¥ gU4 125.82 AW
Tl faew Fog &1 ummEe R g
Sifraa gfg w7 g8 81 T 9FR
foer #93 FT TFAR  1975-76
H 17.52FU< FT AT 98 AT qEFHT
53.12 T T FT G T F |
W TP 200 wWiAmw T@H qfg

g R
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: [t farr Ha fag)

qraary g gAT agr FAlew
¥ 80 wfaaa, a¢ I & 15 wfa-
wE, FE-FEE . wfawd g
¥ zax faes fagm, 9, wamres,
TeqqRW W 7T FIW HT AT g 2 |
AT AT T F AR I § HIATH Ay
AT )

dea- fass 1€ Fr TS FF
1949 § fwar war av\ IHEr I
o1 fr fFg a9 faes IoTaT Famar
I W &FE IFR T\ Ao
agteL W F fay fade HqIT wlaw
@ wmE 7y Gz foss @1
T 4 Fad sedizuaa wmm fro &
F Taaw food @, o9 afa
TIT WK 15 fas wmIseT dew
Frgg fsg a7 g

qAAAT  TTEAT  AEET, A4S
faeg @1 " s FvErk famss
Iq9 FT TE ZfF gL o 7 facw
FT TOIRT wITAT AT | TH AT HF
FMET A0 57 AT 75 F 0

~ -

FATEF HAYETT T d52 aF %
T F 80 FUIT ®TT FI AIFAT
F@ffeaa 71 &, a7 w27 e o
faer faa Frra =¥ af ) =97 T4
F weq wroAt § 1 AZraqr TEErd sy
TG\ TS AT I A o 397 HHATTT
w1 g fzar § f& 39 Z=E &
far 260 Uz =197 vA@T WO fyEd
¥ 38 {7 7T frqd wor TAAqHT F
fag fas® I FFRT H 12 *UT
94T ZEfag-¥daeac & faoc %k
210 F4F wTAT Tegt & fav fasw
H ITARA FFA F AT wEr WO

JAMETH  HEIEA, WIS EAA &
TR AW K wgadt R F s

fergear faes srae #1 wiw fadwi
F Fgar ot wr 31 afx g @@F A
AT wTE IR @@ WY
A 50 FUT TE T TRIE wT TG
TR TITAT AT FHAT & 1 UF. T A=
F 09T ®r@EE F WQ“ il 4
¥ wg ar ghor § faew e |
TEFT 48600 T T STEAT | THEY |
¥t g7 WA agT q9r frats
g7 FFAT 7 | L

AT foew FT IATET 197 7—=
78 ¥ 480137 97 ST 1984-85 ¥
101265 a9 g AT T UFAGTE
48. 83 FUT TIY & TFJFC 130 FU(s
®IT FT FI FTWT | AT TV OATAHE
38. 06 FT& FANT ¥ d2FT 1984—85
H 41.52 A/@ g ATOAT |
18 .00 hire,

gAg {4 fasF w1 F1 ofvmr ar
E 19245892 9T SAIfF 1984-85
[ A%}, 1 AM@ 9 AT 559 Y

.h.
AN (ol - g‘t

7z faw S0 AV W B e B
mrar T gen fR fam sem
R AT 4 9T TR 4 T THY T AU 4
AT AT T E | TF A a3 g
ff o9 8§ 99 A7 sm R ENL
QR A T g § A w A

s

T @ 2 T/

MR DEPUTY-SPEAKER: . Are you
concluding?

ot T sy Wy sz F
FA AT TG |
MR. DEPUTY-SPEAKER: Allright,

The House stands adjourned to reas-
semble gt 11.00 a.m. tomorrow,

18 .61 hrs.

The LG} Sabhnp then adjourned till
Eleven of the Clock on Thursda ,
March 18, 1982vPhalguna 27, 1903
(Saka).





